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LOK SABHA
N » .
Monday, April 8, 1068/Chaitra 19, 1890
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Gauhati Refinery

*1107. SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state the
nature and extent of oil, gas and
other petroleum by-products avail-
able from Gauhati Refinery and from
the oil-fields in Assam for use in the
petro-chemical industries?

- THE MINISTER OF STATE IN THE
‘MINISTRY 'OF PETROLEUM AND
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH): The production of petro-
leum products at Gauhati Refinery
during 1967 was 711,728 tonnes, About
27.000 tonnes of refinery gases would
be available from the Gauhati Re-
finery. The quantity of light distil-
lates suitable for petro-chemical units
would be of the order of 150,000
tonnes. These resources are not ade-
quate for setting up of an economi-
cally viable petrochemical unit, The
production of crude oil from .Assam
oil fields was about 2.89 million tonnes
in 1967 and production of gas was
about 741.8 million cubic metres. This
quantity of gas is already committed
for the Assam State Electricity Board,
the Namrup Fertlizer (First Stage
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and Second Stage), and other small
industries. . The total production of
gil -is also.committed to the three in-
land refineries of Barauni, Gauhatl
and Digboi.

. SHRI HIMATSINGKA: In view of
the fact that Assam has been the
first State in the country to produce
0il and in view of the fact that there
are huge quantities of oil that are
coming out in Lakwa and other
places, will Government consider the
desirability of having some sort of
plant which can be developed there
and some complex which could be set

up there?

SHRI RAGHU RAMAIAH: At the
present moment, as I have explained
in the main answer, in view of the
commitments already made, the re-
sources still uncommitted and still
available would not make any such
an economically viable unit. If a
situation arises where it becomes
economically viable after honouring
all our commitments, and if there are
enough financial resources, then, of
course, it will be a matter for con-
sideration by Government.

SHRI HIMATSINGKA: In view of
the fact that the gas is still flaring
up, may I know whether the parties
to whom it has been given are going
to be asked to utilise the same?

SHRI RAGHU RAMAIAH: Oil
India, 1 believe, has been correspond-
ing with these people and the Assam
State Government are also pursuing
the matter. We are doing our best
to press them to fulfil that commit-

ment.

SHRI DHIRESWAR KALITA: As
regards the Gauhati reflnery pro-
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ducts, as is known to the hon. Min-
ister, thousands of rupees worth of
gas is daily flaring up, and that is
not being put to any wuse, The
Gauhatj refinery produces also some
by-products and one of the by-
products in furnace oil. Although
the furnace oil is belng consumed by
some industries like the Assam Hard-
boards and other industries, yet the
price of this furnace oil is very high.
In Bombbay, it is Rs, 180 per metrice
tonne while in Calcutta it s Rs, 222

per metric tonne and in Gahauti
where it is produced is Rs. 1252
per metric tonne. This is a very

anomalous and curious position,

Again, Gauhati produces petroleum,
and the price of petroleum per litre
is Rs, 0.95 there, whereas in Calcutta
which is n West Bengal which does
not produce any petroleum, the price
is Rs. 0.90 per litre,

The same is the case with kerosene
also.

1 would like to know whether Gov-
ernment are prepared to re-examine
the whole pricing system of oil and
by-products of this refinery in view
of the anomalous and curious position
that is prevailing now?

SHRI RAGHU RAMAIAH: The
policy of the Government sp far
having been one of fixing prices on
the import-parity basis, these anoma-
lies are there. Certainly, Govern-
ment are examining to what extent
it is possible to remove these anomal-
bes,

SHRI DHIRESWAR KALITA: May
1 know whether Government would
be prepared to give some relief to
the industries in regard to the price
of furnace oil which is produced at
Gauhati but which is being wasted
now?Furnace o0il is not being pur-
chased by the people there in view
of the high price and the whole
thing is being wasted now. So, 1
would like to know whether Govern-
ment are prepared to lower the price.
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SHRI RAGHU RAMAIAH: There
cannot be any piecemeal gettleament of
this because we are following the
policy laid down by a certain com-
mittee which has gone into it. What
else is to be done now is to be com-
sidered.

SHRI LILADHAR KOTOKI: May 1
know whether it is a fact that the
Government of Assam have prepared
a project report for 3 economically
viable petro-chemical complex based
on the natural gas of the Gauhati
refinery and the Assam oil-fields with
the co-operation and collaboration of
the Japanese Government and if so,
whether the Centre has approved of
the project?

SHRI RAGHU RAMAIAH: [ pelieve
the hon. Member has in mind the
report of the Industrial Consult-
ing Bureau (P) Ltd. to which the
attention of the Government of India
has been drawn by the Assam Gov-
ernment. They discussed three pro-
posals. One is for the production of
PVC and PVA fibre and another is
for polyethyl and polypropylene, bt
they have themselves said that these
are not economic. The only thing
which they have suggested is in re-
gard to the production of 400,008
tonnes of urea. As regards urea, as
the hon, Member knows, the Namrup
factory is expectéd to go into pro-
duction this year,

SHRI HEM BARUA: In view of the
fact that the industrial progress in
Assam is lamentably slow and slug-
gish and also in view of the fact that
the unemployment figure in Assam
is mounting up fivefold—between
1951 and 1967 it has increased five-
fold—and in view of the fact that out
of the people employed in the
Gauhati refinery, only 15 per cent
consists of the local people and thus
Assam has been converted conven-
iently into a grazing ground for
people from outside the State....

SHRI RANGA: Everywhere it i#
the same story.
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SHRI HEM BARUA: In the context
of all this, may I now the specific
reasons on account of which Govern-
ment are averse to the setting up of
a petro-chemical complex and other
subsidiary industries which this re-
finery justifies, and also the specific
reasons on account of which Govern-
ment are not going to set up a second
oil refinery in the public sector there?

SHRI RAGHU RAMAIAH: The
Government of India are not averse
to domng anything which is feasible
and which is helpful to Assam, in
regard to the setting up of industries.
That is broadly speaking the position.
In this case pertaining to the oil re-
finery, if the crude that is produced
is already committed to the Inland
refineries where is the crude for a
second oil refinery there?

As regards employment to which
my hon, friend has referred, general-
ly speaking, except in the case of
skilled categorics all the wunskilled
categories with a few exceptions are
locally born people. 1 am speaking
very generally. 1f there is any par-
ticulars difficulty in this, that will be
gone into.

SHRI HEM BARUA: On a point of
personal explanation. The lhon.
Minister has said that among the un-
skilled labour, the local people are
there. But may I tell him that whe-
ther skilled or unskilled labour, only
15 per cent of the local people are
employed in the Gauhati refinery?
He should examine this and come out
with a clear statement.

MR. SPEAKER: He may look into
it.

ot qeqor e FaRTe A wreRy
O ¥ Fremadr 2, =gt & oW A
frewar & ag faeft wrmTY HET
g wrar & Afea fagre & wgwm wEww
&

MR. SPEAKER: At that rale, we
shall have to cover the whole of
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Indla, This does not arise out of tne
main question.

ot qwm werT
gt snd Hfwy

MR. SPEAKER: Then, the price in
every State will come up here, We
are not discussing the question of
price now. How does the question
of Barauni come in here?

ot WA WER : 72t e w
U 9541 2.0 4% St w2 & R
I #mT adiz gET &, IEwr ave
oY ATIET e317 74T 2, 39 Sror §1 Mg
mEA FEAg /)T e A1 d g
FAET TN F7 AT & 30 6w amgx
7 B, FT TIHT WY HTOHT ST 72T
r. o ddy A 1 fr aEr dfnaen
KU U SR s A
FUAT & TXT H IH ATH W syrqeT
T gy 27
DR. RANEN SEN: A little while
4go, the hon. Minister said that the
anomaly in pricing was being re-
examinerd by Government. Nearly a
year and a half ago, the J, N. Taluk-
dar Committee gave an award and

made some recommendations or, the
anomalies of the pricing of the oil

A aveq g1

products. UGovernment have already
accepted that recommendation May
I know why even 1} years .fter

that Government are going 1mi¢ this
question of pricing?

SHRI RAGHU RAMAIAH: Abous
that report, I would like iz “eave
notice,

SHRI RANGA: Have they not got
that report, Sir?
IOT AW ® IEw qew fam F
frafera*
*1109. &t WWg SWIT @ wqT
faw 7ot 7z 7 Y 7 W A

(%) war og 7= § s oot winm
¥ Jurew oew fawm ¥ aga A agd
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fraferat a8 1966-67 ¥ mrq'rir
¥

(@) 7% g, & e e
sErTE Y AT

(i) qar “:r{"‘wﬁ #UFA

¥ fay @eere d Fm wRT waard
?

faw warem ® Tow w0 (s
¥ wx o) : (F) ¥ (7). AT
AW F FeTEA NeF PINTAH 196667
¥ ggoE  TEd NF WqA ¥ dE
# 1 fgismar A7 AT e
Io-Frfers & wT # = faglEaarn
TATE WET 97 FY Y E, AEA IAE
AT ¥ ag 74! w1 o aFar & 5% T 94
Ara T AT AAE

oft ArEg SR AT 9FIRT,
WFET 1967 §  TAT I3 A AiA
;T # uF afawr garfo 1Y 2 A
9w H IR FAAT L

‘g A TATRET AT WTARTLL
fawrt & §5 weardt A=d A
WA AT 97 w1 OSHT TEY AT
T ¥ a3 F7F g0 a7 ARW 7y
& f 7a frgfaqn fruwaan g gt
=1fzg | g7 I ® AF ATAM@T WA

g:

“rgar<r fawm ® gwoatwiE
#, g AT TAEFTT AR 97
qUeYT  AUT AMT F ATEATAAT ATE
fa®T 4TH dgd  WAAMATE 97
gg 9« ®fafAgi s a1E a= w7 3
7 a "

welt wgEg 7 dA wIR qA IAL
¥ s § fr ag @ Frafemar aax
wfoedz gwaTgE  wfAET AT AT
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aa e oETET iF e ¥ A ¥
g I Tawd T oA E wiw ag
fed sRATmERITTFNEN
TIF FEIAT L FIAF FATFY 7

o gew @ o A agr v
f& 7z Mafwmt geers gl o,
e warT a7 a7 g &7 9k 9 )
afe 39 % a1 ® gz A o1 91 AHAT
Afsamamy gnasrmi g ga 8
FTT FaT g a1 fF 9t gt wiwez
TFTET FAwT e e a2 e
7 g Fofroumosiio 7 F5 AMTI TR
AT a1 AT FoTToTT o0 AT AHET
g AT # & 77 Q) safe wieEz
TFET FRTAT ¥ 9% 97 frEs
¥ w7 | gz ag wgi 2 fr 9g wEETE
a7 ey G g w9 Az
A7 FTTw T g o T2 2

it Ai=g A A f3 s
7 IATHAN ATHFIT A 47 GIEIL F7,
fasfr v o\ wrose, a7 ot F7 s
T T AT et AT FA A
giwa gt & gar qreA T o
34T T1ft 71 mAT T Y

SHRI K. C. PANT: That cdoes not
follow, .

fa2sr Twae, At faeelt

*1111. 0t fAge fag o a faw
w41 a7 FATH &1 FT w99 5

(%) 71 g 7= & fF af faedv
F fqaw TEeT ¥ 91 w0l #@
" 09 A 9% g0 @ 5 F g
g, wtEy mar weg fafeg #=Ad
LI -

(=) =fz i@t I e Ry
g 3T A qarqas frar AT,
ST wifgq@armar
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N 1'«1'* ] ‘ﬂ
(m) it et
g agHyT ﬁ%"wgmz,’

(9) ta &dg9 & &7 gra

1 wrarft wr g g ?

fow daem ® o W (s
o &X TN) :(F) ¥ (7). AWy
A9 o7 oF fqavor o @ fmmmmar g
-~ [gewem ® e mar o ¥fwd
e LT-516/63)

() wra=t &1 =g favir fan
S ’

= fagm feg : w7 faw W@t
AT Ig O 1 I F% e fadw
mﬁﬂf‘fﬁtw@n‘f%mm
f&7 a% @ W fraw @7

T v =X o frgw ar wrd
39 #1 @y fauffer s & at |
& 39 A Ay AT A AG T
% @ wfe faavm &7 oo 2w fir e
& qrmet & ASif 3w T osarar
*F qg g¥ ¥ @vdn v A A wER
F T F

ot frgrer fag . FaT A4 AATR
1 gar 7. wwaer fr famw oewd &
far fomr ST 9% e 7 P fafag
AR T gUA F=d 7 AT A e
TramFfw gmi?

At gEN | Oe 0 WA IA %
Ty ¢ 6 g9 ofedwm 37 weIw
fvig @en @ W s o foig &
R ¢ #fEfaEa #1oga @
v g ar 7 Ifefade foay w3
A N aw g ot Ty A §)

CHAITRA 19 1890 (SAKA)

Oral Answers 2808
Ay R RLICE R TN
Increase in Waht and Power IM-

‘- o By NDMC. . -

+ -

*1113. SHRI BHAGABAN DAS.
+; SHRI E~M. ABRAHAM:
SHRI GANESH GHOSH:
SHRI S. C. 'SAMANTA:

Will the Minister of HFALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether jt is g fact that New
Delhi Municipal Committee have de-
cided to:inorease the water and power
rates; ’

(b) 1! 8o, the reasons therefcr, and

(c) the steps taken to brlng duwn
the rates?

THE DEPUTY MINISTER IN THE
MINISTRY OF. HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes, the Committee have decided
to increase the rates of water requir-
ed for commercial use from Rs. 1.50
per thonsand gallons to Rs. 2.00 per
thousand gallons. No change s pro-
posed to be effected in the rates of
domestic water supply. Similarly, in
the case of electricity supply lo bulk
consumers only, the Commitlec pro-
pose to charge at the flat rate of 18
paise per unit instead of making re-
coveries on the basis of a sliding
scale, which varies from 23.680 pase
to 15.538 paise in the case of ordi-
nary bulk consumers and from 27.160
paise to 17.725 paise in the case of
Embassics. The proposed change
would result in a decrease of ratus in
some cases and increase in some

other cases.

(b) Due to increase in operational
costs as also the cost at which the
supply is obtamed by the New Delhi
Municipal Committee itself.

(c) There appears to be no puasi-

bility of bringing down the rales &

t as the operationa] cosis wre
conetantly on the Increase,
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ot wraT T WA AgRd
wg T &1 FO HG e frew aiw
gl # A€ faeely e ¥ feast
6 o W oot 23 @ afg
A T PW H T wE o
fava frgqT & 99 ¥ SawiETHT A1 AT
wifew gfawr fadedy 7

SHRI B. S. MURTHY: I have no
information as to how many times the
NDMC has increased it, but the
Delhi Municipal Corporation which is
supplying to the NDMC has regular-
ly, year to year, been increasing the
rate.

st W T A% feeer AT
wfer ST T & 99 G g
T g ?

SHRI B. 8. MURTHY: Yes, it is
working regularly.

SHRI S. C. SAMANTA: What |is
the source of supply to NDMC? 1fas
any attempt been made to secure sup-
ply from Bhakra-Nangal so that it
may be got cheap?

SHRI B. S. MURTHY: The present
supplier of clectricity and woater ir
bulk o NDMC is the Delhi Muniei-
pal Corporation.

Y ®o Ao fart: foeet 7 a1
arET ST faoret qoArd g @ ag W
g, FOwd W1 A oAt wEd
¥ o fawelt W oY &oTd g g,
Mt & Y Tar & vty faeeht #§ 9w
e g AR S oMEgd 1 T oA
g?

SHR1 B. S. MURTHY:
notice,

1 require

SHRI S. C. SAMANTA: I asked for
the source of supply of electricity
and he replied about water, Has
any attempt been made to have

APRIL 8, 1968
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cheap tlectricity supplied from
Bhakra Nangal?

SHRI B. S. MURTHY: It is the
Delhi Municipal Corporation which is
supplying to to NDMC.

st frr = i wfafaoe wRE
ZTT T ;A AT AT FEY 9T GEY &
Afew & wely 73/ A FAWET AT
g fe wrew ndw & o At <
ST ey A & 5T A 0T 10 T
WHFIR AR AR 2T F O
T2 g1 9w § sl A odey ¥ ey
¥ o e o g A
1235 a7 & arg ofr aFY wmar T
g T ¥ AET AERT mTew A
HA 2492 o faf w2 91 e
FEAT EE?

SHRI B. S. MURTHY: The matter
may be brought to the notice of the
authorities concerned and then it
will be looked into.

st o o famrdt : feeett

wfafaer  From 7% faer @A
ﬁT‘F{ Fd #1 7w @ ¥ fawar qwnﬁ
Far g ? et 39 €1 0T gfe gieorm
e & wiT 7f freet wgfafaos s%EY
1 39 & fH71 g faean 27

SHRI B. S, MURTHY: I
notice.

gAY & 69 § H%T &1 AEW @
AT aT TN
+
*1116. ot foraeex Wy
st o Fo THT :
sft Aot wwT T
1 fam weft ag sow & g
w41 fF:
(F)wrgdu & g & a7 &
¥ ®T WIEg et A 93 e
W T

require
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(=) afz &, & Ig%r s T §;
154

(7) afe 7@, @1 <weivs, W
T wR AW X A ¥ oA H owrh
AT AYTT T TAAT H WG AT
FEN F TR g F TR

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) The gold rush in
Europe in the rst half of March 1360
had no perceptible effect on the
Indian gold market.

(b) Does not arise.

(¢) the price per ounce of gold in
the first half of March 1968 ranged
between §$ 3529 to $4441 i: Paris,
$35.14 to $35.34 in London, $35.u
to $35.25 im Zurich and $39.87 to
$4077 m Bankok. In Bombay the
price was steady around Rs. 1545 per
10 grams or $ 64.07 per ounce during
the first two weeks of march. During
the period 18th March to 29th March
1968 the average price per ounce was
$39.20 in Paris, $3950 in Zurich,
$4460 in Hongkong and $67.72 in
Bombay. The London market was
closed during most of the period.

sft for aer w1: ot wEEw
¥ SrrAAT Sgan g feomew wr F aw
qIAAe § AT A4 F et @y @
a7 A1 7

st o o T fggET ®
AT ®T /A 1 T\ A T

sft forwr == w1 WO A Y AR

WH gFdsTr aug Jwa
Y ffr s @ E a1 ag !

dMipmwmoga : Hdw w
YW H 3 dag &1 AG T
FiMwgfrommee waar s
W AT W AW fggEm # 217
w7 T AE W@
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SHRI D. C. SHARMA: This goid:
rush poses a very fundamental pro-
blem with regard to monetary policy
of any country and also with regard
to monetary policy of our country.
There are different monetary polic-
ies, soine monetary policies of ster-
ling, some of dollar and some cf gold.
On account of gold rush which oc-
curred recently and which, I am sure,
is going to recur again and again,
has the Government thought that its
monetary policy requires reconsider-
ation and that it should not be
switched on to sterling but shouid
be switched on to some other cur-
rency?

SHRI K. C. PANT: As to what will
happen in future is a very delicate
ques'ion on which it will not be pro-
per to speculate. So far as we are
coneerned, apart from the present
policy, we have also welcomed the
setting up of the scheme of speciai
drawing rights within the framcwork
of the International Monetary Fund.
This is our present policy,

st ol e wwi: W ¥ saw
o ¥ a1 AT #, 0% a1 AEr e
A\ gET FTAT AT WAL AT A AgT
2 fF sl ax =& AT w7 @@
IH A A F qW F T Qa1
T R WIE WAL AE) 92T 0§ weh
e & qu A E v 4P o
FY AT W § FTE A@T F e g
1 FTH FIAT w "rRe § fawar @
IH & AN 9T FTH AT H FE G\
T E AT AE? A N A ¥
AR ZATY AR AW ATy g Iw A ga
TeE W F1 A9 & o et Ay wr
qfada 74 o @ g o adi ?

ot P WX O AET A O
SV ¥ qaw ¥, IO € a1 g
qugTEE A gemsa W K4
ugr X T | Wt aw gE W W
w4y §, MY v vt oft ww ¥
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PR} 1-A

Ffmﬁ bl w@g«
|

SHRI SRADHAKAR SUPAKAR: Is
this gold rush -likely to affect the
relationship a6 far &s the ‘ratio 18
-concerned between the dollar and the
ru.p-ee? :

SHRI K. C. PANT: No, Sir. At
present, there is a two-tier system
dnder which the ratios of the cur-
rency have been preserved becuuse
-official transactions are still taking
plice at the rate of $35 per ounce
:eind t is only in un-official transac-
tions that the rate depends un -the
pen market prices.

ot 37 ¥ F A WA ¥
T Stgar g fF e T #1 oA
g frafe o= #a1 gt wife w70
¥ afar ug%wm%ﬁrmmr q
o o faaty s AT W EsET g
A aodi (4317 a0 fag g s ww &
AT (AT & i Fgv g fw
fergeamr #r#10 qrfwa g 7

i I.nvﬁ

WY T TF 9w ¢ A ARG AT
feqfg & 3o WMz w0 & (9977 o7
0 a8 77 1§ TAT F& £ 0

SHRI S. S. KOTHARI: Becuuse of

gold-rush, is the weakness of the
dollar in the international 1narket,
affect aid to

going to adversely
India to a certain extent?

SHRI K. C. PANT: Thal is 4 ques-
tion which should be addressed to
the U.S., Government.

AFYT I TH HTCATA
*1124. s g fag W
w1 ¥feaw w3 Tama wAT g8 IAA
1 Fq1 F40 f@
(v) 7ai® == {7 arefm
as fram w1 wdizn FefrT Fwar %t
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m qqT 7T ® qETE § CRET o
IITH T & AN O FiAT Fa¢
A FCTw g fraw suew Iiew
Wl I ®F T E; W
(@) afx g, at g7 gvaw & .1

Faa.d Fr o fYE ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND OF SOCJAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) The Indian Oil Cor-

poration’s negotiations with the Fer-
tilizer Projects are in advanced stag-
es and the conclusion of long term
supply agreements for Naphthg is
expected shortly. The production
of fertilizer has not been affected on
account of the time {aken in conclud-
ing contracts,

(b) No action on the part of
Government s called for.

st wgraw fag WAt wfeameT

F1 F FT 9 TE ATHT FT qUEET
F=9 A & faefas ¥ aga 997 &1 ogw
T q€T TE a1, IA & a2 faoret
grutfa a1 w17 fee 3191 Fe2 a9m
o argaTg fesE ATy aee wfe
ATEAT CATE A &1 TIfEET G T o
TE a9 @ oaug @ fF T e e
M & g2 AT WIS aF avd A 97
Awn @A & fag #18 amgEr 7 e
AFIT A AT & AT A A15AT HHT A
BT 2 | T T WY &1 wfeArgwT
T A A9 wT 3A fawfae H®
augEr ¥4 ¢ o awg & v owa
% ag FTH g far mar ?

SHR1 RAGHU RAMAIAH: They
are being got ready and will be sign-
ed. That is not withholding the
supply of naphtha at all. Naphtha
is being supplied.

st wgrew fag WAt :oww w&v
g AA? g aT &Y T Afew iy
T AT GCETL 39 F AT T
i whwam

the
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sEATEE” H&rﬁﬂ’tﬁh’g‘rm
R FA R @ W)
QI HER R T T FEAET T
fhrar gt a o feafy 7 §YR 1 o
I F Ig 74T T 747 g i Aoy &
Rrafad & ga £ mifeef ror W
frrer Aoar b ¥ e ag g
m@lﬁimwﬁrmtﬂwﬁﬂm
< wt wE & s e & o ot
Tft ot a0 F0 w1 g0 FA & 92
ayaram e e ?

SHRI RAGHU RAMAIAH: This
question hag ‘been answered® on ' g
number of occasions. There is. at
present. no shortage of naphtha, It
is anticipated ‘that beyond H7T1, there
might be a shortage and varieus
steps are being taken. That haz -al?
ready been explained in a series or
questions in th.it House.

ot mze Yaz wwdAr : Heqw
qEIA, T ATE T AT WAL F1 2T
fzar I & AV Wy 21 gvAT i savEr

F AAT A7 351 A7 wfrom =or
FFFCAT T AT T AT

SHRI RAGHU RAMAIAH: For the
information of the hon, Member, I
would like tn say that we are also
examining the feasibility of a coal-
based fertiliser unit. Then, in the
case of one of the Companies, we
have allowed the import of liquid
ammonia. We are alsn to examine
how to chango the refinery production
paltern in crder {o inerease maphtha.

SHRI MANUBHAI PATEL: The
supply of naphtha depends on the
internal production of naphtha. It
was already decided that a  naphtha
unit in the public sector wili be
commissioned by 1968. May I know
whether they have kept to the sche-
dule and it will start fumhonlng n
time?
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snm RAGHU RAMAIAH: He s
asking ‘about ‘the ‘naphthd traker M
the petro-chemical complexi -+It 8
going into the public sector.

'SHRI'M. N, REDDY: The hon
Minixter fust nows said’ that'they wre
also examining the ooal-based ‘ferd-
liser plant. May I know, in this re-
gard, whether there is a proposal fo
set up a coal-based fertiliser factory
either in Kuthagudam or Ramugu-
dam in-Andhra- Pradesh? ' 0

‘SHRD RAGHU RAMAIAH: The
possibility and feasibility of Kothms
gudam are being examined.

Kanpur Loop l"lct_ory
*1125. 8HRT SITAHAM" - KESRI:
Witl ‘the Minister . of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a whether it is a fact that the
Loop Factory at Kanpur has been
working -at a loss as the loops manu-
factured are not having good market
and stocks have piled up; and

(b) if so, the reasons therefor?

THE® MINISTER OF STATE IN
THE + MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) and (b). No, Sir.
The factory is not running at a loss.
All the manufactured loops are to he
bought by the Government of India.
At the moment there is some accu-
mulation of stocks as the offtake has
been less than anticipated.

{1 JrATTa AL T F
& R 9 T BT T E | FAIETAN
w4 77 Far 50 f6 AT e fag
g gAT } T 44T WITRI €A AT A
g ot ot ¢ f& o A oA

frgt 1 mmAfan wifs drfra £
E1ei -
SHRI RAGHU RAMAIAH: The

hon. Member is completely misin-
formed. Studies have shown that in
some cases—about ten per cent—they
lead to slight bleading and  back-
ache and we are Lrying to redesign
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the loops which will lead to ready
acceptance, '
St "Hiaw #WC ;WO gl
Wt qu &R g § SEF qHEE ¥
o faet a7 g & w0 ag W G
t s avEmw fag g 2
sfam =1 fraifag s & ?
DR:. S. CHANDRASEKHAR:

Bir; indigenoug loops are
eient.

No,
self-suffi-

i TH WA WA . T T
%1 q9 & 9T awE fgg i 9% T9n
A ARy Ay A AE
gl AT fATEAl A g A
wi & fagg T FC sEET ErHEEAT
frdy frar &1 fgrg wfgemd & qu
T ¥ dmR o § ) e oA
¥ A Y T gy A9 TE &
fagm samar s o T ad fEar
AT & I ZA G AW TR gET 7
Wogaa e & fFas & W ¥
AW AEY AT R W A W s
o & s AT Frawg g 7

MR. SPEAKER: I do not think it
arises out of this question.

SHRI CHINTAMANI PANIGRAHI:
What is the total amount that we
spend in foreign exchange for the
import of loops from the TUnited
States and other countries?

DR. S, CHANDRASEKHAR: We
are not importing any loops because
we are self-sufficient from indigen-
ous manufacture,

ot ¥ax W™ Q= qT D
T ¥ guT feady PoaToies £ S
gw fwae dar vk & 7 TEE AW &
ot ad Tz ag @y § 99 91 fer e
qur & S wigwr ser e § fead
fem AT wfEy 7 e a6
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T . FAT I § WX a%
oY THH AT FT AR ?

DR. 5. CHANDRASEKHAR: I
should lke to give some statistics to-
the hon. Member. The IUCD fac-
tory at Kanpur which was set up by
the Uttar pradesh Government was
commissioned in September 1963. The
factory gradually started producing
30,000 loops and 15,00 inserters per
day. According to the arrangements
with the UP. Government, the loops
and inserters produced by the factory
are taken over by the Governmeni of
India on cost basis on the basis of
requirements for distribution to vari-
ous States under the family planning
programme. The question of loss,
therefore, does not arise in so far as
the factory is concerned.

As for the present conditions, the
factory was advised to reduce the
production to 5,000 loops per day
from October 1967 because the intake
was not{ as much as expected, Dur-
ing the current financial year, the
number of insertions upto 10th
March, 1968 was 5,27,128 and in that
light the position had been reviewed
again. The factory has been asked
on 15th January, 1968 to bring down
the production further to 1000 loops
and 50 inserters per day. The fac-
tory continues to funetion although
with reduction in production.

1 should like to give some further
information to the hon. Member.
We have given Rs. 20,000 to the
factory for a research-cum-experi-
mental project for diversififaction
of its production so that it could
manufacture jars, boxes etc. which
could be used for packing purposes
so that there is no unemployment.

st wET W R A9 & T
§a§ TTar s WATTECE 7 WV
ag o gu & W7 s g & A feer
WX T TEE AT FW FO T
§ 51T wx % WY T w0

DR. S. CHANDRASEKHAR: The
tdea is this. If there is one gterilisa-
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tion, we expect that 1.5 births had
been prevented. If there is one loop
used, we expect half a births pre-
vented. If 500 condoms are used,
we expect half a birth prevented.
This is the statistical calculation on
the basis of which we say that 3.5
million sterilisations had prevented
roughly 9-10 million births and by
the use of 1000 loops we had prevent-
2d 500 births.

AN HON, MEMBER: What is your
target?

DR. S. CHANDRASEKHAR: 25
wper thonsand, for this we should
have half a million loops to be used.

SHRI J. B. KRIPALANI: It has
‘been the experience of this House
that the s!atistics that are given by
the Government are just to answer
some question or the other and they
vary considerably. The figures of
food production, even in g lean year,
were given so that each individual,
whether a child or man or old man
would get at least thirteen chalaks
per day. The fiures that were given
for literacy in India are given vari-
ously by the Education Minister and
by the Finance Minister.... (Inter-
ruptions). The other day the Finance
Minister when he was going to in-
crease the price of the postcard said
that only 25 per cent of the popula-
tion was literate,

MR. SPEAKER: This is question
hour and we are losing time, I do
not think the hon, Minister could
give an explanation for what the
Education Minister and the Finance
Minister say.

SHRI J. B. KRIPALANI: I am
only explaining the position. Un-
fortunately an explanation is neces-
sary. The Education Minister says
that there is 40 per cent literacy in
our country. Are the figures of birth
control alsp devised in that fashion
as for education and food?

MR. SPEAKER: You have had your
say. He cannot answer for Education
Minister or the Finance Minister,

CHAITRA 19, 1890 (SAKA)
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SHRI J, B. KRIPALANT: I did pot
want to have my say. He oam
answer about his statistics.

SHRI TENNETI VISWANATHAM:
The hon. M!nister says that the origi-
nal target was for production of
30,000 loops and it was reduced 5,008
and further reduced to 1,000. Does
he still maintain that the loop is very
popular in this contry.

DR. S. CHANDRASEKHAR: It is
not popular in some sections of our
popular in this country.

St wEt e TEE AR
A Eg T A ¢ TR o T
AR GO F FIor St F
T & ow oA wror w@ e
q9 FT FAT TGN g @ & WK g
SRR &

MR. SPEAKER: Shri Rab* Ray.
New question. ... (Interruptions). Ha
is not answering, what am I to do?

Adverse criticism of Governmest's
policy by Officers of Fertilizer
Corporation

+
*1128. SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN:
SHRI C. K. CHAKRAPANI:
SHRI MANGALATHUMA-
DOM:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Officers of the
Fertilizer Corporation of India are
permitted under rules to criticise
publicly and oppose the policies of
Government and provoke the society
for agitation;

(b) if so, under what rules they
are permitted to do so;

(¢) whether Government's atten-
tion has been drawn to the speech de-
livered by the Managing Director of
Fertilizers and Chemicals Travancore
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Lid. at: tha Rmp.n Iutltute of
Social Workers recently; and

: {d) if so, the action taken by Gov-
ernment in the matter?

R

+.THE MINISTER -:OF - STATE . IN
THE MINISTRY: OF PETROLEUM
AND CHEMICALS AND:OF SOCIAL
WELFARE (SHRI -RAGHU RAMA-
IAH): (a) No, Sir.

(b) Does not arise.

(c) No, sir, The Managing Direc-
tor, F.A.C.T. has reported in response
to an enquiry on this question that
he delivered an exr tempore speech at
the Rajagiri Institute of Social Work-
ers on the 10th March 1968 explain-
ing the language policy and advising
against any agitations,

(d) In view of the answer to (c)
no action is called for.

st sz fag : w7 A wERE
wrdd f& Ffo s & wiw
% fiw ¥ 11 7, 1968 F——Fel
wgET T 10 AW F@nEn g—at e
€, g aa  FIE i SR T
& Aifagt Y fa e fway ?

SHRI RAGHU RAMAIAH: We
have made enquiries and I have al-
ready stated what the Managing Dir-
ector has said, and that is the only
means of knowing what extempore
speech he gave. He said that he ex-
plained the language policy and ad-
vised them not to make any agitation.

PRl FAfo, sraiwe ¥ 9eA & wwmEr
W AR F Al A v & fov
AT T W AT w1 R
e WY wEA F qyAN ArEq !

. SHRI- RAGHU RAMAIAH: We
have already asked him and he has
stated what' he has 8aid. I have sub-
mitted to the House what he has
stated.

e, &
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uﬂEBLLA» BREIDHAW € h.au
with me here irrefutable . facts . to
prove that Mr. M. K K. Nair made
such a speech,. . I:have with me .a
copy ‘of Malayala Manorama, one of
the leading dailies of Kerala which
has Congress sympathies—not the
Opposition—and which is one of the
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vernacular papers with the largest
circulation in thig country. In that
paper the report appeared and 1

have a translated copy of the speech
made by Mr. Nair, the Managing
Director of Fertilisers and Chemicals,
Travancore. I will give a brief gist
of the speech:

“India has never been under
one central authority. The pre-
sent language policy would only
lead to encourage the forces of
disintegration in the field of
science and technology. We have
got to depend upon English for
the expansion of our knowledge.
The role that the wvernaculars
have played in this direction has
been most disappointing and so
the student community should
raise their voice in an organised
manner against this tendency.”

I am quoting from the paper. The
hon. Minister has said that he has
caused an enquiry to be conducted.
Let me be very plain. We have no
faith in the enquiry conducted by the
Government, or the Ministry of Pet-
roleum because the Managing Direc-
tor is a very clever person.

MR, SPEAKER: Please put your
question, and do not make a speech.

SHRI A. SREEDHARAN: I am
framing my question, He has a
number of guest houses, umpteen
guest houses of FACT, sperad all over
the country where he has produced
exceedingly glorious nights studied
with sprightly maidens and the
choicest liquor for the officers of the
Fertiliser Corporation. (Interruption).

MR. SPEAKER: Order, order. Put
your question.
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Sir, 1

SHRI- RAGHU - RAMAIAH:
must protest agq.ir!st.thu.

- -SHRI A, SREEDHARAN: Will the
hon. Minister institute an enquiry by
an independent agency like the CBI
or some other agency to go into the
complaints, gather evidence from the
students at the Rajagiri Social Insti-
tute and find-out whether he has com-
mitted the offence and if he has com-
mitted the offence, will he take action
in the matter?

- SHRI RAGHU RAMAIAH: On the
report which appeared in the news-
paper 1 will mention what the officer
has said. He says that no press re-
presentative was actually present at
the function. He further say that the
misreporting of the purport of the
speech in one of the Malayalam pap-
ers appears to be due to the fact that
the report was sent by a student who
had no proper understanding of Eng-
lish.

AN HON. MEMBER: White lie.
(Interruption).

- MR. SPEAKER: Order, order. Let
him answer. The hon. Member has
put his question and let him get the
answer. Whether it is lie or truth,
it cannot be decided here, and T can-
not decide it unfortunateiy.

SHRI RAGHU RAMAIAH: — asit
had not been reported alike in any
other newspaper no one has taken a
serious notice of the particular ver-
sion sent by the student.

SHRI. LOBCO PRABHU: In view
of the fact that the language policy
of the Government js stil] the subject
of discussion and has not been finalis-
ed, how would you bar any kind of
discussion or any expression of opi-
nion on this subject? (Interruption).
The question raised was whether he
spoke against the Government policy.
The Government policy is still unde-
termined and therefore the Civil Ser-
vices Conduct Rules do not apply.

SHRI RAGHU RAMAIAH: He has
raised an intellectua] conundrum,

IS
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SHRI SRADHAKAR SUPAKAR: A
very important question of policy
arises out of this. I want to know
whether 'people 'serving in the public
sector undertakings were recruited
from the political field and are quite
vompetent to: deliver speeches of a
political nature in such gatherings
and whether the Government  Ser-
vants' Conduct Rules also apply to
all the people serving under thesa
public sector undertakings?

SHRI RAGHU RAMAIAH: Cer-
teinly they do apply at the moment
beeause they have not formed any
separate rules, As regards the ques-
tion what is objectionable and what
is not, the line is a very thin line in
cases of this nature. An officer can
explain Government policy without
criticising it.

SHRI K. LAKKAPPA: The facts
now reveal, arising out of the sup-
plementaries put by my friends on
this side, are these. [Earlier, the
Minister has denied the allegation
made, that the Managing Director has
made a speech alleging the incom-
petency of the Central Government
and also that the policies which have
been followed have failed. The ques-
tion is whether that officer is allow-
ed to make speeches, and in addition
to that, the facts that have been re-
vealed that the Managing Director ls
leading a life of—(Interruption)—

SEVERAL HON, MEMBERS rose—

SHRI K. LAKKAPPA: I am not
making any allegation, against the
officer. The question, is, taking into
account the way in which he has
lived, and may I know whether he
has also—(Interruption),

MR. SPEAKER: Order, order.
Put_ your question.
SHRI K. LAKKAPPA: 1 will now

come to the question. When the alle-
gations have beem made, may I know
whether the Minister is going to keep
the Managing Director under suspen-
sion pending the eaquiry to be con-
ducted by this Government, and find
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out if the allegation has been made
-on the floor of this House is true?

SHRI RAGHU RAMAIAH: [ have
-already submittedq what he had to
say and the view of the Government
is, it does not warrant. any enquiry
If the allegation is true, it is certain-
ly objectionable, but we have no
means to confirm it.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Order, order, Shrl
-Panigrahi. 1 have called Panigrahi

SHRI CHINTAMANI PANIGRAHI:
I would like to know from the hon.
Minister whether the job of the
Managing Director in the fertiliser
company is to look after the better
management of the fertiliser factory
and increase the production of ferti-
lisers or to dabble on the question of
language policy, and whether the
Government approves of the conduct
-of this particular officer.

SHRI RAGHU RAMAIAH: As 1
.submitted earlier, the line of distinc-
tion in this case is very thin. An
-officer can indulge in academic and
literary activities. The students in-
vited him and he gave a lecture. 1
cannot see how that is objectionable.

SHRI BEDABRATA BARUA.: I
think this particular officer must be
a very bold person to criticise the

language policy. I am only stating a

fact. This gentleman has criticised the
language policy, which is an academic
question. Personally speaking, while
I would strongly disagree with what
he has said, I think in a public sector
undertaking his view has no relevance
to his job, even if he has expressed
something which is contrary to the
accepted policy of the Government.
But, at the same time, I would like
to know about one thing which is
‘somewhat connected with it. Has the
Government got any machinery to
.assess criticism from its officers, not
top officers but subordinate officers,
who may be criticising the public
=sector enterprises,
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SHRI RAGHU RAMAIAH: There
is some misunderstanding which I
would like to clear. The officer has
not admitted that he criticised the
Government. He says: I explained
the language policy of the Centre and
advised the students not to enter inte
agitations,

SHRI BAL RAJ MADHOK: Just
now the answers given by the hon.
Minister to the questions that have
been put, they contain two aspects.
One is the question of facts, What
did the officer say? Malayala Mano-
rama is a very responsible paper and
it says he said ‘“‘you must rise against
this movement” which is a clear in-
citement to the people. Is the Min-
ister prepared to hold an inquiry
whether what the officer said is cor-
rect or what the Malayala Manorama
writes is correct? The facts must be
ascertained. Secondly, are the offi-
cers of the Government to be allowed
to criticise the well-established and
recognised policies which are lzid
down by this hon. House in this way
in public?

MR. SPEAKER: He has denied it.

SHRI RAGHU RAMAIAH: There
is no question of any officer encour-
aging anything which is nbjestionable.
We have asked him for facts and he
bas given his explanation. He hes
cstated that there was no reporter
present and that he was musreported.
So, where is the question for any in-
quiry?

Gobindsagar Lake at Bhakra Dam

*1130. SHRI CHENGALRAYA
NAIDU: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether it is a fact that the
Himachal Pradesh Government has
disputed the rights of the Punjab
Government to breed and catch fish
in Gobindsagar Lake at Bhakra Dam;

(b) if so, the reasons therefor; and

(¢) the action being taken to solve
the dispute amicably?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDRESHWAR PRA-
SHAD): (a) and (b) The Government
of Himachal Pradesh have claimed
exclusive jurisdiction on the fish-
-eries of Gobind Sagar on grounds of
territorial jurisdiction and fisheries
Teing a State subject,

(¢) Himachal Pradesh Administra-
tion is being requested to bring it up
for the consideration of the Northern
Zor-l Council under whose auspices
+h¢ existing arrangement of a joint
Fisreries Board and sharing of in-
come and expenditure between the
Ehakra Dam ang Himachal Pradesh
Administrations was evolved in 1961.

SHRI CHENGALRAYA NAIDU:
How could this happen if the borders
-0f the States have been settled 1
think there is some border dispute.
If su. will the Minister rvefer this to
the Home Minister and first settle
th¢ border dispute?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): Ac-
tuallyv. during the reorganisation of
Punjab in 1966 there has been some
change in the territorial area of
Bhakra Dam. This problem has been
ticlt with by the Home Minister,
who presides over the meetings of the
Zonal Council.

SHRI CHENGALRAYA NAIDI
‘Then what will happen to the fish,
Sirt

Y sweT wlaw  F A ST AT

f& w1 e gioree 7 | fgwras

w2 g | fgeiet § - Wty

feeaere 78} § & ag wgAr qwed w1
‘wfemT ag wfag g9 fau & w0
Axfaa anwd § 9T oo aw o1 g

T T € — FUT ATH I GHT GTRIT
X7 WY THET & G9 ¥ fgeaar o

€ ar A7 o wifeq fgmram swiw wr

Fread prwari |

DR. K. L. RAO: Under the 1061
Agreement the Bhakra Dam Admin-
jetzation and the Himachal Pradesh

245(ai)LSD—2.
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Government had to share the ex-
penses and the revenue in the ratio
of 58:42, and that is what has been
done all these years. The Himachal
Pradesh Government now says that
due to the change in the territorial
areas it should get all the 100 per cent
of the return, That is the point at
issue and it is going to be settled by
arbitration, i

Indo-Iranian Co-operation in Oll and
Fertilizer Indusiries

o
*1135. SHRI D, C. SHARMA:
SHRI D. N. PATODIA:
SHRI S. R. DAMANTI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) whether there has been some
progress in the Indo-Iranian co-ope-
ration in Industries like Qil and Fer-
tilizers:

(b) if so, the details thereof; and

(¢} whether it is proposed to buy
the Indian requirements which have
registered a rise of 10 per cent. in
oil consumption from Iran?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) and (b) During the re-
cent visit of the Minister of Petroleum
and Chemicals to Iran, matters relat-
ing to Indo-Iranian co-operation in
industries like oil and fertilizers were
lointly discussed, Several new possi-
bilities of econumic co-operation have
been explored. The representatives
cf the two sides have expressed a de-
sire to extend the scope of the exist-
ing ties in the fleld of petroleum ex-
ploration and to cover new fleld such
as fertilizers,

(e) Yes, to the extent feasible.

SHRI D. C. SHARMA: May 1 know
‘the specific flelds in which India is
going to co-operate with Iran? Is it
going to be a long-range process or a
short-range process?

SHRI RAGHU RAMAIAH:
all a matter of discussion.

It is
Discus-
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sions covered for instance, oil explo-
ration in the off-shore there, estab-
lishment of fertilizer factories here
with their collaboration sale of their
share of the crude which they will
get in the off-shore and other things.

SHRI D. C. SHARMA: What will
be the division of the share capital to
be subscribed by the Government of
India and the Government of Iran?

SHRI RAGHU RAMAIAH: So far
there is only extension of goodwill
and reciprocation on our side. The
matter has to be explored further.
Only when we get to the rock bottom
of the details these can be raised.

SHRI S. R. DAMANI: Just now
the hon. Minister said that the mat-
ter was discussed personally. May
1 know on how many points agree-
ment has been reached and on how
many points further discussion is
going to take place?

SHRI RAGHU RAMAIAH: The
discussion had been on about a dozen
points. Agreement on details is yet
to be sought.

=Y wgrerwtag wieat ;R A S
ag «adT f§ g w1 gaIe Wy im
¥ foam &= fasomr s mwEaT
& WA U AW FW F WA@ A
g gy ?

SHRI RAGHU RAMAIAH: No, Sir.
We are entitled to one-sixth of the
actual amount of oil. The total quan-
tity expected is between 5 million to
7} million tons. Our share is one-
sixth of that.

ot wpro fe Wl oW
wEEE A0 A qg AGr 4r 1 1/6 Av
gm< wuAr. fgrar g 1 & @g snAAT
wrgat § g0 A foran fredrm am ww
i w1 g AT g ?

SHRI RAGHU RAMAIAH: That
is one of the points to be discussed.
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Basie policy of Family Planning

<+

*1136. SHRI RAMCHANDRA J.
AMIN:

SHRI D. R. PARMAR:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government propose
fo put a ban on marrying more than
one wife, applicable to all communi-
ties throughout the country without
distinction of caste, race and religion
to carry out the basic policy of family
planning; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE N
THE - MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR, S. CHANDRA-
SEKHAR): (a) No Sir.

(b) The question of having uniform
marriage law for all communities has
many implications and Government
have, therefore, not yet considered it
cesirable to enact such a law.

SHRI RAMCHANDRA J. AMIN:
When the policy of the Government
is against bigamy for Hindus, why
should it not be extended to every
cast and community in India espe-
cially when India professes to be a
secular State? )

DR. S. CHANDRASEKHAR: Ifthe
Muslim ecommunity is willing to have
such a law, Government can bring
forward the legislation.

SHRI RAMCHANDRA J. AMIN:
Why should it apply to Hindus only?

SHRI BAL RAJ MADHOK: Is it
a secular answer? To a secular ques-
tion you give a communal answer; give
a secular answer, Is it in keeping
with secularism that you give a cam-
munal answer?

SHRI SHIVAJI
MUKH:
order.

RAO S. DESH-
Sir, I rise on a point of
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MR. SPEAKER: During Question
Hour there is no point of order.

SHRI NATH PAI: The question,
which was placed before this nation
when the Constitution was framed, 1s
that there should be common civil
law applicable to all, Marriage is a
civil institution, It is a contract.
What is the religious sanctimony
about it? Even in Muslim nations
the law of monogamy has been im-
posed as more progressive, May we
know what Government is doing to
persuade the community concerned to
have a common civil law regarding
monogamy in this country?

DR. S. CHANDRASEKHAR: So
izr ag the riarriage laws of Lhe mino-
rily commr anity are concerned, any
move for a change therein should
come from the concerned community
itself. So far as the Muslim citizens
zre concerned, most of them consider
any interference in their marriage
iaw, which is a part of the Shariat,
as an interference. Lastly, the Spe-
clal Marriages Act, 1954, may be re-
garded as a common civil code re-
inting to marriage, Although it is
only an enabling statute, not only
citizens of India irrespective of faith
and religion but other persons also
can solemnize marriages under the
Act m oaccordance wilh the provisions
of that Act.

MR. SPEAKER: Short
question. Shri Hem Barua.

SHRI HEM BARUA: This was &
very important question,

MR. SPEAKER: I know, but it is
12 o'clock

norice

SHIRT NOTICE QUESTION

Tele-Cousmunication Links with
Pakistan
SNQ 18. SHRI HEM BARUA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that India
and Pakistan have entered into an

CHAITRA 19, 1800 (SAKA)

Oral Anstbers  282:

agreement for improving telegraphic
and telephonic communications be-
tween the two countries; and

(b) if so, the broad details there-
of?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONs (DR. RAM SUBHAG
SINGH): (a) Yes, Sir. However,
the agreement in question has yet to
be approved by the two Govern-
ments,

(by The broad details are:—

(1) To instal improved equip-
ment in their respective
countries on the three major
routes, namely, (i) Lahore-
Amritsar-New  Delhi, (ii)
Calcutta-Dacca, and  (iii)
Karachi - Jodhpur - Bombay.
Every effort will be made by
the two countries to complete
these installations by the
middle of May, 1968,

(2) To ensure free flow of traffic
between the two countries, in
regard to both Telegraph and
Telephone Terminal Traffic, the
two countries will keep their
own collections and there
will be no sharing of reve-
nue with effect from Novem-
ber 1, 1967,

(3) There will be one uniform
rate in respect of telephone
calls from any place in one
country to any place in the
other country. It was also
agreed that the Telegraph and
Telephone rates for traffic
from one country to the other
will be streamlined, and these
should be comparable in the
two directions.

(4) Depending upon the growth
of traffic, further upgrading
of the circuits both in respect
of quality and ecapacity,
would be kept under review.

SHRI HEM BARUA: In view of
the fact that after Pakistan's attack
on us in 19685 for which—please re-
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member if—the communication link
between Karachi and New Delhi was
disrupted deliberately by the Pakis-
tani authorities although the line did
not break up because of the aggres-
sion, may [ know whether this parti-
cular aspert of the problem was dis-
cussed at this conference, namely,
that the communication line will not
be disrupted by Pakistan deliberate-
ly as Pakistan did after the Pakis-
tani attack on our territory in 19657

DR, RAM SUBHAG SINGH: All
aspects of the matter were gone into.
After the Tashkent Agreement this
was one of the decisions that tele-
communication link between the two
countries should be restored, There-
fore, there was a meeting in October
Jast year and again from the 30th
March to the 2nd April. These points
were Jiscussed but ultimately the
agreement that has emerged is what
is stated in the reply.

SHRI HEM BARUA: Those points
were discussed but ultimately no con-
clusion wag arrived at, but I want
that Pakistan does not resort to that
sort of disruption. May I know if
improved accounting so far as reve-
nue collecting is concerned and im-
provement in the quality of service
were discussed in the conference: if

s0, what was the opinion of Pakistan
in this matter?

DR. RAM SUBHAG SINGH: These
factors were gone into very thorough-
ly and the agreement is that whatever
be the revenue in one country must
be maintained by that particular
country. Now there will not be any
claim either on behalf of India or by
Pakistan and any revenue that ac-
crues from telephones or telegraphs
in this country will be kept by India
and in that country by Pakistan, Re-
Barding quality, I read out in the
main reply that Pakistan has under-
‘taken to improve the telephone and
telegraph system in its own area and
Wwe are going to improve it in our
area. Our system is already improv-
ed up to th® border, both near Amrit-
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sar gs well as Jodhpur and also in
the eastern ‘wing.

" oft wfe T ;¥ oAy A
7gr & for fargelt are arfrea= & srwemer
F AT FETTT FOE] TIA FT AT
qiff=T 7 Wgra X AeT T foar
o qar aiffeqrs v gara fae
Efrzdt g7 wewr fear 41 37 A TF
farqra ¥ aga & amar 97 Foor 77 faa
qr 7 ®a F1 AHAAT AOA § qEAE
T g T2 aqT AR AT 73T T
AT TH AT w1 NT w&T 40 2 oA
amara arfeeare 7 oFear &7 fHar
a1, IAET WG qZ ATTH F7 AT A9
aE AR AT AL FT0?

Mo T GAT TAg :  TE AR ¥
f& qifeea 7 1965 F1 73 H
SATRM & FTH ATHN FIE 25
AT ®IF & ATATA 77 51 77 f447 91
T AAE O W FTE IA T FAAT AT
a1 41 7 g7 7918 fewre o av)
A AWAIY T TAT 4581 H 3A4 TR
&1 w7 gare stafafudi g aer a=
far mar qr I ¥7 w1 FEr AT ALY
w7 97 %71 & wa A 7 arfee
# H@Ee-ai I g A arE §
FATT 5 AT AAT 97 o e fae
s | fewg @y Am g 2 f
Eqwrafasmm farew @1 W= fea
@ AT FEAT K1 AT F A7 HOAE
A I A7 |

ot Ay fewd o gETT 1 AEE
0 O St A IR faar #
IAT! ATH AT ® A AT AAEA
T FEY T AIETT A AR &
aq 71 qadE g9t 2 7 W9 §
arq & ag o st A § i o
FEAAA GRI——ATE. VT SHMGREA sqevqr
& AT W, &7 3w Genad § fawei &
MEANHA & &y #, TR Agral
& wranTaT & @it § ® Aav gSTAr
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AT AT qYT AT IA F AL H Ay B
WRETER 9T W g

ToxwmEgan g : T]}@ TF
il ww a1 1 T F gwre wfaffaai
T A ar gard wf Y, g Ay ot fw
WY AT qifEETE A e fEaT g 1R
S ¥ IA T gEt FITT TR I
ST # I AT E 1 TEA A
fa 1 HrE7-wY AR 7= T e
T ¥ A i a7 fa=re fEar awe

st wy fomd : #7 qar 9t fs 9
1 A A F far wETEr gt
F74 & fan w19 greT wrd ary qard
T 7

o W gaw fag : T gE 2
St 3R #21 5 7w %1 ag gfawe
T 2 mAuzr ww fear w9
aiffear & afafafar} & fi= & g
N qAT 97 A FAAA FET T OH
T 91 &1 T s

st ay fawd : oy ma afea-

Ter qqT & TN A oz v, v faEEd
FfAamfaa T avH "

o T g fag =17 et
F 77 F AUY FAT AT AW qTAN-TE
TAFT AT AT

st ww, fawdy :
% ® g7 fear 37

FAT WA TH

WMo T gAn Ty : 799 AT T
FY IFTAT 4T, T39 71 frar

ot wy fomd : % g7 A &
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ot nfie feg ;¢ e fafree
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AT AT [T AT OF AE § Y
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g ¢ ot faas g agt ow
faree waem ¢ 791 offmw &
g st mifs I Rz aw a7
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frar safs affea 7 =22 om% a1
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o T gun oy : oo § 77
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7% & 5 9 % €22 9% I AW §,
79 OF GHEIS HY g EFA g !

Mo T gan Tag : €2 W6 X
fexraz & afl g€ @ gw fay smaw
LR

SHRI CHINTAMANI PANIGRAHI:
May I know the total amount of ar-
rears which are still lying with Pak-
istan and by what time Pakistan is
going to make payment of the same?
May I know whether talks were there
on this matter also?

o TR gan fag : waa ¥ fewva<
47 A WTY 67 % TF FUT 67 97
& HYAT AT 41 qFEAE T A
qifeea &1 Fg1 & fF 3A% wma
& % 46 A g1 q9d & AWM
9T | FET A@ ¥ TARE H UF FOT
2 9T’ FT "IAT FIT & 77 HGT M4
¢ WX 61 AT FT 9T ITH! HI &
faar mar & 1| @Y 37 90 T A A9
T ATAW & Iq+ (¥ IFIA w77 5
q1% & HEACHTT qUANT § g0 a0 ad
T |

SHRI RANGA: ©On the face of it
all over India and also here there
has been general welcome to this step
taken by this Government as well as
the other Government., But we
would like to know what precaution-
ary steps our Government propose to
take in order to sece that wrong, pre-
judieed, existing and even emotion-
ally unbalanced news and views are
not likely to be conveyed to and from
which might excite people on this side
or on that side on the basis of the
espread of falsechood and wrong news
by interested parties?

DR. RAM SUBHAG SINGH: That
is a very important question, because
exciting matter should not be con-
veyed either on telephone or by tele-
graph. There, we shall take every
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precaution to see that such written
or even spoken words are not allowed
to be conveyed.

Y QR0 qWo WY : weaw WA,
A&t Agrey A oY FaraT {F ag qraen
@ifaa 91 | g9 9@ ¥ UF-OF qTHAT
wWifwa &6 g7 nifFmaw & @ 7
W& 3aH gard fad 93 §3 griw
F FT AT g1 a1 TN Ao
Y 1F W1 FTET &, RN HEAT AT
A ¥ e s femm s & 1 &
T EEE § AT ATEAT g R ag A
Yo qae a7 g9 & gai 99" w4
& AT &1 g7 fv omger & fag
IAFY A AT AR A & F7 T Fgar
ST ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): May I say that

it is a delicate question? We have
got to have good relations with Pak-

istan. That is the desire of every-
body. They also say they should
have good relations with us. There

are many questions pending between
us, There are some questions which
are very important. If Pakistan is
not willing to consider all the ques-
tions as long as the question of Kash-
mir is not solved, should we not
take step after step and  issue
after issue and see thalt the tension
is rcleased so that ullimately every-
thing is resolved? That is the only
guestion now,

st gFo QRo WM Weme WIEA,
U AT A ALY 4T | AT F AT 4 AT
f& difa wame &t 8@ E——wtg
AATA I5M § qT FIE TaaT a8 £ —
aiwa 9 9aH q ®1 i arT
¢ A ag " VIR 9T 92w wma
g a1 = o Wi g wRr
st ?

o W g fay : 1ad wfradiz
FT &1 ware {1 A1 § 1 ) g



2831 Oral Answers

¥ d9q § 91 §9 g7 IqW WAGIHE ¥
€ g g )

‘SHRI BALRAJ MADHOK: What
is this policy of ‘Heads you win, tails
1 lose'? Whatever Pakistan wants to
have, you are saying, let them have
it.

SHRI D, C. SHARMA: We have
had up to this time two types of
agreements with Pakistan. For ins-
tance, there was the Nehru-Liaquat
Agreement. It was a very far-reach-
ing agreement, but it was never im-
plemented by Pakistan. Then we
have had a tele-communications ag-
reement also with Pakistan before
the Indo-Pakistan trouble started.
We have had some agreements with
Pakistan which she has unilaterally
dishonoured. May I know whether
in arriving at this agreement the hon.
Minister has seen to it that it is not
unilaterally set aside by Pakistan and
that we are also a party to it when-
ever a question arises with reference
to that aspect?

DR. RAM SUBHAG SINGH: 1 ac-
cept the suggestion. .
SHRI J. B. KRIPALANI: It was

said that we need peace with Pakis-
tan and it is desirable. Is it only
desirable and needed for us or for
Pakistan also?

SHRI MORARJI DESAI: Peace is
desirable for both and also for the
world,

DR. RAM SUBHAG SINGH: It is
bilateral,

SHRI M. L. SONDHI: Has this
agreement any bearing on tele-com-
munication links between East and
‘West Pakistan? If so, has India ob-
tained any similar concessions in res-
pect of Indian telephonic communica-
tions with Pakistan?
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DR. RAM SUBHAG SINGH: It has
little bearing between East and West
Pakistan, but they are also having
their own system between the two
wings, But primarily it is between
India and Pakistan.

SHRI M. L. SONDHI: I wanted
to know whether we have given any
concessions for which we have not
got any return concession?

DR. RAM SUBHAG SINGH: No
concession, it is reciprocal.

SHRI M. L. SONDHI: We have
not got two territories, East India and
West India. So where does the ques-
tion of reciprocal concession come in
that aspect.

DR. RAM SUBHAG SINGH: AsI
said, it is reciprocal. So the question
concession does not arise.

SHRI INDERJIT MALHOTRA: A
little while ago the hon. Deputy
Prime  Minister mentioned the
‘Kashmir question'. I would like to
know whether the Government of
India also recognise that there is a
problem like the Kashmir question
and outstanding disputes between
India and Pakistan have got any con-
nection with that problem,

SHRI MORARJI DESAI: The ques-
tion is there, whether we like it or
not. The problem is raised by them.
So far as we are concerned, our policy
is very clear, our attitude is wvery

clear. We are not budging from it
at all. Therefore, that is not the
guestion.

=l ®aT ®W A gy RFIEG,
arwF FRAR # 91 6T 3ga Ay
a § 1 arfeear & qur ¥ ) A1 S
& IA% A1 H A 97 awwyar & v
¢ afer oY a1F InF faoer § wedft &
AH ATt § ag ara v & fay darc
& 1 O T ¥ gowTe weAr Aifa F
ofeads &@& w1 ag daar AN fs
fredfler wmetd @ fry o afes
AMET AWK §), 7T T HF, W



2833 Written Answers

qifeea™ qTH aWr ®1T WY JT qAT
7% ?

SHRI MORARJI DESAI: We have
got to see in this connection whether
we are able to induce them to see
what is right and give peaceful pro-
positions. If for some time they do
not do that, afterwards we can change
our attitude.

SHRI KANWAR LAL GUPTA:
This approach has failed.

oft gavirE we : weTe "R
# 7g WA atgw § f£ amwE
EY & aw Efemr ot aifeams
FRvoy e A afom av f @
qi—3Y fF oF ag WS 51 9r—
o IR A fea g amgm 8 7

Mo TW gww fag - w41 a8
grefrwa 2, SR 7 97 W@ &g
AL

WRITTEN ANSWERS TO
QUESTIONS

0ld age pension scheme

*1108. SHRI SAMAR GUHA: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether the Old Age Pension
Scheme has been introduced in  all
the States;

(b) if so, the amounts paid to per-
sons enjoying the benefit of such
scheme in different States during
1967-68;

(¢) if not, whether Government
have any plan to introduce this
scheme uniformally all over the coun-
try; and

(d) whether Government have any
plan to introduce ‘Homes' for old
persons without any means of living?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI . PHUL-
RENU GUHA): (a) and (b). The
Central Government have not intro-
duced any Old Age Pension Schemes
applicable in all the States. Some
State Governments and Union Terri-
tories have, however, introduced their
own schemes—particulars of which
are enclosed in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-817/68].

(e) and (d). No, Sir.

Survey for Oil in Cochin and Allep-
pey Coastal Areas

*1110, SHRI
Will the Minister of
AND CHEMICALS be
state:

E. K. NAYANAR:
PETROLEUM
pleased to

(a) whether the Geological Survey
Department has completed the sur-
vey of Cochin and Alleppey coastal
arcas to locate oil;

(by if so. the resalt therveoi; wnl

(¢) if the reply o part (a) above
be in the negative, the reasons there-
for?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
tiay The 0il and Natural Gas Com-
mission has completed reconnaissance
geological survey and gravily survey
in this area. Reconnaissance seismic
profiles were run by Soviet offshore
seismic survey ship.

(b) The various surveys have indi-
cated thal the thickness of the marine
sediments in the area is very small
and, therefore, the area is not consi-
dered promising.

(c) Does not arise,
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farwwrtn farenfurdt wt grvafedt w
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(F) 1967—68. . .4, 92T

(%) 2, S

(7) gw= 72 7790 |

Bcholarships to Scheduled Casies and
Scheduled Tribes Students

*1116. SHRI MARANDI: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
enhance the income limit for the
#rant of scholarships to Scheduled
Castes and Scheduled Tribes students
keeping in view the increase in
Jrices;
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(b) whether it is also a act that
the income basis is being withdrawn
for the grant of such scholarships; and

(¢) if so, when and if not, the rea-
song therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMAT] PHULRENU
GUHA): (a) No, Sir.

(b) No, Sir.
(c) Does not arise,

Indian Oil Corporation

*1117, SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that the
assets of an Officer of the Head Office
of the Indian 0Qil Corporation, Bom-
bay were investigated by the C.B.L
and they found Rs. 21 lakhs in cash
and Rs, 15 lakhs in foreign banks;

(b) whether it is also a fact that
the same officer has been promoted;
and

(e) if so, on what basis promotion
has been given to him?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND QF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) No, Sir. But the Central
Bureau of Investigation are investi-
gating a case against an Engineering
Manager of the Indian Oi] Corporation
(Marketing Division), Bombay, arnd
the Bureau has found assets {o the
tune of Rs, 1,41,405 in the possession
of that officer, either in his own name
or in the name of his dependents.

(b) No, Sir.

(¢) Does not arise.

Levy on Agricultural Income-tax

*1118. SHRI RAMACHANDRA
ULAKA: Will the Minister of FIN-
ANCE be pleased to refer to the reply
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given to Unstarred Question No. 344
on the 14th February, 1968 and state:

(a) whether the suggestion of the
Planning Commission to levy agricul-
tural Income-tax and also to have
tniform tax on Agricultural Income,
have gince been considered; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) As stated earlier
on the Floor of this House, the matter
was discussed at the last meeting of
the National Development Couneil
held on 1-2 December 1967 and refer-
red to State Governments for consi-
deration. The matler is still under
consideration by State Governments.

(b) Does not arise.

Controller of Defence Accounts for
Southern Command

*1119. SHRI ANBUCHEZHIAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that there
are large military establishments in
the South whose Finance Office is
situated in Poona; and

(b) if so, whether there is any pro-
posal for setling up a separate office
of the Controller of Defence Accounts
with Headquarters at Madras or
Bangalore for Southern Command?

THE DEFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Yes,
Sir. The Headquarters office of the
Coniroller of Defence Accounts, Sou-
thern Command is situated in Poona.

(b) No, Sir.
*Fl g art frd @ wwTR WRw
*1120. o g fag medt :
w1 faw W o7 w9 & T9T w4
f: '
(%) s & s falfaw J,
TRaEl Wi faat qra 15 S,
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Foreign Exchange to Shri & Smt.

Jayaprakash Narayan for their
Tour Abroad

*1121, SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of foreign exchange
given to Shri Jayaprakash Narayan
and his wife to enable them to go
on a ten-week tour of South-East Asia,
U.8.S.R., Europe, Canada and United
States on the 16th February, 1968;
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(b) the grounds on which the ‘P’
form was given to them; and

(¢) whether Government will
permit other citizens to go on similar
tours under similar cirucmstances?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) §. 600,

(b) The major portion of the tour
was covered by hospitality of the ac-
ceptable type.

(c) Yes, Sir. Citizens have been and
will be permitted to go if there are
hospitality arrangements “for them of
the acceptable type,

General Price Level

*1122. SHRI M. L. SONDHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the rise of about 13
per cent in the general price level in
the country was the highest ever in a
single year;

(b) if so, the articles to which this
high increase in prices can be attri-
buted and reasons therefor; and

(¢) whether it is a fact that food
articles claimed the greater propor=-
tion of this increase as compared to
finished industrial products or inter-
mediate products?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) Yes, Sir. The
yearly average of the wholesale price
index for 1967 shows 8n Increase of
15.3 per cent over 1966 and is the
highest increase recorded in a single
year in recent economic history,

(b) A statement showing variations
in the prices of important groups|
commodities during 1967 is laid on
the Table of the House. [Placed in
Library. See No. LT-819/68]. The
increase in the yearly average of the
wholesale price index in 1967 was lar-
gely on account of 25.7 per cent in-
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crease in the prices of food articles
which had resulted mainly from the
difficult agricultural situation.

- (e) Yes, Sir.

Shares invested by L.IC.

*1123. SHRI PREM CHAND
VERMA: Will the Minister of
FINANCE be pleased to state:

(a) the total amcunt jnvested in
shares by the Life Insurance Corpora-
tion and how much of this amount
ig invested in Public Sector shares
and how much in Private Seclor
shares; and

(b) the total return as dividends
from these shares during the last
three years and the percentage which
it represents on total investment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) The
total amount invested by L.JIC. in
shares as on 31st March, 1967 was
Rs, 149.83 crores; of these investments,
Rs. 5.16 crores were in the public sec-
tor and Rs. 144.67 crores in the private
sector.

(b) A statement showing the tetul
quantum of dividends distributed znd
the percentage relurn on tolal invest-
ments during the last three years is

laid on the Table of the House
|Placed in Library. See No. LT-820/
68].

Foreign Exchange for Import of Steel

*1126. SHRI RABI RAY: Will tne
Minister of FINANCE be pleased to
state:

(a) whether it ig a fact that the
Ministry of Steel, Mines and Metals
have approached the Finance Minis-
try for the release of foreign exchange
'to import certain categories of steel
‘which are in short supply; and

(b) if so, his reaction thereto and
the details thereof?

APRIL 8, 1968
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). A
suggestion of that nature was consi-
dered. Under the present Irport
Liberalisation " Scheme the require-
ments for raw materials, including
steel, of priority industries, both
large and small scale, are being met
in full. Demands of other industries
are met to the extent possible depend-
ing on the availability of resources
and escertiality of the end product.
The Tequirements of raw materials
including scarce categories of steel
are therefore being covered within
the terms of the present import policy
and there is no intention at present
io make changes to this import policy.

T e
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Fertilizer Credit Guarantee Corpora-
tion

*1128. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

ta) whether the Fertilizer Credit
Commitee, headed by a Member of the
Planning Commission, hag submitted
a report recommending the establish-
ment of a Fertilizer Credit Guarantee
Corporation;

(b) whether Government share the
Committee's reported view that credit
requirements for fertilizer distribu-
tion will amount to Rs. 850 crores by
1970-71; and

{¢) if so, the action proposed to he
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) Yes, Sir.

(b) and (c). The recommendations
of the Committee, which was set up
by the Fertilizer Association of India,
will be considered by Government in
consultation with the Reserve Bank of
India,

Baraunj Oi] Refinery

*1131. SHRI DEIVEEKAN:
SHRI ANBUCHEZHIAN:

‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that Guov-
ernment propose to dig a mile-long
effluent channel in Barauni to dis-
charge the waste from the Barauni Oil
Refinery;

'b) if so, when the work is likely

1o start; and

{c) its effect on the waters in the
Ganga?

THE MINISTER OF PETROLEUM
& CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA):
(a) and (b). Yes, Sir. The work has
already been completed.

(c) This will ensure that the effl-
uent discharged from the Refinery

“would mix properly with the main-

stream of the Ganga without any dele-
terious effect.
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Demand for Higher Allocation for
Orissa

6618, SHRI RAMACHANDRA
ULAKA: Will the Minister of FI-
NANCE be pleased to state:

(a) whether Orissa Government
have demanded for higher allocatiom
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in the state during the Fourth Five
Year Plan; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ] DESAI): (a): No. Sir.

. (b) Does not arise.

Relief to Goldsmiths of Orissa

6619, SHRI RAMACHANDRA
ULAKA: Will the Minister of FI-
NANCE be pleased to state:

(a) the amount sanctioned by Gov-
renment so far to give relief to the
goldsmiths of Orissa 'upto the end
of January, 1968; and

(b) the number of goldsmiths who
have been given the relief go far?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI): (a) The total
amount sanctioned by the Union Gov-
cinment to the Government of Orissa
upto 31-1-1968, as advances for loans,
as grants for er-gratia payments and
as re-imbursement of the expenditure
on educational and technical trainir.
assistance under the schemes for ~e-
habilitation of goldsmiths effected by
Gold Control is Rs, 68,59,338j-.

(b) The number of goldsmiths in
the State of Orissa who have received
loans and ex-gratia payments is res-
pectively 6146 and 254, The number
of goldsmiths and their dependents
who received educational assistance

or technica] training facilitieg is
60,307.

Loan to Orissa During 1967-68

6620, SHRI RAMACHANDRA
ULAKA: Wil] the Minister of FI-
NANCE b, pleased to state:

(a) whether Government have

given any loan to the Government
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of Orissa for the improvement of
their ways and meang position during
1987-68; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) Two loans aggregating Rs. 865"
crores were sanctioned to the Gov-
ernment of Orissa for the improve-
ment of their ways and means posi-
tion during the last financia] year
viz.,, Rs. 4.65 crores on 18th Decem-
ber, 1967 and Rs. 4 crores on 30th
March, 1968.

Gardeners in Rashtrapati Bhavan,

New Delhi

6621. SHRI BABURAO PATEL: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the number of gardeners em-
ployed in the Rashtrapati Bhavan
and their annual wage bill;

(b) the number of CPWD staff
working regularly in Rashtrapati
Bhavan ang their annual Wage bill,
category-wise; and

expenditure of
Bhavan

ic) the annual
maintaining the Rashtrapati
during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL.
SINGH): (a) Number of gardners 178

Annual Wage bil] of
gardeners. Rs. 3,21,500.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
‘rary. See No. LT-B05/88].

(¢) Annua] expenditure incurred
by the Central Public Works Depart-
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sment for maintaining the Rashtrapati
Bhavan during the last three years:—

1965-66 Rs. 3.65,452
1966-67 Rs. 3,89,156
1967-68 Rs. 3,94,698

Antibiotics manufacturing Units
6622. SHRI BABURAO PATEL:
‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
-state:

(a) the number, names and places
of factories manufacturing various
antibiotics in private and public sec-
tors with names quantity ang wvalue
of products annually manufactured
by each unit during the three years
ending the 31st March, 1967; and

(b) the quantity and value of sales
cffected by each unit in the public
sector during the year ending the
"31st March. 1967 with the amount of

original investment and profit made
‘by each unit?
THE MINISTER OF STATE 1IN

“THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMA-
1AH): (a) and (b). The information
is being collected and wil] be laid on
the Table of the House.

Officials of Antibiotics Manufacturing

Units
6623. SHR] BABURAO PATEL:
‘Will the Minister of PETROLEUM

AND CHEMICALS be pleased to

state:

(a) the names, designations, annual
-galaries and perquisites of 12  top
officials of each Antibiotics manufac-
‘turing Unit in the public sector;

(b) the nameg and designations of
the Officers of each public sector Unit
-who went overseas during the last
three years ending the 31st
“March, 1967, countries visited by each
-with period of stay, expenses and
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foreign exchange provided for each
trip; ang

(¢) the number of labour employ-
ed in each public sector unit and
annual wage bill of each unit?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMA-
IAH): (a) to (c). The information is
being collected and will be laid on
the Table of the House.
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Reference of Cases to All India Insti-
tute of Medica] Sciences

6625. SHRIMATI UMA ROY: Wil
the Minister of HEALTH, FAMILY
PLANNING, AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether the C.G.H.S. authorities
recognise the All India Institute of
Medical Sciences, New Delhi, for pur-
poses of reference of cases to Specia-
lists; and

(b) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY): (a)
and (b). Cases are referred to the Al
India Instituta of Medical Sciences,
New Delhi, by the Director General
of Health Services on the advice of
senior specialists of the C. G. H. S.
when the requisite facilities for treat-
ment are not available in the Central
Govenrment Hospitals, Viz,, Safdar-
jang and Willingdon Hospitals.

Land under Irrigation in India

8626. SHRI KIRUTTINAN. Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the acreage of land that was
under Irrigation by the eng of 1947T;

(b) the extent of land proposed to
be brought under Irrigation during
1968-69, State-wise; and

(c) the amount spent since 1947
and proposed to be spent in 1968-69.
State-wise;

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRA-
SAD): (a) About 50 million acres.

(b) About 90 million acres. State-
wise information as available, is
given in Statement-I laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-797/68].

(c) Approximateq Statewise ex-
penditure upto the end of 1967-68
(including expenditure on Plan sche-
mes prior to 1851) incurred on major
and medium irrigation projects and
expenditure incurred on minor irri-
gation schemes from Second Plan to
end of 1967-68 is given in statement-
II, laid on the Table of the House.
[Placed in Library. See No. LT-
798/88].

During the First Plan minor irriga-
tion wag included under the Group
“Agricultural Production” and as such
separate figures of outlays Statewlse
on minor irrigation gchemes gre not
available.

245 (Al) LSD—3.
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The Annual Plan for
yet to be finalised,

Losses in State Electricity Boards

6627. SHRI G.S. MISHRA: Will the
Minister of IRRIGATION AND
POWER bg pleased to state:

(a) the names of the State Electri-
city Boards in the States under Pre-
sident’s Rule and the Union Territo=
ries which are running in loss and
the extent of losy suffered by them
during the last 5 yearg and the rea-
sons therefor;

(b) the steps taken and proposed
to be taken to minimise these losses
and the result thereof; and

(c) the way in which these losses
are augmented by Governmnet pre-
sently?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) to (e). Out of the Elec-
triity Boards of the States of Uttar
Pradesh, West Bengal and Haryans,
which are at present under presi-
dent's rule, the Statg FElectricity
Board of U. P. has shown a loss in
itg Tevenue account for 1966-687. In
respect of West Benga] State Electri-
city Board, there has been no loss in
the revenue accounts for the years
1965-66 and 1966-67. The Haryana
State Electricity Board was constitu-
ted on 1st May, 1967, and the first

annual accounts for the year ended
31st March 1968 are under compila-
tion. There are no Electricity Boards
or commercil electricity undertakings
on the lineg of the Electricity Boards
in the Union Territories except for
the Delhi Electric Supply Underta-
king in Delhi. The Delhi Electric
Supply Undertaking is not running
at a loss.

The extent of Josseg in the revenue
accounts of the State Electricity
Boards of West Bengal and UP.
since 1962-83 are given in the stats-
ment laid on the Table of the House
[Placed in Library. See No, LT-
799/68]. The losses incurred by the

1968-69 hap
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Btate Electricity oard are carried
forward from year to year till they
are set off against the surplusese

achieved. The main reasons for the
losses are:

(i) drought conditions prevailing
in the country during the
last two seasons affecting
water-supply thereby result-
ing in less generation and sale
of power, particularly in U.P..

increaga in  establishment
expenditure due to provi-
slons in the Bonus Act for
compulsory payment of bonus
to employees ang increase in
dearness allowance; and

(ii)

(iii) increase in operation and
maintenance expenditure due
to higher cost of coal and
stores,

On the recommendations of the Ven-
kataraman Committee, the Central
Government have urged the State
Elecricity Boards to aim, in the first
Instance, at higher revenueg sufficient
to cover operation and maintenance
charges, contribution to general re-
serve, depreciation reserve and inte-
rest charges and to keep the cost of
generation, (transmission and distri-
bution including overheads as low as
possible. The West Bengal |State
Electricity Board has increased its
tariff rates from 31st August, 1965
and has suffered no losses in the re-
‘venues account quring the years 1963-
66 and 1966-67. The U. P. State Elec-
tricity Board has increased its tariff
from September|October, 1967 by
levying a surcharge of 20° per cent
on al] consumers with the exception
of a few categories.

Control of Government on Metering
System

6628, SHRI G, S. MISHRA: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the provisions in ths Indian
Flectricity Supply Act with regard to
calibration of energy meter;
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(b) whether Government are
aware that most of the consumers
are ignorant about procedure of csli-
bration of energy metér with the re-
sult the private supply companies
are exploiting this ignorance of con-

sumers by making the meter faster;
and

(c) if so, whether Government
Propoge to keep within their control
the metering system of these compa-
nles or curb this exploitation by
effective legislation?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION &
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). Under Section 26
of the Indian Electricity Aect, 1910,
the amount of energy supplieq to a
consumer in the absence of an agree-
ment to the contrary shall be gscer-
tained by means of a correct meter.
According to the explanation provid-
ed under this section, the meter ghall
be deemeg to be correct if it regis-
ters the amount of gnergy supplied
within the prescribed limits of error.
Under rule 57 of the Indian Electri-
city Rules, the meter shall be deemed
to be correct if itg limits of error
do not exceed 3 per cent above or
below absolute accuracy at all Toads
in excess of one-tenth of full load
and up to full load. Under the same
Rule, every supplier shal provide and
maintain in proper condition such
suitable apparatus gs may be approv-
ed by the Inspector for the testing
of meters. The supplier is also re-
quired under thig rule to examine,
test and regulate al] meters for as-
certaining the amount of energy sup-
plied before their installation at the
consumers premises and at such
other jintervals as may be directed
by the State Government in this be-
half. Every supplier is also required
to maintain a register of .meter
showing the date of the last test, the
limit of accuracy after adjustment
and final test the error recorded at
the time of test, the date of installa-
for examination of the Inspector or his
authorised representative. Where ary
dispute arises as regards the accu-
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racy of the meter, relief can™ be
sought by the consumer under Sec-
tion 268 of the Indian Electricity Act
by reference to the Electrical Inspee-
or. If it is found by the Inspector
that a meter has ceased to be cor-
rect, the amount of gnergy supplied
to the consumer will be estimated by
the Inspector during the period, not
exceeding six months, when the meter
wag found to be defective. The exist-
ing provisions under the Indian Elec-
tricty Act and Rules, therefore, pro-
vide adequate safeguards for main-
tenance of gecurate meters.

Income-Tax Arrears from Tata Group
of Industrieg

6629. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of FI-
NANCE be pleased to state:

(a) the total arrears of Income Tax
due at present from the following
firmg of Tata Group of Industries at
present:

(i) Tata Sons (Private) Ltd,
(ii) Sagson J. David and Co. Ltd.
(iii) National Ekco Radio and En-
gineering Co. Ltd.
(iv) Indian Standarq Metal Co.
Ltd.
(v) Investa Industrial
tion Lid.
(vi) Lakme Ltd.,
(vii) Tata Chemicals Ltd,

(viii) Tata Engineering and Loco-
motive Co. Lid,
(ix) Tata Finlay Ltd.,
(x) Tata Feson Industries Ltd.,
(xi) Tata Hydro-Electric Agen-
cieg Ltd,,
(xii) Ahmedabag Advance Mills
Ltd.,
(xiii) Central India Spinning and
Weaving and Manufacturing
Co. Lid.,
(xiv) Tata Iron and Steel Co. Ltd.,
(xv) Tata Mechin and Gerin Lid.,
(xvi) Tata Press Ltd,
(xvil) Tata Aircraft Ltd, and

(b) the steps being taken by Gov-
ernment to realise the same?

Corpora-

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). The required information is being
collected and will be laid on the Table
on the House as early as possible.

Pallai Central Bank Ltd,

6630. SHRI RAMSHEKHAR PRA-
SAD SINGH: Will the Minister of
FINANCE be pleased to state:

(a) the amount realised so far by
the official liquidator of the Pallal
Central Bank Ltd. in liquidation;

(b) the amount spent on the (i)
Liquidator (ii) his establishment, and
(iii) in making the recoveries from
the debtors;

(c) the amount paid so far to the
depositors; and

(d) the time by which the remain-
ing sums due to the depositors will
be paid? )

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Rs.
7.67 crores.

(b) The pay and allowances of the
official liquidator have not so far been
debiteg to the bank. A total jum of
Rs. 10.59 lakhs was spent on emolu-
ments to the staff of the official liqui-
dator and another sum of Rs. 17.89
lakhs on law charges and other ex-
penses,

(¢) After making preferentla] pay-
ments under section 530 of the Com=
panies Act 1956 and payments to
creditors and employees of the bank,
an amount of Rs, 5.02 crores has so
far been paid to depositors. In addl-
tion, Rs. 26.23 lakhs remained un-
claimed by depositors.

(d) The declaration of further 41-
vidends will depend on the extent
and pace of reailsation of the remain-
irp assets of the bank. (Figures fur-
nished are as at the end of 1067).



28Bs7 Written Answers

Loans Advanceq by India

6631, SHRI MURASOLI MARAN:
Will the Minister of FINANCE pe
Ppleased to state:

(a) the amount of loans Advanced
to other countries by India from 1957
to 1967 country-wise;

(b) the termg and conditiong there-
of; and

(c) when these loans are repay-
able?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (3) to
(c). A statement giving the informa-
tion is laid on the Table of the
House. [Placed in Library. See No.
LT-800/68].

Income Tax and Wealth Tax Arrears
Due From Cinema Owners of Bombay
and Poona

6632. SHRI KASHI NATH PAN-
DEY. Will the Minister of FINANCR
be pleased to state:

(a) the amount of Income-Tax and
Wealth Tax arears for the last two
years ending the 31st March, 1068
outstanding ggainst the ownerg ot
c¢inemas in Bombay and Poona and
the names thereof;

(b) whether it Is a fact that thev
have been evading the payment of
taxes and, if 80, te measures being
adopted to recover the taxes in full
from them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). The information is being col-
lecteg and will be laid on the Table
of the House as early as pnssible.

Errigation in Madhya Pradesh

86833, SHRI G.S. MISHRA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

_(a) the number of schemes forwar-
ded by the Government of Madhya
Pradesh for improving the irrigation
in the State zince 1963;
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(b) their names, capital cost, and
the position at present; and

(c) the. reasons for the delay in
sanctioning them?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASHAD): (a) to (c). A state-
ment is laid on the Table of the House
[Placed in Library. See No. LT=-
801/68].

Cochin Custom House

6634¢. SHRI E. K. NAYANAR:
SHRI A. K. GOPALAN:
SHRI VISWANATHA
MENON:
SHRI P. P. ESTHOSE:

Wil] the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No, 967 on the
19th February, 1967 and state:

(c) the charges against the officer
of the Cochin Custom House, who was
under suspension in October, 1964;

(b) the documents which the officer
has substituted;

(c) whether Government propose
to institute 8 high level enquiry to
investigate the manner in which case
was withdrawn; and

(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) This officer
was charged with having received
illegal gratification from persons with
whom he had official dealings.

(d) The officer was alleged to havae
substituteq office copies of two letters
containing incriminating facts against
him with forged letters omitting the
incriminatory portions.

() and (d). The case was with-
drawn on the advice of Special Police
Establishment who felt that there was
not sufficient evidence to get a convic-
tion. In the meantime, the officer
had beeh removed from service on the
basis of the disciplinary p
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instituted against him for the charge
mentioned at (a) above. Since ade-
quate punishment has been inflicted
on the individual at fault and there
has been no loss of revenue no useful
purpose will be served by ordering a
high level enquiry.

Public Works Department, Andamans
and Nicobar Islands

6635. SHRI NAMBIAR:
SHRI K. ANIRUDHAN:
SHRI P. RAMAMURTI:
SHRI UMANATH:

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether it iz a fact that large
number of labourers brought from
the mainland to Andaman and Nico-
bar Islands working in the Public
Works Department and other Govern-
ment Departments for the last 10 to
12 years have not been confirmed;

(b) it so, the total number of such
workers;

(¢) whether Government
to confirm them; and

propose

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) ang (b). It is not a fact
that a large number of labourers bro-
ught from the mainland to Andaman
and Nicobar Islands working in the
Public Works Department and other
Government Departments of the local
Administration for the last 10 to 12
years have not been made permanent.
So far as the Public Works Depart-
ment is concerned, the labourers bro-
ught earlier from the mainland wcre
repatriated on completion of their
terms of appointment and the Depart-
ment is no longer recruiting labou-
rers from the mainland, However, in
the Foarest Depurtment about 660
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labourers were recruited from the
mainland on long term contract basis.
Out of these only 14 have completed
10 to 12 years of gervice and have not
been made permanent.

(¢c) The 14 Jabourers who have
completed 10 to 12 years of service,
have already been brought on to regu.
lar scales of pay. The question of
their confirmation is under examina-
tion.

(d) The labourers brought on con-
tract basis are repatriated to the main-
land after expiry of their contracted
period. The question of their confir-
mation does not, therefore, arise.

Government Buildings Let out to Gov-
ernments of Punjab and Haryana

6636. SHRI SHRICHAND GOEL:
Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) the rent at which Government
buildings have been let out to the
Governments of Punjab and Haryana;

and

(b) the amounts of rent that have
been recovered so far and the amounts
that are outstanding?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) The rent to be reco-
vered from the Governments of Pun-
jab and Haryana in respect of the
buildings let out to them in the Unlon
Territory of Chandigurh have been
asgessed at Rs. 81,41,201.38 and Rs. B2,
59,361.18 respectively for the period
1st November 1866 to 29th February,
1668,

(b) No recovery has yet been effest-
ed. The State Governments have
not so far accepted the debits,
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Leakage in Water Malns in Calcutta

6638, SHRI DEVEN SEN: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government's atten-
tion has heen drawn to the numerous
reports of lenkage in the water mains
-of the Culcutta Corporation;
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(b) whether it is a fact that the
Calcutta Metropolitan Water and
Sanitation Authority has proposed a
tax on water causing great resentment
amongst the citizens of Calcutta; and

(¢) it so,
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT (SHRI B. S. MURTHY): (a)
No such reports have been received.
However, in May, 1967, the 72" Talla-

Government’s reaction

Palta Water Main burst i several
places,
(b) The Calcutia Metropolitan

Water and Sanitation Authority has
under consideration a proposal for
imposition of water charges. No pro-
posal has been received by the Gov-
ernment so far. It is reported that
the Authority have set up a sub-
committee to consider the question of
imposition of water charges, details
of rates etc. The Government are not
aware of any public reseniment,

(c) Does not arise.
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Eolar Goldfields
6640. SHRI SHIVA CHANDRA
JHA: Will the Minister of FINANCE
be pleased to state:
(a) whether it is a fact that the

Neutrino experiment is being carried
out in the Kolar Goldfields; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Yes,
Sir. The Tata Institute of Funda-
mental Research, Bombay who have
been conducting experiments in the
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Kolar Goldfields on various aspects of
cosmic radiation for several years
have indicated as fvllows: “Recently,
a large-scale assembly of detectors
has been set up wut a depth of 7,500
feet below ground in the Kolar Gold
Fields for detecting neutrinos pro-
duced in the atmosphere by cosmic
ray particles, This experiment, which
is one of only three such experiments
in operation in the world at present,
is being carried out in collaboration
with the Osaka University, Japan and
Durham  University, UX. These
pioneering experiments which are
difficult and elaborate, have provided
the first evidence for the interaction
of high energy neutrinos. A consider.
able amount of equipment has beeD
contributed to the project by the
collaborating groups. The collabora-
tion, besides being profitable scientl-
fically, has resulted in the saying of
a large amount of foreign exchange
which would otherwise have been
necessary for these experiments,

A total of about 15 original papers
have been published in varioug inter-
national journals on the work carried
out in the Kolar Gold Fields.”

Price of Liguid Petroleum Gas by
ESSO

6641. SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(a) whether it is a fact that while
the Esso supplies Liquid Petroleum
gas to their distributors at 0.25 palse
per kilogram, the distributors in their
turn charge 0.50 to 0.75 paise per
kilogram from the consumers for this
product;

(b) if so, the reasons contributing
to this large disparity in the manu-
facturers and retalls price of LPG;
and

(c) the steps taken by Government
to regulate the prices of LPG with
a view to safegumrd the Interest of
the consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):

(a) No, Sir.
(b) Does not arise.

(c) Following the report of the
W.G.O.P. in 1965 and on the initiative
of the Government, the' 0il companies
hed agreed in 1966 to voluntary reduc-
tions in the selling prices of LPG to
domestic consumers. In the case of
Esso, the voluntary reduction was of
the order of Rs. 2.20 per cylinder of
128 Kg.—18 paise per Kg. approxi-
mately.
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Irrigation and Hydro-Electricity Pro-
Jects in Maharashira

6643, SHRI DEO RAO PATIL: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the names of major Irrigation
Projects and Hydro-Electricity Pro-
jects in Maharashtra, pending for
clearance before the Planning Com-
mission; and
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(b) the dates of receipt and the
present position of the pending pro-
jects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See LT-802/68].

FPlan Allocation to Orissa during
1968-69

6644, SHRI RAMACHANDRA
ULAKA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Plan allocation for
Orissa for 1968-69 has been fixed;
and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No,
Sir.

(b) Does not arise.

N.B.C.C.

6845. SHRI HIMATSINGKA: Wil
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether the machinery and
equipment of the National Buildings
Construction Corporation are being
augmented by importing foreign
machines; and

(b) if so, the details thereof and
the foreign exchange involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) A proposal to import
some machinery for the N.B.CC. is
under consideration of the Corpora-
tion.

(b) The details of the machinery
and foreign exchange required for
importing the machinery are being
worked out by the Corporation.
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Imports umder Yen Credit

$646. SHRI R, BARUA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Yen Credit tie-up for
import of machines has proved to be
disadvantageous to India;

(b) if so, whether any change is
contemplated; and

(¢) whether importers under this
credit have to purchase only what
was supplied to them irrespective of
the quality, price and the sales service
guaranteed by the Japanese sup-
liers?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

(¢) Contracts under the Yen Credits
are negotiated directly between
Japanese exporters and Indian Im-
porters and are placed by ijmporters
after they are satisfied regarding
technical suitability and price reason-
ableness. Importers can also obtain
performance bonds from the sup-
pliers.

Calcutta Metropolitan Plan

6647. SHRI SHIVA CHANDRA
JHA: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a)whether it is a fact that Gov-
ernment have given up the Calcutta
Metropolitan Plan for Calcutta Town
Planning; )

(b) if so, the reasons therefor; and

(c) if not, the details thereof wnd
when it is likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT (SHRI B. S. MURTHY): (a)
No.

(b) Does not arise.
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(¢) The Calcutta Metropolitan
Planning Organisation has already
prepared a Basic Development Plan -
for the metropolitan area of the city
of Calcutta and details are being
worked out. Implementation is being
taken up in parts according to the
policies and programmes laid down
in the Basic Development Plan and
further implementation js expected to
be taken up by the wvarious Action
Agencies when the detailed plans are
ready. It is not possible at this stage
to indicate the time that will be taken
in completely implementing the Plan:

LO.C. Oustandings

6648. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state;

(a) the total amount outstanding to
be realised by the Indian Oil Cor-
poration from customers as on 3lst
December, 1967 and the names of the
parties from whom the ‘money is to
be realised; and

(b) the steps taken to realise the
same and reasons for the delay in -
realising them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMA-
IAH): (a) The total customers’ out-
standings of the Marketing Division
of the Indian Oil Corporation us on

31st December, 1967 amounted to
Rs. 3472 crores. Category wise
break-up is indicated below:—
Rs. in/Crores
D.G.S. & D. Customers 16-50
Non-DGS & D Custo-
mers
State  Transport
undertakings . 434
Govt. and Semi-
Govt. Customers . B-43
Co-operatives 0-08
Private Parties $°39 1833
TotaL 3472

|
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(b) Vigorous steps have been taken
by the Corporation to speed up col-
lections and the outstandings as on
31st March, 1968 have been brought
down by about Rupees four crores.
The delay in the realisation of dues
has generally been due to the present
difficult ways 'and means position of
many of the customers.

Price of Crude Oll ang over recoveries
by 0il Companies

8649, SHRI HIMATSINGKA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether as a result of the trans.
fer by the Iranian Government of the
“Posting Point” for crude oil from
the city of Abadan to Bandarmah-
shahr, over-recoveries by Oil Com-
panies in India are likely to amount
to mbout Rs. 10,13 crores during 1988-
69;

(b) it so, how much of this amount
wil] go to the Consolidated Fund; and

(c) the steps taken to mop up this
increase in the margin of profits of
the oil companies?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMA-
IAH): (a) to (¢). There is no change
in the “Posting Point” for crude oil
imported by India. The postings for
major petroleum products were, how-
ever, changed from Abadan to Bandar
Mahshahr in July 1867. The result-
ing difference is being mopped up by
levy of additional (non-recoverable)
duties. This will mean gain In
revenue of the order of Rs. 4 crores
annually.

Over-ecoveries made by Oil
Companies

6650. SHRI HIMATSINGKA: Wil
the Minister of PETROLEUM AND
‘CHEMICALS be pleased to state:

(a) whether Government are aware
‘that Oll Companies have been charg-
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ing more than their due share of the
over-recoveries on the gale of lubri-
cating oils and greases;

(b) if so, the total amount of Oil
Companies' share of over-recoveries
during the year 1867-68; and

(c) how much of the over-recoveries
went to Government revenues during
the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMA-
IAH): (a) Yes, Sir.

(b) and (c). The total amount of
over-recovery by Burmah-Shell, Esso
anq Caltex forming the basis of pric-
ing, who maintain their accounts by
the calendar and not the financial
year, was of the order of Rs. 3.25
crores for the calendar year 1867.
This amount as well as the calculated
over-recoveries in the previous years
will accrue to Government revenues
in about two years at the rates of
additional (non-recoverable) duties
levied on this eategory of products
from 1st March, 1968.

Amount spent op Social Welfare of
Scheduled Tribes in Orissa

6651, SHRI DHULESHWAR
MEENA: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) the amount proposed to be
spent on social welfare of the Sche-
duled Tribes in Orissa during 1968-
69; and

(b) the detalls of amount spent in
plains and Agency areas during 1967-
68?7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) Rs. 11473 Iakhs.

(b) The total anticipated expendi-
ture during 1067-68 on developmental
schemes for Scheduled Tribes is
Rs.. 129.77 lakhs. No distinction 1is
made as between plains gnd agency
ureas in the classification of accounts.
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Import of Antl-Tetanus Berum

6655, SHRI BABURAO: PATEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the quantity and cost of antl-
tetanus serum imported annually dur-
ing the last three years by Govern-
ment, country-wise;

(b) whether it is a fact that the
imported serum sells at half the price
of ATS sold by the Haffkine Institute
and other Indian manufacturers; and

(c) the reasons for importing ATS
when it is being manufactured iR

India?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY):
(a) A statement showing quantity
and cost of Anti-tetanus Serum
imported annually country-wise
by the Government and a state-
ment showing the imports made from
the rupee payment areas for the last
three years are laid on the Table of
the House. (vide statements ‘A' and
‘B'). [Placed in Library. See No.
LT-803/68].

(b) A statement showing the selling
prices of Anti-Tetanus Serum both
indigenously manufactured and im-
ported, is laid on the Table of the
House. (vide statement ‘C'). [Placed
in Library. See No. L.T-803/68].

(c) In view of the adequate pro-
duction of Anti-Tetanus Serum both
in private and public sectors in the
country its import has been banned
since 1st April, 1967, under the Im-
port Trade Control Regulations.

Working on Kanpur Loop Factory

66856, SHRI P. VISWAMBHARAN:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the tota] stock of loops (TUCD)
in the loop factory at Kanpur at pre-
sent; .

(b) the daily output of loops in this
factory ut present;

(c) the production capacity per day
of the factory; and

(d) the reessons for the decline in
production, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRA-
SEKHAR): (a) 5.21 lakhs

(b) About 5,000,

() The maximum production cepa-
city of the factory, reached so far, is
30,000 loops per day.

(d) The slowing down in production
is due to the fact that large stocks
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already existing are wdequate for
meeting the demands on the basis of
present trends.

Wealth Tax due from Mannarghat
Moopil Sthanam, Kerala State

6657. SHRI P. VISWAMBHARAN:
SHRI MANGALATHUMA-
DAM:

Will the Minister of FINANCE be
pleased to state:

(a) the valuation amount of the
assets of the Mannarghat Moopil
Sthanam in Palghat District, Kerala
State for Wealth Tax as on 1960,

(b) the amount of Wealth Tax real-
jsed from this Sthanam from 1856—
60, year-wise;

(c) whether Government propose o
expedite action to realise the Wealth
Tax; and

(d) the amount of Wealth Tax ar-
rears due to Government from this
Sthanam during the period from
1956 to 1868,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
particulars regarding the Wealth-tax
assessments of Mannarghat Moopil
Sthanam in Palghat District, Kerals,
ure not readily available. The infor-
mation is being collected and will be
placed on the Table of the House a%
early as possible.

Soclal Welfare Organisations in Delhi

6658. SHRI PREM CHAND VERMA:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) how many Soclal Welfare Orga-
nisations in Delhi receive aid from
the Social WeHare Advisory Board;

(b) the names of these organisations
and how much financial aid was
given to each one during the years
1966-87 and 1967-68; and

(c) the kind of soclal work which
these orgunisetions do end whether
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Government make enquiries into their
working and performance with a view
to ensure that the funds are used for
the causes professed?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) to (c). A list of 50 Social
Welfare Organisations in Delhi, which
received ald from the Central Social
Welfare Board elther directly or
through Delhi State Social Welfare
Advisory Board during 1966-67 wand
1867-68 js laid on the Table of the
House. [Placed in Library. See No.
LT-804/68]. The amounts given to
these organisations and the purposes
for which the assistance was given
are indicateq against each organisa-
tion. These institufions are inspected
by the Members of the Delhi State
Board and Inspectorate staff of the
Central Board before and after the
grants are sanctioned to ensure that
the funds are used for the purposes
for which the same are given.

Committee on Small Family Norm

8859, SHRI PREM  CHAND
VERMA: Will the Minister of
HEALTH, FAMILY PLANNING AND
TURBAN DEVELOPMENT be pleased
to state:

(a) whether a Committee on Small
Family Norm appointed by Govern-
ment was required to submit its re-
port by March, 1968;

(b) whether the report has been
submitted;

(¢) if so, the nature of recommen-
dations made therein and the reac-
tion of Government thereto; and

(d) if not, when the report is

likely to be submitted?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
PAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA
SEKHAR: (a) Yes.

(b) and (c). Not yet submitted.

(d) The final draft report will be
considered by the Committee on
23-4-1968 and submitted to the Gov-
ernment subsequently.

Hospital Enquiry Committee

6660, SHRI PREM CHAND VER-
MA; Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether the Hospital Enquiry
Committee has submitted any interim
report;

(b) it so, the nature of its findings
and the action taken thereon; and

(¢) whether it is likely %o submit
its final report?

THE DEPUTY MINISTER IN THE
MINISTRY OF PLANNING AND
URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) No.

(b) Does not arise.

(¢) The Commiitee is likely ¥
submit its report during April, 1968,

Deaths in Monghyr Due to Polluted
Water of Ganga

6661. SHRI C. K, BHATTA-
CHARYYA: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether his attention has been
drawn to g statement to the press by
Dr. Jogeswarprasad Agarwal Presi-
dent of the Monghyr Branch of the
Indian Medical Association that the
number of deaths due to pollution
of the Ganga by the discharge of
Barauni Refinery is many more than
published;

(b) whether he has challenged the
report given by the Civil Surgeon;
and

(c) if so, the steps taken to find
out the real number?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):

(a) and (b). Yes.

(c) The required information is
awaited from the Government of
Bihar and will be laid on the Table
of Sabha as soon as received.

Mgt & gt & &« w1 faaw

6662 =T WA ¥&@1T: 777 ¥EL
femw WY @@ JA a8 g9 £ Fr
w s .

(%) vav w2w & wrwye o
g fagY & &= @1 faaaw swaa &
7 & @ ¥

(&) 1 w9, 1966 & 31 A4,
1968 % I wafg H 3fegT gmw
QAT F o FFAT, a5E, TIEY,
TREE, Wy fFaa few &, &
ﬁ%mwrﬁﬁ—cmﬁaamﬁ@
&1 e fzar 4r;

(7) T Fdw g wnt g
ﬁﬂ'ﬁwam'rﬁaafam%rtﬂ
gFw A "9 §; WY

() afz &f, ar 7% =57 Fv
& o\ g wra W oF FAEr &
RS

Wifemw Wl @@ @wr "W
SEATOT WA | T A (ot cwrar)
(%) & (%) gwg ¥ &1 o R
W AT qE 9T <@ & S

ot ® dw w1 ferw

6663. St Wiwg wEw@ : w1 -
foram Wit ToTaA WY ag FT A Fr
wGt f

(%) war fawremae & swfmr
o widr o ‘o df’ § 7 oy,
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1968 W BT g wWwK wfr & fin
wrdr bwr wl & wrfi o
Hed TaTpe e R aw Ber ¥
W & AT qEATT FE THG

wigwif@t & 10,000 fex ¥ wims
fagt & &= &1 e aran aqr;

(@) = 7g WY & § fir @ W
& i TR & @El A oiw 5@
gfew sfawifdl 1 qar s fr wrefa
&= Y § fasegTETE B 5,00,000
fore bt arars foram a1 9 2,47,000
foet b ww et # oo )
favar amam ar;

(7) =7 TER B WA W
ot gar & f& a0 9 wias Frard
¥ WS T gAw iF ¥ 2,500 e
b wfos a1 s a # 7 @1 W9
w137 famm mar a1 WX 9§ g
w1 FT fagr mn a1; W)

(v) afz g, & @ deww F
forr farde o MrafegiF fass
N T T

Wifraw WX woa aar @\™
AT HATA | @ /A (ot vgaran)
(%) & (9). wfem == e=gy
Fr oo @ § oA guwmwa W
qed 9% T@ & WA

gaT wanw ¥ faowt fawam ® feamy
% frwroat Wt wiw wA © fod
o ufwer ¥ fafe

6664. st Wwy we@w : WY
ferard e farggy weft ag aama & Far
w fe

(%) v ag w= § v faml
oy freraet ) wiw F0 & ¥ IO
ww & foord fawrr & qenew &
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;*!ﬁwnﬁmr&ﬁrw fear

(‘)“ﬁﬂ;miimﬁsl
famaR, 1967 a% #rwafg § feaft
#, fordrare, wiw qh kO

(7) et wfemifal & fasg
w1 FEaEy ¥ 0 g ?

ferer orar faga warera & 99 s
(st fagrax wemw) . : (%) & (7).
o fregat & 9= F¢ ¥ far oo
faorsft A& wemw W@ § oF
sEFT wfwmar S 1968 ¥
frr sx frmr & 1 3 wa
¥ 31 fawmaz 1967 #Y wafy & sy
fort & 200 forad foelt O | e
frsraat #t fea dxar Syeew a@)
& 75 AHEl Y AT FT A AL G
st % fet wfgerd & fawg Fdargr
@ A 7 ¥ Wifs s T o
ariy qrfas T8¢ fFg o @

st g fad o wmort e Soghn

6665. &Y wgrow fgg Wt
a7 farer 9 98 q@T 7 F9T &4

(%) a7 ag &9 & fF 1964
65 YT 1965—66 ¥ ®HATST arr fay
T 3@ FAT Y & a1 WU F W@
IIGIT ALY FC G

(7) afz g, @ w@F w1 Fo
& Wk

(7) S® W w I wA &
et sty o < & 7

Janam ot ar fawr woRt (o
Arerewt ¥wrg): (%) FATET X 1967~
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68 a% ¥ wafw &, forwd 196 7-68 %7
o ot mfier &, o w8l T AW
fagr qr, I waaw § wOU X gETEI
LUl O
(%) w7 warer &av &+ w1
() & = R wEH e
we frmr @ g

Employees of Hirakud Dam Project.

6666, SHRI RAM CHARAN: Will
the Minister qf IRRIGATION AND:
POWER be pleased to state:

(a) whether jt is a fact that the
Hirakud Dam Project was a subordi-
nate office of the Central Water and
Power Commission ti1 June, 1953
and the staff of Hirakud Dam Pro-
ject was clubbed with the staff of
other subordinate offices in combined
seniority lists framed by the Central
Water and Power Commission in
1952;

(b) whether it is a fact that on the
completion of the Project, senior em-
ployees were retrenched and junior
persons retained in service by the’
Central Waler and Power Commis-
sion ignoring altogether these com-
bined seniority lists;

(e) whether it is also a fact that
even the quasi-permanent status
earned by them at Hirakud Dam
Project has since been cancelled;

(d) whether it is further a fact that
on transfer to new subordinate units,
the affected staff have been ranked
in junior positions in seniority with
regard to their counterparts with
lesser service in the grade and this
has affected their further promotion.
and confirmation; and

(e) if so, the steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDESHWAR
PRASAD): (a) (b) and (d). The-
establishment for Hirakud Dam-
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Project was sanctioned as a separate
entity with effect from 27.5.1948,
Prior to this date, there was an
Office of the Project Officer, Maha-
nadi, which formed part of the Cent-
ral Water and Power Commission.
The control of Hirakud Dam Project
was with the Central Water and
Powar Commission till 21-7-1953
when it was placed directly under
the Ministry of Irrigation and Power.
The management of the Project was
taken over by the Government of
Orissa on the 1st April, 1960,

Those who were appointed prior to
27-5-1948 were borne on the establish-
ment of the Central Water and Power
Commission and were eventually
absorbed in the Central Water and
Power Commission with their origi-
nal dates of seniority. Those ap-
pointed subsequent to 27.5.1848 ie,
after the project establishment had
been separated from the combined
cadre of the Central Water and
Power Commission, were appointed
exclusively for the work of the Hira-
kud Project against temporary posts
specifically sanctioned for the pur-
pose. It was therefore held that they
had no claim for absorption in the
‘Central Water and Power Commission
when the Project was handed over
to the Government of Orissa on
1-4-1960, Such of those among them
who were found suitable were offer-
ed absorption in the State Service by
the Government of Orissa with pro-
tection of last pay drawn and other
service benefits,. A number of per-
gnns in this category who opted for
absorption in the State Service, were
taken over by the Government of
Orissa. Some of them however, pre-
ferred not to accept the terms offer-
ed by the Government of Orissa.
Consequently, they were retrenched.
Some of them, whose services were
so retrenched from the Project as a
result of the option exercised by
them, applied for posts in other Cent-
ral orgenisationg and Public. Under-
takings. A few of them were also
appointed sagainst temporary vacan-
-cles in the Centra] Water and Power
:Commission and other offices under
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the Ministry of Irrigation and Power,
as fresh entrants. On fresh appoint-
ment, their seniority was regulated

under the normal rules then prevail-
ing according to which persons ap-

pointed on  transfer reconed their
seniority from the date of fresh
appointment. Their past service in

the Hirakud Project could not be
counted for seniority under the rules.

(c) transfer of the Hirakud Pro-
ject to the Government of Orissa on
14.1960, the posts sanctioned on the
Project under the Central Govern-
ment stood abolished from the same
date. The quasi-permanent employ-
yees were entitled to g three months
notice of termination of service which
was duly served on them.

(e) Does not arise n view of the
position stated jn reply to parts (a),
(b) and (d) above,

Employees of Hirakud Dam Project

6687. SHRI RAM CHARAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number of employees who
after completion of the Hirakud Dam
were transferred to other subordinate
units directly under the Ministry and
given junior positions with regard to
seniority with their counterparts still
continuing under the Ministry who
have rendered continuous service for
more than (i) fifteen yeats, and (ii)
twenty years and are still temporary;
and

(b) the number of affectad em-
ployees who have gince retired with-
out pensionary beneflts and why su-
pernumerary posts could not be creat-
ed to provide them pensionary bene-
fits before retirement?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The establishment of
the Hirakud Dam Project was sanc-
tioned as a separate entity from
27-5-1848, The control of the Project
was with the Central Water and
Power Commission till 21-7-1853
when it was placed directly under the
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‘Ministry of Irrigation and Power.
The management of the Profect was

taken over by the Government of

Orissa on the 1st April, 1860. At the
time of transfer of the Project to the
State Government, temporary em-
ployees who had been recruited ex-
clusively for the work on the Project
and who were found suitable were
offered absorption in the State Ser-
vite by the Government of Orissa.
Some of the employees, who did not
opt for absorption in the State Ser-
vice, subsequently secured temporary
appointments in other Central Gov-
ernment Offices, including some offi-
ces under the Ministry of Irrigation
and Power as fresh entrants. Thelr
seniority was regulated from the
dates of their fresh appointments in
accordance with the general prinei-
ples of seniority laid down by Gov-
ernment under which their past ger-
vice in a temporary capacity in Hira-
kud Dam Project could not be taken
into account.

(h) The number of such temporary
employees who have since retired s
not. known.

During the construction stage of
projects, large number 3! temporary
posts are created and mosft of these
posts cease to exist on completion of
works. It is not feasible to create
supernumerary posts to absorb all
such temporary employees. The tem-
porary employees of Hirakud Dam
Project who were found suitable were
offered absorption in the State gervice
by the Government of Orissa.

Aduijteration of Kerosene 0Oll

-66868. SHRI RAB] RAY;
SHRI S. 5. KOTHARI:

. Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

"(a) whether Government are awere
that Rerosene oil is adulterated with
high speed diese]l oil in many parts
of the country; and

245(ai)LSD—4.
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(b) if go, the steps Government

_havc taken to stop it?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) Yes, Sir, reports to this
effect have come to notice.

(b) On 18th March, 1966 the Gov-
ernment of India issued an order cal-
led “Kerosene (Restriction on Use)
Order, 1866" whereby use or con-
sumption of kerosene for any purpose
other than cooking and illumination
was restricted except with the per-
mission of the State Governments
concerned.

A scheme to facilitate detection of
adulteration of kerosene oil with
H.S.D.O. by introducing a Chemical
Marker is also under examination.

Pressure on Sterling and Doljar

6660. SHRI RABI RAY:
SHRI SRINIBAS MISRA:
SHRI SRADHAKAR SUPA-
KAR:
SHRI BENI SHANKAR
SHARMA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that on ac-
count of heavy pressure on the Ster-
ling and Dollar, there is going to be
uncertainty about the receipt of aid
from other countries;

(b) if so, whether Government
have examined this aspect of the
problem; and

(e) the detaily thereof?

THE DEPUTY MINISTER AND
MINISTER OF FINANCE (SHRI
MORARJI DESAI: (a) to (e).
There is an overall unfavourable
climate for development assistance,
which cannot be particularly attribut-
ed to the pressure on the sierling and
dollar. Government of India has been
urging in international forums, ke
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the UNCTAD, the need to improve
the yolume and terms of development
assistance. Also, since problems of
international liquidity tend to hamper
ald flows, Government have support-
ed proposals to augment international
liquidity, within the framework of the
IMF.

Release of Forelgn Exchange to
Student Going Abroad

6670. SHRI RABI RAY:
SHRI INDRAJIT GUPTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is fact that the
Reserve Bank announced on the i3th
March, 1968 changes in the rules gov-
erining the release of foreign ex-
change to the students going abroad
for studies during the acade.nic year
1968-69; and

(b) it so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) A copy of the Press Note issued
by the Reserve Bank is laid on the
Table of the House [Placed in Lib-
rary. See No, LT-805|68].

Employment in Fertilizers and
Chemicals Travancore
Ltd., Alwaye

6671. SHRI A. SREEDHARAN: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of new appoint-
ments, temporary|permanent|contract
basis, made by M|s Fertllizers and
Chemicals Travancore Ltd., Alwaye
during the years 1064-65 1965-68,
1886-67 and 1867-68;

(b) the percentage of appointments
that carry monthly salary of Rs. 400
and above and

(c) the percentage of the appoint-
ments held by persons belonging w
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"the backward communities, Scheduted
© Castes and Scheduled Tribes?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) to (c¢). The information is
heing collected and will be vlaced on
the Table of the House in due course,

Fertilisers and Chemicals, Travancore
Ltd,

6672, SHRI A. SREEDHARAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that the
total cutstanding recoverable from
Mannam Sugar Mills Co-operative
Society Ltd. No. 4324 by the Ferti-
lisers and Chemicals Travancore Ltd.,
Alwaye for manure supplied to the
Society amount te Rs, 7,20,8631.11;

(b) whether it is also a fact that
this amount is irrecoverable in view
of the fact that the debtor society
with a paid up share capital of Rs. 40
lakhs has accumulated a loss of Rs, 83
lakhs; and

(c) if so, whether Government have
fixed the responsibility for this loss
and also for the deal which has caus-
ed this loss?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) The gmount due from the
Mannam Sugar Mills Cooperative
Society, as on 31-3-1968, is Rs. 5.68
lakhs.

(b) No. There is no reason to
doubt that the money is recoverable;

(c) Does not arise.
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FFi ® qmm freat ™ AT @ ATk 7
' faraT

6673. &t wfw wew aradd
Fr faa 54t ag T #F g w4 A

(%) a1 7% 7 AW §F I0@
®Y 3T fammay war @ f &% & wfawrd
A ¥ aw smofal F freh @ g
RIET & AT¥ A, o I F MA@
wry § wast sfewmfat o #f
faacor & 7gY <7 a1 & °F famw
q3d 2 ¥ dm w2 § Forad ofvomesy
I @t & AEe aga w3 A
wmF rfeamat @ 7 AR

(&) n7 a5 sz fafee faaowr
T NIT a1 IT ¥ V9T ¥ fAy el
#at aq wrnfgt ¥ fasg seaE)
wtafg?

IT-RIA /A aar faw AR (s
Rt dard) : () 9 F7 FE
¥ 1T 3T qFTTFY 15 faawoi) s
afgFrfedt F qoer Tq7 FA1 WS
T ¥ afws, wmw ufrerd,
wiey s sge oR frdef
FgaE wrgEw it fedr ot sfe &,
ot &fem wvor ot wferer &, smaws
wfafraw, 1961 #r &Tw 133(6)
F wiw oF fafe  Afm wrd
FTH 8W RF A a7 AT 7 wfy-
FE | I B W wTEAwEE  qEEr
AT & WS ATel ¥ W owfo-
w0 &1 wonr fRar AT g

wgt a% srarfaat g 4% & qrw
WA W A A AT A 6 a=y
¢, o 133(6) ¥ 3@l ¥ qrEw
7 f®T mrt &1 #HE IIETW TR
& Affew ¥ A s o g

(@) samm § aft 3zam
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¥l @ o fredlt g e & frew
& fad g

6674. =t wfr Waw awRd
w1 faw St ag aA Y g9 e
fe :

(%) wr apx w1 faare oW
QA A w1 § faw oy dw
afewfal ft gee oea
¥Rl # ammfal gra froft O
T A & o ¥ sfanrr e ¥
¥ widw ard ey smad afe erawe
WA FA ¥ I AT wfeanggt W@
T fer o 7%; Wk

(=) afz gi. @ w Ovw &
7+ frafrag fe o ) evwraan § ?

I9-RI AN awr fawr WAt (o
qrowt ) @ (%) W oaEE o
#Y; wer 7 Mo afi &1

(=) sn= & 76 sz

Al w1 o

6675. st Wiw Ew st :
w1 faw 747 g TR A o FQ@
f& :

(%) 7o vt & g8 @@
gy g 2 €, fod g qAm
faar mar g fF 100 w9 v 10
R @ FFA AR ¥ W 9T AR
iz «rd fs@ w1t afgd, arfe
FIA g1 FT qaT FAAT AT qR W
FATATY FY OFT AT G ;

(@) #m R ¥ WR WA @
T # % & fod @ ey
' "EAvEE  "ET E; A

(=) afe gt & ca®r &= afeorm
wy?
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IO-Aq Wt aven fee wo (s
Arcref erg): () B (7). FEIH
TER ¥W A & qEre fae § | awTe
F & g fF e A w1 oaww A
FA AR FW EIR F AW A
? | 3 afemi B A agew #T @
gfaud T g O A #7 awea
F ot our #6 qqv 37 AR F
it & wew ¥ gfew woa s
2R A wwrd &} gt v & fE
qNT AT A wY qEEAT 9 |
AT AR &1 99 77 FE B |
Fd, o wife & w0 F @ 0 w0
g9 FT 94T A AT AT AKAT |

oIET w wwrar oy

6676. wt frgrer fog: +r1 faw
71 4 WX, 1968 ¥ waATTiET T

d8aT 2520 F TAT F ATEH H
TF TR AT wAr w4 fR o

(%) gfeaw ofrafor o4,
FATH @ uee Afer ferd, s
AT GEY, ded R (Wi
fafuze, aarem  #fuFa =0 o
WHF WO RO 9 HEI-HeET
argwx #1  feadr swr iy g
e

(@) sa1 ww & AT Wi
FT A qwr fin # s Afgw
e FTAwE?

I9-waT™ Wt oy farw W ()
Arereeft dank) : (F)
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s AT A § o ardat w
aat ¥ forg amar T
31-1-67 31-1-68

L =N

o §o

1. ¥fers gfaa-
far ey

2. TATH 1 TOY
“FRTEFII 567,740 567,740

1,289 1,289

3. FTET ATGIA

BrIFET 36,389 36,389
4. Rz TER (10

fafree 1,04,150 89,150
5. FATTA HfAFT

Fwir 20,600 10,878
6. WFET WqIOTT

HTIE 24,815 3,000

(@) 7Fm TR eurw  AfEA
e wn Q) A W
AT |

Sopply eof Electricity to Nepal and
Certain Distriets in Bihar

6677. SHRI BHOGENDRA  JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3468 on the 11th March,
1968 and state:

(a) whether it ig a fact that two
sets of flve megawats, each, will be
utilised for supplying electricity to
Nepal and the other two for Saharsa
and Purnea Districts;

(b) whether Government propose
to start a similar hydro-electric pro-
ject on the proposed Western Kosi
Canal to supply electricity to the
eastern side of Saharsa, Saptari and
Mahottari and other Districts of
Nepal and the Distriet of Darbhanga
particularly, Madhubani sub-Division:
and B
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(c) if so, the details thereof and if
not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWARA
PRASAD): (a) According to the
Agreement on the Kosi Project, His
Majesty's Government of Nepal is
entitled upto 50 per cent of the total
power generated at the 20 MW East
Kosi Canal Power Station. The ba-
lance will be utilised in Bibar.

(b) No, Sir.

~{c) Does not arise.

Adhaware Flood Preventon-cum-
Irrigation Scheme

6678, SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Adhaware flood
prevention-cum-irrigation scheme pre-
pared several years ago to control
Baghmauti and other rivers of the
Adhaware group in North Bihar, has
been finalised;

(b) if so, the details thececf; and

(c) when the implementation of the
Adhaware Scheme is likely to start
and when it is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The flood
problems of the Adhaware Group of
riverg were studied in detail recently
by a technical committee appointed
by the Government of India. In
their report, the Committee have re-
commended the implementation of un
overall programme of flood control
in the basin. The Committee con-
sidered that their proposals would
cost about Rs. 4 crores and provide
protection against floods to an area
of about one lakh acres.

Detailed surveys and investigations
are being now carried out by the
State Government to prepare the
project reports and estimmates for the
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various schemes recommended by

the Committee.

Construction of the project can
be taken up only after the reports
and estimates are prepared by the
State Government and processed for
inclusion in the Plans,
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|

{®) =w& fr 7Y vaar

Credit relaxation for distribution of
indesirial products

6682, SHR] D. C. SHARMA; Will
the Minister of FINANCE be pleas-
ed to state:

(a) whether it is a fact that the
Reserve Bank has announced a fur-
ther relexation of credit for distribu-
tion of industrial products; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MIKRISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). To
improve the availability of credit for
distribution of industrial produects,
including exports, the Reserve Bank
recently announced the following

further relexations in its credit
policy:—
(i) Advances against inland

documentary bills having a
usance not exceeding 90
days, even where they are
not drawn under letlers of
credit, and advances against
suppely bills drawn on Cen-
tral or State Governments or
on State owned undertakings
like Electricity Boards, Trans-
port Corporations etc. and
accompanied by Fuly autho-
rised inspection notes or re-
ceipted challans will be ex-
cluded from the total of un-
secured advances for pur-
poses of the norms laid dewn
by it to regulate the grant of
unsecured advances ond gua-
rantees by the commercial
banks. This should enable
banks wh'ch have already
granted unsecured advances
upto the limits hitherto re-

gerded as permissible to ex-
tend credit further.

(ii) Purchases and discounts of
export bills will be excluded
while determining the ecre-
dit-deposit ratio of banks.
This' should enable banks
with high credii-depoait
ratios to take fuller advan-
tage of the Reserve Bank's
refinancing facilities and pro-
vide larger credit to various
productive gectors, including
exports.,

Food poisoning cases

6683. SHRI BENI SHANKER
SHARMA: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether there has been an in-
crease in the number of cases of fond

_ poisoning in the country;

(b) if so, the numher.o! such cases
reported during the last two years;
and

(c) the steps taken or proposed to
be taken to check the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY):
(a) to (c¢). The requisite information
is being collected and will be laid on
the Table of the Sabha in due course.

Spouse Ailowance on Taxable Income

6684. SHRI BENI SHANKER
SHARMA: Will the Minister of FIN=-
ANCE be pleased to state:

(a) whether there is great resent-
ment among the working couples
against the denial of spouse allowance
to both the huhband gngd the wile, in
case they are earning taxable income;

(b) if g0, whether Governmert pro-
pose to give any relief in the matter;
and
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(c) if s0, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Government
have received s few representations,
and geen a few letters to the Editor
in gome Newspapers, against the pro
vision in the Finance Bill, 1968 under
which a married individual wil] not
be entitled to tax relief on account
of spouse gllowance where the spouse
of the individual has g tota] income
exceeding Rs. 4000 in relpect of the
relevant year;

(b) and (c). These representations
are stil] under consideration.

Allocation of funds to Haryama
development plans

for

6685. sSHRI SHRI CHAND GOEL:
Will the Minister of FINANCZ be
pleased to state:

(a) the funds allocateq for the de-
velopment plan of Haryana State in
the Budget for 1968-69;

(b) how the allocation compares
with the last year’s allocation;

(¢) the funds demanded by :he
State Government; and

(d) whether the funds allocated will
meet the requirements of the deve-
lopment projects in hand?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SRl
MORARJI DESAI): (a) and (b). The
outlay provided for the Annual Plan
of Haryang in the State Budget of
1068-89 is Rs. 23.43 crores. The allo-
cation of Centra] assistance towards
this outlay is Rs. 13.80 crores. The
corresponding figures of plan outlay
ang Centra] assistance for the Annual
Plan of 1967-68 are Rs. 24.18 crores
.and Rs. 15 croreg respectively.

(c¢) The State Government had pro-
posed an outlay of Rs. 30 crores for
thelr Annual Plan in 1068-89 and hed
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requested for adequate Central as-
sistance in keeping with this outlay.

(d) Subject to the limitation set by
the availability of resources, que pro-
vision has been made in the Plan for
the esgential develoment projects in
hand. . '

Dearness Allowance to Employees of
’ Haryana Government

6686. SHRI SHRI CHAND GOEL:
Will the Minister of FINANCE be
pleased to state:

(a) the financial implication in giv-
ing Dearness Allowance retrospective-
ly at the Centra] rates as claimed oy
the employeeg of the Haryany Gov-
ernment; and

(b) the amount of arrearg thal hus
been denied to the employees of Hary-
ang State Government gs compared to
their counterparts of the States of
Punjab and Himacha] Pradesh?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHIi
MORARJI DESAI): (a) and (b). The
information is being collecteq and
will be lald on the Table as soon as
available.

Effect of U.S. Bank Rates Increase

6687. SHRI SHRI CHAND GOEL:
Will the Minister of FINANCE be
pleased to state the effect of the in-
crease of bank rate, by the United
States of Amerca, on our exports and
importg trade?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The rise in the
cost of credit consequent to the rise
in the Bank rate in the U.S.A. may
lead to a slight fall in the demand for
India’s exports for stock holding pur-
poses. The rise in the U.S. Bank
rate ig not likely to affect imports from
the USA.



2899 Written Answers -CHAITRA 19, 1880 (SAKA) . Written Answers 2900 -

_wgTee | wigy W fawelt @

6688. Sit dwere arfew @ W
ferarf ofix fuogn  wot 7g T WY
A R

(%) T 31 WS 1969 X
TR fawelt FA & f wgras
g g w13 fane gren da
¥ g o ;

(=) afz i,
wY;

a1 e s

(7) 9@ o< femr o g W
oW & T 1969 @ e waT
# faorst oma WA AT GEWET
t WK

() = 3w ® Pty
& fog o0 §TOTC ®T FTAGE
R wr a7

faarf v fagqq wHaem |
eaR (st @ wem)
(%) & (9). 31 @4, 1968 aA®
WRIUR UG & Al H faAed arm
¥ fd wgow @R & e
o s AE g€ &1 1966-67
% w0 W agEaT TGt &7 9
“ym fagieor el & faa & am
M W @ ag T o
Off A% TR Fwg w7
wo.fer T 1 1968-69 ¥
a & fam 22,500 79 W Fw
A w1 weqrft 9w ¥

6689. off {wrw wifem : W
fewrd witx fowy @t ag @
¥OW

(%) WETIIS ATETT I 1967-
68 ¥ ¥Em T T EfT &
frm sRFR & i aer wswm
ferar€ g Aot

(=) =% & FwmwT @
ehgfa & o€ @ OdY sedw g
¥ fad e wwafn sgr A
€ W

(7) w@ w57 fawrasis  fewrd
grAt 9X Afww favig ww feg
aH A gWET 8, W I an
# folm v\ # faow dF &
;T T Y

ferwrg war fag wnma § ot
(ot fegwe womr) : (%) s\ (w).
AL FTOT T 1967—68 ¥ ¥wf
s a1 faqy s W Wi § fag
wft T af awr wew fag
graet %1 adwm fewfr e
foar &1 gew X T M
t) [qevwram | cwr om0 ¥feR
weat [ T-806/68)

() 7€ aormey & ford srrfoarr
afr s fAfem & Yo s &
oz Y W e & g #
il wR Y g
Q . T

e B



2901 " Written Answers

agraey W wiel & fawslt e W
AT
6690. ot ¥y wifem : wAT
faarg Wi fagq Wt o w@w &
w91 w4 fiF '
(%) =t 1967-68 ¥ AR fwd
W W AR MEIAY I ®
% feardht awE g

(@) & =9l X few  arfos
WHaw faar o g Wk @0
feah fewll & sferar o ?

Taarf aq faga fixrea § T |
(st fagsae gem@) : (%) wgrg
ORI &1 U faeeieor &l &
fag 1545.13 1@ €@ & Iqq
iy agEar & T

(W) 1964-65 % af aF (&
wi guq) ®fpa w9 5} wfaw
WX 196566 & «Ix &FA HUT
T 5} sfawa sar fear smam g
W EUl # A WR &= QWi
®N 20 Aifed aUE fowdl ¥ ow
fear o @ WX 3@ weTEl =W
I|W & B3 qT ¥ WeW gnir |
TR T ANl § ¥aw aw § oww
o s

Ayurvedlc Practitioners

6691. SHRI NARAYANAN:
SHRI DEIVEEKAN:
SHRI MAYAVAN
SHRI KAMALANATHAN:
SHRI SUBRAVELU:

‘Will the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to siate:

(a) whether Government's attentlon
has been drawn to the statement by
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Dr. C. B. Patel, President of Medicai
Council of India in which he had cri
ticised the Maharashtra ‘Government's
decision to permit Ayurvedic Practi-
tioners to practice in modern medicine
after a training for a period of three
months; and

(b) it so, the
ment thereto?

reaction of Govern-

THE DEPUTY-MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) The matter is under 2xamina-
tion,

Overdraft by States on Reserve Bank
of India

6692. SHRI DEIVEEKAN:
SHRI C. CHITTYBABU:
SHI MAYAVAN:
SHRI KAMALANATHAN:
SHRI SUBRAVELU:

Wil] the Minister of FINANCE be
pleased to state:

(a) whether any of the States have
requested for waiving the overdrafts
with the Reserve Bank of India; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir, How-
ever States have been seeking ad-hoc

loan gssistance from the Centre for
clearing thelr overdrafts.

(b) Does not arise.
ard gAY A€ T QR & oRE
o fageht IT-ayel o T
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w4 fE
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Engineers of Irrigation Branch of
Haryana

6694. SHR1 ONKAR LAL BERWA:
Will the Minister of IRRIGATION
AND POWER be please dto state:

(a) whether it ig a fact that *he tem-
porary engineers of Irrigation Branch
of Haryana Public Works Decpartment
are drawing less pay than ‘he engi-
neers of the State Electricity E.ard;
and

(b) if so0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
FRASAD): (a) Yes. Bir. The Govern-
ment of Haryana have set up & Pay
Revislon Committee which would,

inter-glia consider the question of re-
vision of scales of pay of temporary
engineers in the Irrigation Branch.

(b) The State Electricity Board is
an gutonomous body anq is competent
to fix the gcales of pay of its em-
ployees. Its pay scales are therefore
not identical with the scales of pay
of the State Government.
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L i
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Share-holders of M|s. Orlental Timber
Trading Corporation (P) Ltd.

6702, SHRI J. B. SINGH: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 2688 on the 4th Mareh,
1968 and state:

(a) the names of 16 shara-ho'ders
of M|s Orienta] Timber Trading Cor-
poration;

APRIL 8 1988
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(b) whether Government propose 1o
collect informatron regarding 80 tax
assessees; and :

(c) if not, the reasons as to why
the information ¢ould not be co'lected
and the time likely to be taken to
collect the requred information?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a).

1. Shrj Banwarilal Jhunjhunwala,

2. Shri

Banwarllal Jhunjhunwata
(H.U.F.).

3. Shri Champala] Jhunjhunwala,

4. Shri Bhagwati Prasad Jhunjuaun-
wala.

5. Smt. Gayatri Devi Ramjilal.
6. Smt. Lachivadevi Purchotamia".
7. Smt. Geetadevi Banwarilal,
8. Smt. Chandrakaladevi Champalal.

9. smt. Bhanumatidevi
Prasad.

10. Smt. Ushadevi Girdharilal,

11. Shri Babulal Jhunjhunwala.

12, Smt. Kusumdevi Babulal,

13. Master Vijaykumar Banwarilal.
14. Master Nivaykumar Banwarilal,
15. Master Sashikumar Banwarilal.

18. Master Rajendrakumar Bhag-
watiprasad.

(b) Yes, Sir.
(c) Does not grise.

Bhagwati

dad ifegza fome Fian sEitaR

6703. =it fwo wo Fag: W
frm AT 4 WA, 1068 F wamiEwE
g BEIT 2518 F IATF T 9 F
qZ g & .40 F6 fF

(%) #=d afges foat 3w
FIGAT a7 £ A S AT F qHA
fa 2w & w4
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(¥) 3% wnfrr =iy o g
foaa g ;

(7) =zg et wr ey srirr':a
W} fer wal o @ 7f @t ; W

(7) @@ =i A =/ 9T gawd
W R WX g od gra faet
afr e T 0t arfwEi?

39 99 WA wwr few A@an (o
Mo @) ;o (F) o

(@) 8.43 @ ¥ )

(1) gEAT TF W IUSEE TG
g
(o) 85,393 %o |

H57 WIM W WqEIX ¥ wEw ¥
ey

6705. = FEA WAT HFIW :
w1 fa Ja@Y ag cam wogw 3G
fiF:

(¥) w1 g 7w 2 fF 714, 1968
¥ 9gS T@ATE H T WA F IoAT
fa 1 Frarrdzaga & fase grate
¥ arwrg & NG fo¥ € A 7
aTE o W wEm ow e E

(a) afx g, O Frt ot frrd
A F AFT 9HE T

(w) g7 ®errm 7 fear =afr
fromme fFdy 7 § oYT 99% fasg #mv
wiagt w1 & WK

(%) wstw & arq ot € oy
FETHl w1 =T W E AT 9AEt s
fieat firafy & ?

IV A WA awr faer wot (sh
wreeeft dwrg) 0 (w) W (w).
wropfeve Prmr & wkafRal &

7 Ard, 1968 ¥, WA, Frer—awiy,
¥ ot graer-arrdT O wYw 9%
T ST M AT AT 2 ¥ 96, 2
fFaame oive e Frrer St fowr
TS T 9,620 TOAT R

(m) & =fe fgaer 7 fod
AR I ST A & fed
gfers & gar 7 &< faar war |

(%) wem ¥ afeforr, 7% W W
v¥ forar mar fomer qEq 41,500 %o
Fwmard

favaifct S, mfew & waAwif@
Wit qarawi & ae faam

6706. st wy fomdy : war fuw
#ar ug q@T KT FA HGA ®

(%) war & & aeffaror, Gt
sifz & a ¥ femfdy &=, arfew
¥ FdaTdr oY qUT AE/IE- 0
v AR s g Ty ;

(@) w1 gw fraw wt fagerd
& fox #1€ ware fedr w2 ¥
w®E ;

(7) wav o@ & vy o ey
Y g FW F a0 F Ay ¥ wré e
Jw 1 T a1 ; W

(w) afe gt, o vtz w1 W ?

T Wy Wl ey frw R (o
draoht derf)) (%) @Rk (@),
cfear fawa)fR) 99 & woge @9t 3,
FEHI A g FA ORI F WS
affecr & aX § vy wid W off
Tufy gat A7 qraar w1 fasfoft &
st % fraffee demml & %
X € AT qTEIET WEAT AL @8,
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anfy @7 95t w1 foedarfal i
o ¥ wa =0 ), fyed afivor d am
go ofdat srafe s go &, = #
% fawrfont & wrare a3 fear mam
forgiT §& WO 9T 1958-59 § fa=re
frar o), srafis sd=fat & o
¥ it & wraer q¢ gAtaare 3
w1 &, T JeaAEATay ¥ Farfage
qraTeTe =T Ta st Ao € gw fai
afafy w1 a0 faar mr 2 gfear
ey S % worge & gr fafaean
|17 wrareE araet giewm sfr ¥
Ty H I T T o e femr
o

() s (9). = & afteor
¥ geT & I ¥, ®w T gErE fzam A
i T WA 97 ST FHEE 61T "AGT
g9 fa & fawre £ g=%a § W @t
HaTa 79 7 g1 q, 37 gerfaa afafy
w! aYar T G &, O AwfETE w7,
afafa 1 & Taa®i 91T G997 F1 gF-0F
e fagea femr s asan 2 1 AfFA
9 WIS § qE qaeuET adqr '@l
¥ ofra g gf araa # i &
T ¥ @ U, a9ET A Ty /i E
w7 ¥ afyar a0 oy e i awifwor
* yw 97, T% sy fawe afafy
&1 T €7 qyAT € qgrwar § R H
farT #7 | W9 ¥ 7 [T WwE w1 fE
a8 frod o foerel & g wagdd
* wfiwor aqr 3 areafas & & fax
i FTH & A1 i araey e
W ¥ g oWy afafa faere w7
wwat & | Afew oy dfverd § fom o,
won ¥ fawre fgqm on wwat @ W10
forg anftwor wfirfy w7 a¥ed & e
ad & A o %mﬁmiﬁqwm
o famrT w6

APRIL 8, 1068

e gweie F Jure wyw

6707. ot ww fowd : war faw
WY 77w WY oW e

(%) w1 wfew wraw qw
qawtn wtewi ¥ ST € w7
ORI #1 AT fewmar mw

(w) g & syt g7 gets
fare & & afFaT ¥ j963-64 X
quT frar a1 qEw gewts &
TR F 1 w0 § o o mfare Wit
e quSiE FH O grr o @
154

() waT TTETT qEw gawtw dare
w3 & gfwar qv qafewrr w7 )
57

I7 s wot war few wu (ot
srveot dek)) (%) W ().
T, 1967 ¥ AT, 1968 TF 1
wafy &1 ava€ qur a1¢ W w1 ufwr
AT ITART HEAT FAE AR FT
forarzor a oz o7 T P omam 2
[veten & <wn o af@d wwr
LT-807[68] mavatstr faawaw,
1967 1 1Y F7, 94 {F wiws v
TIF 0% § w0 A=t F g% 0w
% afg gk, a1 & o) wEAT A, TAY
ga% wE w afq &1 fgam oF £ @
Y, 1968 Y qA g A &
sifars WA W1 avad & gew Wl
¥ wer: 11, 7 wfawa aar 11, 9 wfa-
v & afz g€ 1 fedt @ wWE
FEaTT qu® wei . afa, I &
¥ wifaw aegul & qeai o¢ fadT St
2 wfew W gEE 6§
(1949-100), S 27 FE
wif@ gew-ss g, avat wigg 7@ &=
FY &7, FRIAT & Aea1 w1 I 6 G
2 frwae, 1967 % wiew. wrahw
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qO% U ¥ & e, forad wwey ¥
T IR Y, W 27 WA ¥ Y,
15 %N § qEis  gese § of
R & oforw qr | a7 W e
AT @ &N F G4 & gIS v X
I O ¥ o sfrEgiaa @ ow
T F A FET F gei ¥ w1 oA
&t gar 1 Fam FED F woor, wfad
WA gas as A w1 g, S A &
wEeEg ¥ graw W wewerar, et
AW W A F g A wTR FA
gt e o ¥, feamaw, 1967
# afgar feudi & <waw &Y somr
aerf §i ¥ w101, Arfoe Mg g
TR T AT T F 10 a4 §§ W
9T ¥ geat &% gfq @ o, @wm A<
M e ¥ g @ o ®
F T,  I5-9% ¥ 37 ¥

(T) 1960 F WTHTT FF A FT,
Rfa® a7 qraet OF 79T wiEd WA
FNFT qoq Gas-HF JaFE &
qA 9T T faa sT @Y &

Income Tax evasion by owners .of
8ky-Scrapers beilng built in Bombay

6708. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to gtate:

(a) whether Government have re-
<elved gny complaint about the cva-
siog of income-tax by the owners of
the new palatial sky-scrapers that are
being constructeq at Nariman point.
Bombay;

(b) whether Government gre aware
that below the counter, transactions
have been indulged in by the owners
of this building in renting out or leds-
ing cut the premrises and also by the
Goverament Offpers and Minjsters In
splling apd leasing ous these fatg 49
the owners of the building;
245(ai) LSD—S.

(c) whethes apYy inquiry has bsen
ﬁmﬂmmmmwm

(d) the logg of income-tax invalysd?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR{
MOBRARJI DESAI): (a) Yes, Sir,

(b) Complaints have heen receiyed
regarding selling or leasing space in
the buiding known as ‘Nirmal' at
Nariman Point, Bombay, by charging
oR-money. There is no mention of
Government officers or Ministers in
these complaints,

(¢) Enquirieg are in pregress,

(d) This can be known only afte
investigations are completed and as-
sessments are made.

Financig] Aid trom Foreign Couniries

..6709. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
to 3tate:
(a) the amount of financia] aids
which India received upto the 31st
March, 1968 from different foreign
countries and financia]l agencies;

(b) the break-up of the utilisation
of these amounts in the private and
public sectors;

(c) the amount of jnterest which
these countries and financial agencies
receiveq from India uptp the said
date; and

(d) when India is likely to com-
pletely clear off her ouistanding debte
to foreign countries?

THE DEPUTY PRIME MINJSTEB
AND MINISTER OF FINANCE (SHRI
MORARH BESAI):_(a) The gmount
of aid received (i.e. the value of the
loan agreement gigned) by the (v
erampant of India from differsnt soun-
tries and foreign ageucies uplo tha
31st March 1968 s Re 6645.03 crapes
(excluding PL 480 loans).
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(b) Out of the above, g sum of
Rs. 3662.11 crores ig. meant for ix-
clusive utilisation by the public sec-
tor and Rs. 14151 crores by the pri-
vate sector, The balance of Rs. 2741.41
crores is to be utilisey for the import
of commodities, machinery and com-
ponents, raw materials gnd spares,
fertilizers and other agricultural in-
puts for use both in the public and
private setcors.

(c) The amount of interest ;o far
paid by the Government tg the var ous
countries gnd agencies js Rs. 513.92
crores (to end of February, 1968).

(d) The loans are repaid in accord-
ance with the “amortization schedules
prescribed under the respective agree-
ments. The periog of repayment of
the loans will vary from loan to loan.
The debts outstanding at the end of
February, 1988, are to be repaid on
various dates extending upto the year
2017.

Oil Prospecting in Coastal Region of
West Bengal

6710. sHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether oil prospecting = still
continuing in the coastal region of
West Bengal;

(b) whether Goevrnment have re-
ceived any interim report in this re-
gard;

(¢) whether any oil source hag been
struck in the Canning area in West
Bengal; and

(d) whether prospecting under shal-
low sea water near West Bengal has
been started; gand if so, the result
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) and (b). Yes, Sir,

(e) and (4). No, Sir.

APRIL 8, 1968
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Delhi ag a Gardem City

6711, SHRIL S. KUNDU: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to gtate:

(a) whether there is 3 proposal un-
der consideration to make Delhi gz a
Garden City;

(b) i'i 50, the cost involved {herein;
and

(¢) the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) No, Delhi is proposed to be deve-
loped in accordance with the retom-
mendations contained in the Master
Plan. There is no separate scheme to-
make it g Garden City.

(b) ang (¢). Do not arise.

Family Planning Programme

6712. SHRI JUGAL MONDAL: Wwill
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

{a) whether Government have pre-
pared any new scheme tp make the
family planning progremme more
effective anq wide spread for the yecar
1968-69 and have sought foreign as-
sistance in this connection; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRA SEKHAR):
(a) Yes

(b) The required information i¥
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-808/68].

Suspension of Aecountant, Hindostank
wakhana

Da
6713. SHRI ISHAK SAMBHALI:
Will the Minister of HEALTH
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FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to siate:

(a) whether it is a fact that Ac-
countant of Hindustani Dawakhana
was suspended by the A&U. Tibbia
College Board nominated by Delhi Ad-
ministration on the 18th March, 1568
for charges of misappropriation and
embezzlement of funds of the Dawa-
khana;

(b) whether it is also a fact that
the Board recommended to the Delhi
Administration that in five cases crimi-
nal proceedings be instituteq against
the Accountant; and

(¢) it so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The Assistant Accountant of t+ he Hin-
dustanij Dawakhana was suspended by
the Ayurvedic and Unani Tibbla Col-
lege Board on the 18th March, 1967.

(b) Yes.

(¢) The Board was advised 1o com-
plete departmental inquiries against
the persons concerned in the first in-
stance,

Adverse effect of Loops

6714, SHRI JYOTIRMOY BASU:
Will the Minister of HEALTH, FAM-
ILY PLANNING AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether Government have come
across with adverse opinion on the
use of TUCD;

{b) whether Government have seen
the warning issued by Dr. N. Krishan.
Professor of Gynaecology, Medical
College. Agra in this regard; and

{c) it
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

s0, Government's reaclion
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MENT (DR. S, CHANDRASEKHAR):
(a) Yes,

(b) Yes. Government have seen a
press report of the statement made
by Dr. Naval Kishore, Professor of
Gynaecology, S. N. Medica] College,
Apgra.

The complications complained of jike
bleeding, backache etc. gre minor and
with proper care and treatment, they
get cured in most of the cases. In-a
small percentage of cases where they
persist, LUC.D. is removed, The
1.U.C.D. continues to be an important
Family Planning method whicp is
cheap, effective ang reversible and
which does not require repeatedq mo-
tivation. What is necessary is that the
cases are properly selected and exa-
mined before L.U.C.D. is inserted and
adequate follow up care is provided.
Instructiong in the matter have been
issued to all concerned.

Polluticn of Ganga water by discharge
of Barauni Refinery Effluents

6715. SHRI D. N. PATODIA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the terms of enquiry
to probe into the causes of the pollu-
tion of Ganga water also includes
probe into the allegation of production
of sub-standard aviation fuel *v the
refinery;

(b) whether the enquiry Committee
consists of any person who is not as-

" sociated with the Indian Oil Corpo-

ration;

(¢) whether Government have ask-
ed the Enquiry Committee to furnish
any advance report on the pollution
isswe; and

(dy if not the reasone therefor and
whether report will be lald on the
Table?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
WARE (SHRI RAGHU RAMAIAH):
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=
(a) The terms of reference of the (vi) Shri Madanmohap Mangaldas,
Commission of enqguiry are wide Indian Cotton Mills’ Federa-

enough-to cover all the facts that
nright have g bearing gn the pollution
of water of the river Ganga and in-
clude dgetermination of the extent of
#.e responsibility of the Barauni e-
finery therefor.

(b) Nome of the members of the
Commission are associateq with 1ndian
Qil Corporation.

(¢) No, Sir.

(d) A copy of the Enquiry Report
will be placed on the Table of the
House in due course.

Working Group on Textile Units

6716. SHRI D. N. PATODIA: Wil
the Minister of FINANCE be pleased
1o state:

(a) whether it is a fact that a Work-
ing Group has been set up to look into
the financial difficulties experienced by
the textile units; and

(b) if so, the composition ‘hereot
and its terms of reference?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRi
MORARJI DESAI): (a) Yes, Sir.

(b) The composition of the Com:
mittee is as follows:

(i) Shri M. A. Rangaswamy, Tex-
tile Commissioner (Chairman)

(ii) Shri Mangesh S. Nadkarni,
Reserve Bank of India

(iii) Shri D. S, Herwathe, State
Bank of India

(iv) Shri K. Gopala Rao, Bank of
Baroda

{v) Shri S. venkatafaman: Bank
of India

tion

(vii) shri B. G. Kakatkar, Indian
Cotton Mills’ Federation

(viii) Shri I. B. Dutt, Industrial
Adviser to the Textile Com-
missioner

(ix) A representative of the MNa-
tiona] Textile Corporation Ltd.

(x) An officer from the Textile
Commissioner’s office (Secre-
tary)

Its terms of reference are:—

(i) to consider the difficulties ex-
perienced by those cotton tex-
tile mills which are unable
to provide normal marglins
against advances from com-
mercial banks for working
capital or for modernization
of mills, although the mills
themselves are otherwise An-
ancially sound;

(i1) to examine the feasibility of
providing 3~ reasonable deg-
ree of protection to com-
mercial banks against the risk
involved in extending addi-
tional credit to such mills by
accepting lower margins and]
or by adopting a revised valu-
ation of fixed assets ag may
be appropriate: and

(iii) to make recommendations
which may include a schema
for this purpose.

ORI FT TTT
6717. st =WiwETT =TT FyTIT
#ar faey gfY a7 Fa At A s
fr - h

- -

A(F) 9% F T 7T AT
Fa1 wf @vg I § a1 whw F

Al
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e g #1 UFT d fqq
sraardy # T ¥

(F) =ow Fgi Fgr 0 G2
2 qar a7 ad vawr faer SorEA
BT AT

() =TEm & g A faaor
qT 3% fadaw w@r sar g ; AR

(7) 71 s F1 frafa fear
rar ¢ o afe gr, a1 @ aw gaAw
w #1 fear wdw &1 fRafa fwar
T gt ?

IOAE AN qan faw AR (s
ot @) (F) AR (7).
arwfern fagas geiedlm S9-
gfraat & wefiw, Wi o fw oF qref
e, AR F7 AR oF " fafwer
wrERl qET daraE AN aF g
difea & 1 whw afafme, 1857,

F AT TIET F FIGT DaA g1 A0T

T TFY g fg TR gra =% foy
areag S R 9| € 1 3 S e
a7 YT § 98 914 FT AT 9T &Y
Y P &, O g gwmamw 93
fauffa 3 & fma o<1 F& @i
A &1 W F AR TR FAA T
@A w adr wsa gra e oy
qifqel o Awg-3an #r fafwcr-
gl SR F fay 3 o &
wh F frata ot sgawfa Fa s
a1 W FT FHEL T A HAT
fraty sfasrega o7 & @ st ¥ o

TRH F TR AT FT LAFA

¥ fo @ gT A HeE@qu HIW
e § F A far o RE

(i) drer 1 wrew aram i

fF g9 @ gt fEew
@ AT §F
(i1) sreferm fawmr & w-
aifat g 9T F &4l
wq wfqoa @asgor  qar
qHIE;

(ili) foea @ frdeor  qar
TARE IO THH THed
fFr o F g AR ARH
# ddE@ #Y  wEfEE
qr;

(iv) aXF= T30 Feqeh § qHH
W @l

(V) arifess fawmr & -
=if@t gra Sae-aal
AT 99 F WA O
gasar 9T g

(vi) " s FA O #Y
YOrelt & Wil d-gaE®
1 FT qAICT TAT JFTSH T
FTEaEIL F T

(Vil) SemeF Ft argdd a ¥
gaar & frator & feq
St AT IS AT FqTEAEE
aﬁ"r%,amﬁwaqsrﬁmr
FH-%H ¥ GG AT

(viii) Tv7 @RI A6
EFWW#}HT-\} ] aﬁ'ﬁ“
JGEHA-EF U AT
fawml & wwenfal a9
T ya9q quf|adt gra
[IAT ¥ T fHh S Y ardy
w1 9 [Wiw O+ 9
AR g WM AEwEE g,
qF T I ANER T
fra;
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(ix) aqz ¥ w74 @ "@few
agrl #Y WA qETdy aar
aronfess sooEt & fair
iy sy Ty afawi &
oy womoraa A A

(x) wrenrferm fawmr & k-
wf@l g @ gwAr
THEY FTAT AGT AWM F WAL
# "W TP F wEEA
qafrit & a9 gve aa
AT |

(@) e o ¥ o wHw

iy far m faai & 3o fafee el &

drAr o w g o —
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3. e T, AT,

Written Answers 2926

(%) wrem & q1r € ar aray
a6 &1 wiw & v wor frata g amar
F11967% wAraw 7 frakr +
TEgEw A AT AN TG —
EL 2w frata &1 woir
qrqT 90" 7@ #Y
TR FY qTAT

(wr=frs zq)

1. frZa 167
2. BT (111
3. wE 50
4. TR 29
5. mufa 56
6. FIHT 27
7. ofisq AT 12
8 ¥ 12
9. WATTZAT 2

10. 9 qUTT |

(aTsaT) 1

fachey, e Misuse of Communlty Centre,

9T ITAIT |

1966—67 ¥ FOF & X 70"
WA T FTTT Y TE AHRT FY ToganT
mr A H o g —

o HTAT
(refor =)
FAT TEM 97
7Eq qIW 230
AR 146
L1 473

Chandigarh

6718. SHRIMATI NIRLEP KAUR:
Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
tu state:

(a) whether it is a fact that the
public building situated in Sector
No. 1 of Chandigarh, near the gite
earmarked , for the Governor’'s
House is a Community Cenire, as
indicated in the Master Plan of the
town;

(b) whether it is also a fact that
this building has been letout at
a nominal rent to the Chandigarh
Club;

\¢) if 20, whether Government are
awara that this public building is
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gambling house, based on
motivation; and

(d) if so, the action which Govern-
ment propose to take in the matter?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS,
HOUSING AND SUPPLY (SHRI
IQBAL SINGH):(a) No. Its name
as shown in the Master Plan of
Chandigarh is Chandigarh Club.

(b) Yes.

(c) It is the Chief Club in Chand:-
garh and has a bar licence since 30th
October, 1957. It is being run as a
regular Club and the Government
are not aware of its being used as a
gambling house for profit motives,

(d) Does not arise,

Bhilai Steel Plang

6719. SHRI A. S. SAIGAL:
SHRI NATHU RAM
AHIRWAR:
SHRI LAKHAN LAL
GUPTA:
SHRI RAMAVTAR
SHARMA:

Will the Minister of IRRIGATION
AND POWER be pleased to s'ate:

(a) whether Government have
financed the Kharkhara project at a
~eost of Rupees 5 crores for making
“water available for the Bhilal Steel
Plant;

(b) if so, whether the Central
.finance was made available to the
State Government as loan or grant;

(c¢) whether it jg ® fact that the
Hasdeo Project is under construction
which is essentially meant for cooling
water for the Korba thermal plant
for supplying electricity to the
Bhilai Steel Plant; and

‘(d) it so, whether Government
‘propose to make -available Central
funds for Hassadeo Project in the
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same way as Central funds were made
availble to the State Government for
Kharkhara Projeet?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir,

(b) The Central assistance for the
Project was provided in the shape
of miscellaneous Development Loans
outside the ceilings of Central assis-
tance for the Annual Plans of the
State as this Project was taken up
after the Third Plan had been
finalised.

(c) The first phase is for cooling
water but subsequent stages are for
Irrigation and Power.

(d) Does not arise as the project is
already being flnanced out of the
normal allocations of Miscellaneous
Development Loans within the ceil-
ings of Centra] assistance for the
State Plan.

ATh AR w1 g wegwl ®
gt aT g

6720. ¥To WEAX N : FAT
forer w4t @g AT A T w1

(%) mmaTal 9T s wegTavaw
AN F FAT 97 AT K T
®TA T F4T T4 9°0 ¢ ; MT

(&) wrenfirs w2y ax gowr fem
ST gAE 9T & 7

9 T AN wwy trew sl (ot
srerefy dark) (7)) g ¥ wdei ¥
gl ¥y e AR gE k) 16w,
1968 ¥ 7T §T FAE H G
Tt & gEw uw 199, 1 (wafww)
97 ¥9 qFTT QI J41 ¥ guE oF ¥,
AN WAL, 1967 ¥ ISwAW oWy
224.1 91 1i.2 Sfawa e g
wet IF Wy gl FT AW § %W
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wre, qftnt faa oo e
fawre v & Tl (ot wo g
W) : (%) o (w). gt

() 1964 % 7rar F R 9 IF
s wiAfy qmy a0 ) gw AR
g s a qar ag &Fw v wF
mtﬁuﬁuﬁwq%mgml

AR AGT maAT &7 SN YT
guey wgi & g At oex Reavan
@R y

(o) &= afiws & weaw &1 A7
T fafycas afafian, 1948 % g
7 & wwada R smar € Aqr ofcee
N srdwfon  afefs #1 az7 o4
dfafram Fram o F s9avdi & w18
gar

WA F TATT wqAT 9fvwg &Y
Frmifof: afafs & w7 5 §17 w7
foret waTera § I TG T T

. Shifting of C.W, & P.C. Offices to

Fattddbad and Back to Delhi

6722. SHRI R. 5 VIDYARTHI: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the
reply given to Unstarred Ques-
tion No. 2785 on the 4th March, 1968
and state:

(a) whether the Dislocation allow-
ance was grambed to the affected em-
ployees of the office of the Central
Water and Power Commission
(Powér Wing when their Offices
were shiffed from Delhi fo Farida-
bid.

(b) ¥ 5o, whether ¢ Diflocalion
aliowefte wiis aljo grarifed t6 the
affeeted émployees when thede offices
were shifted Back to Dethi; #nd

(¢) if not, the reasens therefor?

THE DEPUTY ‘MINISTER IN THE
MANISTRY @F IRRIGATION AND
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'WER (SHRI SIDDHESHWAR
mnﬁnm f2) No Dislodition -
ante o such, Wk granted, but -a
ComipenSatory allowance, admiséible
uhdér Government orders wak Allow-
ed fo hé st on théir transfér to
Faridabad, along with their offices.

" {b) We, Sir.

(¢) The retransfer of certain em-
ployees from Faridabad to Delhi was
arringed as a matter ¢f internal re-
adtjustment in ‘the interest of work.

firer sixrera % fredt ot R v o
afiwy
6723. W o Txo faerrd : wor
faw g4 ag T 1Y w4

(%) 15714, 1968 HI I7F 7 1I-
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T AW I FT Al 7
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(I,) ®WT Ik HIGT X €T
mﬁﬁwﬂmﬁ%ﬁ&ﬁi
e Mt et B

(%) afz &, & A= & WA
frdr q17 e S Ko aw qm
g A ST AT ;W

(%) #fz-#z), & <reze w a4
dar< g W

Javam G0 awr few wf (&
wract tef) . (F) & (7). gaar
CHzsT T oo 3 i mir g
WIS 857 & A 9 @ &7 AW |

Ageiit of Indian Ol Coiporstioa

6725. SHRI B. K BDASCHOW-
DHRY: WHl the Minister of PETRO-
LEUM AND CHEMICALS be pled-

sed to state:

(a) whether the Eastern Kerosene
Supplying Ageny has been appointed
as Agents by the Indian Oil Corpora-
tiD!‘l;

(b) whether the Western India
Limited and Hindustan Organisers
have also been appointed as Agents
by the Indian Oil Corporation against
Government's decision; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE In
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL.

WELFARE (SHRI RAGHU
RAMAIAH): (a) Yes, Sir.
(b) No, Sir,

(c) Dos not arise.

Economic Developstent and Welfare
of Weaker Sections of the
Commuaity ..

8726. DR. MAHADEVA 'RRASAD:
Will the Minisier of SOCIAL Wik-
FARE be pleased 0 state:

(a) whether X b W f8% that 1in
December, 1060 Government appoint-
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ed a Study Group to suggest mea-
sures to promote the economic deve-
lopment and welfare of the weaker
sction of the community;

(b) ify so, how far its suggestions
were fmplemented; and

(c) the results achieved?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE SHRIMATI PHULRENU
GUHA): (a) to (c). The responsibi-
lity for co-ordinating action on the
recommendations made by the Study
Group appointed in December, 1960
under the Chairmanship of Shri
Jaya Prakash Narayan was entrusted
to the Planning Commission in 1961,
The information received on  the
subject from the Planning Commis-
gion is summarised in the annexure,
laid on the Table of the House,
[Placed in Library. See No, LT-810/
68].

qrq e
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Pumps in Madhya Pradesh

6728. SHRI G, C. DIXIT: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any specia] allocation
has been made to the Government of
Madhya Pradesh for operating pumps
with electricity for agricultural pur-
poses during the current year;

(b) if so, the amount allocated;

and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER SHRI SIDDHESWAR
PRASAD): (a) and (b). Earmarked
Central loan assistance is provided
to the Stateg for implementation of
rural electrification schemes, with an
emphasis on the energisation of irri-



2935 Written Answers CHAITRA 19, 1880 (SAKA) Written Answers 2936

gation pumping sets. An amount of
Rs 217 lakhs was sanctioned to the
Government of Madhya Pradesh for
the year 1867-68 for rtural electri-
flcation. The allocation for 1968-69
will be decided after the quantum of
overall Central assistance for the
State Plan is finalised.

(¢) Does not arise.

Annual Report of Commissioner for
Scheduled Castes ang Scheduled
Tribes

6729. SHRI A. K. KISKU: Will the
Minister of SOCIAL WELFARE be
pleased to refer to the reply given
to Unstarred Question No. 8723 on
the 10th August, 1967 and state:

(a) whether Government have
since taken any steps to get the an-
nual report of the Commissioner for
Scheduled Castes and Schduled
Tribes compiled and prepared for
each State seaprately for facilitating
a purposeful discussion thereon in
the State Legislatures;

(b) if so, the progress made in that
direcion so far; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) to (¢) The matter has
been brought to the notice of the
Commissiner for Scheduled Castes
and Scheduled Tribes. Ajg the Com-
missioner is not an authority sub-

. ordinated to Government, it would
not be appropriate to issue or enforce
any directicves in this behalf.

Refund of Income-Tax to Assam
Triba] Officers

6730. SHRI A. K KISKU: Will the
Minister of FINANCE be pleased to
state:

(a) whether the report in the
Statesman of the Tth  December,
196T to the effect that Income-tax of
400 Assam Tribal Officers has been
refunded is corrmect;

(5) if s0, the reasons therefor; and

(c) the reasons for discrimination
against the tribals of other States?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b) The Supreme Court has held that
income of Government servants be-
longing to Scheduled Tribes residing
in specified arcas is also exempt like
that of non-Government seravnts.
The question of grant of refund to
these persong is under examination,

(¢) The Income-tax Act provides
for exemption from income-tax only
in the case of tribals residing in the
areas specified in the Sixth Schedule
to the Constitution, in keeping
with the spirit of the special pro-
visions made for such tribals in the
Constitution itself.

Board of Directors of Indian Oil
Corporation

6731. SHRI A K. KISKU: Will the
Minister of PETROLEUM AND
CHEMIALS be pleased to state:

(a) whether the Board of Direclors
of the Indian Oil Corporation has been
constituted; and

(b) if so0. the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY oF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) and (b) The Board of
Directors of the Indian Qil Corpora-
tion Limited, was reconstituted on
30-9-67. It consists of fifteen directors
including three representatives of
State Governments ang five non-offi-
cials.

Medical College at

6732. SHRIMATI
CHANDA: Will the Minister of
HEALTH, FAMILY PLANNING
AND URBAN DEVELOPMENT be
pleased to state:

(a) the progress so far made o
establish a Medical College at Silchar

in Assam; and

Silchar
JYOTSNA
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(b) how long Government will al-
low the Government of Assam to ad-
mit students for Silchar Medical_col-
lege in Gauhati Meédical College?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) The construction of the buildings
for the Medical College at Silchar has
not yet been completed. Completion
of the College building is likely to
take at least two years more. The
State Government, however, propose
fo start pre-medical classes in a pri-
vate college at Silchar during 1968,
In 1969, they hope to start pre-clini-
cal classes in one building which is
likely to be ready by then.

(b) This is entirely within the dis-
cretion of the State Government.

faRsii & Tavl d%e FT AT 7T 9
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Drinking Water Supply Scheme
in Andhra Pradesh

6734. SHRI P. ANTONY REDDY:
SHRIMATI MINIMATA
AGAM DAS GURU:
SHRI HARDAYAL
DEVGUN:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased fo state:

(a) whether the Government of
Andhra Pradesh have submitted to
the Central Government two schemes
for the supply of drinking wate~ to
certain village in Rayadurg and Vrava
Kanda taluks of Anantapur District
and for certain villages of Alur Taluk
of Kurnool Distriect for sanction of
funds during 1965-68 and 1966-67;
and

(b). whether Government  have
sanctioned the schemes and allotted
funds for their exeécution?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMTLY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY):
(a) and (B) Two Water Supply
Schemeg for (i) Urava Kanda and 16
other villages of Anantapur District
and (ii) Alur and 38 villages of
Kurnool District had been approved
by the Central Government in August
1967 at a cost of Rs. 29.50 lakhs and
Rs. 67 lakhs respectively. <Central
assistance to the extent of 50 per cent
will be provided by the Central Gov-
ernment to the State Government as
grant-in aid for the execution of
these Schemes.

Single Wire FEarth Return
System
6735. SHRI PANTONY REDDY:

Will the Minisféer of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have
adopted ‘Single Wire Earth Return
System’ for enhancing rural =lectr1-
fication schemes;

(b) the number of rural electrifica-
tiong done so far on this system; and
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(o) the pepcantage of saviags in
laying electric lines by adapting this
system?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PASAD): (a) to (c) At the Ninth
Irrigation and Power Seminar held
at Trivandrum in  Octobe~, 1864,
which was attended by State Minis-
ters dealing with power and Chair-
men State Electricity Boards and re-
presentatives of State Goverrments,
it was decided that the ‘single wire
earth return’ system may be tried as

an experiment in areas whe-e  the
distances are comparatively zreat
and the loads are small, This was

recommended, with other measures.
for pringing down the cost of rural
electrification. The ‘single wire
earth retu n’ system has been taken
up on an experimental basis in Bihar
(about 5 kms), Madrag (about 8.3
kms.), Maharashtra (about 17 kms.),
Orissa (about 29 kms) and Punjab
(about 8 kms). The Power Research
Institute of the Central Water &
Power Commission at Bangalore is
also conducting ecxperiments on this

system, The results of these ex-
periments are  being  watched  in
order to asses the economic and

technical feasibility of this system.
Sapply of Furnace O} in Calecutta
8736. SHRI J. MOHAMMED
IMAM:
SHRI D. N. PATODIA:
SHRI GADILINGANA
GOWD:
SHRI N. SHIVAPPA:
SHRI N. K. SOMANT:
SHRI S. K. TAPURIAH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is fact that furnance
oil is in short supply in Calcutta and
other industrial towns of West
Bengal,

(b) if so, whether most of the
factories have either been closed
-down or are running 'wmuch below
‘their capacity; and
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(c) the actiop, it apy, taken to
augment the supply of furnance oil
for the affected places ?

"PHE MHVISTBR OF STATE IN
THE MINISTRY QF PHETROLRGM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) No, Sir.

(b) and (c) Do not arige.

Stagg of Willingdon Hospital

New Delld
6737. SHRI SHIV CHARAN LAL:
Wil] the Minister of HEALTH,

FAMILY PLANNING ANR URBAN
DEVELOPMENT be pleased to abate:

(a) the tota]l number of Nurses,
Doctors, Class 1 and II Officers a8
well as Class III and Class IV staff
category-wise in Willingdon Hospital
New Delhi;

(b) the total duty hours which are
being taken from Class III and Class
IV staff, separately for each and also
category-wise;

(c) whether it is a fact that more
than 8 hours duty from Class IV
staff is being taken in the Willingdon
hospita] in some Departments; and

(d) if so. the reasons therefor and
under what rules and orders more
than 8 hours duty is being taken?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI B. B.
MURTHY): (a) to (c) Annexure I
and II giving the information are laid
on the Table of the House. {Placed
in Library. See No. LT-811/68].

(d) The duty hours of class TV
staff have been devised consisteatly
with the nature of the wusk in the
hospital. The duty hours of etaff
put on the aight shifts exowed 8 hours
when the pressure of work s com-
paratively much less. general,
where the nominal duty houu exceed
eight hours #he work is intermittent
ang inter-spaced with hours of rest.
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Centeen in Willingdon Hoapital,
New Delbd

6738. SHRI R. K AMIN: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that there
is no canteen|cooperative canteen
exist for the employees in the Wil-
lingdon Hospital, New Delhi;

(b) whether any demand for the
same has been made by the Willing-
don Hospital Workers' Union; and

(c) if s0, the action being taken by
Government thereon?

THE DEPUTY MINISTER IN THE
MIN!STRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes,

(b) Yes,

(¢) The proposal is under conside-
ration,

Overtimes Al'owance to Class IV
Employees of Willingdon
Hospital
6738. SHRI D. R. PARMAR: Will
the Minister of HEALTH FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that more
then 8 hours duty work from some of
the Class IV employees in Willingdon
Hoepital is being taken since many
years;

(b) if =0, whether Government
have paig overtime to such em-
ployees;

(¢) if not, the reasons therefor;

(d) whether the Willingdon Hos-
pital Workers’ Union (Regd) de-
manded in their strike notice of 23rd
December, 1067 the payment of the
same; and

(e) if so, when the Government
propose to pay the same.

8, 1068 Written Answers
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):

(a) Yes,
(b) No.

(¢) This demand was considered
by the Conciliation Officer (Central)
in 1984, According to him the de-
rnand had very little force in it. Sume
of the employees filed their claims:
for overtime allowance under Section
33(c) of the Industrial Disputes Act,
1947 in the Labour Court (Cent-al),
Delhi but all these claims were re-
jected.

(d) Yes.

(e) Docs not arise in view of reply
given to part (c) of the question.

Staff Quarters in Willingdon
Hospital.

6740. SHR1 KIKAR SINGH: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) how many ctaff quarters are
at present in Wwillingdon Hospital;

(b) the number of quarters allot-
ted to Class TV employers as well as
to those o’ other catepories of staff
during the last two years; and

(c) the category and the length of
service of the gaid employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) 61 quarters.

(b) Out of 61 quarters, 37 have
been occuvied bv class TV employees
and 24 bv other categories of the
staff. During the last two years 2
quarte's were allotted to class IV
staff and 6 to para-medical personnel
whose services are required in emer-
gency.
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(¢) The length of service of the
said para-medical personnel and clsss
IV staff is ag follows:—

Para-medical- Lengta of service
personnel (in years)
1. Museum Curator 12 years
2. Sanitary Inspector 2 4,
3. Laboratory Tuech.
(B.E.G.) 13 .

4. Laboratory Tech.
(Clinical Pathology) 11

5. Laboratory Tech.

(Biochemistry) 4
6. Laboratory Assistant
(Histopathology) 4 »
Class IV Staff
1, Brarr 13
2. Bhisti 18 .,
Residential Acocommodation for

Willingdon Hospital Employees

6741. SHRI RAMCHANDRA J.
AMIN: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that all the
Class III and Class IV employees of

the Willingdon Hospitai, New Delhi,
are not provided with residential
quarters;

(b) whether it is also a fact that

staying far

some employees are
away from the Hospital;
(c) whether Government propose

to provide residential accommodation
near around Hospital to their emplo-
yees; and

(d) if so, the details in this regard
and when the same will be imple-
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 8. MURTHY):
(a) Yes.

(b) Yes,

(c¢) and (d) Due to financial strin-
gency, it js not practicable to enter-
tain such proposal at present.

Employees of Willingdon Hospital

6742, SHRI ONKAR LAL BERWA:
SHRI P. N. SOLANKI:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that some:
Class III and Class IV employees in.
Willingdon Hospital, New Delhi have
not still been made permanent or
quasi-permanent even though they
have completed more than 3 years, 5
vears 10 years and 15 years of service;

(b) the number of such Class III

and Class IV employees, category-
wise and year wise;
(c) the reasons fo- not making

them permanent!/quasi-permanent =o
far;

(d) whether Government propose

to confirm them; and

(e) if so. when, if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY

PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):

(a) Yes.

(b) The required information is as.
follows:

No. of emplovees having
Category of staff more than:

3 Yyears § years 10 yean

. sesvice service service
Class 111 19 13 1
Class IV . 28 15 1

(c) The employees who have not so
fa- been made permanent|quasi-per-
manent either do not possess the
minimum educational qualifications
or they do not satisfy other require-
ments laid down in Government .ns-
tructions|rules on the subject. The
question of relaxation of educational
qualifications in deserving cases will
be considered after the recruitment
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rules in respect of the posts held by
them have been finalised,

(d) and (a) The cases of the em-
ployess who have completed 3 years'
‘service are under consideration for
the purpose of declarstion of quasi-
permanency. Subject to the fulfil-
ment of the reguirements of Govern-
ment instryctions|rules on the subject
the employees will be cannrrneci

with effect from a date a permanent
Post is|becomes available.

Shops in Chitra Gupia Road,
New Dehi

6743. SHRI K. LAKICAPPA Will
‘the Minister of HEALTH FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to refer to the
reply’ given to Unstarred Question
No. 5412-H on the 2lst December,
1867 and state:

(a) the latest position in regard to
the openng of shops on the main
Chitra Gupta Road, New Delhi to
rehabilitate hawkers and other refu-
gee businessmen;

(b) whether inspite of the repre-
-sentations received by the Lt Gover-
nor and the Chief Executive Council-
lor in regard to the non-desirability
of constructing such shops in heawvily
-concentrated residential localities gnd
also the traffic hazards involved on
the Chitra Gupta Road, the ghops are
proposed to be constructed; and

(c) it sg, the reasons fo~ ignoring
the representations of the affected
persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEATH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) to (c¢) The information is being
‘collected and will bhe laid on the Table
‘of the Sabha in due course .

‘Qganing of C.GH.S. BDispwmsary in
Seator 9, R. K. Puram.

6744 SHRI mmamu J. PATEL:
‘Will the Minister 'HERALTH,
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AND URBAN
be pl@llecl to sme

(a) whether it is a fact that there
is no CGHB Dispensary in Sector
9, Ramakrishna Pure#m, New Delhi
and that the Government employces
residing there are facing great dl.ﬂl-
culty flor getting medica] treatment;

FAMILY PLANNING
DEVELOPMENT

(b) if so, the reasons therefor; and

(c) the time by which a dispensary
is proposed to be opened in that
Sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PANNING AND URBAN DEVELOP-
MENT (SHRI B S MURTHY): (a)
and (b) The number of families of
Central Government employees re-
siding in Sector 9, Ramakrishna
Puram, New Delhi is only 82, at
present, which does not justify the
opening of a separate dispensary for
them. the normal yard stick for which
is 2,000 to 2,500 families.

Sector 9, Ramakrishna Puram,
New Delhi is attached to the C.G.H.S.
dispensary ]ocated in Sector T of that
colony which is catering to a  total
number of 1,151 families at present.

(c) Does not a-ise.

Faciiltles in Sector 9, Ramakrishma-
puram, New Delhl

6745. SHRI MANIBHAI J. PATEL:
Will the Minister of WORKS.
HOUSING AND SUPPLY be pleased
to state:

(a) whether it is a fact that in
Sector 9, Ramakrishna Puram New
Delhi, no pacca roads have beem con-
structed and no other development
by Horticulture Division has been
undertaken;

(b) whether it is a also a fact that
no market has been constructed in
that Sector although the quarters
without light have been allotied to
Government employees; and

the reasgng therefor l&@
tiea?
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MINISTRY OF WORKS, HOUSING
ARD SUPPLY (SHRI IQBAL
SINGH): (a) No.

(b) Yes,
(c) Pucca roads, without premix
warpetting, have Tbeen p-owvided.

Premix carpetting will be done after
the Delhi Electric Supply Undertaking
have completed electrification work
which requires frequent cutting of
the roads. Lawns have been laid.
Trees and hedges will be planted soon.
Tenders for the construction «f a
market have been called. The work
is expected top be completed In six
months after its commencement,

INRT F AW qe wW

6746. =1 TER WX ®YTIE : 377
faa 7fr 14 fegmaT 1967 % war-
7iffT W AeAr 4207 ¥ INT &
HFT ¥ Tg I T1 FI9T F49 5

(%) 7ar ot &9 9ETAF FT
dard w€ 12 76 A w1y w1 owrfor
FIT IAH ATTATH H & 1 WG IAF
AT AGT A F AT T A A7

() afz wrea & =4r fazsmr o
FAE  FE g9 "ol § A1 oAE
ST FaT # o T wEr o7 fogx
27

I A9 FAT aw faw wNr (s
WROTw: W) (F) ATo 31-3-1057
AT 12, 76 @M §TT & T g7 F4
1 A qzATE F ATH & 947

(@) 997 wiwg # fely  w=w
aeafe w1 qeq wfas i 21 fe g
vy g4l ag F oF faaoor F ave
31-3—-66 ®1 7% e 1 75 g9
o feaivrmar & Famer qen 5,902,852
AT &1 o qEAEE ¥ 91 gHd
fawolf ¥ wrer ey fadwi ¥ fowar
245(ai)LSD—8.

folt s vt woafa Y T A
Lol & 4

IV & e e Wl & qfewre &

WTHE ¥ qw ShT

6747. ot gow W wHwW : T
fawr 741 14 fomax 1967 & wer-
wfear 9@ @& 4206 % TOT ®
d7g ¥ ag T #Y w9 ooy fr:

(%) S9gET 9@ % If=fam o
wwfrdi ¥ e ¥ wIgk e W
ol I qeamw & ofcar & saw
aoeg & am fead feas o §

(&) 1961 & %7 5w q& 17
Fwfaat & FTRTT F1 F¥ oW@ME T
fer ofwm & 2. &

() &7 w=fagl @ wmEy &
TFI@T  TiWw FT ATETT FT KA AE
g 7T w7 famne 7

IANe™ wAT awr faw WA (o
woh da)  (F) o (W)
g9 TS ST W E A A
A a7 v T Ent

(W) TwTET TG T OF qgH IO
w96, 76 A ®FTA-frz arwATer
¥ gt g @ ol gAY agen A
FI AT qFAT 1 A1 70T Frz graAmet &
qeAd AT WAL § IAET agHT & fag
1T & fad waR I9qE W
ar 7i § Foad g =smmAT o wmfae
g

ot faee w1 wTeW gr

6748. W FEW WA wHATY : W7
faar o fr g v € w1 %7 e

(%) #ar a3 o & fr 1067 W
2w ¥ fafew woll & @ qrar & amdy
fowd Tz for W §;
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(«) afx &, A FEw T,
farsety s Wz H famee 1067 WX
Fmad 1068 ¥ ¥W qdd ¥ fean
safrdi @y frrgare fsar 7@t EA 118
feay @ faqdi g7 g ERET qeOAT T
g W

(@) FTmz iy w fawsl @
anae ferar a1 27

JauaT WA A faw A% (6
Areresit 3miE) ¢ (F) 1967 H &7 E
fafwsr wraic 1 g3 wre e 3R
ey @ ¢ 2 o A v wAAr BAw
® Fear F gaan 17 Pl AT
agT 9 7

(@) faeas 1967 AT TAU
1068 ¥ awrer, Fers, fesd AR
wEre ¥ 7 A1 A sAf4A THREC TAT AT
q fpedt s7fPT o7 TRCHT SATAT AAT |
freq 1967 ¥ 30 & 9 Wi ® 17
snfy aFE 7T 4 | ZAAF 11 AT
¥ T 9 @l 2 A ® ACH A
qEaTe F1 AT G & AT ATH T A
¥ ws Fr 617 {2a1 0 W AT Ll
T B MY

() %% a7 Faa i F 77 AT

660 X &1
Cxpenditure on Publicity through
Radio Ceylon

6749. SHRI B. K. DASCHOWD-
HURY: Will the Minister of FINAN-
CE be pletsed to state:

(a) the amount of Indian currency
paid during the last two years for
the publiclty of ~Indian  goods
through the Commercial Service of
Radio Ceylon;

(b) whether Governmeni propose
to stop such publicity from Radio
Ceylon to check the out-flow of cur-
rency from India; and
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(c) if not, the'other steps which
Government propose to take o check
the out-flow of Indian currency?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The foreign
exchange releases for advertisement
over the Commercial Service of Radio
Cevlon amounted to Rs. 4.81 lakhs
and Rs. 5.75 lakhs in 1966 and 1867
respectively.

(b) and (c). Indian currency as
such is not exported out of the coun-
try. Releases approved by the Re-
serve Bank are remitted in foreign
exchange, At present there is ho
proposal to stop this faeility. The
position, however, is reviewed from
time to time.

Loans by Foreign Countries

6750. SHRI B. K. DASCHOW-
DHURY: Will the Minister c¢f FI-
NANCE be pleased to state:

(a) the amount of loans given by
differert foreign countries, with
their names, to India during the last
two years; and

(b) the amount utilised and the pro-
jects that have been benefited by
these loans?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAID): (a) and
(b). A statement is laid on the Table
of the House.

[Placed in Libravy.
812/68].

See No. LT-

Violation of Foreign Exchange
Regulations by Firms and

Individuals
68751. SHRI KASHI NATH
PANDEY: Will the Minister of

FINANCE be pleased to state:

(a) the names and addresses of the
firmg and individuals who have been
fined for violating the Foreign Ex-
change Regulations during 1967 and
upto the end of February, 1088; and
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- (b). the nature of such violations
and whether any firms and indivi-
duals have been prcsecuted?

: THE DEPUTY PRIME MINISTER
ﬁND \{mwrz.n OF . FINANCE,
(SHRI MORARJI DESAI): (a) and
(b). A statement showing the names
and addresses of the firms and indi-
viduals who have been penalised by
the Directior of Enforcement for viola-
tion of the Foreign Exchange Regu-
lation Act, 1947 during the pericd
1.1.1967 to 29.2.1968, alongwith the
pr omgmns of the said Act heald tc have
bééi "violafed, is laid on ‘he Table of
the Sabha, [Placed in Library. See
No. LT/62].

. During the same period, prosecution
proceedings were “initiated in Courts
of law by the Enforcement Directo-
rate in respect ¢f the persons invo-
lved in 34 cases.

Distribution of 0il

6753. SHRI KASHI NATH FPAN-
DEY: Will the Minister of PETRO-
LEZUM AND CHEMICALS be pleased
to state:

have
regar-
in the

(a) whether Government
formulaied any new poliey
ding the distribution of oil
country; and

(b) if sc, the main features there-
of?

TilE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU
RAMATAH) (a) No, Sir.

(b)Y .Does not arise.
Industrial Projects in  Collaboration

with U.S.S.R.

6753. SHRI KASHI NATH PAN-
DEY: Will the Minister of FINANCE
be pleased to gtate:

(a) the total number of industrial
projects which have been built in
India with the U.S.S.R. collabcration

1890 (SAKA) Written Answers 2952

or cooperation upto February, 1968;
and

(b) the k_ind of assistance given by
the U.S.SR. Government in this_
regard?

- THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). A list of prcjects for which assis-
tance has been received from the U.
SS.R. is laid on the Table of the
House. [Placed in Library. See No.
LT 3514'68 The Soviet Union has
been supplying machinery, egquipment,
technical assistance, etc., required
for these projects on credit basis.
The tctal value of the credits so far
extended by the Scviet Union amount
to 1225.5 million roubles,

Economic aid from Abroad

6754. SHRI KASHI NATH PAN-
DEY: Will the Minister of FINANCE
be pleased tc gtate:

(a) the amount of economic aid
‘received from various countries from
September, 1257 to February, 1968;
and

(b) if so, the purposes for which
it was received and the names of
“ countries thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF TINANCE
(SHRI MORARJI DESAI): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-815/68].

Extension of Service to Class I officer
of C.W. & P.C.

6755. SHRI R. S. VIDYARTH/: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

- (a) whether it is a fact that an
Officer Class I (Technical) employed
under the Central Water and Power
Commission was recommended exten-
sion to serve beyond the age of 58
years {o clear the arrears of work
left pending by hlm during h1, sel-
vice penod



2953 Written Answer;

(b) whether it is also a fact that
the Officer has been re-employed attcr
his retirement in January, 1967 only
to clear the arrears which his succes-
sor refused to take over; and

(c) if so, the steps, taken by Gov-
ernment to effect economy in admi-
nisirative expenditure by avoiding
such extension and re-employment
and to provide opportunities {o the
new engineers?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A Director of
the Power Wing of the Central Water
and Power Commission who retired
in January, 1867, has been re-employ-
ed as Officer on Special Duty from
5-10-1967 to 30-9-1968 to examine pro-
posals for amendments to electricity
enactments, as no other officer was
available with adequate knowledge
and experience for this special assign-
ment.

(¢} Extensionre-employment be-
yond the age of superannuation is
granted only in exceptional circum-
stances solely in the interest of work.

Sinall Pox Eradication Programme

6756, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased lu state:

(a) whether there is any pioposal
under consideration of Government for

the complete ecradication of  small
pox in the country;
(b) if so, the names of States

where the work has already started;
and

(¢) the progress made so far in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, TFAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 8. MURTHY):
(a) and (b). The National Smallpox
Eradication Programme is in opera-
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tion in all the States and Union Terri-
tories.

(¢) Since the launching of the Pro-
gramme in the last quarter of 1082,
out of a population of 524.04 millien
(mid-year estimated population of
1968), 86.87 million primary vaccinas-
tions and 493.07 million revaceinations
have been carried out. The Program-
me is being intensified this year.

Import of Apochlorin from U.S.S.K.

6757. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased {o state:

(a) whether it is a fact that the
Russian doctors have invented ‘Apo-
chlorin’, a new medicine for high
blood pressure;

(b) whether there is any proposal
under consideration to import the

_above medicine:

(¢) whether there is any pioposal
under consideration of Government
to gset up a factory for the production
of the above medicine with the colla-
boration of the U.S.S.R. Governmeznt;
ancé

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELO-
PMENT (SHRI B. S, MURTHI): (a)
Government have no information.

(b) to (d). Do not arise.

Printing and Circulating of Fakz
Currency Notes
6758. SHRI MAHANT DIGVIJAL
NATH:
SHRI RAM SINGH AYAR-
WAL:
SHRI ANBUCHEZHIAN:
SHEI DEIVEEKAN:
SHRI BEDABRATA BARUA:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO-

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a gang,
who was engaged in printing and cir-
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sulating forged notes, has been un-
earthed recently as reported in the
Hindustan of the 22nd March, 1968;

(b) if 50, whether some arrests have
been made in thig regard;

(¢) the details of denominaticns of
which they have printed the notes
and the value of forged notes recover-
ed from them; and

(d) the steps which Government
propos: to take in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir. A gang alleged to be engaged
in the printing and circulation of
forged currency notes has been un-
eartheg by the Crime Branch CID
Bombay City,

{b) Twelve persons have been ar
rested so far.

(¢) The accused persong are alleg-
ed Lo have printed forged notes mainly
n the denomination of rupee (wo.
So far 10,059 rupee-two, 1 rufec-
hundred and 7 rupee-five forged notes
of the tolal value of Rs. 20,253 have
been recovered.

(d) The offences relating to ~ounter-
feiting of currency and bank notes
come under the Indian Penal Code
which already provides for deterrent
punishment. The State Police would
be taking necessary action to punish
the uffenders in accordance with the
provisions of the Indian Penal Code
and in consultation with the Central
Bureau of Investigation under the
Ministry of Home  Affairs, where
necessary.

Irrigation by Madhya Pradesh Rivers

6759. SHRI NITIRAJ SINGH CHA-
UDHARY: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the total power generated and
areas of other States irrigated from
rivers coming from Madhya Pradesh,
State-wise;
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(b) the catchment arex of the above
rivers in Madhya Pradesh and the
quantity of water supplied annually
by the said State river-wise; and

(e) the benefits, if any,
Pradesh gets in return?

Madhya

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR] SIDDHESHWAR
PRASAD): (a) to (c). State-wise de-
tails of area irrigated as at the end
of 1966-67 under Major and Medium
projects, located on rivers starting
from Madhya Pradesh are given be-
low:

Area
Name of State irrigated
(thousand
acres)
Andhra Prade«h I
Bihar . BsK
Gujarat . . 200
Maharashtra 64
Orissa 12K%
Rajasthan 246
L.P. . 1015
Torar 4779

Say 4' 78 m. acres.

The catchment area of major river
basins in Madhya Pradesh ares given
below:

Catch-
ment
River basin area in
M.P.
(sq. miles)
. Yamuna (Chambal "\mdh Iiet-
wa & Ken) . 54,100
z Ganga (Tons & Sore) 23,400
3 Narmada (Banjar, Hlun Sher.
Shakkar, Tawa) 33,100
4. Mahanadi (Seotrath, Pun.
Jonk, Hasdev) 29,800
5. Godavari (Wainganga. Indru-
vati, Sabri) 25,000
6. Other basins {'l“lm, Mnhl
etc.) . 5,800
ToTAL 1,71,300
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A correct estimate of the quantily
of water flowing at the foundaries is
not available ag gaugings are not done
at the boundaries,

The present installed canacity of
power stations constructed on the
rivers originaling from Madhya Pra-
desh is as follows:i—

Madhva Pradesh/ 158 MW at Gandhisagar

Rajasthan an:l Ranapratap

. Sagar on Chambal Ri-

ver.

35 MW ar Matatila on

Betwa river.
300 MW at Rihand on
Rihand river.

270 MW at Hirakund on
Mahanadi river,

Uttar Pradesh

Orissa

ToTAL 758 MW

Benefits Madliya Pradesh gcts from Poer
Projects on rivers originating in
Madiva DPradesh
(1Y 72nambal Project . M. 1. has 509, share

in the power gene-
rated at the power
stutions under  the
project.

M. P, wor:ld get from
LI 1/ard of nower
hased on the cnergy
available ar Mataula
from year Lo vear
power being male
availablc at cost price
—5%-

M. P. would get from
U. P. 15% of power
based on the energy
available at Rihand
from wear to vear,

the power being made
available at cost price
—5%

M. P. would ger trom
the Orissa Govern-
ment sooo KW of
{mwcr from the Hira-

ud dam projeci.

(i) Matatila Project .
(iii) Rikand Project .

(iv)l Mahanadi

dge & wen qrfadm A

6760, Ml THAA dAreeqr : F0
fawior, wrawe a@ g w941 a8 a9
o g w3 f6

(%) #gT T A AT Mg
frator o ¥ fAY 1966-67 W
1967—68 ¥ feaar a7 fear ma;
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(@) 39 wsw ¥ Iodsa wafw
T & ¥ fay feady g1 34
far; ok

(w) 1968-69 F fay FFyar a1
fram Frar a0 § 2

fanm, smare @ar ofw dxsa &
Ia w40 (o ey Fag) : (F) AR
(&). 1966-67 4T 1967-63 F
R wedror geArT afederar R &
ST A7 AVEE W UM 4,60
G TTT 4T 7, 10 7@ &7 % Tforaf
Fr FFm agraar § i o 7 wfrat
ST qIET & g afger 17 faafza
¥ for w1 awifas @9 q41 ACW
fmEdy & weqrbry @9 & foied &
qoare a7 fagy & a4 ff | @F F
NN AFE AT AAT TF TAAT Ry
SArTTET

() 1968-69 F fa7 8 =@
T & F wr geAA e

qge awr Wik w3m & fagd a@t &
wEee gra femr oman owge

6761. s THEE JrCqT @ 4T
HATA FFA AT TT &A1 &7 F 1
FaT ¥

T a7 wrg giw & fagd Al
FT FAAT F1 IT AFHA & ZraqT F I
& foq wTwre A oy Faad #1 T
& o1 IARN WU IFT IAA -Fef
FTANE?

TR &5y fadm W oew w
(st St qur) ;- aEErE W
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waifewr  wfifafuat o frgaa & faq.
e afore oo & § - —

wig I

1. WG T2 (A7 qq) wIAT
ga wgFr-ffamme 1060 (7 wa
Fer qa v AT AT frmomar 2 )

2. W 9 (Wi G4 w{AAA
wifzw wiff)  Tam-wwrem fafem,

1960 ({9% =T f+man svq 7 o =777
Ffammn )

3. UFAT FIE-TATT 574 faf -
W, 1946 |

A WEET E ar-mEnT (i
a9z gy 47) FaaT fafaa,

1944 1
537

1. 997 FTeF17 giafaaw, 1961

2. FHT AN A AAT, 1961

3. AFTE AEHTT AAFATT, 19461

4. Y MEET-AfatAaT, 1949

5. wIM {if . -Homy '.j;rﬂ:fm,
19431

6. BATIATR ®TZETT midfAaE,
1958 1

7. 4q7 frar-argrea wfafro,
1928 1

8. 99T vareHTET whafiaw,
19371

Krishna-Godavari water dispute

6762. SHRI S. R. DAMANI:
SHRI J. H. PATEL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that the
Mysore Government have decided not
4o thave any further negotittions with

the Central Government regarding tng
Krishna-Godavari water dispute;’ ..
(b) whether they have placed the
matter in the hands ¢f the advoeate
General; and
(c) if so, the reaction.of Govermeﬂt
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA.-
SAD): (a) and (b). News-papers re-
ports to this effect have come to the
notice of the Government.

(¢) Does not arise. o
‘P’ form c.eirance to Mr. 'I'homas
Guest

6763. SHRI VISWANATHA
MENON:
SHRI P. P, ESTHOSE:
SHRI P. GOPALAN:
SHRI K. M. ABRAHAM:
Will the Minister of FINANCE be
pleased to state: !
(a) whether the ‘P’ form clearance
was given to Mr. Thomas Guest, al-
leged Fertiliser Expert, whose activit-
ies were highlighted in 1968 Lepubljc
Day number of Blitz; and .
(b) the circumstances in which
he was given ‘P’ form clearance?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Mr.
Thomas Guest was not given ‘P’ Form
clearance. It may be added that for-
eign nationals visiting India for short
periods and holding pre-paid ticket
advice or return tickets are not Sub-
ject to ‘P* form procedure.

Issue of certificates to Goldsmiths éf
Madras
6764. SHRI VISWANATHA
MENON:
SHRI K. RAMANL:
SHRIMATI SUSEELA: .
GOPALAN:
SHRI E. K. NAYANAR:
_ Wil the Minister of FINANCE be
pleased to state: 22 §
¢a) whether it is a fact that in

Madras State. a large number of
.Goldsmiths who applied ‘for cortif-

k]
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sates under the Gold Control Order,
were refused certificates by the autho-
rities;

_(b) if so, how many such applica-
¥ons were rejected in 1967 and on
what grounds; and

(¢) whether Government propase L0
reconsider those rejected applications
for the issue of certificates to them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) From Septem-
ber 1863 when Rule 126-HH was in-
troducedq in the Defence of India
Rule, 1962, upto end of 1987, 28065
goldsmiths in the State of Madras ap-
plied for issue of ‘certificates’ to func-
tion as self-employed goldsmiihs un-
der the said rule. Out of these, only

2,063 goldsmiths were refused ‘certi-
ficates’.

(b) During the year 1967, 69 appii-
cations for ‘certificates’ were rejected.
The ground of rejection was non-pay-
ment of the loans within the period
specifiey under the Rules, which ex-
pired on 31-5-1987.

(¢) The rules provide for extension
of the specified periog in hard and
!!eserving cases on sufficient cause be-
ing shown.

Prevention officers under Central Ex-
cise Depariment

6765. SHRI G. KUCHELAR: Will
the Minister of FINANCE be pleas-
ed to state:

(a) whether it ig a fact that the Pre.
vention Officers under the Centra]l Ex-
cise Department of various States are
not finding cases of smuggling of their
own but taking investigations only
after the Police fing such cases;

(b) it so. how many cases have
been found and charged by the Pre-
vention Officer of Central Excise in
Kerala, Mysare, and Andhra Prade<h
during 1987-68 and how many have
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been found by the Police and handed
over to Central Excise;

(c) whether it is g fact that the re-
wards are being drawp by the Fre-
vention Officerg for all such cases;
and

(d) if so, how much was paid and
for how many cases?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Although =&
number of smuggling cases have been
detected by the Police officers, parti-
cularly in the border areag and on the
west coast, the number of cases de-
tecled by the officers of the Central
Excise Department on their own is
quite lare. Where the Police officers
have not been entrusted with appro-
priate Customs powers the investiga-
tions have necessarily to be under-
token by the Customs and Central Ex-
cise Officers.

(b) The information relating to the
period from 1st January. 19687 to 15th
March, 1968 is given below:

C_as:s dcﬂ'c!r-d
hy Police offi-
Cers.

Cases detected
by Customs
and Central

Excise officers

f casesin volv-

Kerala 5aR cases in- f
) volving gonds 0@ ponds wos
worth Rs. rth Rs. T.446/-.
4,19:094/-
Archia 956 cascs in- Nil
Prace:h volving poods
worth IR-‘-‘
10,85,3447-. 1
Mysore 219 cases in- 7 cascs invn!\--
’ volving goeds ing_goods wo-
worth Rs. rthRas. 36.023/-

25,85,853/-

In 1967, 13 Ccascs involvine
goods worth Rs. 23,501/~ werg
detected jointly by the Police
and Central Excise Officers in
Mysore State.

e ———

(¢) and (d). The grant of reward
to officers depends on the part
by each officers in 8 Case. Reward is
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not ganctioned ag a routine in every
case. Only in important cases where
there is an element of perscnal risk
or whers exceptiona] courage or in-
itiative 'has been shown rewards are
sanctioned.

In the cases detected by Customs and
Centra]l Excise Officers from 1st Jauu-
ary, 1967 tp 15th March, 1963, 1ewards
amounting to Rs. 828 in only nine caseg
have been paid to such officers in
Kerala, and none in Andhra Pradesh
and Mysore, go far. In the rcases de-
tected by the Police and handed over
to the Central Excise Department dur-
ing the same period in these three
States, no reward has so far been
granted to any Customs or Centra] EX-
cise officer.

Certificates {5 Goldsmiths in Madras
Tamilnad

6766. SHR1 P. P. ESTHOSE:
SHRI A. K. GOPALAN:
SHRI K. RAMANI:
SHRI NAMBIAR:

Will the Minister of FINANCE be
pleased to state:

fa) whether it is g fact ‘hap a lurge
number of goldsmiths in Tamilnad
after giving back the loan amounts
which they obtained from Gevern-
ment applied for certificates to permit
them to do their goldsmith work;

(b) if so, how many applications
have been received by Government S0
far and how many of them have hcen
accepted and certificates issued;

(c) whether a good number of such
applications have been rejected; and

(d) if so, how many ang the reasons
therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Only
792 goldsmiths who pald back the loan
obtained by themr, applied for certifi-
cates to work as goldsmithg after the
issue of Defence of India /Fourth
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Amendment) Rules 1966, 'cmg of these
applications, certificates hava been is-
sued to three goldsmiths,

(c) and (d). The remaining 69 up-
Plications for ‘certificates’ were re-
jected by the Centra] Excise Officers
on the ground of non-payment of the
loan within the period specified in-
Part XIIA of the Defence of India
Rules, 1962. The period specified in
the Rules, which expired on 31-5-1987,
could, in hard and deserving cases and
on sufficient cause being ghown, be
suitably extended.

Foreign exchange brought by
Mr. Thomas Guest

6767. SHRI p. GOPALAN;
SHRI NAMBIAR:
SHRI SATYANARAIN
SINGH:

SHRI C. K. CHAKRAPANI:

Will the Minister of FINANCE he
pleased to state:

(a) the total amount of foreign ¢x-
change brought by Mr. Thomas Guest,
allegeq fertiliser expert, as published
in the 1968 Blitz Republic Day Num-
ber; and

.Ebj if so, the tota] amount of for-
elgn exchange taken away from Indiu
by Mr. Thomas Guest?

THE DEPUTY PRIME MINISTEK
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). For-
eign nationalg visiting India for short
periods may bring foreign exchange
for meetling their requirements und
there are no restrictions on such in-
ward receipts. They are also per-
mitted to take out unspent balances.
No documentary record _of total
moneys brought in or taken out by
foreign tourists is required to be
maintained. It will, therefore, not be
possible to indicate how much fereign
cxchange was either brought in or
taken out by Mr. Guest.
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Income-tax arrears from Shri Kudilal
G. Saksaria

6768. SHRI P. GOPALAN:
SHRI P. RAMAMURTI:
SHRI NAMBIAR:
SHRI SATYANARAIN

SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Rs.
12531 lakhs of income-tax arrears
during the period from 1956-51 to
1962-63 are due from shri Kudilzl G.
Saksaria, Bombay;

(b) if so, the steps taken by Gov-
ernment to realise the arrears,

(c) whether Government propose
to write-off the arrears; ang

(d) if so, the reasons thereuf?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI): (a) Arrears of
Rs. 125.33 lakhs were outstanding as
on 31-3-1967,

(b) Recovery certificates have heen
issued and all properties placed un-
der attachment.

(e) WNo proposal for write-off is at
present under the consideration of the
Government.

(d) Does not arise.

Income-tax arrears from M|s, Balaram
Toluram of Bombay

6769. SHRI P, RAMAMURTI:
SHRI K. M. ABRAHAM:
SHRI MOHAMMAD 1SMAIL:
SHRI B. K. MODAK:

Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that Central
Tax arrears of Rs. 185.55 lakhs are
due from M|s Balaram Toluram HUF
Bombay for the years from 1936-57 to
1962-63; and
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(b) if so, the steps taken by Gov-
ernment to realise the arrears?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Arrears of
Rs. 165.55 lakhs were due as on 5lst
March, 1967,

(b) The ussessee was allowed Lo pay
outstanding dues by instalments, The
assessee defauited in the payment of
instalments, Hence, recovery certifi-
cates were issued to the Tax Recovery
Officers. Detailed lists of movable and
immovable properties and other as-
sets were also furnished to the Tax
Recovery Officerg for enforcing speedy
recovery by resorting to sale by rublic
auction. Notices urder section 228(3)
have also been issued attaching the
amounts due to the assessee from its
debtors. Penalties for non-payment of
tax have been levied.

Income-tax arrears due from M's,
Prakash Cotton Mills Ltd..
Bombay

6770. SHRI GANESH GHOSH:
SHRI K. M. ABRAHAM:
SHRI MOHAMMAD ISMAIL:
SHRI UMANATH:

Will the Minister of FINANCE be
pleased to state:

(a) whether it ix a fact that
Rs. 161.61 lakhs of income tax arrears
for the years 1957-58, 1958-39. 1960-61.
1961-62, 1962-63, 1963-64 are duc from
Mls Prakash Cotton Mills Ltd. Bom-
hay;

(b) it so, the steps taken by Gov-
ernment to realise the arrears;

(¢) whether Government propase to
write-off the amount; and

(d) if so, the reasons thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) It has been
ascertained that arrears of Rs. lﬁl.ﬁl‘
lakhs as previously reported, were
outstanding as on 31st March. 1967
for the vears mentioned.
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.(b) Recovery certificates have been
issued.’ The additions made in the
assessments are disputed in various
appeals pending before the Appellate
Assistdnt Commissioner and the In-
come-tax Trib:nul. Despite the disput-
«ed nature of the demands, all known
assets of the assessee- have been at-
tached.

(¢) No, Sir.

(d) Does not arise.

Tucome {ax arrears due from Mys, Tata
Engineering and Locomotive (o,

6771. SHRI BHAGABAN DAS:
SHRI K. ANIKRUDHAN:
SHRIMAT  SUSEELA

GOPALAN:
SHRI C. 2. CHAKIAPANI:

Wl the Minister of FINANCE b=
pleased to state:

(a) whelher it is a fact that Rs.
113.39 lakhs of income-tax arrears as-
sessed for the year 1959-60 has been
due from on M!s Tata Enginee:inz
anc Locomotive Co. Ltd.;

(bY if so. the steps taken by Gov-
errment to realise the arreare;

(e) whether Government proposz {»
write off the arrears; and

(d) if so, the reasons therefor?

THE DEPUTY PRIME MINISTYlR
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) It hag now
been ascertained that 'an amount of
Rs. 11339 lakhs was gutstanding as
arrears for the assessment year 1959-
60 to 196G2-63 on 31st March, 1967,

(b) Part of the demand has been
stayed by the Income-tax Officer #ll
the disposal of appeal by the Appel-
late Assistant Commissioner. Steps as
provided in law for the recovery of
the balance have been taken

{e) Mo, Sir.
(d) Does not arise.

buspension of Joint Secretary ol Prey
Workers' Union, Coimbatore

6772. SHRI K. RAMANI:
SHRI UMANATH:
SHRI E. K. NAYANAR:
SHRI C. K. CHAKRAPAUL:

Will the Minister of WORKS,
HCUSING AND SUPPLY be pleased
to state:

(a) whether the Joint Secretary of
Government Press Workers' Union
Coimbatore (INTUC) has peen sus-
pended by the Manager of ‘he Press;

(b) if so, the reasons therefor;

{c) whether he was paid subsistenta
allowance: ‘o1 (b per od of suspenstaing

(d) whether any enquiry has beea
cinducted by the authurities in regard
to his suspension; and

(e) if so, the results thereof?

'THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI 1Q3AL
SINGH): (a) Yes.
(b) Joint Secretary of the Gov-

ernment of India Presg Workery Union,
Shri Wahab, was suspended as he was
gllezed to have acted in an indisciplin-
ed manner himself and incited the
other Press workers tg act similaily.

(c) He was suspended on 24th Nov-
ember 1967 ang subsistence allowance
fcr the period under suspension has
been paid uptil January 31, 1968. The
allowance for the month of February
und March has remained unpaid as he
has failed t» furnish the pregaribed
certificate {h1t he was not engaged in
any other employment, business, pro-
fresion or vocation. .

(d) and (e), The Chief Conurol'er
of Printing and Stationery has looked
into @ representation made by the
Jnint Secretary end found that his
continued suspension {s not necessary.
Orders have accordingly been issued
reinstating him In service wllhmft
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prejudice  to the
against pim.

enquiry ordered

Allotment of Land in Faridabag

8773. sHRI ABDUL GHANI DAK:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
CEVELOPMENT be pleased to state:

(a) the ]ast date for inviting appli-
cations for the allotment of plo*s of
land in Sector 15, Faridabad;

(b) the number of applications re-
ceiveg and the date on which allot-
ments were made;

{c) the number of persons to whom
allotments were made and the num-
ber from among those whg declined
the allotment:

(d) the amount of earnest
received;

money

(e) the number of unsuccessful ap-
plicants and those who declined the
alotment and have asked for refund
of the earnest money; and

(f) whether the earnest money has
since been refunded to them; and if
not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The 30th April, 1967,

(b) 11,605 applications were re-
ceived. Allotments were made on
27th and 28th September, 1967.

(c) Allotments were made to 3708
persons 919 persons declined the al-
lotments,

(d) About rupees one grore was re-
eeived.

(e) Total number of unsuccessful
applicants and those who declined the
ullotment wag 8,818.

(f) Rupeeg fifty eight lakhs have
been refunded upto 29th February,
1968 to about 45000 applicants. Earnest
money has not been refunded to
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persons who wish to be considered for
future allotment. Refund of earnsest
money in the remgining cases will be
made ‘ag soon as certain formaiitius
are completed,

frcet & wowrdt wenwTet ® gy w
LEn
6774. sit frgre fay: s Erea
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Central Taxes Due from Shri Ramr
Nath Bajoria
6775. SHRIMATI SUSEELA
GOPALAN:
SHRI UMANATH:
SHRI SATYANARAIN
SINGH:
SHRI E. K. NAYANAR:

Will the Minister of FINANCE be
pleased tu state:

(a) whether it is a fact that the
Central tax arrears of Rs. 117.68
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Jahs for the years from 1944 to 1961
are due on Shri Ram Nath Bajoria;

(b) if so, the steps taken by Gov-
-ernment to recover the same; and

(e) the reasons for the delay in
realising the tax arrears?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
{SHRI MORARJI DESAI): (a)
.Arrears of Rs. 117.68 lakhs were due
as on 31st March, 1967.

(b} All steps, provided in law, in-
cluding imposition of penalties and
attachment of moveable and immove-
able assets by the Tax Recovery
‘Officer, have been taken.

() The assessee was a habiluai de-
faul'er, He died on 17th Oectober,
1959. During his life-time he trans-
ferred most of his assets in the name
«of his wives, sons and daughters, to
evade payment of tax. The transfer-
red assets were duly attached but
attempts at recovery have not suec-
ceeded due 1o suits filed by the
transferees and injunctions granted
by the Courts.

In may, 1956, the Customs authori-
ties had carried out a raid at the
assessee’s house and seized jewellery,
watches and diamonds etc, worth
Rs. 3.25 lakhs. These were also
attached by the Tax Recovery Officer
but no recovery has been possible
.due to an injunction issued by the
Calcutta High Court, which has not
been vacated as yet.

The delay in recovery is thus due
1o the evasive tactics adopted by the
assessee and resort to Court pro-
<ceedings by the assessee’s legal heirs.

Foreign Exchange to Calcutta
Youngmen involved in Alleged
Bomb Making

#776. SHRI JYOTIRMOY BASU:
"Will the Minister of FINANCE be
pleased to state:

(a) whether two young persens who
hed their limbs blown off while
muking bombs from Caleutta (Kali-
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ghet) have been allowed foreign ex-
change to meet the cost of trestment
and surgery abroed; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No.
Sir. No request has been received

so far.

(b) Does not arise,

Tampering of Docaments by 5 Central
Excise Official

6777. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be
pleased to state:

(a) the number of case; in which
charge of having tampercd with the
offer of appointment for he post of
Deputy Superintendent (E) in Cen-
tral Excise and Land Customs in the
Calcutta and Orissa Circle and also
for production of document inter-
polated has been levelled:

(b) the details thereof;

(c) the dateg of =such offer of ap-
poin‘'ment letters:

{d) the dates of issue of such

charges;

(e) whether the involved Deputy
Superintendents have faced court of
law. if so, how many times; and with
what results? :

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) One.

(b) A Deputy Superintendent (E)
was charged for having tampered
with the offer of appointment for the
post of Deputy Superintendent Cen-
tral Excise, issued to him, and for
production of the ‘document inter-
polated, in order to derive service
benefits. The Enguiry Officer held
the charge to be proved. The dis-
ciplinary authori‘'y agreed with the
findings of the Enquiry Officer and
imposed on the Deputy Superinten-
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dent, concerned the penalty of with-

holding of pramotion to the post of

Superintendent Class II for a period

of two years. In appeal, the officer

concerned was however given the

benefit of doubt and the order of

penalty was set aside

(¢) 11th September, 1946,

(d) 6th June, 1966.

(e) Yes. Sir. He has been to the
High Court, Calcutlia three times on
three diflerent issues. The first time
he did so in May, 1959 against the
Depar'ment’s order imposing on him
the penalty of reduclion to the rank
of Inspector (Ordinary Grade) for a
working period of five years. The
order was set aside by the High Court
in 1960 n. technical grounds, The
court, in (nis case, directed that ‘de-
parimental procecdings’ ecould be ini-
tiated de-nove. This was done and
when in 1962 {he Department issued
a notice calling upon the Dcputy
Superintendent concerned to show
cause as to why the penalty of reduc-
tion to the rank of Inspector for a
period of one year should not be im-
posed on him, he filed an oppcal in
the High Court at Calcutta, which
was dismissed.

The third time the officer went to
a8 Court of Law was in 1966 against
the Department’s order reverting him
to the grade of Senior Grade Inspec-
tor consequent to the abolition of the
grade of Deputy Superintendent, The
Court granted an in.erim injunction
restraining the Department from giv-
ing effect to the said order for a
period of three weeks from Gth Feb-
ruary, 1967 and giving liberty to him
to apply for extension of the interim
injunction. The Deputy Superinten-
dent concerned applied for extension
of the interim injunction and this has
been opposed by the Department.
The matter if' pending before the
High Court, Calcutta.
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Loktak Project in Manipur

6778. SHRI M. MEGHACHANDRA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarreq Ques-
tion No. 4352 on the 14th December,
1967 and state:

ta) whether it is a fact that there
is no plan outlay earmarked for the
Loktak Mul'ipurpose  Project in
Manipur for the year 1968-69;

(h) if so, the reasons therefor; and

(c) the action taken to undertake
s imp.ementation expediticuslv?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SilkI SIDDHESHWAR PRA-
SAD): (a) 12 (¢). The project te-
port on the powar portion of the
Loktak Multipurpose Project has
baen reecived from the Government
of Manipur and is being e¢xamined by
the Central Water and Power Com-
mission, Pending approval of the
scheme a provision ef Rs, 2.62 lakhs in
the Plan outlay has been made for
the project for the year 1968-69.

Officers in Fertilizer Factory Namgup
and Noonmati Refinery

6779. SHRI DHIRESWAR KALITA:
SHRI HEM BARUA:

Will the Minister of PETROLEUM
AND CHEMICALS he pleased to
state:

(a) the total number of Officers
working in the Fertiliser Factory,
Namrup and Noonmati Refinery;

(b) how many of them are from
Assam proper;

(c) whether Government have any
schem~ to train local employees to
be absorbed in Officers’ rank;

(d) if so; how many local emplo-
yeés have been trained so far; and '
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, (e) whether Government are aware
that  pebple in Assam are agitating
for an samese Manager in the
Namrup Fertilizer Factory af er the
retirement of the present Manager?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

. WELFARE (SHRI RAGHU
RAMAIAH): Information regarding
the Noonmati Refinery is given
below:—

(a) 103

(b} 37

(<) INo,

(d)} Does nct arise,

(e) Not =spwolicable with reterence
to Nroonmati Refinery.

Informatinn regarding Namrup
Fertilizer Faetory is  being collected
and will be laid on the Taole of the
House in due course.

Ashoka Hotels, New Delhi

67680. SHRI M. L. SONDHI: Will
the Minister of WORKS., HOUSING
AND SUPPLY be plcased to state:

(a) whother it is a fact that ‘he
reservaticns had heen refused to the
pormanent customer from  the 20th
‘January, 1968 (o 13th February, 1968,
although the occupancy in ‘he Ashoka
Hotels was low;

(b) whether a number of experi-
enced hands had been transferred
‘from one section to another just be-
fore the start of UNCTAD Con-
ference;

(¢) whether these transfers affected
the collection of Bills from the custo-
mers; and

(d) if so, the loss as a result there-
of? g
" THE DEPUTY MINISTER IN THF.
MINISTRY OF WORKS, HOUSING
‘AND SUPPLY (SHRI IQBAL
SINGH): (a) Block reservations were
made in the Ashoka Hotel on the 30th
December, 1867 for the UNCTAD II
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delegates ftom the 20th January to
31st March, 1968. Omn account of the
non-arrival or delayed arrivals of
some UNCTAD .delega'es, the occu-
pancy in the Ashoka Hotel was com-
paretively low from the 20th Janu-
ary 1o the 13th February, 1968 Be-
cause of the prior UNCTAD reserva-
tions. aceomniodation had to be refus-
ed to some egular clients of the
Hotel, -

(L) Yes, {0 gnsure smooth running
of all departments  durlng - "the
UNCTAD.

(¢) No.

(d) Does not arise.

Finance Minister’s Visit to Bhutan

6781, SHRI 8. K. TAPURIAH: Will
the Minister of FINANCE be pleased
1o siate:

(a) whether during his 4-day visit
{i Bhu'an he discussed the warlous
schemes under which Indian aid. for
the development of Bhutan is sought
with the Bhulanese Government rep-
resentative;

(b) if sn, the outcome thereof; and

(¢) the aid to be extended by Gov-
ernmant  for  the development of
Bhutan during 1968-69 in the light of
the said talks and for which projects
the aid or assislance will be given?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAT): (a) to (c).
The occasion of the visit was avail-
ed of ‘o discuss the progress of
Bhutan'’s Plans since their initiation
with Indian assistance in 1960-61.
There was no proposal for any change
in the Indian assistance to Bhutan,
for which a provision of Rs. 3815
lakhg has been made in the Budget
for 1968-69. There was no discussion
on specific projects included in the
Plan but it was agreed that such re-
adjustments as may be necessary in
order to quicken the pace of develop-
ment, with  increasing reliance on
local .resources, could be made, It
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was also suggested during diseussion
that the training of Bhutanese per-
sonnel might be speeded up so as to
enable them to take over the execu-
‘tion of development scheme as soon
-as possible.

Impert of Sulphur and Phosphoric
Aeid from Iran and Kuwait

6782. SHR] D. N. PATODIA:
SHRI S. R. DAMANI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
:state:

(a) whether it is a fact that Gov-
ernment propose to enter into a long-
term agreement with Iran and Kuwait
for the :upply of sulphur and phos-
pheric acid for the fer!iliser industry
in India; and

(b) if so. when u decision in the
matter is likely to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH): (a) and (b). The possi-
‘bility of obtaining sulphur|Phosphoric
acid from Iran|Kuwait is under study
and it will take some time before a
decision in the matter ig taken.

Reduction of Period for Assessment
of Income-tax

68783. SHRI A, DIPA: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact thail the
Inoceme-tax assessment period has been
reduced from four years to two ywears
from the current year;

(b) whether some posts in the
Income-tax Department have also
been created for this purpose; and

(e) if s0, the number of posts creat-
ed, estegory-wise, and steps taken to
fill those posts?

The DEPUTY PRIME MINISTER
AND MINTSTER OF FINANCE
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(S8HRI MORARJI DESAI): (a) Clause
12 of the Pinance Bill, 1068 seeks te
amend the Income-tax Act, 1861, to
reduce the time-limit for completion
of income-tax assessments in original
proceedings in respect of the agsess-
ment year 1869-70 and later years
from four years to two years from the
end of the relevant assessment year.

(b) No, Sir.

(c) Does not arise.

Tax Evasion by Film Stars

6784, SHRI B. K. DASCHOW.
DHURY: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
following persons connected with the
Film Industry have been evading pay-
ment of income-tax and other taxes
during the last five years ending the
31st March, 1967;

(1) Shri Sundarlal Nahata, (ii) Shri
Ajit Bose, (iii) Shri G. B. Mansata,
(iv) Shri S. L. Jalan, Film Distribu-
for, (v) Shri B. Nagi Reddy, (vi)
Shri A. L. Srinivasan, (vii) Shri C. V.
Desai, (viii) Shri Roshan Lal
Malhotra, (ix) Shri P. K. Das,
Calcutta (x) Shri R. D. Bansal, Cal-
cutta,

(b) the steps which are being taken
against themn and whether any prose-
cution case has been launched; and

(c¢) if so, the names of the persons
concerned?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to (e).
No prosecution has been launched in
any of the cases mentioned in the
question.  Other information is not
readily available. It will be collect-
ed and laid on the Table of the Housse.

Aid for Sikkim’s Development Plans

6785. SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pleased
to siate:

(a) whether, during his recent visit
to Sikkim, he discussed with that
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Government the question of
aid for Sikkim’s development
for the ensuing year;

Indian
plans

(b) if so, the projects which were
discussed and the aid in respect of
each which was sought; and

(c) Government's reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI); (a) to (c¢).
The occasion of the visit was avalled
of to discuss the progress of Sikkim's
Plans since their initiation with
Indian assistance in 1956. There was
no proposal for any change in the
Indian assistance to Sikkim, for which
a provision of Rs. 206 lakhs has been
made in the Budget for 1968-69, There
was no discussion on specific projects
included in the Plan but it was
agreed that such re-adjustments as
may be necessary in order to
quicken the pace of development,
with increasing rcliance on local re-
sources, could be made.

Presidential Address at Annual
General Meeting of Indian Insurance
Companies Association

6786. SHRI S. K. TAPURIAH: Will
the Minister of FINANCE bhe pleased
to state:

(a) whether Governmenl's atten-
tion has been drawn to the Presiden-
tial address delivered at the Annual
Genera] Meeting of the Indian Insur-
ance Companies Association at Cal-
cutta on the 26th March, 1968 urging
upon Government to modify the steps
proposed to be taken for social con-
trol of General Insurance with g view
to avoiding undue difficulties to In-
dividual insurance units during the
period of transition;

(b) if so, the suggestions made by
the Association at the said meeting In
this regard; and

(c) Government's reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHR] MORARJI DESAI): (a) Yes.
Sir.

245 (Ai) LSD—7
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(b) The following are the main sug-
gestions in the Address:

(i) Scaling down the solvency
margin and limit of statutory
deposits;

(ii) Provision of appeal against
the action of the Controller of
insurance;

(iii) Restrictions on the powers of
the Controller to inspect and
geize documents of the in-
surers.

(c) Government have noted the
suggestions for consideration,

Memorandum to Finance Minister by
Federation of Gujarat Mills and
Industries, Baroda

6787. SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Federation- of
Gujarat Mills and Industries, Baroda
hag presented to him a memorandum
urging to prune non-developmental
and non-plan expenditure for which,
according to them, there wag an ample
scope and to give some relief in excise
levies;

(b) if so, what were their demands;
and

(e) Government’s reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). A memorandum has been re-
ceived from the Federation of Gujarat
Mills and Industries, Baroda. It
makes a plea for rellef in Income,
Corporation and Wealth Taxes and
also for selective reduction in Excise
Duties. It also states that there s
ample scope for pruning non-develop-
mental and non-plan expenditure in
order to reduce the Budget defleit.

(c) Taxation proposals are framed
after taking into account all relevant
factors, including the state of the eco-
nomy, the importance of export pro-
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motion and the need for resources for
main‘aining the tempo of develop-
ment and the security of the country.
As regards economy in non-plan and
non-developmental expenditure, it is
the constant endeavour of Govern-
ment to keep such expenditure to the
minimum consistently with the re-
quirements of nationa] security, obli-
gations of debt servicing, maintenance
of completed schemes elc.
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Supply of Electricity to Manipur

6789. SHRI M. MEGHACHANDR.v:
Wil the Minister of IRRIGATION
AND POWER be pleased to state.

(a) whether Government have ap-
proved & plan for the purchs-e of
-electric power for use in Manipur
from Assam State:

(b) if so, the details thereoi:

(¢) the progress made in the im-
plementation of the plan; and
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(d) the total annua] electricity re-
quirement of Manipur?

THE DEPUTY MINISTER IN 'HE
MINISTRY OF IRRIGATION AND
FOWER (SHRI SIDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) The scheme involveg the con-
struction of a 132 KV transmission line
frem Badarpur in Assam to Imphal in
Maripur for obtaining bulk power
supply of 2 MW initially rising to 8
MW by 1975-78.

fe) The agreement between the
Assam State Electricity Board and
the Government of Assam covering
the bulk power supply is being fina-
lised. Meantime, orders for conductors
and ground wires for the rransmis-
sion ling, circuit breakers etc. have
Lieen placed.

(d) The demand for power in
Manipur has beepn anticipated ag fol-
lows:—

MW
1968-69 4°00
1970-71 6-00
1973-74 900

Shifting of Tourist Distribution See-
tion of Tourist Department

6790, SHRI S. M. BANERJEE: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that Tourist
Cistribution Section of the Tourist
Department. New Delhi is being shift-
ed to Faridabad;

(b) if so, whether the low paid em-
ployees are likely to suffer heavy
financial losg due to such transfer; and

(c) if so, the steps taken cither to
avoid this shifting or to protect their
emoluments?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes.
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(b) ang (c). There will be no re-
duction in the pay to be drawn by
the employees who are shifted to
Faridabad. They will draw the Dear-
ness Allowance at the same rates as
in Delhi. However, they will draw
Compensatory Allowance at the fol-
lowing rates when transferreq to
Faridabad.

At the rates admis-

(%) for the first one
sible in Delhi.

year from the date
of shift.

At 75% of the rates
mentioned at (1)
above.

(#f) rext six months

At §0% of the ra-
tes mentioned at (1)
above

i##) ecext six months

At 259% of the ra-
tes mentioned at (1)
above.

(v, rext six months.

(v) tkereafter nil.

It ig proposed to allot Government
residential accommodation to as nany
employees as possible at Faridabad at
the normal subsidised rents. Em-
ployees who are not allotted Govern-
ment accommodation will be entitled
to draw House Rent Allowance as
urider:

Pay per month Rate of Allowance

Below Rs. 400,- 74% of pay subject to
a minimum of Rs.
7' 50

Res. ¢00/- and sbove Amount by which pay
fl.]l: short of Rs.
$36/-.

The shifting of the Distribution
Bection has been necessitated in pur-
suance of the genera] policy of the
Government to disperse offices from
Delhi to avoid congestion in the Capi-
tal. Iy cannot be gyoided.
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Malaria Eradication Programme

8782. SHRI K. P. SINGH DEO: Wili
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether jt is a fact that Gov-
ernment proposes to extend the
Malaria Eradication Programme which
was to conclude during the current
year;

(b) if so, the reasons therefor;

(¢) the period for which the pro-
gramme is proposed to be extended;
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(d) the amount gpent on the pro-
gramme since its inception; and

(e) the estimated expenditure likely
to be incurred during the periog for
which the programme is likely to be
extended?

THE DEPUTY . MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) to (¢). The National Malaria Era-
dication Programme is now likely to
be extended up to 1975-76. The main
reasons which have necessitated ex-
tension of the programme are inade-
auate surveillance shortage of sup-
plies and increased vector resistance
at places.

(d) ang (e). The estimated expen-
diture on the programme is as under:

Rs. in crores approximately

(f) Upto 1967-68 . 151
(i) 1968-69 . . 16

(il) 1969-70 to 1975-76 . £76

£The estimate is tentative.

Income-tax arrears

6783. SHRI1 ARJUN SINGH
BHADORIA: Will the Minister of
FINANCE be pleased to state:

(a) the arrears of Income-tax
outstanding against (i) M|s Eagle

Rolling Mills Ltd., (ii) Tata Aircreft
Ltd., (iil) Tata Finlay Ltd. and
(iv) Tata Chemicalg Litd. on the 31st
March, 1967;

(b) the action taken by Government
to realise the tax arrears from these
. Companies; and

(¢) the year in respect of which
income-tax has not been assessed on
these establishments?

THE DEPUTY PRIME MINISTER

~ AND MINISTER OF FINANCE (SHRI
"MORARJT DESAD: (a) to (c). The in-
formation is being collecteq and will be
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iaid on the Table of the House as garly
as possible.

Income-tax Arrears against Natiomal
Electric Company.

6784, SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the arrears of Income-tax out-
standing againsy the Nationa] Electric
Company, Qutab Road, Delhi;

(b) the action taken by
ment to realise the game;

Govern-

(¢) whether it is a fact that the
said firm has been evading payment of
Income-tax and other taxes during the
last four years;

(d) the amount of Income-tax and
other taxes if any, paid during the
above period, yearwise; and

(e) the amount of profits shown dur-
ing the above period?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI); (a) The arrea s
outstanding are as under:—

Assessment Amount
Nature of demand

year
Rs.
Demand on regular
1sscasment - 1964-65 279
Do. 1966-67 213
Advance tax 1967-68 1010

(b) The arrears outstanding are
small. Show cause notice has been
issued to the assessee for payment of
the above demands,

(c) This is a case of a registered
firm and the taxes assessed are being
paid regularly. No concealment of
income has been found except an un-
explained cash credit of Rs. 10,000
which was added in the total income
for the assessment year 1964-85. This
hag been deleted in appeal by the Ap-
pellate Assistant Commissioner. The
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decision of the Appellate Assistant
Commissioner hag not been accepted
by the Department and an apeal has
been filed to the Tribunal.

Income-
(d) Assessment year ux
paid
Re.
1963-64 2,406
1964-65 4310
1965-66 16,004
1966-67 T9,000
1967-68 5,000

The firm has not been found liable to pay
any other Direct Taxes.

Profits

(#) Assecssment year shown
Ras.

1963-64 48,850

1964-65 76,164

1965-66 90,283

1966-67 1,07;266

1967-68 472232

Protest against the Construction of
Dam over River Warna in Maharashtra

6785. SHR1 JAGANNATH RAO
JOSHI: Wil] the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether it is a fact that after
the recent earthquakes in Koyananagar
and nearabout, the people of Sangli
District (Maharashtra) have protested
against the construction of @ dam
across the river Warna near Khujgaon;
and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No. Sir. Not because
of the earthquake.

.(b) Doss not arise.
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Alternative to Gold as a Reserve
Currency

8798, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FINANCE
be pleased to state:

(a) whether it is af fact that Gov-
ernor of the Central Bank of England
has warned the worlg that failure to
evolve an alternative to gold as a re-
serve currency would be a world cala-
mity; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Governor
of the Bank of England is reported to
have stated that an increase in the
price of gold would put off for many
years the evolution of the international
monetary system away from its pre-
sent total dependence on gold and re-
serve currencies and towards the crea-
tion of a reserve asset and that this
would be g calamity only less serious
than the collapse of the present sys-
tem in chaos.

(b) Government {s in favour of an
expansion of internationa] liquidity
and hopes that the Scheme for Special
Drawing Rights, which iz at present
being worked out in detall by the
Executive Directors of the Inter-
natlional Monetary Fund, will be
adopted and activated without undue
delay.

TUpgrading of Bhubaneshwar City

6797. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleaseq to state:

(a) whether demands have been
made from time to tims to" detlare
Bhubaneshwar; the State Capital of
Orissa, as class ‘A’ city in view of its
evergrowing population; and

(b) 18 8o, the reaction of Govern-
ment thereto? : ‘ T
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) (a) No, Sir,

(b) Does not arise.

Loans to Public Undertakings

G798, SRI G. S MISHRA.: Will the
Minister of FINANCE be pleased to
state:

(a) the nemes of public undertakings
which were given loans and which de-
clared p-ofits and dividends to em-
ployees during the last five years; and

(b) the criteria for sanctioning loans
to-publlc undertakings when there is
a sharp departure from the original
project repe t in respect of profit?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
Annua] Accounts for the year 1967-68
are inthe processof being finalised
by the Public Enterprises, Of the 38
Public Enterprises which were given
loans by Central Government during
the 5-year period 1962-63 to 1966-67,
the following Enterprises made at net
profit, after depreciation, interest and
taxes in all these 3 years:—

(1) Bharat Electronics Ltd.

(2) Hindustan Meachine Tools Ltd.

(3) Indian Telephone Industries
Ltd,,

(4) Hindustan Insecticides Ltd.

(3) Indian Rare Earths Litd.

(6) Garden Research Workshops
Ltd...

(7) Mazagon Dock Ltd.

(3) Hindustan Housing Factory
Ltd

(9) National Newsprint & Paper
Mills Litd.

(10) Air India
(11) Mogul Line Ltd

(12) Shipping Corporation of Indla
Ltd.

(13) Ashoka Hotely Ltd.
(14) Indian Ofl Corporation Ltd
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(18) National Projects Construction
Corporation Ltd:

(16) State Trading Corporation of
India Ltd.

The 22 Public Enterprises which
made a net profit du ing one or more
yearg in these 5 years are indicated
below:—

(1) Hindustan Steel Ltd.
(2) Hindustan Aeronauties Ltd.
(formerly Hindustap Aircrafts
Ltd.)
(3) Hindustan Cables Ltd.
(4) Hindustan Teleprinters Ltd.
(5) Fertilizerg & Chemicals (Tra-
vancore Ltd.)
(6) Hindustan Steel Works Con-
structon Ltd.
Minerals & Metals Trading
Corporation Ltd.

(8) National Instruments Ltd.

(9) Praga Tools Ltd.

(10) Fertiliser Corporation of India
Ltd.

(11) National Coal Development
Corporation Ltd.

(12) Hindustan Shipyard Litd.

(13) Indian Airlines Corporation
Ltd.

Central Road Transport Cor-
poration Ltd.

(15) Janpath Hotels Ltd.

(16) National Industria] Develop-
ment Corporation Litd.

(17) Oil & Natural Gas Commission

(18) Central Warehousing Corpora-
tion Ltd.

(19) National Seeds Corporation,
(20) Food Corporation of India.
(21) National Small Industries Co--

(7

(14)

poration Ltd.
(ZZJLI:';]m Finance Corporation

As regards dividend, presumably the
Hon'ble Member refers to the under-
takings which have declared dividend
on the equity capital The following
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8 enterprises have decla~ed dividends
during all the 5 years 1862-63 to
1988-87:—
(1) Indian Telephone Industries
Ltd.
(2) Hindustan Insecticides Ltd.
(3) Indian Rare Earths Ltd.
(4) Air India
(5) Ashoka Hotels Ltd.
(6) State Trading Corporation of
India Ltd.

Tn addition, the following enterprises
have also declared dividends during
ore or more years during the 5-year
period;—

(1)
(2
3
IQ}
5)
8)
"

Bharat Electronics Lid
Hindustan Cables Litd.
Hindustan Machine Tools Ltd.
Hindustan Teleprinters Ltd.
Garden Reach Workshops Ltd.
Mazagon Dock Lid.

Hindustan Housing Factory
Tad.

National Newsprint & Paper
Mills Ltd.

Mogu] Line Ltd.

Hindustan Steel Works Con-
struction Ltd.

Indian Oil Corporation Ltd.

Minerals & Metals Trading

Corporation Ltd.

Nationa] Projects Construction

Corporation Ltd.

National Instruments Ltd.

Praga Tools Ltd.

Indian Airlines Corporation.

Central Roag Transport Cor-
poration Ltd.

—

8

—

(9)
(10)

(1)
(12)

(13)

(14)
(15)
(16)
17)

(b) Capital fundg are normally sanc-
tioned in equal ratio between equity
and loan for the creation of capital as-
gets in Public Enterprises. Wherever
diviations are anticipated in the esti-
‘mates of eapital cost profitability, ete.
made in the original Project Report,
the revised figures are scrutinised and
allocation of additiona)] funds requires
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whether in the shape of equity or loan
is decided after such scrutiny.

Troop Dollar

6798. SHRI G. S. MISHRA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government are aware
that US.A. have introduced ‘Troop
Dollar' for their overseas military
bases and missions ag curTency to save
dollar;

(b) if so, whehter Government have
examined any such proposal to im-
prove the position of rupee in the
international market; and

(c) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MIN:STER OF FINANCE (SHR1
MORARJI DESAI): (a) The U.S. Gov-
ernment have been paying their mili-
tary personnel stationed in certain
countries in  serip which can be ex-
changed at the military banking
facilities for the currency of the
country concerned but not for dollars,
This procedure is, howeve~, not appli-
cabla to the U.S. diplomatic missions
abroad.

by No. Sir
(¢) Does not arise,

——

12.20 hrs.
PAPERS LAID ON THE TABLE

ANNuaL RerorT oF HINDUSTAN
Latex L1p. ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. CHANDRA-
SEKHAR): I beg to lay on the Table—

(1) Report by the Governmnnt
on the working of the Hin-
dustan Latex Limited, New
Delhi. fo- the period ending
31st March, 10867, under gub-
section (1) of section 819A of
tne Companies Act, 10568,
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(2) A copy of the Annual Report
of the Hindustan Latex
Limited, New Delhi, for the
period ending 31st March,
1967, along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon, [Plac-
ed in Library, See No. LT-
T44/68].

NotFicATIoONs unpEr Customs Act
ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): I beg to lay on
the Table:—

(1) A copy each of the fol-
lowing Notiflcations under section
159 of the Customs Act, 1962:—

(i) G.S.R, 606 published in Gaz-
ette of India dated the 30th
March, 1968.

(ii) G.S.R. 621 published in Gaz-
ette of India dated the 27th
March, 1068,

[Placed in Library, See No. LT-
787/68].

(2) A copy each of the follow-
ing Notifications under section
159 of the Customs Act, 1962 and
section 38 of the Central Excises
and Salt Act,1944: —

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-
fourth Amendment Rules,
19688, published in Notifica-
tion No. G.S.R, 568 in Gazette
of India dated the 23rd
March, 1968,

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-fifth
Amendment  Rules, 1968,
published in Notification No.
G.S.R. 569 in-Gazette of India
dated the 23rd March, 1868,

(iii) The Customs and Central
Duties Export Drawback
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(General) Thirty-sixth Am-
endment Rules, 1868, pub-
lished in Notification No.
G.S.R. 570 in Gazette of Tndia
dated the 23rd March, 1968.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-
seventh Amendment Rules,
1968, published in Notiflca-
tion No. G.S.R. 604 in Gazette
of India dated the 30th
March, 1968.

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-
eighth Amendment Rules,
1968, published in Notification
No. G.S.R. 605 in Gazette of
India dated the 30th March,
1968.

(vi) G.S.R. 607 published in Gaz-
ette of India dated the 3Uth
March, 1968, containing
corrigendum to G.SR, 211
dated the 3rd February, 1968.

(vii) G.S.R. 608 published in Gaz-
ette of India dated the 30th
March, 1968, containing
corrigendum to G.S.R. 216
dated the 3rd February, 1968.

[Placed in Library, See No. LT-
788/68].

(3) A copy each of the follow-
ing Notifications under sub-sec-
tion (4) of section 19 of the
Medicinal and Toilet Preparations
(Excise Duties) Act, 1855:—

(i) The Medicina] and Toilet
Preparations (Excise Duties)
Second Amendment Rules,
1968, publisheq in Notifica-
tion No. G.SR. 603 in Gaz-
ette of India dated the 30th
March, 1968.

(ii) G.S.R. 809 published in Gaz-
ette of India dated the 30th
March, 1868, containing cor-
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rigendum to G.S.R. 85 dated
the 12th January, 1968.

[Placed in Library, See No. LT-
789/68].

ANNUAL REPORT OF THE NATIONAL
ProJects ConsTRUCTION CORPORATION
Lrp. ETC.

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L, RAO): 1
beg to lay on the Table:—

(1) Review by the Govern-
ment on the working of the
National Projects Construction
Corporation Limited, New Delhi,
tor the year 1966-67, under <ub-
section (1) of section 619A of
the Companies Act, 1956.

(2) A copy of the Annual Re-
port of the National Projects
Constructions Corporation Limit-
ed, New Delhi, for the year 1968-
67 along with the Audited Ac-
counts and the comments of
the comptroller and Auditor
General thereon. [Placed in
Library. See No. LT-790/68].

THE INDIAN ADMINISTRATIVE SERVICE
(RECRUITMENT) AMENDMENT RULES
ETC,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): On
behalf of Shri Vidya Charan Shukla,
I beg to lay on the Table a copy each
of the following Notifleations under
sub-section (2) of section 3 of the
All India Services Act, 1951:—

(i) The Indian Administrative
Service (Recruitment) Am-
endment Rules, 1988 oub-
lished in Notification No.
G.SR. 528 in Gazette of
India dated the 28rg March,
1968,

(ii) The Indian Police Service
(Recruitment) Amendment
Rules, 1968, publishedq in
Notification No. G.S.R. 529 in
Gazette of India dated the
28r4 March, 1968.
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(iii) The Indian Administrative
Service (Emergency Com-
missioned and Short Service
Commissioned Officers) (Ap-
pointment by Competitive
Examination) Amendment
Regulations, 1968 published
in Notification No. G.S.R.
530 in Gazette of India iated
the 23rd March, 1968.

(iv) The Indian Police Service
(Emergency Commissioned
and Short Service Commis-
sioned Officers) (Appoint-
ment by Competitive Exa-
mination) Amendment Re-
gulations, 1988 published in
Notification No. G.S.R. i3l in
Gazette of India dated the
23rd March, 1968,

(v) The Indian Administrative
Service (Emergency Com-
missioned and Short Service
Commissioned Officers (Ap-
pointment by Competitive
Examination) Amendment
Regulations, 1868 published
in Notification No. G.S.R.
532 in Gazette of India dated
the 23rd March, 1968.

(vi) The Indian Police Service
(Emergency Commissioned
and Short Service Commis-
sioned Officers) (Appoint-
ment by Competitive Exami-
nation) Amendment Regula-

tions, 1968, published in
Notification No. G.S.R. 533
in Gazette of India, dated

the 23rd March, 1968,
[Placed in Library. See No, LT-
781/68].

12.22 hrs.
ESTIMATES COMMITTEE
ForrreTR AND FoRTY-THIRD REPORTS

SHRI LOBO PRABHU (Udipi): I
beg to present the following Reports
of the Estimates Committee: —

(1) Fortieth Report on ‘the
Ministry of Food, Agriculture,
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Community Development and SHRI S, M. BANERJEE (Kanpur):
Cooperntion (Department  of I rise to oppose thig Bill for the fal-
Agriculture)— lowing reasons.

(i) Deep Sea Fishing Organisa-
tion, Bombay; ang

(ii) Landing and Berthing Faci-
lities.

(2) Forty-third Report on the
Ministry of Food, Agriculture,
Community Development 2nd
Co-operation (Department of
Agriculture) —Fisheries Develop-
ment.

SHRI S. M. BANERJEE (Kanpur):
On item No. 6(v), in respect of ine
Indian Administrative Service
(Emergency Commissioned and Short
Service Examination) Amendment
Regulations, 1968 published in Noti-
fieation No. G.S.R. 532 I would like
to know from the hon. Minister whe-
ther these amendments have been
made to accommodate the displaced
emergency commissioned officers or
not,

MR. SPEAKER: This is not ‘he
time for questioning Mr. Shukla ulse
is not here.

12.23 hrs,

INSURANCE (AMENDMENT)
BILL®

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): I beg to
move for leave to introduce a Bill
further to amend the Insurance Act,
1938, so as to provide for the exten-
sion of social control over Iinsurers
carrying on general insurance busi-
ness and for matters connected there-
with or incidental thereto and also
to amend the Payment of Bonus Act,
1985,

If you kindly read the Statement
of Objects and Reasons, it says:

“With a view to promoting tne
development of general insur-
ance business on sound lines and
to eliminate undesirable practic-
es in the business, this Bill pro-
vides for more effective super-
vision and control over insurars.”

Then it gives the main provisions.
The body of the Bill states:

“further to amend the Insur-
ance Act, 1938, so as to provide
for the extension of social con-
trol over insurers carrying on
general insurance business and for
matters connected therewith or
in~idental thereto and also to
amer™ the Payment of Bonus
Act, 1965."

We have pleaded in this House, as
you know, that general insurance
should be nationalised. This Gov-
ernment has neither the courage nor
the conviction even to lay on the
Table of the House the audit reports
of the Ruby General Insurance Co.,
and New Asiatic Insurance Co., which
have not seen the light of day for
these ten years. However, we aave
read with great pleasure some of the
very bold statements made at the
Congress meeting by the so-called
Left Congressmen that insurance
and bankg both will be nationalised.
But we alsg heard about the funeral
procession of banks and general in-
surence in Jabalpur. We have been
given a folder which shows how the
gemera] insurance people propagated
the thesis of free enterprise and 3o
on by giving folders to these Con-
gressmen saying that they should not
be nationallsed, that they should re-
main as they are.

*Published in Gazette of India
8-4-68,

Extraordinary, Part II, section 2, dated
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At the time the other Bill was
introduced for social control of banks
we said that it was no nationalisa-
tion. If I may be permitted, I may
say it is a sad commentary on the
varivus declarations made by this
government that they will nationa-
lise. My objection is that in the case
of banks, instead of nationalising
them, they brought social control and
curtailed the trade union rights of
26 to 27 thousand bank employees,
and here also they could have natio-
nalised, but they have not done so.

I say that this wag promised to us.
Promises have been made outside by
the hon, Finance Minister and
others, by the All India Congress
Committee, and in wvarious Congress
sessions also, that they will nationa-
lise banks and so on. [ would only
request you and through you the
hon. Finance Minister that the Bill
should not be brought before ihis
House. Let the Government declare
in the House itoday that general in-
surance will be nationalised and the
banks will be nationalised.

SHRI MORARJI DESAI: May 1
say that the objection raised by the
hon. Member has no validity so far
as this Bill is concerned. If he
thinks that Government is not carry-
ing out the policies of the All-India
Congress Committee it is for the
All-India Congress Committee to tell
us and not for the hon, Member to
tell us. (Interruption).

This Bill has been approved by the
All-India Congress Committee both
in regard to banking and general
insurance. The hon. Member caid
that we have neither courage nor
aonviction. Well, we have rational
courage and rational conviction. My
hon, firend has irrational courage and
irrational conviction. Therefore, our
courage and conviction will never
appeal to him.

SHRI S. M, BANERJEE: Your
welfare State is farewel] State!

Bills Introduced 3000

SHRI MORARJI DESAI: Here, I
have to draw the attention of the
House to a small point. Ag requir-
ed under rule 69(2) of the Rules ot
Procedure and Conduct of Business
in the Lok Sabha, the provisions in
the Bill involving expenditure from
the Consolidated Fung of India have
been printed in thick type with the
exception that due to oversight clause
15 of the Bill has not been so printed
in thick type. With your permis-
sion, therefore, I wish to bring that
clause also not to the notice of ihe
House,

MR. SPEAKER: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Insurance Act, 1838, so ss to
provide for the extension of so-
cial control over insurers carry-
ing on pgeneral insurance busi-
ness and for matters connected
therewith or incidental thereto
and also to amend the Payment
of Bonug Act, 1965."

The motion was adopted,

SHRI MORARJI DESAI:
duce* the Bill.

I intro-

AW T A (FeT)
TEAS qERT HIT FIT § IAE FATL
ugigdzar ¥ arv | fag 30 & sara
T ATEHT W g § A7

MR. SPEAKER: Nothing to be
taken down, please.
.e LL ] LL]

Will you kindly sit down, first?
There are accidents everyday if you
do like this, what can be done? 1
do not want to do anything that will
pain any Member. But this way you
cannot raise any matter. Some arcl-
dent happens somewhere and some-
thing is happening every day. But
you cannot raise the matter like this

*Introduced with the recommendation of the President.
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[Mr. Speaker]
and defy the Chair. (Interruption).
Don’t drive me to a corner. My
principle is not to name any Mem-
ber, but because of that, do not
drive me to a corner. It is easy to
name anybody; the whole House
will approve. But I do not want to
do that. Do not take that as weak-
ness and do not drive me to & corner.

12,28 hrs.

*DEMANDS FOR GRANTS, 1968-69—
contd.

MINISTRY OF IRRICATION AND POWER

MR. SPEAKER: The House will now
take up discussion and voting on
Demand Nos. 60 to 62, 121 and 122
relating to the Ministry of Irrigation
and Power for which 4 hours have
been allotted.

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the serial
numbers of the cut motions they would
like to move.

There are only four hours allotted
to this Ministry. Quite a large of
Members want to take part in the
debate. Naturally, it is a subject in
which everyone is interesied. If Mem.
bers are brief, I could allow a larger
number of people to take part. For
instance, the Jan Sangh wants two
people to speak within 15 minutes. The
same is with the Congress also. They
have given a big list. I would appeal
to Members to be very brief and the
Minister can consider all things and
do whatever is possible. May I once
again appeal to Members to be brief?

DEmaND No. 60—MINISTRY OF IRRIGA-
TION AND Powem

MR. SPEAKER; Motion moved:

“That a sum mnot exceeding
Rs. 20,357,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1969, in res-
pect of ‘Ministry of Irrigation and
Power'"”

DEmanp No. 61—MULTI-PURPOSE
RIVER SCHEMES

MR. SPEAKER; Motion moved:

“That a sum not exceeding
Rs. 1,88,05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1969, in res-
pect of ‘Multi-purpose River
Schemes'.”

DEmanp No. 62—OrtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
IRRIGATION AND POWER

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 7,1547,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March. 1869. in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Irrigation
and Power'"

DemAND No. 121—CAPITAL OUTLAY ON
MuLTreurPoSE RIVER SCHEMES

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 14,86,46,000 be granted to the
President to complete the sum
necessary to the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1969, in res-
pect of ‘Capital Outlay on Multi-
purpose River Schemes’”

*Moved with the recommendation of the President.
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DEmanp No, 122—OraEr Carrran Out-
LAY OF THE MINISTRY OF IRRIGATION
AND Power

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 18,13,45,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1969, in res-
pect of ‘Other Capital Outlay of
the Ministry of Irrigation and
Power’.”

SHRI P, K. DEO (Kalahandi): Sir,
the responsibility of the Irrigation ang
Power Ministry has fallen on the able
shoulders of an eminent engineer like
Dr. K. L. Rao. I take the opportunity
to congratulate the vast number of
engineers and staff of the Irrigation
and Power Ministry who have been
engaged in the unceasing battle against
famine and drought. 70 years ago,
India was exporting one million tonnes
of foodgrains to foreign countries. Now
we do not grow enough food even for
our own people. We import seven to
10 million tonnes of foodgrains at a
cost of Rs. 300 to Rs. 350 crores every
year. Two years ago, the food situa-
tion was so bad that particularly in
Bihar and Uttar Pradesh, the food
gituation was one of ship to mouth.
Further we are adding thirteen million
people—the population of Australia—
every year; 55,000 bables are born
every day. The import of foodgrains
had become more and more costly and
the surplus countries are not likely to
remain surplus for long. How the
economy of a predominantly agricul-
tura) country like India is tagged on
to monsoon had been borne out by
the facts mentioned in the Deputy
Prime Minister’s budget speech, After
two successive droughts when ]ast year
we had good monsoon the Deputy
Prime Minister rightly expected with
a certain degree of optimism the
revival of our economy from the abyss
of despair manifested in the shortage
of food and raw materials, rising prices
and slackened industrial demand and
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tnadequacy of export and saving and
sluggish capital market. By last year's
Increased agricultural production, we
expect this year a decline in price
level, more industrial production, more
exports, more saving and a major deve-
lopment programme to be undertaken
in the Fourth Plan,

The Indian agriculture, in fact
India’s economy depends upon the
vagaries of the monsoon and it is as
erratic as the mood of the Govern-
ment, In a vast country like ours with
variations in timing and quantity of
rainfall, there is bound to be variation
in productivity. 1350 million acre feet
of water goes waste to the sea from
our river system, instead of irrigating
our parched lands. We haye beép able
to conserve only fifty milllon acre feet
as against 600 million acre feet of
water in the USA. Since ancient times
our rulers in the past had taken up
various 1rrigation projects like aniecuts,
tanks, reservolrs, wells, etc. and these
are familiar features of Indian land-
scape. The Grand Anicut of Cauvery
near Madras, the Mudala Katanicut
on the Tungabhadra, the legacy of
innumerable old tanks, wells and' re-
servoirg built by Chola, Chalukya and
Vijayanagar kings bear testimony 1o
the benevolence and the foresight of
the past rulers. The Britishers also
did their bit. The Krishna-Godavary
delta which is the granary of this
country was a famine-ridden area a
century back. In the last century, the
Mahanada delta irrigation scheme was
taken up as the outcome of the report
of the Prime Famine Commission of
Orissa, Conservation of precious water
which otherwise goes waste to the ges
and the tapping of the underground
water are of primary importance. 140
million people are engaged in agricul-
ture in India but they hardly produce
enough food to feed the entire popu-
lation. Only eight million people in
the United States are engaged in agri-
culture and they feed not only 200
million people of their country but also
they export to other countries. With
an assured water supply, India's sun-
shine and manpower and also modern
techniques such as fertilisers, use of
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hyorid and high yielding varieties of
seeds, three crops could easily be rais-
ed in a year, which would go a long
way to make this country not only
self-sufficient but enable it to export.

The possibilities are tremendous.
More allocations should be made for
this ministry. The present allocation
is hardly a fraction of what we spend
on importing food from foreign coun-
tries. It is a drop in the ocean. I
plead for more allotment for this Min-
istry so that it can play ils role pro-
perly. If we scrutinise the budget, we
find a shocking and dismal picture.
There has been a decrease of Rs. 33
lakhs in the revenue expenditure and
a substantial decrease of nearly Rs. 9
crores—in the capital expenditure i.e,,
from Rs. 42 and odd crores (revised
estimates) last year to Rs. 33 and odd
crores (budget estimates) for this year.
A substantial slice in the budget esti-
mates is unjustified and it is divorced
from realities and it is inconsistent
with the appreciation of the need of
development of irrigation and power
in the country.

In the last 15 years 500 major and
medium irrigation projects have been
taken up. I am not mentioning minor
irrigation i.e. small tank project
because it is completely useless. Our
experience of this scheme at the time
of drought is that this minor Irriga-
tion project of tanks is useless becaus~
its limited catchment area drieg up if
there is failure of rain and thereby it
defeats the very purpose for which it
Is taken up because there is hardly
any water in the small tanks. So, we
should not be led away by the cheap
boggey of quick results in undertak-
ing minor tank project.

These 500 projects would be irrigat-
ing an area of 400,000 acres of land.
We are sometimes accused of gigan-
tism, but when we compare this with
the Aswan Dam on the Nile with =
capacity of 127 million acre feet o
Kariba on the Zambezi with g capa-

APRIL 8, 1868

Irr. and Power) 3006

city of 150 million acre feet, our big-
gest dam, Bhakra with a capacity ot
8 million acre feet looks like a pigmy.
Big conservation projects, though time
taking, is the only answer to banisn
famine. But such dams should not
create new problems like submersion
of fertile areas or uprooting a large
number of people, as it would have
happened in the case of the Tikerpara
project, Dr. Rao rightly stressed that
the need of the present time is to con-
vert our greatest natural resource.
that is water, into foodgrains.

So, when we find that the imple-
mentation of national projects like
the Narmada Valley Development
scheme has been impeded due to inter-
State quarrels, or when we find that
the allocation of the Krishna-Goda-
wari basin becomes a subject of con-
troversy between States, we are flab-
bergasted. This problem should be
viewed from the national angle and
there should be a national approach
to the problem, and teking into con-
sideration gll-round development of
the country this problem could easily
be solved by mutual consultations.

At the same time, priorities should
be fixed in the chronically drought-
affected areas. So far as my district
of Kalahandj is concerned, it is the
second surplus district in Orissa and
it is likely to top the procurement
figure this year. All the same, that
district had to suffer from one of the
worst famines of the century. My
party leader, Professor Ranga and the
Prime Minister was very pleased to
visit that area and he has seen with
his own eyes the sufferings of the
people. The only answer to this prob-
lem is that the Upper Indravathi pro-
ject should be taken up at the earliest
opportunity, because it will irrigete 3
lakh acres of fertile land in Kala-
handi district and generate 600 MW of
electricity which will bring about all
round development of that backward
area in the Dandakaranya region of
this country. It is a question of life
and death to us., Sinee Dr. Rao has
visited Orissa, seen the problem for
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himself and has had discussions with
the present State Ministry, he has
recommended to the Centra] Govern-
ment an additional Central assistance
of Rs. 10 crores in the Fourth Plan
for the completion of the old projects
like Delta, Salandi, and Balimela and
start new projects like Indravati in
Kalahandi, Ramial, Dadaraghat, Tikra
in Dhenkanal, Anli in Sambapur,
Anandpur barrage in Keonjhar and
Kharkhali in Mayurbanj. All these
projects should be started. Give water
to Orissa State which is a surplus
State and, T assure you, we will give
you all your requirements of rice In
this country.

Then, the Rajasthan Cana] should be
given top priority. It should be ready
to receive the water of the Sutlej when
we stop supply of water to Pakistan
under the Indus Water Treaty. For
that purpose the construction work
of the Canal should be expedited so
that in the near future we will be
seeing the desert blooming into culti-
vable land and the vast virgin land
would be brought under cultivation,
which will go a long way in providing
the much-needed foodgrains to this
country.

Still 13 million acres of irrigation
potential has remained unutilised. The
absence of fleld channels and, most
important, the excessive ang arbitrary
assessment of water rates and the
betterment levy, which has been done
admittedly by local officers, are the
main obstacles in utilising the irriga-
tion potentia] created by our irrigation
projects. These aspects have to be
examined because they dampen the
enthusiasm of the agriculturists.

Coming to underground water which
we call, the mythological Saraswati,
tubewells have to be constructed in
the entire coastal belt of West Bengal,
Andhra, Orissa and Tamil Nad and
underground water has to be tapped
for irrigation purposes. In the Ganga
and the Brahmaputra basin alse, which
possess the best underground reservoir
of water in the entire world, the tube-
well system should be introduced and
all impetus should be given for dig-
ging moare wells in that area.
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It is gratifying that in the last
famine a new awareness was created
among the agriculturists Tor pump
irrigation.  This should be extensively
developed. It has been estimated that
in UP. 50 million acre-feet of under-
yround water is there of which only
40 per cent is being used and 15
wnillion acre-feet of underground water
1s there in Bihar of which 20 per cent
unly is being used.

Coming to lift irrigation, pumps
should be fitted on all the perennial
streams and rivers that flow in our
vegion, namely, the Brahmani, the
Baitarni, the Tel and the Mahanadi. I
suggest that energised pumpg should
be fitted along these riverbeds so that
the chronically drought-affected areas,
iike Kalahandi, Bolangir, Sundargarh
und Dhenkanal, where there is hardly
uny irrigation project worth the name,
vould be irrigated. Round about Delhi
nlso similar facilities should be exten-
led. In Haryana also the same thing
:s there,

So far as tanks are concerned, we
often get distressing reports that tank
hyeds are being encroached. This should
e stopped and the tank should be
kept in a proper condition. It is
hecause of seepage that the level of
+he underground water is raised. To
maintain the level of the subsoil water
these tanks should be kept in a proper
~ondition. That will serve the purpose
of irrigation and, at the same time,
dArinking.

Coming to waterlogging, it is a very
hig probelm. The problem of drain-
age is of primary importance. It is
very acute in Andhra, Punjab and
Haryana and even in the ayacut of the
big project areas. Take the case of
In these areas some of
our best paddy flelds have been turned
into swamps. 5 to 10 per cent of the
land becomes salty due to too much
inundation. Just as too much feeding
spoils the health too much waterlog-
ging also makes cultivation impossible
and raises the salinity of the area. So,
top priority should be given for this

purpose.
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Coming to power, the fourth power
survey report assessed the total
demand of the country to be 14.63
million kilowatts by the end of the
Fourth Plan; that means, the installed
capacity to meet demand after 30 per
cen{ margin for power station auxili-
ary, stand-by capacity and mainten-
ance, should be 19 million kilowatts,
or say 20 million kilowatts at the end
of the Fourth Plan. We need an
additional capacity of 10.8 million
kilowatts for which a total investment
nof Rs. 2,200 crores will be required in
the Fourth Plan. From the atomic
power stations at Tarapur, Kalapak-
kam and Rana Pratapsagar we will be
generating 580,000 kilowatts but the
cost of generation of atomic power is
much more thap that of therma] or
hydro-electric power. The cost of
generation of hydel power is the low-
est and we should try to generate
power from the hydro-electric poten-
tialities of this country. So far we
have been able to exploit only 10 per
cent of our hydro-electric power
potential which has been estimated to
generate 41,150 megawatts of electri-
city if all hydro-electric power projects
are developed in the country.

All efforts should be made to gene-
tate electricity from our mighty river
tystems. Take the case of Tasmania,
the smallest Australian State with
850,000 people, which is being geared
up for great industrial development by
a network of hydro-power stations.
When completed, it will have an in-
stalled generating capacity of 2400
MW, using world’s most modern equip-
ment, that is, 95-ton ‘Mole’ tunnel-
boring machine which drills tunnels at
the rate of 16 ft. per hour.

A further study should be made to
generate electricity from ‘the ocean
tides and from the hot springs.

The power projects in our country,
besides developing electro-metallurgi-
cal, electro.chemical and other power-
based industries, should be mostly
utilised to give fillip to rural electri-
fication which, when implemented
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fully, will not only raise the gtandard
of the people, bring out complete
transformation of life and accelerate
socio-economic growth of wvillages
where 80 per cent of our people live
but will also revolutionise rural eco-
nomy by energising pumps for assured
water supply to fields and providing
large-scale employment opportunities
through rural industries. Our electri-
cal undertakings, even though changed
to State Electricity Boards have not
changed their commercial outlook, The
rateg are exorbitant. Poor agricultur-
ists cannot pay more for energising
these pumps. A poor agriculturist
pays more for electricity consumed for
his pump than an industrialist pays for
his aluminium plant. Electricity Is no
longer a luxury, It is a definite
necessity,

In this regard, I would like to quote
from an interesting article by Mr.
Robert Amato on “Revolution by Rural
Electrification in USA”. He says:

“Introduction of electricity to
rura] areas of the United States
in the last 30 years has brought
prosperity to sections of the coun-
try where only hardship was
known before. Rural electrifica-
tion has meant new jobs, better
sanitation, more purchasing power
and a standard of living unexcel-
led anywhere in the world. It has
been the driving force in a rural
revolution.”

Besides that, he has said that rural
electrification has pulled the United
States out of recession and depression.
In 1923, only 3 per cent of the farms
got the facility of electricity and now
98 per cent of the farms in the United
States have got electricity. It was an
insistent objective of President Frank-
lin Roosevelt to have the widespread
use of electricity at low.cost. It was
the first social legislation in 1936 to
make Rura]l Electrification Agency a
permanent Agency when loang were
extensively given to agriculturists to
accelerate rural electrification pro-
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gramme, In 1944, there came the
Rural Electrification Act under which
repayment of loans extended to 85
years and the provision of a low rate
of interest at 2 per cent was made
which meant nothing, gbsolutely gratis.
Electricity is provided there at the
door of the agriculturist, Further,
‘area coverage’ programme was intro-
duced where electricity was provided
.at the State cost to the remotest farm
in the area. This is unthinkable in
this country. At the same time, I
most respectfully submit that the
transmission lines at least to the farms
-should be subsidised. It is not possible
for an Indian agriculturist to pay a
high cost of transmission line. Is it
not the duty of the Government, a
social service, to see that the transmis-
sion line is provided to the farms? It
‘will bring a break-through in our
‘backward economy, I also submit that
.an all-India grid should be provided
and the rates should be uniform
‘throughout the country,

Coming to flood control, very often,
-we get the reports of floods ravaging
countryside, causing colossal damage
to crop, life and property, bringing in
trail misery and epidemic, The total
damage in 1967 was to the tune of
Rs. 75 crores. Last year, the unprece-
dented flood in upper reaches of the
‘Mahanadi and the Tel and the unusual
cloud-burst of 12 inches in 6 hours
caused landslides and many people and
cattle were crushed in the debris and
there were breaches in flood protection
embankments, making gullies along
the river banks, silting paddy fields
with sand and boulders. After a few
months again there were floods in
Balasore, Keonjhar and Mayurbhunj
districts and 19 lakh acres of paddy
fields were affected. Therefore, flood
protection embankments should be
provided along the Tel, the Mahanadi,
the Subarnarekha, the Budha Balang
and the Baitarni rivers. A work of
this magnitude is not possible for the
State Government with its limited
resources and Central assistance is
absolutely necessary.

Lastly, I would like to say one
more thing. Due to lack of adequate
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soil conservation measures, the useful-
ness of big projects is being whittlea
down and their life is being cut short.
The sedimentation study has revealed
that the rate of silting is distinctly
much higher than anticipated. "Antj-
so0il erosion measures like afforestation
and contour bunding have to be done.
But, in practice we see the contrary.
There is a lot of contradiction between
profession and practice, In the coastal
districts of my State, when there is
still the acuteness of flood, we go on
cutting the luxurious sal forest in the
upper reaches of Tel and Mahanadi in
Umerkot area to rehabilitate the East
Bengal refugees in the Dandakaranya
area, This should be stopped.

My last point is about the working
of the National Projects Construction
Corporation. This is a public sector
undertaking and it is a pampered child
of the Government. From the 62nd
report of the Public Accounts Com-
mittee of last Lok Sabha, we find that
the working of this corporation is far
from satisfactory. This Corporation
‘was entrusted with work worth Rs. 14
vrores in the Farakka Barrage project
plus a 20 per cent for overhead charges
pending execution of formal agree-
ment and from the report we find how
things are mismanaged there. There
liad been over-payments and double
payments to the tune of Rs. 25 lakhs.
flir, tax-payers’ money should not be
wasted like this. I cannot find any
justification for creating a public sector
undertaking when other people could
tave come forward, more initiative
could have been created and more
people could have been employed. Sir,
we find that these public undertakings
are used ms cushions to rehabilitate
defeated Congressmen and nothing
else,

With these few words I conclude rhy
remarks, Sir.

SHRI CHENGALRAYA NAIDU
(Chittoor):; Sir, I am glad to partici-
pate in the debate on the Demands for
Grants of the Ministry of Irrigation
and Power. Coming from a farmer’s
tamily and myself a cultivator, I
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know the importiance of irrigation and
electricity. In our country we should
not think of the urban area and their
economy and their civilisation and
think that is India. We have to think
of the rural India and in rural India
B0 per cent of our population live.
We have to think first of improving
their economy and also producing more
food, for, for any country food is more
important than any other thing. Some
one said, ‘If you have got food, then
you can think of the leadership and
Government, that is, leadership and
the Army’. First, unless we have got
enough food, we are not safe in the
country. There will be rebellions in
the country. There will be strikes and
commotion in the country.

12,55 hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER: Just a minute. I
would like to make a few announce-
ments. Will the hon, Member kindly
resume his seat?

The debate will conclude and the
Minister will reply at 5 PM. At 530
P.M. we will take up the Demands for
Grants of the Food and Agriculture
Ministry. The half-an-hour discussion
fixed for this evening has also been
postponed.

12551 hrs.

DEMANDS FOR GRANTS, 1868-69—
contd.

MINISTRY OF IRRIGATION AND POWER—
contd.

SHRI CHENGALRAYA NAIDU:
For agriculture we need water first
#nd then comes seeds and fertilizers.
For the plant unless water is there it
will not grow and then after it grows
only fertiliser is needed. We have to
think of water first only for food pro-
duction. The very existence of the
plant has to depend on water. Perhaps
the people coming from West Bengal
and Assam might not have known the
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importance of the water problem. They
are getting heavy rainfall in West
Bengal and Assam. I myself come
from a famine-affected area, a chroni-
cally famine affected area and has
scanty rainfall and 1 know the im-
portance of water, We have rainfall
for four months and we don't have
rainfall for the rest of the eight
manths. When we have rainfal] for
four months, in scarcity areas we have
to construct dams to store water and
use this water throughout the vear so
that we can produce foodgrains
throughout the year and not only one
crop can be raised, but we can raise
three crops. If we can thus plan to
produce food throughout the year, we
cahnot be self-sufficient but also we
can export rather than import {food-
grains. Our lands are rich and fertile
and wc can produce more foodgrains.

In the Report of the Ministry of
Irrigation and power, they have stated
that we are able to irrigate only
twenty-five percent of the land and the
rest of the land has to grow on rain-
fall. For the last twenty years in this
country we are having plans and we
are taking up several steps. Govern-
ment have taken up severa] steps in
this direction and so much of pains,
but still it is a wonder to think that
we are only able to irrigate {wenty-
five percent of the cultivated land.

For cultivation and storing water we
should not think of only small projects
or big projects. Big projects as well
as smal] projects, minor as well as
major projects, both are important for
the development of the country and
we should have more of these major
or minor irrigation projects. We should
not have any feeling against the major
irrigation projects and we should con-
struct more major irrigation projects
also in the country.

Now certain works are being slowed
down on these projects. For the slow-
ing down of the works on these pro-
jects I do not know who is respon-
sible—whether the Central Govern-
ment or the Planming Commissian. I
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think there is defective planning in
regard to Irrigation and Power. If we
have rightly planned the development
of Irrigation and Power we would not
have shortage of foodgrains in this
country and we would not be in the
pitiable position of going to other
countries with a begging bowl.

In our country the Gangetic plain is
the richest area and we have got
valuable rivers going in that area and
there is good population in that area.
When we have got such a rich area I
do not understand why the Govern-
ment have not taken steps to harness
the water for irrigating more lands.
Now and then famine occurred in the
Gangetic plain. I can understand if
famine occurred in a place like Raya-
laseema from which I come where
there is scanty rainfall. But [ can-
not understand why there is famine
in the Gangetic plain. So, there is
something wrong with the plans
formulated by the Planning Com-
mission and the Central Govern=-
ment have not taken interest in stop-
ping famine and constructing major
irrigation projects in such rich areas.

In Rajasthan the late Maharaja of
Bikaner has constructed a canal and
the entire desert has been converted
into a rich fertile land. Our present
Maharaja is a colleague of ours.

DR. KARNI SINGH (Bikaner): My
grandfather had constructed it, and
without Central aid.

MR. SPEAKER: He hag already said,
late Maharaja of Bikaner.

SHRI CHENGALRAYA NAIDU: He
has converted the old desert ihto a
rich fertile land and it has become a
vegetable garden and it has helped
that area.

MR, SPEAKER: With this happy
remark we shall adjourn for lunch and
meet again at 2 P.M.

13.00 hrs.

The Lok Sabha adjourned for Lunch

till Fourteen of the Clock.

2 —
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The Lok Sabha then reassembied
after Lunch at Five Minutes Past
Fourteen of the Clock.

(Mgr. DepuTY-SPEAKER in the Chair).

DEMANDS FOR GRANTS, 1068-80—
Contd.

MINISTRY OF IRRIGATION AND POWER—

Contd.

MR. DEPUTY-SPEAKER: Shri
Chengalraya Naidu may now resume
his speech.

SHRI CHENGALRAYA NAIDU: I
was speaking about the new Rajas-
than canal which was started in
1854, and which we have not yet been
able to complete. We have to draw
water from the Indus river for this
new canal,

In 1962, Pakistan had started work
on the Mangla dam. We also
started work on the Pong Dam, that
is, the Beas project in 1962, along
with Pakistan, But Pakistan was
able to complete the Mangla Dam in
four years and they had inaugurated
it also, and our Minister of Irriga-
tion and Power had also been invit-
ed by them for the function. Baut,
unfortunately, we were not able to
complete the Beas project. And we
are paying large sums of money to
Pakistan for the Indus waters. I do
not know how the waters are going
to be utilised, if the project is not
going to be completed early. I have
been told that according to the pre-
sent schedule, we may complete it
bv 1972 and there wil] be some-
body to inaugurste it after the gene-
ra] elections. But some of us may
not be here at that time. The minis-
ter must tell us who is responsible
for this slow progress. Is it the
Ministry of Irrigation and Power or
the super master for the ministers,
i.e., the Planning Commission that is
responsible for it? If the delay is
due to lack of funds. the Planning
Commission has to be blamed. If it
is not able to provide funds it has to
be scrapped and with the money sav-
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ed on the salaries and other expendi-
ture on the Planning Commission, we
can complete the Pong dam and
utilise the Indus waters. When we
are going to spend so much money
for this water, I cannot understand
why we are not able to draw this
water even now,

The Planning Commission must
give priority to projects which will
give quick results. They are sanc-
tioning a number of projects in all
States, but they are not taking into
consideration projects which by
spending & limited amount wi]] give
more results and irrigate more areas.
Such projects which give quick re-
sults must be given first priority.
We should not depend upon foreign
expert advice. Everybody says we
should take American advice for
construction of these projects. Ac-
tually, in America their agricultural
income is only 5 per cent of their
national income. But in India it is
50 per cent. So, if we take such
advice from such foreign countries
we will not be able to cope up with
the development of irrigation. We
know that our Minister, Dr. Rao, is
an authority on irrigation in the
whole world,. When we are having
such a great man as the head of this
ministry, why should we take advice
from foreigners, wasting a lot of
foreign exchange also? The first
thing we have to do is to make agri-
culture foolproof against failure of
rainfall, famine, etc. We should
have a well-drawn plan and first
priority should be given to self-suffi-
ciency in food.

We are spending crores of rupees
on import of foodgrains and for ex-
pansion of berth facilities in our
ports to receive more ships in future
bringing food from foreign countries.
We are not spending so much money
for our irrigation. This shows what
type of planning we are having and
what type of people are heading our
Planning Commission. It is high
time we dispense with the Planning
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Commission., Instead. we can form
a parliamentary committee to scruti-
nise the projects, allot funds, and to
implement these projects. I request
the Government to constitute such a
committee for this purpose.

Some people say that some States
have advanced in irrigation and some
others have not. What we have to
see is whether a patricular project
will irrigate more acreage and grow
more foodgrains. When some pro-
jects in some States are completed,
we find that those waters cannot be
utilised for growing more foodgrains.
But in Andhra, for instance, we have
got very good scope for irrigation.
When projects are completed there,
those waters can be utilised imme-
diately and quick results can b2
achieved. In Godavari, Government
have sanctioned a project called
Kochampad project. This has been
started ten years back, but they are
allotting small amounts for the exe-
cution, The Planning Commission
has allotted funds which are suffi-
cient only to meet the salaries of the
officers. Ther is no money left for
the execution of the project. This
has been going on for the last 10
years. This is a simple project
where by putting an anaicu! you can
divert the water and lakhs of acres,
can be irrigated. Even this they are
not able to do for the last ten years.

In Nellore district, there is a river
called Pennar. When rain comes,
plenty of water is there. When
there is no rain, there is no water.
All this water flows into the sea. If
a smal] reservour is constructed,
water can be stored there and used
for irrigation. The upland taluks of
Nellore District are affected by famine,
This area can be relieved {from famine
condition by construction a reservoir
there. This is a very important
scheme.

Coming to Nagarjunasagar, I will
point out what sort of cti.ﬂerentiat@on
the Centra] Government is making
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towards Andhra. The Centra] Gov-
ernment has started Bakra Nangel and
Damodar Valley Project. For all
these projects, central assistance has
been given and they are collecting
interest only after the completion of
the project and when there is income
from those waters. But in Andhra,
the Nagarjunasagar project was start-
ed 10 years back and they have giv-
en so far Rs. 130 crores as loan for
this. But they want the interest to
be paid year after year though we
have not completed the project.
Even at the stage of execution, we
have to pay interest. Is this fair on
the part of the Central Government
to have such differential treatment?
If they had given some more money,
we could have completed this project
and grown more foodgrains.

In Rayalaseema, we do not ha-e
big projects. In the Tungabhadra high
level canal, we are getting some water,
But the work has been slowed down,
in spite of the fact that Rayalaseema
is a chronically famine-affected area.
At present, the Andhra Governinent
have retrenched 3,000 engineers who
are in charge of these projects.
This is because the Planning Com-
mission is deliberately and vindicti-
vely cutting down our allotment for
Andhra and as far as the Central
Government are concerned, though
we have got in Andhra as Minister
in Charge, he is afraid to allot any
funds; his hands are tide down by
the Finance Minister.

MR. DEPUTY-SPEAKER: He must
conclude now,

SHRI CHANGALRAYA NAIDU: I
am_ taking time from the Congress
time for Andhra.

MR. DBEPUTY-SPEAKER: The
Minister will have to deal with the
problem on an all-India basis.

SHRI CHENGALRAYA NAIDU:
Only now I am coming to my State.
1 will finish soon.
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There are very few projects in
Rayalaseema. For the Tungabhadra
High Level Canal they must allot
funds so that it may be completed
early. There are some small pro-
jects for which the foundation ston-
es have been laid 10 or 15 years ago,
but are not completed. As an ins-
tance, there is the Turugupetta pro-
ject in Rajampet across the Cheyyur
river. The foundaion stone was laid
in 1961. Rs. 5 lakhs have been spent
on construction of roads and buildings
but no amount was sanctioned for
the execution of the project. Now peo-
ple are wondering why money should
have been wasted on laying the
foundation stone, why not the Central
Government sanction funds for re-
moving the foundation stone! This
is the feeling among people in those
areas. We have spent a lot of money
on laying the foundation stone; now
we have to spend a lot of money on
removing the foundation stone.
Things have come to such a paas.

Regarding power in Rayalaseema,
no projects are there. I come from:
Chittoor district. There are npg pHo-
jects there. We have got rocky soil.
So that area is always affilicted by
famines. Op this to dig very deep
and then only one can find water.
Bullocks ecannot draw out this water.
Diesel oil has became costly; so use
of oi] engines is out of the question.
So if we can have cheap electricity
there, we can pump out this water,
and have more irrigation and avert
famines.

I would request the hon. Minister
to sanction funds for such badly aff-
ected areas so that irrigation can be
done through electric power. 1 would
also request the Central Govern-
ment to sanction funds for laying out
transmission jines. With the small
funds they have, the State Govern-
ment can put only small lines. So
the Centre must come forward with
funds for putting the transmission
lines.

MR. DEPUTY-SPEAKER: Dr.
Surya Prakash Puri.
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wt shag qlam  (TdrE) ¢
Nfdws e ¥ wER @
FFL § WOHT T179 & fo g6 amg
Tr =fgy

oft dhere @ dnw (wE)
7g faega T AT § 99 TwET
THAL HAT ATEA

MR, DEPUTY-SPEAKER: He will
get ‘his time. We are not discussing
politica) irrigation or politica] power.
Irrigation and power are non-party
subjects. All the same, they wili
get their time.

st sftag Maw ;. =TT WD F
HETES FAT WA FTH FH F TGS AT
femr g ? st fr 2 @@
facge T W1 & ATTERA[ ATTHIS
FHE@AFATAT AL
MR, DEPUTY-SPEAKER:
done that.

sft sfrag Muw ;. W FH FEAA
Tt & qaraw ¥ qgen AasAw A

I have

Ineqw ag 33 : faam

oMo ga& gFm FO (FamET)
IYTEAN EET 196768 F {aAE T
faoreft HaTem F1 A g g g H 3 )
t fq & =it g =% = TRl A
afy wre & &Y 39 ¥ AOF! qF AGAH
& fF oo Ta W @G W T4 /T
Hus fadtew & S damg 7 97 F
TR # faviast #r oF iz i gd
&, 9T T F47 AT AT T A T4
# frm wwr favr T @ €, 77 v AEw
Fafiwfr e 1 €7 ey Y et
¥ a7 0 owI 74 2 Afew WA
T ¥t = g e & fadar o ¥
o g B gEETH 71 W@ AR T
ot g% waE & oTEn free o
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AT # AT WEET W R qweqr ava
I & T T D AT qg FHEAE
fawaar & fe &€ $0 T & 9
foad ¥ weft fear$ qurfs o D
F wiatags & graem # o4 wRAY
Tt T ot 9w 7@ Feqr e agr
Tt drive W wFe feadr wET A
ﬁﬁrrémﬂi'ffsi: TTo T 7 T
fad m w92 e W fear v agt
AT IF A F1 G FfEq oo feafa
FEl Iood g€ 5 T safd azr e
fas ag 37 ¥ g a7 e weraee feaan
a1 fammar 2 faam dvaee faemr &
o feadt g€ fammr 2 1 A1 ggf %
#3 g4 A arF AT # A TR
T@ gt £

" 597 qrdAT 2 R T =0 faoias
§ F of 99 AWem ¥ AFIF AW
2@ F Fiforw £% w7 AW 37 famrd
qZqr fF s 3m # ma syrer 9€ ™
wa #r g w7 faar A1 7 ag g
AT 7rvaq 71 a2 fF fegera &
wafF gHIT qI9 T FT GAAT FLOSA
16,77,500 F7faw iz 2 o1 fr wodiar
F FUAT g FalF gAdFwr & 99 T
A sarET e 2 A mwdwr 7 faw
fegem @t afer dav & aga @@
ferstamzwr & 1 Far & wqF
HTEW § Mo WG X A7 TIH IO wHAT
g f& 7ar #rowr & s gy amw ot
wrear fearf gwar &, swwr ew Aqfam
AT AF FT MR E ?

HETeHT TET T 1946 § FET o7
fr Fz7 Y e T8 fr qd@F g
#1 fym€ a7 glaur zfag @n & W
waon € A ey | 7@ wmaTe @
o ax gfa fade w1, o famr
o w7 FaT R “hera’ wex 1 wanT
Tei o femm o § 1 e fadh W
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a #1 7Y & e gard arm ¥ Fawrd
¥ quq gl afw I @ @-a &1
W & fF 37 amdf # frm gw R
e dn o g ¥ A7 ) 7 TeEw
WYv 79 fag el # 3eE) A
¥ AT AT TH T 97 A0 AT ATiEY
5 399 3onza & femd( afy gefied
gma feaar afus o Trond o wgmEr
far awdy & 7

39 HAFE A T F909W g
TAH FITTAT WAAIATT T wATA
TF TF FEAEIGT | IH AGATEAGN 7
for = weayr AT #1 A o3 qar-
7 F1 o fAmar & & grom Fe

f& afi mErT FwmaEl @ oA 3w
FIH THEAT | AR ¥ 0F A A7

o1 & O i = w1 oA w
q9g 9T FERL T QAT FAT | T
gAY F g7 A & O wuw 0 owmEw
¥ 57 iy arfer 2w aww wfawr-
T EE AT R AR A A Ry § fr
ZWTY THe Fre Hle ATEA 7 ATET 73
frar & zw 7 w7 et 79 5

MU AT AT AFAF AL FT
T FTAT DT AT qET T W
FIT @ET ¢ A TR T FIAT
TET FAT | AT gATT AT FAATE
F1 fawm a gaFi 71 forfga wvar—a%
EL TAHA TT ATGTA F777 a1 afa+wi
BT WL ITHE WA AF qFET
wAWT & A & Y ofawd e
FI A @1 7S I & A 3 A
N ¥ W a% u=8 w=8 fased
¥feT ¥ qfesd agy &9 v A% &
T qreft § | T G wgEw ¥ oy
T AT #Y o d s w0 & w9 37 i
o} #Y 7 ® I qEwEE § afy
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T TIAT & WRC A & AN
gavq fwar g ) .

IAwT g1 qAE 7z 97 Mg
qF Fqr drT FY  Feqred WiET 9T
wfas wiwem fed 919 | Oy adr
TrNE g wHaT @ watw faard, @
aqr Ffy HI@GI® 0% AHeET |/l
FATE o | @7 wHeag qfafa & famn
faar # gweaml #7 ¥fg A"
aHe 7g1 arar g afed FA w4l Ay 3@
fada ¥ gFc @z gy Jmar g 1 gAY
ST 7 @I qGT FT T THEATHT &I
ZATE 2o T FWT W[ A& qoey qrd &
AT A dET aET £ quE T E |
Tafay 76 wEF F gz A 2 fE aw
aga & w=wr gnr fx  gfe, & qar
fa=rE oY gt FIEAT FY OF AWeAT
afafa aar & smar o 97 3 fF oA
F FFEgT &7 A7 aFT 0F AT § |
ATH A & FrAAT TE ATRT e
zifrw FTaTFEae F1 A fF Faa qrwAT
AT &I

wg At # fawAr agam A1 &w
# foeft %7 w9Em F1 AET AT ZW
graa & &t gar faand quar ¢ fF
&1 wifrs sqaeqr ® gEA ¥ Ao
721 & wravas g fe oA & A F ey
faasft ogad | w=dT 37 o Ff
9 TE I A WET I W@ G A TG
o g ¥ w1 A0 5 fead o
AT A gEa fasdiagan & & 1 w@rav
5 FATT AT I09 AfdF d&a1 & 4g /v
774 ¥ S A hE ¥ wiq qERY |
6. @12 wat ¥ wdt faoey Ad aé
st § wifs arfres grer ¥
3 7z Wray wx & fo geR wTw g
T A | W A avd oY g IW A
@A afgy wafs v fedy s w
T & giewer & §F 1 qgi 97
ar 2w & aTveny

*
Ll w1 "1 I FAT
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FIA K AT E | TEH I AT
/A FT YT Fg7 5o § fF vy o
T T4l | OF FE AT AE AT 0T &
F1 97 Q12 T ¥ FX SHFT ATV AT IW AT
grmdr 1 zafed Tv @ A A
¢ 5 o2 B2 wal # o wy faere
ITH FUAXA HY AT F:7 |
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77 fediE & mame §3 wow Gw
£ &7 dqwrs @y nEin, AT, A
szt wnfter fagfwor F serg 7
ey wafy g€ & Afew ox fdvd w0
srefens Fadr @z 7 &1 AT wgRa
& =g ‘fagm & war A me-
arz fqA7 A A g gf gAAr A
gaTe ATAE g1 AR A WA
z@r gl i fF avg @ T wAr
farait & oA =T 8, @3 W& |
v ag f& gaTe o 99 AwA g
g7 Wl qY FT ATEA TGl sATAA WA
A& IUAT AH | AT FOOOT A AT AT
Gar g§ | T AT AT AEY ATAAR
Fgi Wt FWTH A7 NE § Y FEY 7R
f& 1t #1 Al s 7% AfFa
agi W 7§ 74 fFar 1 /T AR A
anE W AG FC AT TG § | THHT FTT
#q1 ff 58 fagre ww F qywa & 1T
g1 & " o wpaa g 99 A
wgied W1 &< 9% § Ffw qqradl 74t
7z g% @ I O H 47 ¥ I
HTaTH qga FA AT .

T ATAATG @Y © 9 WU /19
faa &1

wo §U gEw OO : VT wafg-
fed A% % wifes 2w o ' Y
e WA ST R )
ToW # @1 T aG A aTE ¥ 99
w1 fed g% fademr | ¥few oo
g § ot f qafegfed ad §
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AT 379 F 9@

FER A aog T ag g7 FW A
TET T @ E

TF qd H WX FATT &g U
ST § WX g a8 fw waw ey i
TAqR WX wfawaw g I faere A
X & 99 fruifea &7 &7 Sifgw | #Y
At a7 agd sareT § WX FE gAL e
Hagaga ¥W g 1 zafe Zerd A
" Rl fF 99 #1gw fuife &
WX ag St w9 F7 swieefady @ 8
TEFE! TATE FT U Fafed vars-
19 & WTew & it faee o a1
FH F@EE |

qs WAdly qTEw
FIE FTH EY TEY g |

IH qE AT

Mo A Tmw 9 : 7g AT wAEA
aaeTn 6 & grvEr 7 e g
78 %< & f& W oo @ @t A9 A
gFar g afew & g wenuifes
FY ATEET H TEAT TG I FTH TS EA |
MR, DEPUTY-SPEAKER: Please

conclude. We are pressed for time.
I am giving you 15 minutes.

DR. SURYA PRAKASH PURIL
But the whole nation is interested in
this.

MR. DEPUTY-SPEAKER: I know;
every region has its own problems.
They are to be placed before the
House, but T am sorry I am helpless.

Mo |T weww QT FUAEAR
g, WX W9 gg e § A%
o g 5 & #% ae o wiver aAr
w7 § @ ¥ ufos ff sgm o ¥
Y ST & e X g am A1 WK
Hd wEE &1 = wefey w1 §e
¥ oy TFEy qAT €W )
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fagre % #dt wEeg 7@ w=3 aOF
oA EfFEmATER AT R AW Y
OF ZerAT T AT &1 94, 92 FUT
TIY F7 AWIT 9T 4g F1AT JATC HY Ty
AT HF a6 gH A 34.9 FF wAT
39 ¥ @ fear § frad 2. 5 fafems
o T Y foard @ 471 sgEea 4
W # sfogm 4 ¢ fF 99 T
|CATC g7 41 &7 Fgy man ar 5 oag
AITAT F+ET A & grd & A |
qar Agt fom @rewEw wwEy faet &
s - R aRag A sH A 39 &
@ GaFFrorEar # ¥ anfa
Agi g% 1 IF Fag 99 Il oF Freme
@ aw1, qg & o af ¢ e
W9 48 I WTE a1 g€ Fm @
F77 & W9 G F4 | fTod ate gad
WTO AT &1 AR STo A & A
Se® FHET & g UF €7 &1 4T |
afeT gegiv A8t T /T A9 aF
oA F Fm AT gEE
M@ dggam & g i=%
AT FY Fez F E A Ffad A
¥aggaadar Imfe g 3@ &1 O
FT %A H 799 §) &6 |

0F A a4 F g g faw 0
f& 18. 30 FUT W Y FF FrarAr
FATE @Y (6% 79 a® 17.7 FOUS
TR AEH &g 1 W Iw
¥ #rf 1 F0T wqaT A Ed fEar S
IR 39 & THT aToEl § &g o 99
Fae & 99 &1 QU fear o & &6
ggemw g fF g weT IH A AW
I g § | T AW &Y gHI S
ot fagwax yoz WY aga w8 a0& &
o § | I & gurh ara oY e ]
o ag wgh & 5 g dar 7w
W I w7 fge AT qar T i
T s ol §. ..
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oS RAAIG @YW © FEY  wEA
g v af §
fum€ aar g wxiere | Iqa

(st fodwae wamw) W A wEE A
wgam =fee |

o ®A WEW 9T : fagw &
faaré wight ag frard afumfal & oF
d5% g ot forad ot fage & met
F wow wq gera fag & & o fedvat
SATE ST FT S F gATE AT AR
e srEfTT i go FEAT AgaTE R
Fq1 ag o8 WA a2 fw fasear &m0 &
T, g R/ OHAT 1 om R s
I AT TEE ET T At P awm
FEA WIS TF AOEI F W FEw F
#1¥ w=i it o9 4 fagw & S e
# ¢ "ravw § 8 gren g ww ?

A, AlEW AT G & g€ ag
%I &fq F1 97 To TFTATAA § 7Y KT
¢ femmar a1, 97 ¥ ad 1 oF 9
g s 1 e o fF ag T wvw W
3T F0 AN Afw wvit aw 99 fawri
#goaE fFarmr & | ag o R
W g WY FWT 3, 2 AIA UFE
FHE Y fear a1 T A
aad # AW A& F I ¥ W %
BYT AT AT FAT FT gW I@ @A WY
wror feard & sgreqr gaAw @wA
) O &Y A7 & geAT Mk X fead
qtr g€ 39 71 qH g A awh
W Ty &1 4w F fou fad owoR
¥ otw A vew@ ¢ fow ox foew o
W W A wEEm w1 oaE ureEa
fear ar afsa gwiaaw O amy w
W eameaafaam ffafi g

qargT gafede # W9 §wd
A %7 fr amar § W dar fv we
A T A A X XA wd TR
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IH A FT RIAT FA F AT 4 Y
qr f& agF WA 600 TqAATT T
i | @ g waw § afew @
T #1 IT aF 7@ foar www Y aw
TF TN & T ¥ UG FeAT a7 A
grm f& 7av T ar ma faer o g feemn
ET AT & FT0 q5d T I T WA
st A & 9| A Fav @gwr ey 7
FARX AGT AHE qET AT &H F
AV TET FEY TAMRGE SWOE F
Fedt g favay s | Zfaor ST EeE
zAfegw NI9% g1 FiH, 9HT A
FTEYY gAfa® o, qEHEY O Faw
T OTE AEAT FIT FL I FH AT A
T ¥ AW AR QU wA F7 AT § Aely
T ¥ w7 §

ZATE UET WF A% I 24,000
v fawer & fau o & foas
fArg@wRIqE N amarg | &
IR AL FT O IR O AT
FCAT AEAT § AT I FEAT ATEAT
& T F70@ FTHIC F S FY FIA
T foo dar A& v & ofr 37 a2/

Tz feateq 5t 797 F77 F fom darz
T g
MR. DEPUTY-SPEAKER: Hon.

Members may now move the cut
motions to Demands for Grants relat-
ing to the Ministry of Irrigation and
Power, subject to their being other-
wise admissible.

SHRI P. K. DEO: I beg to move:

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

[Urgent need for providing extra
Central assistance of Rs. 10 crores
to Orlssa State to complete the
existing. irrigation and power pro-
ject and to take up some mew pro-
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j(f‘:.;:s in the Fourth Five Year Plan
g

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs. 100.".

[Urgent need for taking up of the
Upper Indravati Project to irrigate
the chronically drought affected
areas of Kalahandi district. (8)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

| Desirability of having an all India
electricity grid om an integrated
basis, (9)].

“That the Demand under the
Heaq Ministry of Irrigation and
Power be reduced by Rs, 100.".

|[Need to expedite construction of
Rajasthan Canal and to reclaim the
vast desert area for irrigation pur-
poses. (10} ].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs. 100.".

[Need to tackle drainage and water
logging problems in the Ayacut
areas of major irrigation projects.
(11 1.

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs 100.”.

[Need to take up soil comservation
work in the catchment areas of the
various projects. (12)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

[Desirability of making a study to
generate power from the tidal waves
and to construct such power houses
in the country where possible.
(13)1.

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".
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INeed to utilise the hot springs in
!he)couutry for power generation.
(14)].

“That the Demand under the
Heaq Ministry of Irrigation and
Power be reduced by Rs. 100.”.

INeed to accelerate the programme
of rural electrification in the coun-
try particularly in the State of
Orissa. (15)].

“That the Demand under ‘the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

iNeed to previde energised water
pumps along the Brahmi, the Maha-
nadi and the Tel rivers of Orissa to
irrigate the chronically drought
affected districts of Owrissa like
Kalahandi, Dhenkanal, Bolangir
and Sudargarh. (16)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

1Desirability of reduction of electri-
city tariff for agricultural purpos-
es. (1]

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.”.

[Desirability of providing subsidized
transmission lines to the agricultu-
rists’ land to pump water. (18)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.”.

[Need for providing flood protection
embankment and to repair the
breaches along the river banks in
Orissa particularly in Kalahandi,
Bolangir, Balosore, Mayurbhanj and
Cuttack districts of Orissa, (19)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

[Desirability to have a mational ap-
proach to Inter-State disputes like
the Narmada Valley Development
and distribution of water resources
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of the Krishna and the Godavari.
(20)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

[Need to expedite the completion of
the Balimela Project in. Orissa.
(21)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.”.

[Working of the National Project
Construction Corporation in the
Farrakka Berrage Project. (22)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs 100.".

[Urgent need for utilising 1.3 million
irrigation potentials under the vari-
ous irrigation projects in the coun-
try. (23)].

“That the Demand under the
Head Ministry of Irrigation and
Power be reduced by Rs 100.".

[Desirability of ertending 400 XV
lines in the eastern region to inter-
connect all the major power houses
in the area. (24)].

SHRI P. P, ESTHOSE (Muvattu-
puzha): I beg to move:

“That the demand under the
Head Ministry of Irrigation and
Power be reduced to Re. 1.".

[Development of power generation in
the private sector. (20)].

“That the demand under the
Head Ministry of Irrigation and
Power be reduced to Re. 1.".

[Lack of co-ordinated policy in the
development of power generation,
(30)].

“That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".
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['nadequate provision for irrigation
development in the draft Fourth

Plan. (31)].

“That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs. 100.”.

[Failure to settle Narbada water dis-
pute between adjoining States ami-
cably. (32)].

“That the demand under ihe
Head Ministry of Irrigation and
Power be reduced by Rs, 100.”.

[Failure to settle the water dispute
between Maharashtra, Mysore and
Andhra States amicebly. (33)].

“That .the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

[(Failure to give electricity connec-
tlons to peasants in rural areas,
391,

“That the demand under the
Head Ministry of Irrigation und
Power be reduced by Rs, 100..

[Failure to implement a national
scheme of flood control in various
parts of the country. (35)].

“That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs. 100.".

[Top heavy administration of the
Department of Irrigation. (36)].

“That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

[Failure to take steps

to prevent
silting of Bhakra Dam.

(3M1.

“That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".

[Failure to increase irrigation poten-
tial in view of the growing needs
of the population. (38)]

“That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".
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[Frequent break-down of power sup-
ply in Delhi leading to incon
ence to the people. (39)].

“That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs. 100..

[Uneven development of electricaty
supply in different States in the
country. (40)].

“That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs. 100.”,

[Failure to check corruption in the
Irrigation Department. (41)].

“That the demand under the
Head Ministry of Irrigation azd
Power be reduced by Rs, 100.".

[Failure to take suitable measures to
supply water for irrigation purposs
es to the poor peasants at conces-
sional rates. (42)].

“That the demand under ihe
Head Multi-purpose River Sche-
mes be reduced to Re. 1.”,

[Lack of policy for the utilisation of
surplus water in the country.
(43)].

“That the demand under the
Head Multi-purpose River 3che-
mes be reduced to Re. 1",

[Non-development and absence of
complete know-how in the mutter
of power generation. (44)].

“That the demand under the
Head Other Revenue Expenditure
of Ministry of Irrigation and
Power be reduced to Re. 1°,

[Non-supply of cheap electricity to
rural people. (45)].

“That the demand under the
Head Other Revnue Expenditure
of Ministry of Irrigation and
Power be reduced to Re. 1.".
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dLack of emphasis on medium irriga- Ministry of Irrigation and Power

tion projects, (46)]. . be reduced by Rs. 100.",

“That _the demand under the [Failure to grant loan and subsidy
Head Ministry of Irrigation and for the comstruction of permanent
Power be reduced by Rs, 100.". bunds for irrigation in Kuttanad,

[Failure to provide funds for a ther- Kerala. (34)].
mal plant at Cochin, Kerala State, “That the demand under tne
4N1]. Hu_aad Revenue Expenditure of

“That the demand under the Ministry of Irrigation Tld Power
Head Multi-purpose River Sche- be reduced by Rs. 100.".
mes be reduced by Rs, 100.”. [Failure to take adequate measure to

“[Failure to properly utilise water re- fg;vem sea-erosion in Kerala State,
sources in the country for multi- )1
purpose river schemes. (48)]. “That the demand under the

“That the demand under the ;}?a? Revenue. !‘:xpenditure of
Head Multi-purpose River Sche- ittty o6 gEriention Td Fawe
mes be reduced by Rs, 100.", be reduced by Rs. 100."

. , . Serious cases of bribery in giving
{Delay in construction of projects [ . N

under Multi-purpose River Sche- Fk“"c“g c@ngctﬂm to  villagers

mes. (49)]. in Karnal District and other places

in the country. (56)].
“That the demand under the ;
Mot Mo R S, T 0 et e
] by Rs, 100.”.
mes be reduced by Rs. Ministry of Irrigation and Power
‘TRole of contractors in defective be reduced by Rs. 100.".
construction of wvarious projects.

(50)] [Failure to close water gates in time

’ in Karnal District resulting in

“That the demand under the damage to crops in thousands of
Head Multi-purpose River Sche- acres of land. (57)].

mes be reduced by Rs, 100.".
. “That the demand under the
e o paid . to the workers Head Revenue Expenditure of
working in Multi-purpose  River Ministry of Irrigation and Power
Scheme. (51)]. be reduced by Rs. 100.".

“That the demand under :he [Use of canal water by certain village

Head Multi-purpose River llSche- officials for their own land without
mes be reduced by Rs, 100.". making any payment to the Gov-
*[Over-reliance on foreign collnbm_-u- ernment. (58)].
Hon ?ﬂ the maiter f’f implementing “That the demand under the
Mylfi-purpose Bloer  Schemas Head Capital Outlay on Multi-
G Purpose River Scheme be reduc-
”
“That the demand under the ed by Rs. 100.%.

Head Multi-purpose Rmvf;ﬂ .?'Che- [Failure to provide funds for mafor
mes be reduced by Rs. tfl irrigation  schemes in Kerala.

YFailure to complete Rajasthan canal (59)1.
leading to serious food scarcity in “That the demand under the
Rejesthan.  (53)]. Head Capital Outlay on Multi-
“That the demand under fle Purpose River Scheme be reduc-

_Head Revenue Expenditure cf ed by Rs. 100.".
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[Failure to provide funds to Kerala
Government to complete medium
irrigation  projects in Kerala.
(60)].

“That the demand under the
Head Capital Outlay on Multi-
Purpose River Scheme be reduc-
ed by Rs. 100.".

[Failure to provide adequate funds
for the completion of Nagarjunasa-
gar Project. (61)].

“That the demand under the
Head Capital Outlay on Multi-
Purpose River Scheme be reduc-
ed by Rs. 100.".

[Failure to provide sufficient funds to
implement the construction work
of Farakka Barrage in West Bengal.
(62)1].

“That the demand under $ne
Head Capital Outlay on Multi-
Purpose River Scheme be reduc-
ed by Rs. 100.".

[Delay in the construction of Pong
Dam. (63)].

“That the demand under the
Head Capital Outlay on Multi-
Purpose River Scheme be reduc-
ed by Rs. 100.".

[High cost of construction of dams
due to bureaucratic delay in pro-
cessing the papers. (64)].

“That the demand under ine
Head Capital Outlay on Multi-
Purpose River Scheme be reduc-
ed by Rs. 100.".

[High salary paid to the foreign en-
gineers working on multi-purpose
projects, (85)].

“That the demand under the
Head Capital Outlay on Multi-
Purpose River Scheme be reduc-
ed by Rs. 100.".

[Insecurity of jobs for the workers
employed in the Multi-purpose
River Schemes. (66)].

“That the demand under the
Head other capital outlay on
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the Ministry of Irrigation and
Power be reduced by Rs. 100.".

[Break-down of Delhi thermal plant
within one week of its commission--
ing. (67)1.

“That the demand under the
Head Other Capital Outlay on
the Ministry of Irrigation and
Power be reduced by Rs. 100.".

[Mismanagement in rural electrifica-
tion scheme. (68)].

“That the demand under the
Head Other Capital Outlay on
the Ministry of Irrigation and
Power be reduced by Rs. 100.".

[Waste of material and equipment
under the T.C., programme. (69)].

SHRI ERASMO DE SEQUEIRA
(Marmagoa): I beg to move:

“That the demand under the
Head Ministry of Irrigation and
Power be reduced to Re. 1."

[Non-allocation of total respomsibility
for irrigation-major, Medium and’
minor—to  one  Ministry  only.
(139) 1.

“That the demand under the
Head Ministry of Irrigation and
Power be reduced to Re. 1.”,

[Lack of increased tempo on energi-.
sation of pumping sets/tube wells.
(140)1].

“That the demand under the
Head Ministry of Irrigation and
Power be reduced to Re. 1",

[Failure to evolve a standard policy-
for inter-state sales of power.
(141)1].

“That” the demand under the
Head Ministry of Irrigation and
Power be reduced to Re. 1.

[Continued emphasis on surface water:
for irrigation inspite of the ever
present uncertainty of good future-
monsoons, (142)].

- “That the demand under the
Head Ministry of Irrigation and
Power be reduced by Rs, 100.".



3039 D.G. (Min, of

TLarpe time lag between collection
and  publication of  statistics.
(148)1].

“That the demand under the
Head Ministry of Irrigation and
Power be reduceq by Rs. 100.”.

(Frequent transfer of personnel on
C.P.W.{.‘, field teams. (144)].

“That the demand under the
Head Capital Outlay on Multi-
purpose River Schemes be reduc-
ed to Re, 1.".

[Slow_ down of tempo on Irrigation
projects under construction. (145)].

MR. DEPUTY-SPEAKER: The cut
motions are also now before the
House.

SHRI SHIVAJI RAOQ S, ‘DESH-
MUKH (Parbhani): Mr. Deputy-Spea-
ker, Sir, at the outset let me *hank
you for giving me an opportunity to
participate in the discussion on the
Demands for Grants relating to the
Ministry of Irrigation and Power, be-
cause it is very rarely that I get an
opportunity to speak in this House,

MR. DEPUTY-SPEAKER: You can
participate more frequently if wvou
are always present in the House,

SHRI SHIVAJI RAO S. DESH-
MUKH: I am usually presnt in the
House but it is my experience that
it is not so easy to catch the eye of
the Chair,

Just now you were pleased to re-
mark that what we are discussing is
the Demands for Grants of Ministry
of Irrigation and Power and not the
politics of Irrigation or the politics
of power. My only grievance is that
both irrigation and power suffer from
politics. There is power politics be-
hind the politics of power and there
is much of politics behind the De-
mands for Irrigation and Power.
Therefore, 1 only wish that our pre-
sent Minister would come out if not
with flying colours at least with dim-
ming or fading colours in putting in
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the proper perspective the Demands.
of his ministry.

We are discussing these Demands .
in a year which is ordinarily describ-
ed as a bumper year, bumper tor
those who believe that agricuitural
production has increased not becau-
se of the State or the [armer but
because of the mercy of God, neither
hecause of the mercy of the Miniter
of Irrigation anq Power nor because
of the policies which we follow sitting
here in the central Pariiament.

It is tragic that in a bumper year,
when agricultural production is sup-
posed to have increased, prices have
slumped down to a level where the
net money which goes to the far-
mer's pocket has been reduced. In
this respect the Ministry of Irriga-
tion has nothing to do. They have no
rontribution whatsoever to make in
increasing agricultural production nor
have they any responsibility whatso-
ever if agricultura]l produce decreas-
es. In drought years we find that
we are moved with the demand that
the Grants for the Ministry of Irriga-
tion and Power should be increased
by a few crores of rupees and in
bumper years we are moved that the
Demands should be slashed again.
In this year we are debating the
Demands in this gpirit. The Demands
have been slashed or cut to an un-
economic size where a meaningful
irrigation programme is not possible -
to be pursued.

In the year of recession, when
there has been increase in the unen-
ployment of the educated and even
of technical personnel like the engi-
neers, if we slash down the Demands
of the Ministry of Irrigation and
Power, it means that not only do we
wish to applaud the engineers for
their unemployment which has been
forced upon them but we wish to
make our own contribution so that
unemployment of engineers could be
increased by the Demands which we
are debating now,
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Much has been said about the per-
formance of the National Projects
Construction Corporation, but had
the Government been kind enough 1o
place a few crores of rupees more st
the disposal of this Corporation, this
' Corporation would have employed
Some more engineers and there would
have been some impact on the unzm-
ployment of engineers being reduced.
Had we placed more funds at the
- disposal of the Minister of Irrigalion
and Power, there would have been
.meaningful employment of technical
personnel. After all, technical man-
power cannot be created on demand
nor can technical manpower be slash-
ed down if there is recession in their
-demand.

We forget that basically we are
an agricultural country. Our agri-
culture is totally dependent upon
.nature and irrigation. In a country
where agriculture is totally depen-
- dent on irrigation if we go on treat-
ing irrigation in the fashiorn in which
we are treating it, I am sorry, nei-
ther irrigation nor agriculture in this
<country is going to prosper.

Our country can roughly be divid-
ed into three parfs—those States
where the irrigation potential has
been more or less comp'etely deve-
loped; those States where it is at par
with the rest of the country; and
those States where the irrigation
potential has not been developed and
irrigation is at the lowest ebb of
development. TUnfortunately, I come
from a State where irrigation is ot
its lowest ebb and where the drou-
ght-affected areas are at the maxi-
mum. Yet, for the health of this
State the present Minister of irriga-
tion and Power is helpless befause
the funds that have been placed at
his disposal have been slasheq on
the so-called principle.

What ig the principle? The princi-
ple is that during the First, Second
and Third Plans this country had
undertaken huge multi-purpose pro-
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jects, as they are called, They have
sunk hundreds of crores of rupees
on these projects and yet those pro-
Jects are far from achievement; we
are still not at the end of those pro-
jects. Therefore, this country seems
to have decided that we will not go
in for big projects.

What is the result? The result has
been that those States, which were
fortunate enough in getting big fin-
ance for these big projects, have de-
veloped irrigation to a Stage to which
it has developed, but now because of
this ban on big projects the worst
sufferers are those States where irri-
gation is at its lowest ebb and where
there has been no development of irri-
gation, To those States alone our
Irrigation Ministry owes its resonpsi-
bility. Therefore, our Minister should
be courageous enough to fight ‘t out
with the Prime Minister and the
Deputy Prime Minister who is in
charge of finance with the aid of this
House, all sections of this House, and
demand not this small, petty Demand
which has been put forward but
Demands which would be worth while
for the agriculture of this country and
for the size of this country and which
would do justice both to agricul-
ture and irrigation of which the hon.
Minister holds charge. From this
point of view, I am sorry, I am not
in a position to support the demands
for the mere size of the demands,

Speaking about the large projects,
1 am reminded of our wrong empha-
sis on minor irrlgation. I am not one
who is so-called opposed to minor
irrigation. Minor irrigation is, after
all, a sort of irrigation which comes
to the aid of small farmers and, from
this point of view, I am all for minor
irrigation. But I alsp belong to this
category when 1 say that minor irri-
gation is no irrigation at all because
irrigation would be most required in
conditions of drought. When there is
a drought, minor irrigation has noth-
ing to supply by way of irrigation.
So, only large projects have got the
advantage of catering to the catch-
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ments of aregs which; may, or Rod
not be, affected by. d:olllhff-

in the case of very. severe. d:_uughh.
only major irrigation works come to
the rescue of farmers, So, if we are
developing that sort of irrigation
which at thg time of the utmost need
does not come to the aid of Indian
farmer, we should refrain from that.
Our emphasis should be on that irri-
gation which even in the utmost needs
of droughts would be in a position to
render some help to Indian agricul-
ture. From this point of view, I
hope, the Minister will revisg its ap-
proach lo the major irrigation pro-
jects and would be in a position to
completc deficiency of the major irri-
gation works, particularly, in those
States wnere tne irrigation aevelop-
ment has so far lagged behind.

Now, thig has been state of alfairs
of the finances of irrigation. What
has been the state of affairs of the
solution of disputes about irrigation?
We, sitting in Delhi, are solely res-
ponsib'e for creating 99 per cent of
irrigation disputes in the country. We
have no coniribution, whatsoever, o
maky to their solution. Why do we
create disputz2s? The feeling has aris-
en that we create dispules possibly
because we would be refraining from
financing those irrigation projecls if
we do not seitle the disputes. If this
is the way about finances of irriga-
tion, this is not the way to do. If we
create disputes and we believe, be-
cause of disputes, the projects will not
come up and public funds will be
saved, I think, tis is not a form of
saving which the country expects and
the Parliament expects. Therefore, I
say, that this Ministry should not
only arrange for finances but also
see to it that finances are not denied
merely because there is some sort of
a disputeg about irrigation, Prom this
point of view, we have vomé tp a
stage when the States of Maharash-
tra; Mysore, Gujarat and Madhya
Pradesh are precisely the four States
where imrigation is least developed.

" AN HON. MEMBER: Andhra. =
245 (ai) LSD—9,
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SHRI SHIVAJI RAO. S DESH-
MUKH: In theae least developed i.;r;-
gation potent.tal States, we hnve no-
thing to contribute. We da not takq,
any step either for solution of dige
putes nor do we seem to be interest-
ed in seeing to it that these States
get what is their due.

My hon. friend from Andhra wish-
ed that I should remind gbout
Andhra. I have got the highes{ re-
gard for Andhra. My only complaint
about Andhra is that Andhra has been
the last Stale to develop the under-
ground irrigation potential in the
Krishna delta alone. If the Krishna.
delta alone can be fed by the under=
ground reservoir of water which is
existing there, where was the ncees-
sity of appointing a commission, call
it the Gulati Commission, to suggest
the diversion of Godavari waters to
the Krishna to meet the delta require-
mens? This shows that we are not
only interested in the proper solu-
tion of all irrigation disputes but we
are more interested in creating dis-
putes where therp are none. I wish
my friends from Andhra should k=
requesteq to tap all the underground
resources and for that purpose, the
Parliament should be compelled to
sanction whatever amount would be
required so that all the underground
resources of Andhra are tapped and
irrigiation made available to Maha-
rashtra which has been denied and
which is their due under the moral
law of the land, under the legal law
of the land and wunder the inter-
national law which has been acceptad
from country to country. If this is
denied only because somebody frorh
Andhra is in-charge of Irrigation
Ministry, it would be the worst im=
pression to be given to the country. I
have no doubt that Dr. K. L. Rao,
being the expert, would be the last
person to create such an impression-
that because he comes from Andhra,
he would be postponjpg any splution
of a dispute which may be diradvan-
tageous tg Andhra. -

But, Sir, the impression still per-
sigts that in spite of our effarts we
are not able to solve gr even in a posi-
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tion to suggest meaningful solution
for the irrigation disputey pending
between these two riparian States.
Therefore, if at all this calls for any
comment, it calls for comments of
utter ignorance, it calls for the com-
ments of utter dishonesty and insince-
rity of purpose, if we do not move
forward towards a solution of pending
irrigation disputes about Krishna and
Godavari. What about the Narmada
development? There our friends from
Gujarat are being given an impres-
sion that friends from Maharashtra
and Madhya Pradesh are opposed to
the development of Narmada wvalley
and they are opposed to the Narmada
Valley Project. Whenever any ques-
tion of project comes and whenever
that question is in the interests of the
solution of a particular dispute, it
should never be interpreted from the
narrow interests of that State alonc.
Why one State should be allowed to
submerge the irrigation potential, the
power potential of 2 neighbouring
State? It is the basic concept of inter-
national law on irrigation and it is
the international theory of sharing of
waters that no State is permitted to
harm the interests of the upper ripa-
rian States. Tomorrow suppose the
upper riparian States undertake the
irrigation project from their own
finances without caring for the tech-
nical clearance and financial lelp,
where will it lead the country to?
Therefore, I would say that the time
has come that we shoulq define the
proper role of the Central Water
& Power Commission. About this
CWPC 1 have something to say. This
body of experts was designed and it
camg into being at a timg when there
was hardly a project every year. Now,
there are a thousand projects every
year. Surely, the same body, with the
same body of experts, now is called
upon to expand thousand times, It is
not possible, it cannot be possible. It
cannot be dreamt of. Therefore, we
have to design some method to mini-
mise the load on the CWPC. About
the technical capability, we can sa-
fely rely upon those States which

APRIL 8, 1968

Irr. and Power) 3046
have developed the techmical know-
how, if on their own to execute p-n-
jects upto a particular financia] limit-
and that limit can be reasonably fixed
at Rs. 25 crores. I think this limit is
reasonable and fair taking into ac-
count the enhanced cost of materials
and cost of living and this would be
a proper solution to both and at tie
same time reduce the load on the
Commission so far as the technical
competence is concerned and also help
speedy execution of irrigation pro-
jects.

About power I haye only two points
ang with that I will conclude, I must
say a word about the power politics
behind our power policy. We are at
stage where Tarapur will be com-
missioned very soon. They say
it will be critical by October.
Whether it will be critical by
that time or not, let us hope that it
would be so. Even then we will be
12 years behind in regard to the deve-
lopment of nuclear power. We have
come to g stage where even after
the completion of Rana Partapsagar
and Madras unclear power stations,
we will be having pretty large areas
in the country where the only mode
of production of power is through
thermal stations which are the cost-
liest. I come from Marathwada
area where coal is to be brought, not
from a thousand miles away, but at
least from hundreds of miles away
and, therefore, it is most unecono-
mic to produce electricity ;n regions
like Marathwada and Vidarbha out
of thermal power. They have no
hydel potential of their own. But if
these regions are to get electricity,
they can get it only by way of un-
clear power station. Therefore, 1
think the time has come when this
Ministry will have to think in terms
of erecting nuclear power stations in
those aress, which have no hydel
potential and where it is not econmo-
mic to produce electricity through
thermal stations. 1 hope. I will get
a reply to these two points when the
hon Minister replies.

With these words
once again, Sir.

1 thank Yyou
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s saw gAT wfgy | 39 Fiw FAA
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o 31 @ fo—fave Ot
g afgn | A Fro—ara f A
awean Trordfas wmere o faEcer #
wYr el £ sgAeqr S AT
T 7T 2 @Y ag TedfaE W
o7 7 grFT & ardwtaw fmior & s
o7 gar =ifgn | S T
TET FT ¥z www g # ¥ At feew
# gftz T o1 79 7 AT F T AZT
T8 ITNME A% | A WEEI F A &
S F1 T 1 A w1 o #gifE
TIHETTT T ZT AT FAT AGT | R
wgwr @ fox F1 7 FZQ A0 &
g waten & o #1 fAag FEar g
oy Ay A & e st & e
Ty ogq F fAm oToeTIw & owEm A4)
A A7 TAOEA X A A AW
frar 2 fr WA M T ATFAAF
frm zw ¥ A w0 AfE gy
qrgre g Ama ¥ fag AT oqfeT
sgTaar AT §, W TTSETTH & T
WoT F7F & AT TAIEN § AWRET
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qq:rrr&:a,ﬁ%mmﬁﬁrr,qqa
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gt 4, I % 94, &% & 97 T,
favz TR %1 saaedr faerdt ®
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o wE ME T AT AW T[EC
Tt anfgg, waife amer dur A R,
Z9 AT ¥ FIC WY 64T § | HFOATE |
MR. DEPUTY-SPEAKER: Shrl
Sidheswar Prasad.

SHRI MANUBHAI PATEL
(Dabhol) : The time should be extend-
od by one hour,

MR, DEPUTY-SPEAKER: I will
consider whether some extension of
time is necessary. I will try to acco-
mmodate a5 many as possible from the
various regions. At least one hon.
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member from every region will be
accommodated,
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s fagwR saR)
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foe &, 3t # TRt T famme & ar
I TG H W |

SHRI MAYAVAN (Chidambaram):
Mr, Deputy-Speaker, Sir, the lack of
irrigation potential in Tamilnad with
regard to river irrigation is acute, The
only major river Cauvery is being
harnessed, but it cannot be said that
there is npo scope for improving the
irrigation potentiality of Tamilnad.
Unfortunately, the tendency of Tamil-
nad Government as well as the ten-
dency of the Delhj Government, {ill
the last 4th general election, was that
there is no scope at all. I would like
to point out to the hon. Minister that
this impression has caused a very great
damage to the development of irriga-
tion potential in Tamilnad. The allo-
cation by the Centre was so meagre
ithat we are not able to phase any pro-
gramme on this aspect. If proper
attention is given to medium and
“minor jrrigation programmes, I hope
by this time we would be in a position
to satisfy the entire demand of Kerala
for paddy. I am sure that we would
have even minimised the precious
foreign exchange on PL 480 and other
sources.

1532 hrs.
-[BEm1 G. 8. DHiLLON in the Chair]

Soon after the DMK assumed power
we went in a large way to harness
fully this potential.

“We have formulated mn ambitious
programae of Rs. 100 crores during
the fourth Flan to harness this irriga-
tion potential, You know this year
aione .we would like to.spend frem
Rs.-20 crores. to-Bs. 25 crores on this
_aspect. I am sure that this House will
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appreciate the limitation of the finan-
cia] resources of my State. We have
been persuading the Centre to allocate
more fund to meet the entire demand
of our State.

In this connection I would like to
draw the attention of the hon. Mini-
ster of Irrigation and Power to the
fact that in the Rs. 25 crores allocated
for the purpose of irrigation over and
above the budget allocation consider-
able such of money should be
given to my State. If the Centre
bears in mind the per acre yield in my
State and the meagre allo-ation thag
we have had in the past, I am sure
they may not be reluctant to provide
a substantial sum of money to my
State,

Here, I want to make an observation
arising from what is contained in the
SPAN, a monthly published in the
month of January Jast. It says:

“Last October and November
the farmers in Thanjavur District
harvested the Jargest paddy crop
in history—some 7.5 lakh tons.
Long known as the rice howl of
Madras State, Thanjavur (Tan-
jore) district tripled its harvest
in 1967 and for two months— at
the beginning of the second mon-
soon—the farmers and officials
worked together to get a record-
breaking crop to markets and go-
downs. Using a new Indian-pro-
duced strain, ADT-27, and double
crop, Tanjore farmers and officials
proved that yields could be
quickly and significantly increas-
ed‘ll

1 want to stress on the hon. Minister
the need for allocating more money
for thig irrigation potential. Here 1
would like to thank the hon. Minister
of Food and Agriculture, Shri Jagjivan
Ram, for his assurance that he would
make institutional finances available to
meet the entire demand of my State.

It goes to the credit of Sera, Cholas
and Pandiyag 2,000 years back and %o
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the Imperial Cholas and the Pallavas
in the Middle Ages that we have got
thousands of tanks to check the rain
water during monsoon and channelise
them for irrigation, saving the  land
from flood as well as drought. Now
our main task is to de-silt them and
harness them fully. During the last
15 yearg around 3,500 tanks in Tamil-
niad have been repaired, But do you
know the number of tanks that still
awdlt repair?  Nearly, 10,000 more
tanks are there for us to tackle. We
have taken it up in a phased pro-
granmme and I hope that with the
assistance from the Centre we may be
able to keep up the progress of work
unhampered,

Before I take up power I would like
to draw the uttention of the Irriga-
tion Minister to a very important irri-
gation potential that is locked up in
the Palar basin in Tamil Nad. My
hon. friend, Shri Chitti Babu had
referred to this during the course of
his speech last year. According to
experts there is ri-h underground
water potential in the Palar Basin
very near the surface. If a master
plan is prepared to tap that resource,
1,000 acres of rich soil could be irri-
gated in Chinglepet district of Madras
State. I would like to urge upon the
Centre to take up this work without
any delay. Now this Palar river is
dry and sandy without any use for
the State.

With regard to power I would like
to make two things clear, There is an
impression that we have been enjoy-
ing a privilege in the consumption of
power. It is a fact that in rural elec-
triflcation and power ¢onsumption we
have a commendable record. But it is
not a fact that we have it at the cost
of other States. In fact, the allocation
of the Centre on this head is not in
any way more than the allocations
given to other States. I am afraid it
is even a little less. Now the problem
before us is to supply power and to
meet the entire demand of the con-
sumers and also to keep up the pro-
gress, For this the power production

in my State has got to be stépped up.
Otherwise, the industrial as well as
agricultural production will be slac-
kened. So, I would like to urge upon
the Government to speedup the exe-
cution of the Kalpakkam Power pro-
duction plant which they have already
taken in hand. Then, last year it was
stated that the Hugeonakkal Hydro-
electric Project with an installed
capacity of 800 MW was & ten-year.
old project, Now it becomes a 11-
year old project, and there seems to
be no hope of ils materialising in the
near future. It ig a project to be
undertaken jointly by Mpysore- and
Tamilnad. I would very much like to
see that Dr. K. L. Rao pursue the
matier vigorously with the respective
governments to implement it as early
as possible. After all, the southern
grid connecting all the mainlines. of
power of the Southern States has al-
ready come jnto weak. If there is any
surplus anywhere, it would easily be
transmitted to the scarcity region.

Here 1 would like to draw the atten-
tion of the hon. Minister to a speech
made by the Industries Minister of
Madras State, wherein he says:

“] am awuare that increase in the -
thermal content of generation may
raise the cost as hydel power is by
far the cheapest. But industrial
and agricultura]l consumers would
not mind a small increase in the’
rates charge if they could get the
power at the desired time and in
the required quantum, The:
schemes proposed provide for a
total outlay of Rs. 175.56 crores.
Besides continuing schemes, whieh .
would contribute 625 MW, the .
new schemes already finalised and
ready for sanction would add ar
additiona] installed capacity of
320 MW,

“These will increase the instaiied
capacity from 1070 MW at the end
of the third plan to 1815 MW at
the end of the fourth plan. The
Neyveli Thernml -Plant will alse
have an_ingtalled cepacity of 200
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MW. As against the total installed
eapicity of 2615 MW, the effective

- capacity would still be only of
the order of 1390 M.W.".

In this connection, we have already
suggested the examination of the
-second mine at Neiveli and still it is
under the consideration of the mini-
ster. I request the hon. minister to
take up the matter immediately.

Here I wart to say something about
the national integration which is re-
ferred to {irequently by Congress
Members, Day in and day out, they
speak of national integration and not
of river integration. The Late Sir,
C. P. Ramaswamy Iyer had a proposal
for connecting Ganges and Cauvery.
The poet Thiru Bharatiyar also in a
poem suggested that Ganges should be
connected with Cauvery. But no pro-
posal has yet emanated from the Gov-
ernment in this regard.

1 request the minister to concede
all the dema uds. that 1 have enumerat-
-ed in my speech.

SHRI GAJRAJ SINGH RAO (Msah-
- endragarh): Sir, at the outset I thank
the Irrigation Ministry for accepting
the Sahibi scheme, which was going
astray for 35 years. Nobody cared for
it and that barren area is very happy.
The only thing is, the ministry should
see that it is implemented and not put
in cold storage again,

In the Haryana consultative com-
mittee meeting, not only the Haryana
Haryana MPs, but other MPs from
other gStates also accepted that
Haryana has been discriminated
against in the matter of irrigation.
‘This should be made up at the earliest
possible time.

The percentage of electricity 1n
Rewari and Mahendragarh distriets is
the lowest. These are the official
figures. It i{s a fact of history that
Bhakra and Nanga] were meant for
Haryana, because there is river irriga-
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tion and other big canals in Punjab.
On the unanimous demand of the Har-
yana people, Bhakra and Nangal were
taken up and they were meant for
Haryana. But now what is happen-
ing? Delhi takes away the whole lot
of it. Even if one-tenth of the elee-
tricity which is used for purposes of
absolute luxury in Delhi is given for
the wells in Haryana for irrigation, [
can guarantee that the production will
go up ten times. It has been seen that
wherever electricity has been given
for irrigation purposes, the yield has
been the highest. The first Raj Krishi
was from that area where there was
no production of foodgrains at all be-
fore.

The Haryana Development Com-
mittee was constituted when the peo-
ple approached Pandit Jawaharlal
Nehru. That report is unanimous that
irrigation and power is the lowest
supply in every district and that un-
less some amending measures are tak-
en it would not help. We Indiang are
proud to be Bharatis but we are go-
ing with the beggar's bow!l to other
countries. That is our status.

You would be surprised to know
that the Agra Canal which emanates
from Gurgaon District and passes
about 50 or 60 miles in Gurgaon Dis-
trict before entering UP is controlled
by the UP Government., The Har-
yana Government or the previous
Punjab Government had no control
over it. What they used to do was
that during the rainy season when the
water was surplus they would let it
loose to spoil the crop and then say
that the necessary percentage of water
had been supplied. When the water
was needed, they would say, “No”. It
has been conceded by the Consultative
Committee also that it ig very harm-
ful. 'The control over the Agra Canal,
so far as it goes in Gurgaon District,
should be with the Haryana Govern-
ment so that they may see that water
is supplied properly.

Then, the waier of the Beas project
and the Sutlej was also meant for
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Haryana. God knows when it would
be completed. About the Pong, Dam
and other things my hon, friends have
referred to them and I would submit
that these should be taken up.

Then, with self-help people in the
Gurgaon District of Haryana State
constructed bunds, saved erosion of
the land and supplied irrigation.
‘When it was under the control of the
district boards, an engineer of the
status of an executive engineer was in
charge. They were maintained with
self-help and were in very good con-
dition. Now an overseer has been put
in charge of the 89 bunds which gave
irrigation to large areas. When peo-
ple say that they are in very bad con-
dition, that they are not maintained
properly, there is no reply. It seems
as if it is no man’s land,

ArET g A 170

About the ireatment to Mahendra-
garh District, the Consultative Com-
mitiee's report of the 2nd March en-
wmnerates the points. I need not re-
peat the whole thing. The 30 mem-
bers of the Consultative Committee,
who were from all States, say with a
unanimoug voice that Mahendragarh
District and Rewari should be given
first preference for the supply of elec-
tricity and not these big towns. Even
if you say that Gurgaon is given 10
per cent of that electricity, Faridabad
takes away 7 or 8 per cent and that
is counted as given to that district.
Similar is the case of other districts.
“Therefore in the cause of self-respect
of the nation so that they should not
be beggars, the area around Delhi, the
neighbouring districts, which were

punished for having mutineed
against or having fought the first
war of freedom against the

PBritishers, should not be allowed to
suffer and that punishment ghould go
now that more than 110 years have
wpassed. There is not going to be any
river irrigation scheme in Mahendra-
garh District and Rewari; so, at least
electricity should be supplied to the
wells for irrigation. What iz happen-
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ing? It is known to everybody in the
House that if a kisan wants electricity
for a well connection, a sum of Rs.
2000 to Rs. 3000 is demanded from him
for getting a connection. What to say
of rural electrification of houses? He
wants connection for nation’s sake for
producing more foodgrains. This ‘is
what is happening.

Another example that I would give
is, Mr, Chairman, as you know per-
sonally, that 35 years back Gurgaor
Canal scheme was sanctioned. But it
never, what to say of completion,
came to start. They said that it is not
possible and let it be Gurgaon Lift
scheme under which the water will be
lifted at Sona point and will irrigate
the whole area. What happened to
that? ‘That also went away and ne
where it is in the air even.

So, I would submit that for the sake
of the nation, something should be
done here. The Haryana Consultative
Committee Report has said that these
four or five small schemes are the
life-line of Haryana irrigation and
that they should be taken up. In
paragraph 5, 7, 10, 12 and 15 of the
Haryana Consultative Committee Re-
port, when the Committee met on 2nd
March at which Mr. Chavan presided,
a unanimous voice was raised about
the schemes in every distriet of Har-
yana which are of small nature that
these should be sanctioned. But no-
thing has been done. The Britishers
did not allow this area to be irrigated
and developed because they thought
that they would be getting cheap re-
cruits for the Army, Is this treatment
going to be meted out today even? I
depend entirely on the efficiency of
the hon. Minister and, I am sure, if he
examines them for an hour with the
people of these areas, he would come
to the conclusion that they are essen-
tial for the maintenance of these areas
and for producing more foodgrains,

It has been recognised, as you know
personally, Sir, that our brave ex-
soldiers were responsible for develop-
ing Lyalpur and Montegomery which
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provided 1/5th of the total preduce in
Punjab. This is the fact. If these
people are given irrigation facilities,
there would be no shortage of food-
graing and vegetables.

With these words, I submit that
these schemes which have been offi-
cially recognised and officially approv-
ed should be given effect to. That is
all T went.

MR. CHAIRMAN:
Reddy.

SHRI M. N. REDDY (Nizamabad):
Mr, Chairman, Sir, 1 would confine
myself to the reservoir known as
Nizam Sagar project in my constitu-
ency. ...

Shri M. N.

MR. CHAIRMAN: Just a minute.
According to the list shown to me, you
are speaking a second time. I can
now allow you.

SHRI M. N, REDDY: Second time
en what?

MR. CHATRMAN: This is the second
time you are speaking on the same
subject.

SHRI M. N. REDDY: No, Sir.

MR, CHAIRMAN: I am sorry. You
have taken your time on the General
Discussion of the Budget. This is the
regular Demand of the Ministry. You
can have 4 or 5 minutes,

SHRI M. N, REDDY: As I said ear-
lier, I would confine myselt to the
reservoir kmown as the Nizamsagar
project in my constituency which was
constructed 35 years ago by the then
Nizam of Hyderabad. Neerly three
lakhs of acres are irrigated by this
project which was constructed origi-
nally at a very low cost of Rs. 4 crores
and this District of Nizamabad with
the help of irrigation provided by this
project produces mere than ‘1 lakh
tonnes of surplus rice which is ex-
pocted and it is one-fourth. the contri-
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butica of the tota] Andhra Pradesh
rice surplus.

About the present condition of: this
project, Mr, Chairman, Sir, I would
like to mention that it has been
almost completely silted up during the
last 35 years and nothing has beem
done to desilt the project or to re-
build the reservoir or to construct an-
other project. Recently, the hon.
Minister has also visited the,place and
has seen for himself the difficulties of
the farmers of that area, I would
only request him to sanction the
Singur project Medak district where
already a project has been proposed
for the purpose of taking drinking
water to Hyderabad and Secundera-
bad. If the capacity of the project is
increased a little, then that would
serve not only as a feeder project to
the Nizamsagar project but also solve
the silting problem of Nizamsag-.:.
After all for the remodelling of the
canals and reconstruction of the pro-
ject it would not require move than
Rs. 3 crores. And on account of this
project the Centre gets a revenue,of
more than Rs. 10 crores by way ol
excise duty on sugar. When the Centre
is earning Rs. 10 crores. of revenue
solely by this project, it is worthwhile
fo invest Rs. 2 to Rs. 3 crores for the
augmentation of supply of water im
this reservoir. I, therefore, particu-
larly invite the kind attention of the,
Minister and request him to provide
some amount either by way of central
assistance, grant or loan, in the what-
ever shape it may be, so that that
project can be restored to its original
capacity.

Another important point about silt-
ing is: we have got the experience of
this project which has been there far
the last 35 years. We are constructing
very big irrigation projects but we ares
not taking sufficient measures {o arrest,
silting in wvarious projects. Qply
2.5 per cent are is covered by the
measures to prevent and arrest siltipg.
So, it would be a future problem..in.
al} the pyojects, and the experience
that we have gained and the treubles,
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that we are having should open the
eyes of the Central Government, es-
pecially the Central Water & Power
Commission to see that ailting does
not become a problem as it is now in
Nizamsaghr. I would, therefore, re-
quest him to take persona] interest in
sanctioning the Singur project and to
provide some more amount for the
remodelling and for desilting and for
increasing the capacity of this project.

SHRI NITIRAJ SINGH CHAU-
DHARY (Hoshangabad): Mr. Chair-
man, Sir, normally I would have
spoken on the Narmada project, but,
since the members of Parliament both
from Gujarat and from Madhya Pra-
desh are striving their very best to
make our Governments agree over the
project, I would not say a word about
it now.

I would only put a question to the
hon. Minister so that he can reply.
Important rivers of this country origi-
nate in some States, then pass through
other States before they drain into the
sea, There are many such rivers in
this country and years have passed
without any settlement about the
sharing of their waters. My question
is: whether the hon. Minister would
help in deciding those matters accord-
ing to the international stand that was
taken by India while desling with
Pakistan or according to the decisions
of courts given under the Fasement-
law or he would take some other view
into consideration with some other
object and then give advice for a deci-
sion,

Thank you. I have nothing else to

say.
16 prs.
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qAT HEAWTAHT U FE F
fog 1 e o ag g & 5 fro qaro
48 0 ¥ WRIIT g T wHAw ¥
o= HMAT @Y &, WO 7 AY A
Al # i F fwag 9w
qT ghwr fAR @ wr o & 0 2w
A frad ww A wEwwar @ ek
ga foe feaet fasrd %1 sravasar @
TH 9T AW e Y e & ogwe
IgY Sgfawar § 7 & 21 az
AURSE CUCUELIRGE S

9 AY d% FE AT qE FE
& e o gW 2 ¥ 7 9 T@y &7
TW H AT QT 9T @IE A oAv
e www ¥R E T ow wfw
feda &7 aw guro et =@ B
wWE I TEF I EE 2 fr e A
T8 wA g€ ¥ W T4 W O3
oo e & fF w F e fogfs ¥
£9 A9T g wgar | FfeT & awwar
g fF o av faard 1 spaeq avde
&Y gt & fafraa =0 & T =
faard & wfaur Soeew 74 w1 e
¢ a7 as gz fafa am 2 f5 Gy
IS GAS TS A 5 R At
®AT GO g AT 9T AN |
g5f1 97 oY w97 fadr w==R
F1 foafg oy a9 W faeamA 2
T ag & arg W fagre § i+ a%=
q¥T gg awiar # i faard & g
gy e o aft faar @ gaey
o Jawr & &) fET oW faEe &
A qeT wET AN AT AT
¥ form &t ¥ gusT g fRar At
soraT agr W7 fadwy & v g€ &
feaa A7 Tw @6 ¥ 9F 77 fe
a four gar a8 2 2w A1 fRw
ot g TEwr 9=t oy & 1 afew
# wawar ¢ f agt ov wwrw A feafy
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w % fag ag woe fedee
T ATHIC A Tew qroer dfr qromr
® AMAR q; F T faard
oY ¥ wwE w6 97 o ¥ e
e wf fear & 1 xgr ¥ fawrd
He & AT A qgt ¥ fawrd A ¥
X% a2 ¥ wrwe fora A et ¥ et
o A FEwrEr & 6 e =
O AT TW AR § W FT &Y
o ¥ foar s Qa7 A w3 A
&1 w3 w7 fawrd qfa-
AT JOeH FH A FTOCETEr A A
2t A fagre ¥ aar g@k Aw F W
q ogarw A qFar | F ww ff w0 &
srdar w7 g fF dew deem ot
o OF TET J9T F & F qregar
g o7 ¥07 gomT & s F gEer
/AT 3T |1 O grh £ aridr
%3 | W WA QAT AT AT A gEr
wgaaag e f& agt o few waTe
qg gwar ¢ | T w1 T aw e
o ek g Qi e a2,
SrocaTgr #r AfT goard & 1w agy
ifr st S @Y A Aw § qaErT
FETE 9T FA,  qEEd @ @A,
Tt gt <o |

v fage & w f Fread
2 O A ATE AT R 1 TF AT
g1 2 WX TF  qETHAT g
£ ANAAT ST AET €T § AR
frfam qET & | AT B AW
¥ TETET, {ATKIGL WIC AT,
= am faet ¥ Fmae g qEes
gl &1 TR g war &1 ¥ fa=rg
Wt ®1 s v g fF oag =g
A AN T AT R @A AW
T F A ft o @ e W o=
Tl A AW ¥ waAl # A e
2| g % qfead ST GreET W
Fraeg ¥ 3w & fA = Jardl ¥ wew
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waY g4 wfedl & g A K IquTE
frar & afer Jewrer s & T
ot v ¥ ofrgdr FRA G e
w 7@ g omr &1 ofewst wR
AT, TEHAT FAT W TTF JraaT
oifs & s & aga & o wafa @,
T & O TR ¥ §W 9w @
& oz 3 wreor ¥ fagre ¥ & 0
oY sy EY €Y avk §, W€ aft vy
wwat £ e v wft =gt awg Wi
T@E § NG | Gt waedT F ¥
fagre # feart gfewd g @
Ted gAY fagre W It ¥
ST ¥ TrwT AT |qwAT F

TF 9% & IO F 7 FFT 79T WO
& ew oA, ArTAet AT W Wy
AT & g I ¥ 8T AT OEY
qf # fawré geft | W A WA
axg qfn #it fewrd g omefr § Y fagre
7 ¥ W ¥ PR T € afew
gt 3w # W IZ ST T WA ¥
gwar § W wTOw oW & AR
wrea-fac @ § mEx ¥ gFaAr é )
gAaT TAW Usim wgE & AfFT fEw
o TR ITAT AT AT FE

fagre ¥ oW afat ot § fom i
waTaTe qfY AT & AT aer Wy
® araz W 37 oY w1 agn
grar &1 Kawwar § fe W@ W
e afiqr dzg s fady ndr O
Y are we faart oY syaedr {1 wwA
off o Tt &7 o AT §Y ST °T |
¥fer wTa wEwy ot @ s g § )
¥y grdaT & e WiEw gioT € TR
T & w0 Fww ) e, ofewdy
14 T B 9wy W W T
a1q armeh drorar & fag A o wor
*t fagre FOETT 8 W1 ¥ At
¢ o ot wqE fed A ® T oY
T IEn A U AT | W H W
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[ Fo fro wgsT]
fewrd @ WX i o Qo
wr %7 | @fe for afedt ¥ s
ot freer & W oY w1 e
Al

gt % fawelt w1 9w §, S
o afet o faoreft e st e
¥ da w33 o favfear ge X
oy fagr ¥ a=h 7 & faorehy dar )
awh @ 1 o Fear faorft & farg
afy anfg 7o @ & A% W off oW
JIoAT AT FT § T W/ T aey o
¥ wod g w1 a8 e faav § fie ot
#RT AT | TUAT AT FI@T T Aife JT
e & AT ¥ o & wrEA aw faore
F oy & ari wifx §, gy faoreht 2
& S, IEHR A I A a7 wE_
1 7 s wwr W
fagn § fF @ wg A T A
wfr Y W anfew &

& oF NI T WIOHT AT STRAT

| fagre ¥ o § o wwd
oY Iueren § SIfE @ gwA o
wT gFEY &1 W IEW aEN e
%mmitmmqfﬂm!ﬁsﬁaw
e T s @
% wigar g F Sew fome & w
agt W) fFT o 1 KEE o &Y
awd w1 WY §g TG AT W &
N o a7 gt | Pew AT ¥
WX Ayfra dqw & sowy faost awh
fawr gwdt & 1| ¥fF g wefrorh
ag & 5 o Fuoreft facan smga & @t
wwft forer et & QRuEE F, TR
X a7 gEr gl < afea feamat o
'aﬁﬁﬂmzﬁuﬁzi TTH
foer wwelt &, oY wogT & AW
faer |t &, foer ®Y qwrlmﬁ
3, v T e Eeh g

g&&
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qar T facar agw & wfw ag aw
9 ¥ 9T 0T & | R S
TR W W9 ogT west a ¥
AT § | WIT F 0T Ay afy o
fe S wfe &1 woeT v T @A €
¥fe 9T ITET T AEE WIS AR T
g

fage & gaga 75 A a@ F
S FEATEY WY @ o T A qEAT
A 9T WAE a1 g o), gAN er
Tt @z W & w1 & frdew
FAT ATEAT § fF gAY AL A Qo
1 e & swifas e o ofe
I IATH T A1Z q a9 F AF AT
feame Y sgawgr F7 o =7 |

T|T H WA FEEd ¥ oA
T F aR X Jr awm Ar & ¥ 3w
T AT FIAT E |

fagre 1 7 @17 =TT, B
T, TSF G, W AEHA T,
F Fedr TTfEA Far oW, w4@ifE
¥ domd ¥ fagre 1 oA, afew
T AEed FTAAE § | §T AT
# qO7 3 ¥ T I fagre w g
g At §, afer 99§ QT AW H ww
N ogAET #1 W F1 ¥ agfema
faert |

ATETT Tl GHTL T AT 97 6417
AT A AT O qUAY g &Y
TEAT NN | ATEHIC TH ATH FH
&0 gaqr dar 2 fF ew A€ g
¥ avay H 9A, 1968 A% O 2
F g ot wradt @ fafeaa fram man
¢, 3 wI—warA 8, A1 fF afey o
# F-wfi @ g, ay faed A mod
21 A% | AYETC WY §F gETAT 97 T
a7 =rfeET |

# w1q FY gegATE AT F |
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MR. CHAIRMAN: Shrl Ganga
Reddy.

SHRI MANUBHAI PATEL: AmlI
getting a chance at all? I have not
spoken on the President’s Address,
nor on the Railway Budget, nor on
the General Budget. This is the first
Ministry in respect of whose Demands
1 have given my name.

MR. CHAIRMAN: Have some

patience,

Stam g (srfeemaz) @ s
aqmafa o g HEF UF AE ToF
g TRl aFLET 49 FUF UHFT FEAN
¥ F arfaw § o @ & Faeoreen
39 FUT UFT AT 97 &Y & E
2 27 T OHFT 9 HEATE-EEAT
T JEATEA &Y TET &, qFQAT 19 FAT
THT U7 THN ¥ WEOT & q9
wTed f&r @ #FT e F oAl
TH T99 dFilET 9 FUT TFT JA
¥ gragmt F IO wogg fEr o
.

ST ZATT HeF § g7 AT 36,000
TR G R W oA
e 120 W@ W AT ¥ fagwra
AW TN F €7 WA
¥ fau frar 1 z=am s
g @ oz ® g AW TW A
TFY I ¥ A F IO $UH
F2 ght, fom & afer 7 7w a0
125 fafras =9 firar 427 77 7907

ﬁWﬁEﬁm%,
AT T AT #WT THE
WWWW
m%&rﬁm’r ma;-'
A ¥ {mﬁrafr
? wﬁmn f& gt
AF M A T T § R
ﬁragaﬁi‘ﬁm%l T oz W

5

Y

4227
ﬂ g’a
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T eA-dwT @Y 1 2w,
at gz wfgr gomr f& 9w H

“’\ﬂs%ﬂhmﬁmﬂgﬂmﬂ
nfes & fe agias ar @ JrA-di
AR G AT 9T AT E, 99w

*wwaﬁrmmﬁs@qw&
TTEET AT FIHY 9T T 3 FY ferwram
TE F7AT AMLT; T qew F v arfewr
{8, 7 TG T E; o Ew
qift F1 AET FI AT JET F Tww
waTe F< a1 gH firom & mew #
fos gz-gFwr Y 7E 51 9T, afew
AT FT ATET AT AT THT |

MR F TTE ¥ AT AT OF
&t ytFTA 9T =W gF # T F )
I W & AT ¥ AR, MAT 250 ATRAIE
A FqAE A& g AF 1 geitE gy
W FT FTHTAT G &Y m, Afe gw 1@y
F adl g T A A FIAE
Ty, 4fF 37 F AR & Favew daw
Lr o AR C S Ol G
O ar 1 7w fom 7 sz S
g & avwre 39 o aF w1 Ar I
YTHAZ T W 7, q7 7% fF, A Atz
for w1 €, 99 #F a7 FC A
9T 1 B wrteeE & fag Faadt o
1 IE€E &, a@ ®IEW & aF o7
Ioq ¥ 0T IT KT ATHIT KT 0G|

¢ ST & L § AIY SgmET
gitfer otr wed &t ave 7z & fr gw o
WTAAT A O WA &Y o A I
& ¥ - @ Wy A &
aFft &1 wTET 2fed | gem-meny
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[t e T3]
w1 @ugr Wayr 1 gAare  fafrex

qgd W @ AR § ST«
Wt oe & § s gfF osgefy o
getae & a1 gq, ww foq o=
Ol FT &I AT AHAT & | TH qAAL
¥} g9 9T qg GEATH AT orar g R
FUTY ATY qCEAr Y o @Y 2
¥ gz ot wrur ¥ wrar § W T s
g g & gm g @Y o @a
t 5 d9fF 7 we A gt & @w fag
AT WY AT W &1 g
weft g & oF AT W7 FrfaA
goffrae § )

SHRI SONAVANE (Pandharpur):
Let him gay what is the percentage
of irrigation in Andhra Pradesh.

stm e K FeAr W@ g
fr s oy YR ST @ T,
at aga & qfew el | s s
e g AR E R wrw ¥ fee
qeiz gt &, @1 & sgm fF arg &
o ag drew o Aoz g 1w E e
wat gw oA vy G2 7 ¥ 39 @l
2za f §, wafs gw w9 feen faemr
arfgn_ v & e ¥ F W w7 AT

QY om Y 97 A e @ Y

fom aw gw foar & woor & o
H IFT HY FraAT B B F, ‘s
"R “gara” & mEe ®r 8w W,
M I AR AT FT HEAT AHA T
FHFW T, WA gAY
ﬁﬂﬁ&i&ﬂﬁhﬂmﬁfm
waer wEF #, afew ag oF F 1 S
g | =TT ATew Ay HIEHY 9%, Y A7A-
arfEaa &, 9t §T-HT A A €, g
T g T gH W TGN WAy =g !
g & fafres, s agon ¥ @
Gt Agwa W WA ST 8, S
i Aidy, orfawr  deoAR €, § wR
Y £ | Ag W & faard s A A
T & I EEER AT R A wT
HEET WET §, @ I SO "
FIET ®T B FL g4 AE W9CAH
¥ dreT R |

# off S & FgAr wwewn § 6
g g2 W wfaaTare faer § &Y

tFET T @ W g, T I
feEE T 4@, a‘rm‘m‘@ﬁqﬁ
g, a9 250 TwE A AveTfaer
F@ § | W@AEER Fa AR
Fifee! WO T F IW W AT
faar war | WX A *ES & fw ;o
T Y qAE AU F FATT S @IE,
A 77 FTET e & S OF wEr
F1 Tz FOr ) fifrw & fead @i
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# o fawrn wgaT § iR 9w weE

1050 €te Qo W T 7EEH 9T, I .

IFm e [EEE TR X 99
# 800 o wHo Wo fagr | g=ifE
& 99 ¥ faes frsmaa o Tfge
f, g@ IWHAA T E FET ALY
qr, fFT WY oy & qWT A I A
T | A N 9@ gw 97 fame #
I TR FTET WY 8, W A
AT 9TEY 8, d1 WETasg EWAZ
# WE-H-EE @09 gar &, dow
Afefaa 23 & oy oy €, S
7 oy gavEEr GA O AT R
i 2 1 & g wean g i for fr
TR 7 gw F ar faeen anfyg, W
™ IW ¥ gehr @ Ay F, &
F I W AU EET & !

& 7 Wit QU wTeaT § R o dgw
Az A g0 X wEfas  ES
FT oz wgraee & faar @, wgr-
T AT HETE AT ZEA WIH FI FE
ey g, TDFTIH X I9IE
#¥ waad fear a1 | @29 TEAEe
q g O ag ey wae w1 A R
LESECR: CRCA CERLS G
#, AfFT e ¥ I el mEEd A
gq e faar ) @y oI A oA w
I FT TB AW & | A A
g Ay T AwEx g fF T R @R
JURTY @ g, dIeF mgr @
feat wwaa & fagw ¥, aF 92
A ¥ A ¥ AR A g Y
T AMI JU A I H@RAT AT
WA Ao ¥ wgry TE g g fE
"YW HEqT § FATET FAE qg IS W
g @ W T % e aw-
g T rwasa A wem O few
v 18 fak g feemnr  fe
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T W @ § Ay R S
21w W oW A W T
gy 1R W g @ e

| " AR w s @

qrEAT i ¥ o i Hoaw
AT ¥ F21 fF mA A wmEr A
afFT g AR Fe dE AT
A ag IRw W g Awwy EfE
W AN 7 AT &g A1 AT ATAT
F4 & fyasr el Y g w@
IH F9F ZHTT q<9 @ A€ 7T,
frgrer A9 SMFET 97 sarEm
gat gt #3z g wgm fE
o A% faga ¥we Sewem fog
I feAR FwEree go o ?osw
¥ feaa 07 o % feo mg?
F1 g0 37 & T3 FIET ST 907 ? /X
for WY g7 IRa 2 e s ag H
I g e & agar e T e ey
TR AHIGA WA AT | A G
WO FIT q1 AR T T T gE
AT | g A A o oW
g FEm & wW ow g A
2?7 mfem & 7 aw T Wit
M & w9 zwT Owm g HgAdr
Fvase A7 ey JUT & AR EgwaE
Fifirer FT 2§ fe 0w 7 oY a1y I
7 @ ¥ drag e gditnT ST
F A | Y PYA  FETT IOOTEA
@RI | AT fror ¥ e ¥ W g

N far § W N e afedz g
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€ WIREEH ¥ qt ¥ T oax
A [EEA FTAATE G, W UF
e A Fg1, NEAIETE 46 FOg F
sitwe & fm w1 g a uE w0,

mﬁmﬁ;ﬁm&a‘ra@% 1959
# ¢q ¥ gfqarg =edr | Afsa o=
qF g W1 WErAE F OIS FI I9G
Feprgam g 138 A H & Ao
¥ agm f& ag oot gAS A4
2 AT F AT g AE A

qeAe wiimm F fag fyadr
IFH G AF AETE FT A HIT HEH
F A ¥ @t wa aw frewr g e
IqRET ¥ FORT dqeAg & A |

¥ &g FT IW T Javag fTeman
s e dfeda & ar ¥ aga Ao
N ol & 1 der fs qfen aw
¥ wg o N s fome ame o @
o fis gorx Froma 1 faan gt fioe
foet Tog ¥ AT WEEEA wWik
wrg § Ia¥ fawe av o § 1 TEEh
& ¥ o T Q| O AT T g
FASAT ATAT AT T { WY T g XA
® g W A T &4 g
QeE F1 wTe T B @ )t o
oY ofr wrw Favarg € SR W fw wr
NeFm
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qax & ak § K agar e wor
20 8T % arg WY oy qrae g3 wifeg
Tt i AT AT Ed 1w oA ¥
gt 1T 9T & wgw fr o ow ag
qTaT A9 7 g qW a% FE o o
g o1 g%t | WA X owgr 91 e
qraT W Sifare s s % swafom
o gd | Tafeo g @E SO AW
Favarg 4 wtfen | fergeam &Y wromdy
Y TerTT AT § A fedw oy
FTAT T W A A G AT TEN gH
firor & mrwrat 3 Brew afedz €1 | 9@ &
W W O A TGN F Ay
RIS ATE AT §—T T 77 fFam,
afe i A awa ¢ s o wg AT
TE @, A IqF AL A o FW A-
AW AE W@ A ff ag e
ATEY WX T8 & FaT 10 A Ao
s 4 7% g0 Wi |7 T ;qEq 7
AT ¥ A% AT F Ak ¥ ¥ 9
= fefefeam qaramm | wamm & 55 q@dz
A TATHEIRRT ¢, ¥ H 40 0,
qsT # 25 T, AR ¥ 19 o
0T gFg ¥ 16 TWHE | gW T T
efazfetorr & oot 7Y & 1 el
wErEaT, gW 7% 3@ fF framr s an
Iy I @ & 7w T A =
A IFT HrEaEr W 8 AT wrlew
w7 A 7@ wrfeT grm g
T & wYAAT 45 FAwww ¥ oo
g, 12 AT AAR 219 F A
w1 f w7 il ¥ wrET AT AWy
Fe ardd ? ¥few g Al @
oY A oI AT GTHE R fT &
T frr AR FE R W AE R |
T AT 30 FATC T9Y JTH F1 AT
A ¥ fag o 0% wg & aww 3
WY T oo FY vk o § | ot

wwr ¥ afeg ¥ o SR e
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gT W N Ay & a ag faegw
ATHTG! § | TEANE wgd € fr wrowT
AT A § Afew g 9w FEr
Y X wgm fF e ¥ T
qga v Gu ¢ dfew ¥ w1 adoer
AL A FAAT | FOET AT WIS T T
N wdz g &= fewrman F90€ 594r
qew T a@d feac aar | ofeq® g827 9
3000 F%.F §74T @+ faaT w47 forg 7
fr gz W s A e @ & 08
fr g Srwfaew & a1 9T 1 ol e
faggu &, o & wo dro Ho FT &
TS, qE WL TR FL 3 al 15 FUT
F owwEAY @ wdd,  SEEwE
HIS ATFTAATE &1 4T AfFw ey o &
T8 9T g7 A1 fFdt & 918 9T A0 WY
IY AATC AT @ E | WY Ig 3@ fF wrer
AT A W T X FRY £,
T 93 feEi ¥ fow oredm #%
R T &T TOAF & AU AT |
g @if—eR 9 8 fr
Afe7 &1 T3 @' F9° WU FaET
F fou & | ZgUAR & AATT ATRTHT
HIEH AT ZU, IAH SEqC>E B 9 AT
gl & awg< a1 | &t @ AU
ERE IR e g ARG (G
o o wr & 1 A @i | gafee &
Fgm f& ww Giwear 71 #@feg,
ifiwa &1 #ifog, fede a1 ifem,
T ¥ g Aew  wfwefrz e, fec
wah ary w9 Afanm

ot wgrow Tay wret (v93)
ot w@vea, faaT ool & 7
# wFA B, 7 FTCUTAT A FwaT E,
A W o a9 a5 § W T ww fY
Jarrd Y ot == wely & 1 Afew
Taordt Y oy Hifer v aga T sy
¥ fuffer & @t fora® o @r@
e wew w, syragiioraT aww af,
A 3§ T gAfaTT FT A oeer
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W ¥ W §T oW ¥ 50 g
fareirae & warer &7 foreT fawelt
JeTEA g & gaw fog F w7 ow
faordlY A aomr AT Wifgw @ fie
T FETEA T 6T 62 | o w7 90
T F A @, IO g8 w
G A& A1 9w & fog & qiw worg
T Agar g fF aal faoet & a¥
AR OT IWEA FT FTH F7 & JA7
anfey |

(1) SwmeT & smm e ST
o1 T & fw v oire f-qwet &
¥ g0 HUOT TO¥ FR W AT &
TG F qU AT AT A9 F W agw
T AN | CAT TAT A N @
freft w2w & af & 1 wafow W &
feame & 3= Y ag wr & wfygg

(2) oot & sy & Kq Ww
e aver ara grow awma a1 qefine
TN ATT AT AT Fq WY gEEr
wh HTAT AT T felt oF s
q T @ §, A 9 qE T BN Ak
% fog ot faoret w70 & s Wi
o 70 oy Jar gw w1 | § Wi
% IH FTH Y F @0 ¢ AT By
qrT & woAt fastelt 1 =T % wi
ZESH ®T 9T T I ¥ faAr &
sifoas fawret #1 T g faareft &Y
g0 A% U T § 1 ag a2 dumr
W AMEfra A owar &

(3) &t v #1 fagawr &,
faoet = 78 & o awdt &, @
®E Y dav QAT €, IT = A Ff ForaT
garg | =T amaay § forw wr
feema wx § Afet agi fgwr s
* fag zrgs Y goT @1 | WR
€ FTH B FTAT g A1 TG TG ¥
Y & qe fgame-feaa @ o gw
fame & wz wwT, T WA guT @
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(=t wgraw g wret]
YT W fear, gae womT gwn &Y sux
Wror fean | av ot fareror w1 fraaer &
W FE STl rawTd
afew aemt w1 w4 w2 W gw
& "= gearg 1 F0 gH FY, I §
& w g g

(4) ¥ SomRw &1 fdaw & ag
0% ® ¥ fau awr qfewer & &% am
AT W ®iT 9T ST § HY oA
&Y qi¥w qrET € a7 "o | w497 7
qH I g1 aFaT §, WifvaF qraT g
a1 €, a¥ GHT qT EhT A &ty w7 Oy
HT AT EAT &, AT T R
w1 @ | O AT AG AT wTH AL
FI TFAT | T AT OF TRUET 0 §
o fe oo & o § aga aw 0 2
et 3w & fog ag sravva & f5F oo
F I H AT T FH AT FLA

ww # oteeT aa—ae srg faoret
& oF ¥ T g1 it g AW A A A
fawr=it &, 99 ®1 oF a1 a° AT 9T )
ST W N2W F Aot 7 e wem
W A

awfa wEEar, 5 F A F
foar=tY &Y oY wgfaga €, 9 &% AT
Fa€ | w Wi F faa= W F gEw
9 |TaT g | % oA ¢ ag a9re w
guT 8, g g W WA E
fr wrtat Y faorelt A7 972 #7 g E,
dfi g2 = ¥ w@ & el wgE fean
ST WX Wiy fgaw wE A
Fafsqw, W ¥ 30 wfawa, $Aer,
o & 50 sfeawa avor faoeT & f
e fear o & 1 agh o afwemre
# auré T wrEw g whw
FCHTC 1 WY 91X 7 wfay o Fom
FTHTT F1 WY, I WO Fgh wr
sl 1 fawrerreor aF & 9 fwar
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Te W F 7 g 8 ry qfeda d= s
AEHET ¥ AT v daw afweere
# & w= A v QR qw A fwar omar,
T I9 ¥ qgd WoST AA AT foAe Fewar
a1 | fawelt €1 0% gfve foaar s
HT §, IaAT W wH F A€ 0w
ARHT F1 10 92 @F FEH TBA £ )
9* fegeam & fam oF a1 aree W
T aga T ¢, fored gte-zw |
# 2w ¥ g aty 1 faoreht & g &%,
ZT wfa ¥ fawrelt og= a% | e wo
atal &1 & fawe &, gady fawrs o
T & g, e FT § A ora
A &9 faawl g7 Ga7 oY sgrer svar
£, ¥fer afe &g Gwid ov faoet 23 99
ST, &7 fa=TE 97 SareT gedwTer g
NI IF &7 @91 W F7 AT ATYAT |
faeT™ & arfior et # feag ox fawet
FI @Ud 3. 4 Wfqom & A3 78t F fFami
#1 25 97 § T&T 3o I¥ Fr-afqz a%
T qear € | 99 fF g 93w § s
fawret @ &, 3zt fe=nd o 37 wfaea
g9 &, Tzt & fFmmt &7 12 7 3
qgq & | arfusre ¥ g ¥ sgia fasre
nfet # aadt £, agt fa=rd 97 97. 4
sfawa faorelt ad Y ¥ o9 gt a2
7-8 fafa afz A qud &

orw qfeqar §2F SR -y &1 wave
wTaT § & & §ORT FT e OF ara W
qCH AT AT E | U a@ W
wifer deft g€ & 1 ofrm d@F Wik -
w9 A g i g ? gl Wi &
wu gz w7 qffqr §¢ @ o g,
wifE I 1 ¥ T T £ gRATE—
WAy o g e w1 e fear
e §, ¥ X9 & T ¥ arY e feea,
W 9 e g T A R w3 fa,
fre Sg-at W& & wrw qreft frrrer fiear o
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HT AFATS F F FE AT AT @
Iy Fwe i aw W o ¥ AW
ofram a% g W T F R T
W g ¥, T @ aw g T A
G qT 9T € oy wifey | 9w
T T T AR TEE AT TR
feT oy a T fagr €, W R, 9w
T A ot T T €, agr iy g
ITET T FAF fa@r Smar g, &t A
o¥ar & s afg &1 fearar frarer faan
AT § | FET qTHY T WUIT WA 9T &,
g A X T wfuw & T w7
TT, TG 9T 8 ¥9 & T, AW ATE
f& 9 ¥ #1 ZgE-aw &, Ao qEar
T qrer gt freTeH—ag ARaEE #Y
RGN R
T 2, agi A & 2, Afww gt O Y
gl AT TEQ & W AT ATET T
Iy T | Fafay & Sgan g R
TH-FT A FT AT G AT AT
AT Tfedr |

Y T A AT G ST T
e ? fagre 7 foae amgw /e 9%
30 TR W &Y @ &, "W A
IAFY & |TER A 9T | AT G 7 FATC
T @S WA F—TH 9% AL FIAT

Eucell

o, w8 qfg fadndt st A A
orq w1 gfgwT Rt w5 o, & 9w A
¥t q g A &1 FAR ot faad
w4 £, 7g Tfaww ¥ o afgwm a0
#1 % 3 & oF T FY 9F FT AT
WTEAT § |—TF qeF A 200 wOF fHe
ort Qa 8, forey faaTé ¥ v A
¥ewad  afz e 200 ¥ FT O
g ¥ fad 100 ¥ g2 v FemE &
far w@mre firar o & X e
¥ v frelt o d— =

¢ qfr—. & gw *1 fa=ard € st
t | faoe afgar o & 1 W W W
g Y E—STAHT A AT WA
gfar &1 omar @, SR 62 HAF THY
$T ATG A QT AT @, AfeT gw
WA T AT FTH 8 FAT TH T F
T Y & | GHH W qE HEA & 1 qET
I qromm & gwa o qfa@emTd
oTé of, g0 9 QU g FC X E
TS FT GET F & T & WY Q0 AT F3
I & T 7§ S qroT 4 Wl
FOQET | oF P oFT (A &
TR 7 94 GF 440 FATH UHE T AT
g 91, 397 ¥ fad 210 " UwHE
QU FT qUTE | R TG H qy !
HifF 25 9@ WY I Io@ § "R
fad 13 W@ T T S Qe &
faemm, gofadr ogel & ¥wT W
Tt F &t afaead Ff I Q@
FEA TEH AACAT R@TE |

i Fgd £ f& wowem R,
TEF AEI, ATNHA AW, weEA,
gl Ima—ery fay fad 120
FAT Y FT IO §, T T Tt
e S &1 & & qATAl w Q@ wT
& 1 FEET W A &7 AY gErer @ dar
7@ g, ag at I ATl &Y AT
F—a9 W 120 FOF AT WY AE
g e ? sgag @
qad & fF 1956 ¥ AFT 1967 AW
11 @19 & g7 & Y o=t & a< a«
fremt & fFar &—ag 1703 FOT
TaaT § o faRwi ¥ o wever s §
ag 2223 FUT WY FTE | TE 75
AT §, TR WA A, w7 AT AT
¥ oF & T s Sgar f—ww
¥ FT a9 W A F7 T9C I 5
faeT w80 9T 9 T (8 T FIT
W) wT§ | T AT & o g ETw
Y T TFAT AT ATA | WY qrorn
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[t wrgTers fiig wreat)
¥ qiw GTET F ST EH W T AT
i & worz w1 10 ey faors q e
T o 10 Py forard o7 ad @
50 WX TqAT WA faoer & fowy foer
[ormam s 50 W@ TwAT T faeé
& oy faer o | fFw AT W F
o fam W w2 1 agw fawet o
frart o @1, A Q-2 o2 DA Ay AT
o fomd ¥ wraTETET W2 g A
ax (wfres &7 & o= 72w & %
ZH A AT ANTAT F; AF A AT HTAT
LR SE U GRS SR L (A
T wWag s 5 0w v frdrmr—
A Wt I AT A & — 25 W T,
oY XTO! O /T GO W QU wTy
- fam 2 fordy et el St 25 W
AT F51, 99 @Y ¥ TEET, [0 A
st oY g S &, S srrorfers fegree
AW g, IR T ERT | @A A
ok T qrw g 2, o AGY g AFA,
FrareT wE A, AW A A Ho
FL, 10 Fredy ag o oo qore w7 F
AT 10 At 7w ¥ ww oag ¥ 20
fredy qit= fgewl § Sz & o IER
qFE BT HETT G A |

ot gwf 9dw (wwrs) AWty
wgrar faaedt &t sepE 7Y 95 agi o7
qw gk & ST 79 w1 W 4g gAe
qUE 9T F AR § | T HgeAqw
Hiw & fod Stam ¥ ¥ 9@ 990 A TR
e o2 &7 qH aga w9 ¢, T foy
SUTET §HY AT fgd av | fEw Wi
forr @ faem @ @ €@ W
S 9T T TPHIar § fae w1
=ifgdr wife qww 3w & safqy &
TTHTC AW § WAT WL T FT HHIT
sfrairaT

e fs gart 3w Y wafe &
W o § Sewr ow afmEr d—vEn
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W gEw ofen -¥fr 0 W@ 9
50 ¥11® JrT 33 § IHwT v 8,
&gy T3 ¥ N F—ox fr=rd o
a0 & faost | g D OF A e
12—y faard o faoet @
AT YT #1 derr ¥ N g v
AT EAT, A9 EHICT T4 { AT |
Y FY ZT FT §—50-52 FUL |1
T g @ 73 § I wemEr g A9
55 ZATT 5% 7 d21 @t o £, oy
=T 291 ) zafayr wfaT ¥ mae
Al ATHT TF AT E—F2F R G |
T 50 FAF G 55 g AT U FAT
& I YT Ay A AT o g fed
afe wiré quy T3y wrET & a7 faerd Wi
o & 1wy &1 e fog faamd Y
& fawefr ot & 1« gEwl w1 e A
faorelt 7Y & w19 &@Tg qEY A &
gafad ardy safy & ara fa=rd 2
faoretr ST & o

# 7Y g7 9B 1€ FT AT FEAT—
fase &7 1 AT A F wmor A ¥
o ot Fd e g 8—
290 fafrae Twe, sa% & faw 90
fafram mhy wrgw ot S awar g forey
geoffarors ¥amdergrar &)
FHT qET AT 500 SN a7 ) & §
T a7 W @ A It qOUw W
60 fafeas a% @I | 99 T@T I
2 @ g Ao ey FT g # A
gt | AfeT a8 ATAwT 3T svEd
goT fi WG wwe #Y S A Afw
T ¥ N T g G
qE TF T TEd T AT G 1 21
fafeas owg T ot faarf & s &
IH 9T RS FA, IW T AR X
TET AOST A1 AT W TERT G F
forar formm wrforer dar ared  sre
§ W w0 gy e f fgd
Afirr ore vz o s Farear wmr
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e R IqT € wiEw W9 Tw aae
# gH FT G | AKAT AT W
W Az ¢ Afew A e
¥S 7 & ford fY Tga 2 qwdr & 4w
AT qIAT e Ag & 1 g
W ) FY wrETH FEIT F TE
Wit s g T aE & T
TF I e QX W7 i & Fafe whrer
9T AT § | 99 GAT qfE gETE I 9T
& 97 LI T & A 5T 7w wF wwen
W W A FT FFA § ) gafen af
. QYAT #Y W7 wEE XA SO |

oI ZATL AW W A99 € g
wraT A0 #y & fawd g fafaas we
qrt & | # "IEAT § TR a9 A g
T ofgy afew gfae w1 e
e 127 fafags o =T &7 § A%
FfFaar TR e 1 F0@T AT 150
fafsaa Y 2 1| g A 7€ gAY
Yo AowEy & fad ot gRa wrfae
qqr [feT & a8 faw 25 AT & IAH
Far grm | & wmgan g fe dfane g9 07
dra faare ¢ fif 3w 1 fat 7€ a8
afeat § v 77 7§ a A, a-ad
I TAE A AT A1¢ T F7 wfasg
% fag fammEa &7 3 1 W9 FEw
21 fafaas oeg IFA F7 & ot &
HIT TR FHT F 9T T F, 98 %
T ®T | 9T ohE gAw § AW
ET AT HHAT & AW § HIGHT I 2AT
wifga | ¥a fawm ¥ &Y sy weAdr Afa
F AT |

9 WO OF U Qe § 0 faw
ST AW F WY F QU H /T w9 &
I FHTC ARG F I F 9 7% g9
g | afaw & degw # Feey Afgw
15 WTATHT HT T WIAT H{AT 74T g,
I gF F 7A@ Fw %7 Forast e
afeai € S oW $1 DT e qwr
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919 | wYE OF ALY TR 41 &7 qal #
¥ O g & wafed 39 T T OE
a1 3t g o £ wfwere g O a1
LRI g LECE S LRGN
I T T AT wfwwT< & o wi-
1T AT 3w w7 WY & wiife g87 9w A&
¥ o SraaT T S8y W1 AW W
e gEAw g9 F3 ¥ wag  faeeh
Y gt Aw ¥ wraEr gAEw ¥
TIATATH HATH &, S5 W76 § 764 WM
¥ 3few qaeqm § o= 13 §, arm(A
AT &7 WA &, FAWET AT AT A
2T FAT &, Teew fagre IO W A
Tt 41 fagre Fmr= &1, w0 fagre
®1 G FHET TN & AT &, TG
® | g7 Afeqy &Y 4T AT § 1 qAqQA
T 9qT AT & F IT I ATAGAT Ry
gfee & 74 @19 71 § | AfFw AET
ZATE W & qE A4) F, A w9 A
& 2, wafE o &7 g @ Afe@ &
HAAT g &1 TAT & FaAF AHAT §1 G99
@ T & 1 dar fE A ard A owEr
(swwwm)

TTHEq FY Afear T W 0¥
wgdT § fF guTdt st Awar O @y
gL .. (vowew) ... ...
aifeeifira=r & qae & gq a8 w7 FE
g 7@ fawear 2 1 o 9ty a9 Aty
1 7 g fasem & qEE ST AR
Hew F2W &Y TG, ATE THqH FT AT,
gl g wrg awacAgl 3 Afew Rar
fir qrgw fafeer & weg A =i
w{d WWT Y5 AATAT 9T :

“The hon. Member, Shri Patel,
has spoken of the possibility of
the utilisation of the nar-
mada  project in reclama-
tion work in Kutch. The position
is that the Narmada Water Re-
sources Development Committee
has recommended a master plan
for the optimum and integrated
development of the water re-
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[=t awrE wew]
-sources of the river Narmada. ot .
. giving highest priority to
"This env]sn!;en the irrigation of 3 national interests, while safe-
lakh acres in the Little Rann and guarding, at the same time,

4.5 lakh acres in the Great Rann
.of Kutch. I appreciate the con-
.structive suggestion made by the
hon, Member. Now that the
Award has settled the boundary,
‘we should get down to the work
and develop this area so that it
can also contribute tothe prospe-
rity of the country.”

afFr af 3@ ¥ from @0 o &
T q@r 5 Fv8 Fr ¥Waw FTd
*F o swr W oAdE s g &
IR A—aw fafree ¥ oo f2
w1 % fem grewm ammmr wE &
T Nl S g T T oa
& agar w7 ordfr wgm, = o
qEY AT qr FE WA FT Frm
T FHST FT AAL T G wwlgy ?
affrars & ardT qv qEr TToeqE
F Rara gt R gaT ¥ oW AT
AT 7, S F aTET qv g A
arit & T 600 F'w THeqA F qrET
ar 8 Far mEfml #1731 7%t
wr 50 fafwaw z= mars a@r far
T | TAE qg gmAT £ 3E A
HTeAor A FrAAT FA AG | TE
§ Fq gwar qAY oF I TeAT F
A # A 425 Wz Fr IJAE F
w1 wmatar g Afsw e a2
HRAYAT TZ FAT | qq7 FFT TATHT
F v fay vy sadr A fagfes
Fr foad 7 fad @ @E=T &7 ¥
afeq st w1 T femd Tis $A0-
Yraz, sz adm, &t Ao qAe 91T Fi57
Fwee wEARr ghrafeer s oae
Ao wifear fzrgd Jocia 93
qafegfady @1 qar A1 o W=
8 fremd s gafaar wzm A
| TH FHE F THE HIE THA F
A5y FT qAg 9T :

the legitimate rights and needs
of the States concerned.”

MR. CHAIRMAN:

Now please
conclude,

SHRI MANUBHAI PATEL: I re-
quested you in the beginning that I
have never spoken on any subject
during this discussion. This iz the
first time I am speaking. At least
total 15 minutes should be given.

MR, CHAIRMAN: The hon. Min-
ister has to reply at 5 p. .

SHRI MANUBHAI PATEL: That
is why I said that the Deputy Min-
ister should not intervene in the
middle, Members should be given
chance.

A AgEYd I OWTE The
TFRENH HIF oA F A F F of
wWATAT F T 13 NAeew 7 fomd
12 stdszw fad g7 wRw H A
¥ oF  Frg T F g Faawr
foarz gur o g% A mfer &
Ia%1 $6 g7 fasar fF o fawray
dar it IAH 56 TWHE WA FAIN
F1 AT, 22 TTHZ FATTSE FT AOATT
#T 22 TXEE AITT W OgHT |
gaF1 gy @1z fawen fr efoem &
faweft 1 dar Fiiv SEFT T faerat
gi dar #1 =wdr g oA mer &
aFdt & 7 gAF FIE W WY AT
T AT TATH AGF AT § A gHE
w7 FEET § gEEAT Wl 1 & A
qdY wfeg ¥ fa=t w=m fFww ¥
v Ia1 I Tew fafme feew
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T @ ¥ wgt A= A & wdw
TA TR A1 @Ed 99 T W "
gﬁrmmmaa‘rm

& for o g Afew o fa 2t
FT TAT FIOAT TETAET AT FE 5T
IR AT FT AFAT § | A 96
T ag A @ # g fFafs quem ¥
= Mg & gafa 98 Toom &
T 78 s 7 A1 ofy A & wEd
A T FY 7 AFT ) A g A=
% A R ¥ gwT 4% wA_ W
TFE oF @1 wgfaa feav g 7
FT AT FW TAFAT *AT AR & 7
Tofad Tt O a1igH 7 7T Tifea
IR B IHAWAT FA F ImAr =R
M7 & 33w fatn Frar

7w, & faor=t & A7 F qrey frvaw
7% A faaz ¥ #OA T wew w7
gnr o faee % a? ¥ fedt wfaeze
¥ we1 § wfoy ¥ wgg Al Y am
T FEm ) ¥ g N 9 gE F
JFT AU F®AT | HT TF gHEI
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d=a waAHe & fed QAT =fgd
AqTEAT s o1 fE 15 9T Ty
% ®T § IART @7 FT 25 W A
% FT 3T A0MET | XA WATAT TH
AEAT AN W ¥ FTH A Q-
Fewe fafaedt & fmr & g0itmm
fafaft Y & 3m7 wfgd ot o Ehitde
ST g1 w%ar & 1| foae gae swew
& Y aEer GHT TR 0 HT 08
TAEAT HA & HTH TG & I T
T s | Y AT ATITS anre #
FT & 9T § I W QT FAT AMlEd
g 9T a1 FT Aifgy W T QU
7 IAFT FAamT s & ag e
Eioll

fom 0% ¥ e § 2w gifae
& Tt & IET A § oo #1 WY
oz ¢ gfad & wfed A framl
#f fang & forr fawri o&F o a0
a% qoa 21 wfzy | foaw 177 & wwTT
e w1 AAfad Wi 27 96 AR
¥ uiresT By ¥ ToA¥zg FitAT-
7 91T HIgA T4 B AAAE FVA-
FT70 #1 2 afgd

AR TARA & a1 § Jo Ao
Ay gz gt & dfeT ag oo D iy
a2 o e Dy o Y oz
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[t 7 wrE 92w

Wit a7 g€ & forad ford e e aweraiwr
feofa #om wfgd ofs @ dw &1
T & fawel dm @ % 1 ag
iw @ F a9 @ 3 AfeA
WA AN HIRNE 5 dw
ZT7aTEA Y JEm § oA iy &
I fF I N 3 dw T @
AT F IR |

FTgr  wifer g@ET ®&wa
¥ ¥ 90T #1 wAgAT, 68 ¥ 9mE
fadeft | g7 wwa 9¥heT & avTgT AW
7g 200 W9 F1 FAfAVE AR T
fE 1 AT N NAT FAAT 3T
F o ¥ 73 G947 @F AT § qg T
# g AT 3 4F gfae F e A
faert arfed o

TATT 9T A FHT F WY
wenfor gt & | 987 97 g+ 3,000
= 57 ¥ AfeT s7ewm 7 @9 F ITOw
EHTH FAE | o FIIo 2 fE
FA7 100 R =g ov qAT
N Fhom & s aE @
o & 1 qfF wieww A feer @
iy 7z w& agt gid | gafam
¥ famar @ fr oy w@nfrr == Froma
AT sATRT amET A o)
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16.53 hrs.
[Mr. SPEAEER in the Chair]

MR, SPEAKER: He may conclude
now.

SHRI K. N, PANDEY (Padrauna):
Nobody has spoken from UP.

MR, SPEAKER: I see from the list
that they are going one by one; there
is no deviation. The Chair can only
have discretion. I thought my work
will be easier if I follow the list.
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it wwif q@w : orferd am o
% s wrgan § Ag 7z & R wlrer
# geifas qrat 8w A § AT
w7 ifE S ¥ K o, 7@ avar
¢ AU £ T A @R 7 awr
9T aga awAw @ | b ¥ oame
FT aga Y & W /T Agt w1 ofar
AT § ol & TmEan § fr ami ow d2-
fas ameEw R wer @7

SHRI P. P. ESTHOSE (Muvata-
puzha): Sir, I have certain cut
motions standing in my name which
will speak of the deficiencies on the
part of the Irrigation and Power
Ministry. Irrigation and Power is
the most essential ingredient for the
development of an under-development
country, Instead of paying mere lip-
service to the task of improving the
irrigation potential, if the Congress
rulers would have taken serious mea-
sures to fulfil the targets, the country
would have had no reason to depend
on PL-480 slavery.

Government spent Rs. 1519 crores
since 1951 on major and medium ir-
rigation projects, but more than
Rs. 2400 crores on the import of food-
grains from the USA, If the amount
spent on US wheat could have been
used for irrigation schemes, our de-
pendence on borrowed food would
have certainly stopped.

But such a policy cannot be expec-
ted from a government which istry-
ing to develop capitalism in this coun-
try in collaboration with imperialism.
Since the First Plan, about 500 major
and medium irrigation projects have
been undertaken by the Government
but only 250 have been completed so
far, The utter neglect to fulfi] the
programmes has cost the country so
heavily that we have had to curtail
our development programmes to pay
for the import of PL-480 commodities.
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Out of the total of 357 million acres
of land under cultivation, we are
having only 88 million acres under
irrigation, the rest being left to the
mercy of nature. If Government
would have cared to fully utilise the
irrigation potential they would not
have had to raise a hue and cry of
drought as they had been raising dur-
ing the last year. The utter callous-
ness of the Government can be seen
from the fact that 13 major projects
which began during the First Plan
have not yet been completed. In
Kerala, an ordinary bund at Than-
neermukkom on the Vembanad lake
is under construction since the Second
Plna period. There 1s however, no
sign of completing the work even by
the end of this year. If the project
had been completed in time, we could
have raised a second crop in the vast
Kuttanad area, The inordinate de-
lay in the completion of the plan
projects can be easily seen from this
glaring example,

Kerala is one of the deficit States,
and if we could complete this major
project, namely the Tannermukkom
project, then we shall be able to pro-
duce much more than we are produc-
ing now. o

More amount is spent today on ad-
vertising flood control and sea ero-
sion schemes than on the schemes
themselves. Crores of rupees worth
of food crops are lost every year in
UP, Bihar and Haryana for want of
any systematic measures to control
the floods. Sometimes, the Ministers
think that their survey of the flood
areas is sufficient to control floods.
Prompt measures would also save the
expenditure incurred on flood relief.

The sea erosion in our part of the
country is also equally serious, Kerala
State has got a coastal belt of more
than 580 k.m, The sea erosion is the
most serious problem in the State.
Every year miles after miles of land
in the coastal regions are being swal-

245(Ai) LSD—11.
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lowed by the sea, For the last
seventeen years of planning, only 40
miles to sea coast in Kerala have been
protected by sea walls. Even that
work is not done in the proper way.
Hence, even the sea walls constructed
are already damaged at various places
and hence the sea is spreading
throuh these gaps and affecting.
land with the result that our natural
wealth is being adversely affected.
We have made representations that
the entire coastal belt should be pro-
perly protected. But we find that
our repeated representation have been
obviously falling on deaf ears only.

The dismal failure of the Govern-
ment to settle the inter-State river
waters dispute is only giving rise to
parochial tendencies in the country.
The report prepared by the Ministry,
except giving the dates and places of
varioug meetings does not indicate
any progress made in the matter.

The Narmada water dispute, the
Krishna-Godavari water dispute and
the dispute regarding the sharing of
the waters of the east-and west-flow-
ing rivers between Kerala and Mad-
ras have been hanging fire for such a
long time that unless they are settled
in a short time they would have dis-
astrous consequences for the economy
of the country, If the problem is left
only to the so-called experts, it would
never be solved. What is necessary
is to have some common norms for
the sharing of waters and understand-
ing of the needs of different States.

17 hrs.

As regards power, the progress in
India’s power generation was ex-
tremely slow because Government
blatantly refused to develop indigen-
ous technology and know-how. For
most of the projects, Government de-
pended on foreign powers with the
result that a-huge amount of foreign
exchange was wasted in importing
generators, With the loans taken by
Government from international sourc-
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es, outmoded equipments were pur-
chased and they failed to give pro-
per service. Recently in Delhi, a new
generator inaugurated by our Deputy
Prime Minister went out of order
within a week of commissioning. If
the Government had adopted a policy
of self-reliance in power generation,
more equipment could have been in-
stalled with the same expenditure.

Rural electrification has proved to
be a hoax. Peasants do not get con-
nections. They have to bribe officials
heavily for the purpose. This has
created a situation where only some
top persons get benefit while majo-
rity of the peasants are deprived of
electric connections.

In Kerala the work of power gene-
ration has been callously neglected.
The people of Kerala are demanding
the construction of a thermal power
plant for industrial and agricultural
requirements. Though the Central
Government had given assurances
that they would be implementing this
scheme in this Fourth Plan, we know
that the Fourth Plan has not yet
started and it is not being under-
taken. For want of adequate power
supply, substantial development in
Kerala is seriously affected. More-
over, during the summer season be-
cause of lack of power, most of the
industries declare lock-out and lay
off workers for months together. The
only way out of the difficulty would
be to expedite the generation of ther-
mal power, But Government are not
taking any interest in the matter,
This vindictive attitude is being ad-
opted because the people of the State
voted the Congress out of power.

SHRI S. M., KRISHNA (Mandya):
When the Demands of the Ministry
of Irrigation and Power are under
congideration, it has become painfully
mecessery for me to draw the atten-
tion of the House to some of the pro-
for which the Ministry has
failed to find solutions. I might
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sound parochial when I make men-
tion of the various inter-state water
disputes that have been pending a
solution for quite sometime. Even at
the cost of it, I would like to draw
the attention of this hon. House to
the most burning question in so far
as the State of Mysore is concerned,
the Krishna-Godavari inter-state
water dispute. We have come to the
painful conclusion that as long as Dr.
K. L. Rao presides over the destinies
of the Ministry of Irrigation and
Power, Mysore cannot get justice or
fairplay.  (Interruptions). I cannot
take pleasure in singling out a parti-
cular Minister of this Government.
We have come to this conclusion after
giving him considerable time, from
1962. I would like to quote what the
Governor said when he opened the
budget session of the Mysore Legis-
lative Assembly. It is a fairly long
quotation, but it is worthwhile to
focus the attention of this House on
this problem, and the injustice that
has been perpetuated by Dr. Rao on
Mysore State. He is the architect of
this conspiracy, if I may so call it,
to deprive Mysore of its legitimate
share in the Krishna-Godavari waters.

Even though I accuse Dr. Rao of
being partial. I would not accuse you
who have been one of the fairest
Speakers that this House has known.

SHRI J, B. KRIPALAN]
This is flattery.

(Guna):

SHRI S. M. KRISHNA: The Gov-
ernor says:

“The question of sharing the
waters of the Krishna is still
pending. The State Government
had requested the Government of
India in January 1962 to refer the
dispute regarding the allocation
of Krishna{Godavari waters for
adjudication in accordance with
the provisions of the Inter-State
Waters Disputes Act of 1956, The
Governmeiit ¢f India in reply
informed the State Governinerit
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that before a tribunal was ap-
pointed the Central Government
had to be satisfled that the dis-
pute cannot the settled by nego-
tiations, F er, the Central
Govemment“rvtvhere of the view
that a settlement satisfactory to
all parties would be reached by
negotiations more expeditiously
than through a reference to arbi-
tration wunder the Inter-State
Waters Disputes Act. A few
months back the Prime Minister
held discussions on this subject
with the Chief Ministers of
Andhra, Maharashtra and Mysore,
but a settlement of the issue is
still npt in sight. Government
has, therefore, urged the Prime
Minister that the matter should
be immediately referred to a tri-
bunal for adjudication of the dis-
pute without losing any more
time on discussions. Government
is also considering such other
steps including...legal remedijes
that are necessary to safeguard
the interests of the State.”

In a federal set-up like the one we
have in our country, inter-State
water disputes are bound to exist.
They have existed in every other
federal set-up like that of USA, Aus-
tralia, Canada etc, and they have
been settled by submitting such dis-
putes to adjudication when they could
not be settled by negotiations.

Here, on this single dispute alone,
more than a dozen times Ministers
from the States of Mysore, Andhra
and Maharashtra have been summon-
ed to Delhi, and the Prime Minister
has tried, the Irrigation Minister has
tried, repeatedly but a solution could
not be arrived at. Negotiations have
failed completely. In spite of it, I
cannot understand why Dr, Rao is so
allergic to submitting this dispute to
an impartial tribunal, whose findings
will be binding not only on Mysore
but also Andhra and Maharashtra.
Q@therwise, what is the alternative?

Very recently, on 17th August, 1967
snd again on .6th Getober, 1967 .the
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Prime Minister convened a conference
o the Chief Ministers and Irrigation
Ministers, but what is it that you
achieved in that conference? The
agregment was to disagree, Neither
Andhra, nor Maharashtra nor Mysore
is willmg to accommodate each other,
Under the existing circumstances, the
only rational way, the only logical
way to solve this problem is to en-
trust this matter to an impartial tri-
bunal for arbitration. When Mr.
Chengalraya Naidu who represent
Andhra Pradesh made a speech and
when the other Member from Andhra
Pradesh also spoke, they were sup-
reme happy and satisfied with the way
the Ministry wag functioning. Andhra
Pradesh must be very happy and 1
vongratulate Andhra Pradesh for the
strides it has taken in the field of ag-
riculture. The percentage of irrigu-
ous land in Andhra is about 45, if I
am not mistaken, What is it in My-
sore or Maharashtra? You might say
12 per cent; I conside rhe percentage
to be eight, The truth may be some-
where in between. In these circum-
stances, I call upon the Central Gov-
ernment to think about this matter.
In view af the scepticism and disap-
pointment felt in Mpysore about Dr.
Rao’s leadership, it is fair that Dr.
Rao should tell the Prime Minister
that he should immediately be reliev-
ed of the portfolio of major irriga-
tion, at any rate so far as this dis-
pute—in which he is personally in-
terested is concerned ... (Interrup-
tions). I do not blame him for that.
I am touching the sensitive part of
my learned friends. Does it take ten
years to solve this problem?  What
is the instrument you are evolving
to find & solution to this problem?
Even the CWPC, the Central Water
and Power Commission, has been a
grave offender with regard to Mysore
State. After repeated requests for
clearance of the Upper Krishna Pro-
ject, after considerable length of
time, the sanction was issued and
the late Prime Minister, Lal Bahadur
Shastri laid the foundation su;al

.Iat.er on the CW.'PC direc pe
State Government to shift the glie;
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it sent another team of so-called ex-
perts to study the site and they said
the site was not suitable and they re-
commended another site, It is now
more than three years; meaningful
work has not yet started on this pro-
ject. That is why I say there is a
conspiracy hatched in the Ministry
of Irrigation and Power to deprive
Mysore of its due share. In this deal
of shifting foundation stones, only the
favoured contractor of the Mysore
Government stood to gain. No soon-
er did the Government ask him to
shift the place of the dam, than he
asked some compensation to be given
to him. The Government of Mysore
which is ever-obliging the contractor,
readily accepted the demand for
compensation and paid him a few
lakhs of rupees on a silver platter, At
whose cost? I ask.

There is another project—Sharavati
power project. Here is a gigantic
project, undertaken by the Mysore
Government with the aid and help
of an agency of the USA. 35 mem-
bers of the Mysore Legislature and
three Members of Parliament signed
a memorandum making certain seri-
ous allegations of misappropriation of
money in that project, What did the
Government do about it? Instead of
setting up an impartial enquiry com-
mittee under the Commissions of In-
quiry Act, Dr. Rao was largely res-
ponsible to clear the State Govern-
ment,, to clear the engineers who were
responsible for the Sharavati Power
project. If this is the way we are
going to settle when allegations are
made by representatives of the peo-
ple, it arbitrarily without going into
the details of the allegations, without
giving an occasion to those who have
made these allegations, without pro-
viding them a chance to put forward
the case, provide witnesses and sub-
stantiate their charges, the Central
Government, under the leadership of
Dr. K. L, Rao over this Ministry,
glves g clean chit to the State Gov=
ernment....
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MR. SPEAKER: You have taken
more time. Please conclude now,

SHRI S. M. KRISHNA: I have
taken more time, but I could not help
it.

MR. SPEAKER: I did not want
to stop you when you were making
allegations against Dr, Rao, because
both of us happen to come from the
same State!

SHRI S. M. KRISHNA: In the cir-
cumstances such as these, we would
have expected that Dr. Rao would
rise to the occasion and have allowed
an impartial enquiry to be conducted
into those allegations., Even now, it
is not too late; even now I call upmm
Dr, Rao to provide us a chance to
substantiate our allegations, whatever
we have made.

‘With these few words, I thank you
for giving me an opportunity to
speak.

W WA WmF @ (WWR)
¥ s 7 @ AT E fR e we
W fawg ox S| w1 wEaw @
4 gwwar g fe 2 Selw O ¥ S aw
HEITEY F dEq SUAeH AT 1 oY
aq ae |dr #) INfa g & andy /i
T AT AW F ATHS # HTCHITHT &Y
aFaT § 1 6 ¥ fam 2w Y sed sy
W g7 7€ & awdt &

WA T ¥ G eI wged,
agf 7g wiA et 4 | AfeT s g i
AN AN gETE @A WX
Far & fF 1965-66 WX 196667
# s g A feafr dergd 1w X
T GTHTT W qww ¥ iy W
ferar€ oY aTE STET ¥ FATET W AT
wifgd | w=fiy s aggR e o
&R Y AT et @, o o, a feer
o AW Ay T & Fordr oY wrehy e
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wd § o woh it wfed &fe
gad ff W gH wie § I & fag
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MR. SPEAKER: We had only four
hours for this but ultimately it has
become more than 5 hours, If the
Business Advisory Committee decides
something, at best I can extend by
half an hour or so. If I extend it by
one hour, two hours or three hours as
1 please, why then should there be a
Business Advisory Committee? Then,
I can take the whole liberty and in-
crease it. Then, many of the things
spoken under the Irrigation Demands,
like minor irrigation, pump irrigation,
tank irrigation and all those things
come under Food Ministry. The min-
isters are not at all concerned with
them but they have heard it because it
was said by hon. Members. Then, UP
and other States are complaining that
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they have not got a chance, I am sure,
thie Congless Patty will sée that these
Stﬂtesmachmneto gretk about

.3 imnuon efe, whm we discun
the Food Ministry’s Demands. The

hon. Minister.

SHRI K. N. PANDEY (Padrauna): I
want to put only two questions to
him,

MR. SPEAKER: All right.

SHRI K. N. PANDEY: The flood
in Burhi Gandak has already caused
severe loss to the cultivator. It is not
this year's feature alone but it is an
annual feature with the result that it
has caused danger even to the newly
built cana]l as also the railway line.
What preventive steps is he taking to
<check the flood and to save the people
from the havoc of this sort?

Is it a fact that in the State of UP
there are two rates of electricity. In
one part it is 9 paise a unit whereas in
the Eastern part it is 19 paise a unit,
‘What steps is he going to take to bring
uniformity so far as the rates are con-
cerned?

MR. SPEAKER: The hon. Minister.

SHRI B. R. KAVADE (Nasik):
About the Koyna affair, which is a
national question ., . .

MR. SPEAKER: Order, order. I

have called the Minister,

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): Mr,
‘Speaker, Sir, I thank the various hon.
Members who have taken part in this
discussion. I have greatly benefited by
the discussion. I shall try to answer
as many points as I can but due to the
restriction of time, if I am not able to
answer some of the questions, I shall
send the answers in writing later on
to the individual Members,

My task is greatly simplified because
practically all the hon, Members ex-
cept two have very emphatically stated
the importance of rural electrification
-and irrigation for this country. There-
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fore my task is really very much
Mighteried. I will, first of all, deul
with irrigation ang then with power
and, if there js time still, I would sy
something about flood control as well,

About irrigation, the most important
fact is that India is not a country like
Egypt; India is a country where in
most of the parts there is a very good
amount of rainfall but what happens
is that our rainfall ig a bit erratic. It
falls just in the very critica] months
of September and October. That is
what happened during the 1966 famine
conditions in Bihar. In the month of
September the rainfall was only three
inches as against the usual nine {nches
whereas in 1967, which we call a good
year, it was twelve inches. ‘This is all
the difference. The difference is six
inches in September and that makes
all the difference between a good year
and a bad year. Therefore in India
we must realise that irrigation is not
a question of profit, of calculations of
money and so on but it is a question
of necessity, of existence itself.

There is another aspect also. We
find that the per capita production of
cereals in this country is only half of
what it is taken as an average of the
whole world. If we take countries like
the USA and the USSR we are pro-
ducing only one-fourth per person,
Therefore it is very necessary for us
to produce at least the average of
world production. For this, irrigation
is the best tool. It has got very many
aspects. As the hon. Member, Shri Deo,
said, it gives excellent employment,
for agriculture employs as many as
140 million people in this country. No
other sector can employ so many peo-
ple. Therefore, viewed from all angles
it is an unfailing and a universal tool
in our hands and we should exploit it
to the best interests of the country.

Without giving very much of statis-
tics I would only say that our irriga-
tion at the present moment is one acre
in flve. Out of flve acres we are irri-
gating one acre. We have sanctioned
so many projects during the last three
Plans and when we complete those
projects—Yor the completion of those
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projects we require about Rs. 850
crores—we will be able to irrigate one
acre in three; that is, from one acre in
five we come to one acre in three, The
possibility in the country is that we
can irrigate one acre in two; that is,
50 per cent of the sown area can be
irrigated, not in all the States. For
instance, in the State of Maharashtra,
about which a ]ot of friends have been
talking, the percentage of irrigation
possible is only 26; the maximum that
can be irrigated of the sown area is
26 per cent. In Andhra and U.P, it is
somewhere about 70 per cent. That is
to say, the percentage of irrigation in
different Stateg varteg Irom place to
place. This is the main point. I have
got the figures.

SHRI D. C. SHARMA (Gurdaspur):
What about Punjab?

17.30 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

DR. K. L. RAO: Punjab, of course,
is very good.

What I mean to say is that there
are some States, like, Maharashtra,
Rajasthan and Mysore, where the irri.
gation is possible by doing every kind
of work, both underground and over-
ground, minor irrigation, everything,
and it will be possible to irrigate 30
per cent of the area only. What I am
trying to say is that most of the States
in the Gangetic plain, in the Indus
plain, the eastern States of Orissa,
West Bengal, Andhra and Madras, all
these States, have got a very good per-
centage of irrigation and more than 50
per cent of the area can be irrigated.
Taking the country as a whole, we
can irrigate 50 per cent of our area.
But, unfortunately, at the moment, we
are only irrigating 20 per cent. That
is the main problem.

It is very necessary for us to see that
we take as many irrigation projects as
possible so that we will be able to pro-
vide irrigation on a very good scale.

My hon. friend, Shrl Ganga Reddy,
said, very clearly, that we should
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give preference to the completion of
projects which we have undertaken,
That is a very sound policy. With an
amount of Rs. 850 crores, we will be
able to irrigate 24 million acres. By
the completion of 47 major projects
and 250 minor irrigation projects,
costing Rs. 850 crores, we will be
able to irrigate nearly 24 million
acres. That is a very good and cheap
way of doing it. Therefore, we
should give the highest priority to
them. That is the main principle
which is being applied in the Fourth
Plan. But, at the same time, we
have got to recognise that we have
got many parts of the country where
there are very good projects not yet
sanctioned. In fact, wherever I go, I
see various good projects, I feel very
sorry that we are not able to take up
these projects. For example, I had
been to Kalahandi which is the con-
stituency of my hon. friend, Shri P.
K. Deo, and I saw a very good pro-
ject, as he mentioned, namely, the
Indravati project. Some of these
projects are very good, excellent,
projects. But because there is no
water and the land is not able to give
sufficient amount of foodgrains, we
have got to import from outside
which is a very deplorable affair. We
recognise that. We have got to pro-
ceed with the present tempo to see
that progress on irrigation works is
maintained and accelerated.

As it is today, the Ministry has got
the details for another thousand
crores of rupees worth of projects,
both major and medium works, It is
not that we are not aware or It; it
is not that the Ministry is pot aware
of it. The Ministry is fully aware
of the various projects. But the only
unfortunate thing is that because of
the finances, we have got to go about
in a wvery cautious manner and see
what can be done as much as possible.

Now, the hon. Membergs have
stressed the question of the imbalance
in the facilities of irrigation that are’
there, that some States are goingvery
well and some States are not going
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ahead at all. It is very interesting if
you gee the figures. For example, for
Maharashtra, at present, the irrigation
percentage is 9 as against the ultimate
percentage of 28. So many projects
have been sanctioned and, if these
projects are completed, they will get
20 per cent. That is to say, by com-
pletion of the project under way, they
would have achieved 77 per cent of
irrigation potential. But I am sorry
in the case of Madhya Pradesh 1 am
not able to say the same thing. In
the case of Madhya Pradesh, the pre-
sent percentage of irrigation is 7. It
is possible to irrigate 37 per cent. But
the projects sanctioned are so few
that they cannot take the figure bey-
ond 14 per cent. That is a very re-
grettable feature in Madhya Pradesh.
Some hon. Members from Madhya
Pradesh made out a case that Madhya
Pradesh has got less number of sanc-
tioned projects and that there should
be more projects sanctioneq for
Madhya Pradesh. I would have said,
“Yes”, but not for a State, like, Maha-
rashtra or Mysore where there are
more sanctioned projects. For com-
pleting the projects which have al-
ready been sanctioned, the money is
yet to be found. Maharashtra and
Mysore wil] be able to come up to
more than 66 percentage of ultimate
jrrigation. Therefore, there is nothing
that can be done in these States. An
hon. Member from Mysore and ano-
ther from Maharashtra spoke and I
would advise them that instead of
spending their energy and eloquence
here, what they should do is that they
ghould go and tackle their Govern-
ments and see that the projects sanc-
tioned are put into execution and
implemented so that they can push on

with their irrigation projects there.
(Interruptions).
AN HON. MEMBER: Unfortu-

nately, they are Congress Govern-
ments,

DR. K L. RAO: That is not the
question. There is no use of abusing
the Ministers, there {8 no use of hav-
ing wrong statistic and go on abusing
people here, The point that I am
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trying to make out ig that this Mine
istry has been responsible for sanc-
tioning projects to these States to such-
an extent which they have not given.
to any other State. (Interruptions).

SHRI SHIVAJ!I RAO S. DESH-
MUKH: rose—

DR. K. L. RAO: I am not yielding.
You had your say.

I am saying this. Shri Chengalraya
Naidu has said very correctly and in
fact in a catholic spirit he has brought
out one very important point to our
attention and that is this, He gaid'
that the Gangetic Plain which has got
40 to 50 per cent of India’s population,.
which is the richest part of the coun-
try and which has got vast amount of
resources of water is a famine place.
The chronic, in fact, the critical factor:
of famine, the critical area of famine
in the last two years was in the heart
of this wonderful plain. Therefore,
what is the function of the country?
The function of the country is that
they should rush up and gee that pro-
jects are sanctioned in the Gangetic
Plain to the exclusion of the other
projects, for, a famine in this area
will be a great loss to the nation and
it will be a great burden on the
nation. (Interruptions).

SHRI S. KUNDU (Balasore): One-
tenth of the entire water resources of
the country flow jinto Orissa, still
there is famine there,

DR. K. L. RAO: For example, the
last famine in Bihar has cost the
nation Rs. 100 crores. One single little
famine there has cost the country
more than Rs. 100 crores because the
people are so many. Therefore, if you
go to the real planning of the country,
give the topmost priority to projects
in those areas where the conditions
are most favourable and which they
have neglected so far. This is the area
where we should go ahead and deve-
lop irrigation.

For example, many hon. Members
have pleaded for the Gandak project.
I entirely agree with them, because
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the Gandak project is sucth & wonclar-
ful one which can bring 36 lakhs
acres under irrigation.

AN HON. MEMBER: Why not you
~then take it up?

DR. K. L. RAO: And if you look to
the cost aspect of the project, It is
only Rs. 300 to 400 per acre whereas
in other areas—I must mention this
lest something may be said by others—
we are spending Rs. 1800 per acre; is
that justifiable economics, Sir? But
we are doing that for other reasons.

Therefore, what I would say Is:
here is a project, the Gandak project
where 36 lakhs acres will be brought
under cultivation. Another wonder-
ful thing in this project is—I am
speaking from personal knowledge
because I know every inch of this
area, so I can speak with a sense of
authority—that the other areas in
North Bihar are subject to floods.
This is the area which is free from
floods, where simply you supply the
water from the river which is a
perennial one and where even the
minimum amount of water in the
river is about 7,000 cusecs, What a
wonderful opportunity here is for us
to grow multiple crops on 36 lakhs
acres, Here is an opportunity for the
nation to pick up and see that it is
executed in the interests of the nation.

One hon. Member asked, “Why not
you then do it?”. The Government
are fully aware but we have got some
financial restraints and whatever has
been possible, we are doing. The hon.
Deputy Prime Minister has allotted
some funds—I am sorry I will not be
able to give the exact flgure because
we are still discussing it, but on one
point we are agreed and that is that
so far as the allocation for Gandak
project is concerned either for U.P. or
Bihar, the full amount that is requir-
ed for this year is being given.

Then, Sir, some hon, Members refer-
red—and very correctly referred—to
some works to be done in the famine-
sMected ardas, in the chronic famine
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areag of m?mMa. Shofaptir, Bija-
pur dnd so on. That is a very iiiter-
esting ared. Thefe are certain stret-
cheés which are situated between the
eastern and the western Ghats which
are called shadow areas.

‘These areas comprise about 8 per
cent of the country’s total area and it
is populated by about 25 million people,
Now, the pecularity of this area is this
The rainall is very much erratic. The
variation is very great. In one year
the rainfal] would be twenty inches;
in the next year it may be two inches
and in the third year, five inches, and
g0 on. That is highly erratic. On
account of that agricultura] operation
in that part of the country is very
difficult. Upper Krishna was one of
the subjects which was mentioned.
My hon. friend Shri Krishna has
made a very gerious allegation with
regard to Upper Krishna. I wish he
had known all the facts before he
had said like that. If he had come to
me I would have given him complete
details of it and then on those facts
he could have built a much better
case than what he has done now. He
said that the Central Government,
this Ministry, under me, has done
wonderfully wrong things. It is one
of the projects I shall be dealing
because the House should not be mis-
led by what the hon. Member said.
At the time when I was asked to go
there by some friends from Mysore. . .

SHRI J. B. KRIPALANI: Can you
deny that you are an Andhra?

DR. K. L. RAO: The Maharashtra
Government objected. They said, this
project should not be sanctioned. They
said this goes against the interests of
Maharashtra. I said, No. We have
got this official statement of Haflz
Saheb, so long as they are not going
beyond 600 T.M.C. I am entitled to
go there.! In spite of the opposition
why did I go there? I went there
because the Mpysore Members of all
parties invited me bhecause there was
a huge controversy about the location
and the engineering features of the
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project to be looked into. They in-
vited me. I went thers, I saly the
prob]em JInstead of thanking me the
hon. Membar Shri Krishna has said
that Upper Krishna has been torpedo-
ed and all that

SHRI HANUMANTHAIYA (Bﬁ-ﬂl‘
lore) He, said about shifting. Why
was it shifted?

DR. K. L. RAO: About the shifting
of the site and the other details it is
not proper for me to take up the rest
©f the time of the House. Regarding
the shifting of the site, whenever
there are two site: actually I went
there and settled the site myself, But
before that, if there are alternative
sites, and one site costs you more than
Rs. 5 or Rs. 6 crores, are you not to
investigate? Are you to throw the
country’s money on that? I don't
know what he means.

SHRI S. M. KRISHNA: Why do
you give clearance in the first in-
stance? What was the Central Water
and Power Commission doing then?

DR. K. L, RAO: Upper Krishna is
one of the projects that hag been
cleared in the least amount of time
and the Central Water and Power
Commission has done wonderfully
well in clearing that project.

SHRI HANUMANTHATYA: May 1
point out to the hon. Minister that
shifting of the sites is a convenient
way of postponing projects? This is a
subtle method adopted by the Gov-
ernment, I know,

DR. K. L. RAO; I am sorry, Sir, in
what context my hon. friend, Shri
Hanumanthaiya is making that state-
ment, Shifting is not to be objected
to at all. I can tell you thousand
times about this project.

SHRI HANUMANTHAIYA: I can
tell you thousand times that you are
adopting thig tactics,

DR. K. L. RAO: On the other hand
what 1 am saying is this....

SHRI HANUMANTHAIVA. You are
sl the titfig shitting

SHRI D. C. SHARMA: Heté'is &
Deputy Leader of the Congress Par-
limmentary party joining issud with a
Congress Minister,

MR. DEPUTY SPEAKER: He repre.
sents Mysore. He has every right to
seek clarification,

DR. K. L. RAO: What I am trying
to say is this. Upper Krishna which
was sanctioned in 1963 has not been
proceeded with, not because of chang-
ing the site, but because they are not
able to spare the money in the State
Plans. For instance, the Pochampad
project, the Mshi project in Gujarat
ete. and so many other projects are
languishing for want of money, Even
the Rajasthan Canal is an instafce in
point.

SHRI HANUMANTHAIYA: He has
shifted the Rajasthan canal alsot

DR. K. L. RAO: Many times, not
once,

As 1 said, the project was finalised
in 1960. So far no progress has been
made on that project . ..

SHRI CHENGALRAYA NAIDU: He
was not the Ministér in charge for the
last ten years.

DR. K. L. RAO: I am sorry I have
gone on to some other point. But
what 1 want to submit is that on the
subject of irrigation we have got to
do quite a lot in this country. There
are many problems like the ones which
1 mentioned, such as the impact of
irrigation, the wast potential that is
there, its future, what projects we
should take up and so on. A large-
scale investigation of this was done in
1901, and it is felt that since so many
years have passed, there must be a
fresh investigation of the irrigation
potential of this country. Therefore,
we are appointing an all-India Irri-
gation Commission which would shortly
be announced, and which will look
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into the wvarious aspects, and llhope
they will give us a valuable report on
the subject.

My hon. friend has referred to the
Toghurpet project in the Rajampet
area of Rayalaseema which is a famine-
stricken area. Shri Parthasarathy, a
colleague of ours in this House has
mentioned about this to me quite a
number of times. It is a small pro-
ject. I shall represent to the State
Government to see that they take up
this project because it is a very small
project located in an area which is
subject to famine conditions.

Shri Onkarlal Berwa referred to
insufficient irrigation in Kotah. It is
not a question of any failure in that
sense, What has happened is that un-
fortunately, the rain-fall has been bad
in that catchment area of Chambal for
the last three or four years guccessive-
ly with the result that the river has
not been able to give water sufficient
for al] the area for which it was in-
tended to give. It is one of those
freaks of nature which has happened.
Otherwise, there is no question of any
failure on the part of Government as
such.

My hon, friend from Madras has
referred to the Palar investigation and
the desilting of tanks. I know that
Madras is a State where every drop
of water is used most wondertully
well, and that is a State where water
is very scarce and every attempt
should be made to explore under-
ground or surface water in order to
see that the water resources are used
to the best possible extent and as much
water is found as possible for the pur-
pose. Both the suggestions that he has
made are matters to which we should
pay more attention. Palar is a dry
river, but there must be water under-
neath because rainfall must have sunk
into the ground. I think some scien-
tific investigations must be done to
locate underground water in Palar. I
quite agree with the hon. Member that
# requires very good investizations
and I would take it up with the Madras
Government,
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Shri Gajraj Singh Rao has referred
to the Sabi river. The sabi river pro-
ject is a good project which has been
sanctioned, and it has to be imple-
mented. We are taking the necessary
steps in this regard; the project report
has just been receiveq and it is under
the scrutiny of the CWPC and action
will be duly taken on that. He men-
tioned a complaint about the Agra
Cana] control. It is true that the
Canal passes through Haryana but the
control is with UP, Actually, thig as-
pect was brought to our notice two or
three years back. We are making
efforts in this direction. It is good of
UP to have accepted transfer of con-
trol. It is only a question of details
and discussion after which we can
finalise this,

Shri Reddy talked about silting of
Nizamsagar, This is a very serious
matter. There is silting to the extent
of 30 per cent. This project is a very
excellent one irrigating sugarcane and
other crops. I think this area hag got
one of the biggest sugar factories—I
hope I am correct. Therefore, it is
very necessary for us to compensate
for the silting there.

SHRI RANGA (Srikakulam): Pro-
vide a dredger for that.

DR. K. L. RAO: If it was a small
area, it could have been done, But it
is a very big area. We have got to
see what can be done. We have been
thinking of putting some extra height
for gates and also take up another
project higher up. It iz one of the
urgent problems that has to be looked
into and vigorous steps taken,

ot mfr o TTeeat ()
i 4 SR W Fw Al
wfed—

SHRI MANUBHAI PATEL: What
about the assurance given on the floor
of the House on 28th February that
the Kutch ares will be irrigated by
waters from the Narmada?
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DR. K. L. RAO: The hon. Member
trom Kerala referred to Tannirmuk-
kam. I am sorry about the position
of that project. The project iz a very
good one,

SHRI P. P. ESTHOSE: When will it
be completed?

DR. K. L. RAO: Unfortunately, the
slow progress of the project is due not
to any mistake on the part of the
Centre, It is a small project. In fact,
I had asked a number of times whe-
ther any assistance was required from
here. They said they did not want any
assistance from the Centre. It s
essentially a case where something has
gone wrong with the local officers
there. The Secretary of the depart-
ment told me about this. I am send-
ing some of our officers to see what
can be done to expedite it with help-
ing them over any engineering diffi-
culty.

Mention was made of the Satimara
project. I had the privilege of going
round that site. It is really a wvery
good project, When I go round and
visit projects like this, I feel elated
in spirit, and consider whether some=-
thing cannot be done to push them
through.

The hon. Member Shri Gaya referred
to Tilaya, The whole trouble about
these undertaking is the financial
strain. In Bihar, there are so many
projects which have been taken up.
These were not there in the beginning.
But all of a sudden they realised this
and now there are so many projects
that the finances available would not
be sufficient to execute all of them.

The Sone Barrage has been complet-
ed. One canal takes off to the right
side of the hon. Member's place and
there is another canal taken off on the
left side which will irrigate scarcity
areas in Shahabad district.

As T said, the question is one of
stringency of finances. With whatever
money we have, we have to see how
‘best we can push on with the projects.
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DR. K. L. RAO: It lies in the hands
of the House to get more money for
the irrigation sector. If the House
gives us more money, it can be rest
assured that on the side of engineering
everything possible wil] be done. There
need be no doubt about it.

DR. SURYA PRAKASH PURI: First
try to get to Cabinet rank. Then you
will get funds.

DR. K. L. RAO: Regarding the
inter-state waters question, I have to
apologise to the House if I do not deal
at length with it because I have been
attacked on this matter and whatever
I say inside the House or outside, will
be misunderstood and may come in the
way of any settlement. But I will
correct some mistakes that the hon.
Member Shri S. M. Krishna made. He
said that all over the world a number
of such disputes have been solved
through arbitration. This came to me
as a surprise, because there is not a
single instance of this type. Every-
where there have been negotiations
and settlement,

SHRI S. M, KRISHNA: Not every-
where,

DR. K. L. RAO: In act, the Food
and Agricultural Organisation of the
world has laid down this principle.
“The only practical way of settling
such controversies of rivers passing
through more than one State would
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be by agreement reacheq by give and
take in a spirit of good neighbour-
liness and accommodation.”

D.G. (Mip. of

With regard to the Krishna Goda-
vari dispute, I was not here in earl
1963, but my  predressor Hag
Mohd. TIbrahim made a statement
after making a large amount of study.
After that, the Mysore Government
has not made any protest. It is the
Maharashtra Government that said
that this was not sufficient, that they
would like to go to a tribunal.

S_HRI S. M. KRISHNA: Mysore As-
sembly passed a resolution.

DR. K, L. RAO: They have
pressed it.

not

I shall lay one small, little fact be-
fore the House and I would request
it to examine whether that is a thing
for which I should be ashamed. Ever
since I became Minister in this Minis-
try, the projects that have been sanc-
tlonéd in Maharashtra can utilise
water of 181 TMC, for Mysore it is 130
TMC and for Andhra it is 7 TMC, I
would request hon, Mr. Krishna to re-
member this.

Not only that. Projects sanctioned
for Maharashtra and Mysore involve
a large amount of money, nearly 20
to 25 per cent of the fourth plan. So,
it 18 very easy for the hon. members
to say any thing, after all it is a
free House, but I was disappointed
with Mr. Deshmukh, I did not expect
it from him. I do not know Mr. Kri-
shna, he is more critical

With regard to the Krishna Goda-
vari waters all that I am saying is
that the matttr has been taken up at
-very highest level with the Prime
Minister, and discussions have been
going on.  Actuslly, they wanted
to know what is the water in the
tiver hy model experiments, That is
what the Chief Ministers decided at
the last meeting, and experiments
‘wWars conducted, and a report was
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meade. Though I have got 5 very firm
conviction that it is in the best inte-
rests of thg country in the present
atmospherg when everything is going
apart that a settlement should be
reacheq by negotiations, nevertheless
stepg are being taken ts resort to ano-
ther method if we are not able to set-
tle this by negotiation, to seek action
under the Inter-State Water Dis-
putes Act.

SHRI B. SHANKARANAND (Chi-
kodi): What ig the time limit?

DR. K. L. RAO: You will see that
coming in shortly.

In regard to Krishna Godavari, ac-
tually no State is suffering
So many projects had been sanction-
ed. Unfortunately, in the case of Nar-
mada, progress in the development of
irigation is retarded for want of an
agreement and the waters of Narmada
are going to waste at the moment,
most precious waters which equal
the waters of both Sutlez and Beas;
It is a very big river, a beautiful
river. Very little of this is used.

18 hrs,

SHRI J, B. KRIPALANI: Why not
appoint a commission for Narmada?

DR. K. L. RAO: I am coming that.
In 1963 we thought we concludeq an
agreement but unfortunately, it was
not ratified and we had to go in for
a technica] commission composed of
the best experts in the country ang it
was agreed to by both the States,
more so by M. P. The terms of refe-
rence were all agreed to by the Chief
Minister of Madhya Pradesh. Here
I must pay a tribute to Dr. Khosla
who in one year did an excellent job
and put in a lot of hard work That
commission has produced a very good
report. After that report hasg come,
one party finds it~does not satisfy its
uspirationg and immediately the whole
process again started. When we were
very near the agreement, there was
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change of Chief Minister in a parti-
eular Stateand the process had to be
repeated. With the resplt today, we
are practically on our last legs and it
has to be considered whether Yacotrse
had to be had to the Inter-State
Water Disputes Act, We had been
trying our best to have a meeting of
the concerned Chief Ministers. The
Chief Minister of Madhya Pradesh
says that there was a very heavy
Assembly session ang so he will come
later.

Fortunately for a country of our size
and so many people and so many
rivers, we have got only two difficult
problems. What the hon. Member
said about the Madras-Keralg pro-
blem is very small,

AN HON. MEMBER: Is there any
time-limit for the appointment of a
tribunal for arbitration?

DR. K. L. RAO: 1 have saig that
early action will be taken.

SHRI RAJARAM (Salem) Disputes
between Congress Stateg are more
than disputes among non-Congress

States.
DR. K. L. RAO: There is no ques-
tion of <Congress or non-Congress

here, I find it equally difficult to ar-
range for an agreement between two
non Congress Governments.

SHRI C. K. BHATTACHARYYA:
(Raiganj) The other day, the hon.
Minister’s colleague also another Dr.
Rao, told us that there was no hope
for the Calcutta port unless the Far-
rakka barrage was expedited and
completed. Will the hon. Minister
assure us that it is going to be ex-
pedited?

DR. K. L. RAO: T am reminded that
I am behind time already. I# hon.
Members are very much interested—
1 am glad they are—they should have
askedq for more time.

The hon. Member has mentioned
the Farakka barrage. We know the
full value of it. The country will be
#pending quite a larga amount of
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money on that: 31. 130 to Rs. 140
crores, because we know it is essen-
tial to l:eep the port qof Cllclptn hes-
Ithy. I can tel] the hon, Member that
thatwm‘ki:oneofthemostdiﬂcult
in the world. The Farakka barrage is
ong of the most difficult projects in
the country; one of the most difficult
engineering projects in the world
1 myself have had consi-
derable hesitation  whether we
could bring it to a successful con-
clusion. Only 1 did not tell the others
till this year. I was trying to keep-
it to myself. We had consulted so
many experts, the best people in the
country. Fortunately, Nature has
helpeqd us and we were able to over-
come practically the whole difficulty.
I am sure that in another two years
or so, the hon, Member can motor
across from Calcutta to Maldg in
North Bengal. This is about the irri-
gation sector. I would only request
the hon. Members that we are trying
to do our best in the matter of irriga-
tion areag in which the hon. Members
woulg congratulate our officers at
least for this. I would like to con-
gratulate our officers in the Central
Water anq Power Commission and
in the Ministry of Irrigation and
Power for that, because this year we
have produced the best results as wa
have never produceq in the irrigation
sector., We have addeq two million
acres and in the power gector wa have
added 1'9 million kilowats which was
never the case. This is the first
year in which we have got this achi-
evement and if this achievement is
repeated without any trouble or any-
thing like that it will be immensely
good for the country. In thiz con-
nection, I am surg that the House will
congratulate those officerg for the
excellent performance and devotion
to duty,

I come tp the power sector. Hare,
my colleague has dealt with some
aspects, and 1 would like to say a
few words in that regard, In the
power sector one of the most impor-
tant things I would like to place be-
fore the Houge is this. My colleague-
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also mentioned that, but T do not
know it the House caught it. That is,
the investment in the electric supply
undertakings is coming nearer and
nearer to that of the railways, We
haye investeq Rs. 3, 500 crores on the
Railways. We have invested so far
Rs. 3,200 crores on the electric supply
undertakings and our rate of growth
in electricity is much more than what
we have, in the railway undertakings,
and therefore the investment on
Electric supply will go beyond that
of railways in the near future.

SHRI HANUMANTHAIYA: Do not
imitate the railways in their work-
ing.

DR. K. L. RAO: Thank you. In the
course of the next four to flve years,
you will find, I am sure, that the
electricity undertakings will have
the highest amount of invest-
ment in the country. There-
‘fore, it is incumbent on wus that
we shoulj examing the performance
~of the past ang what is to be done in
the future very carefully so that we
‘should not lose, because we are in
vesting such heavy amounts of money
in them. In al] the advanced countries
of the world like the USA, the United
Kingdom angd others, the amount of
‘money that comes in as revenue from
electricity undertakings ig more than
‘that which comes from the railways.
“Therefore, it will be giving a good
source of income for wus. Mysore
‘State has been doing wonderfully
wel] in that regard. My hon. friend
Shri S. M. Krishna has accuseq me
In respect of the Sharavatj project. I
thought he woulg congratulate me
at least for one thing. One should not
accuse another always and should
congratulate at least on one impor-
tant matter. I thought at least in res-
pect of the Sharavati project, he
would congratulate me, because I
take pride in the Sharavati project.
1 was associated with it right from
the beginning. It is one of the pro-
jecty which presented the most engi-
.neering difficulties. I woulg have
.easlly condemned that project be-
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cause je presented ;;reat engineering
difficulties.

SHRI K. LAKKAPPA: (Tumkur)
What about the scandal?

DR. K, L. RAO: The goil was such
that everybody said that you cannot
construct a dam. The soil was lighter
than water. Even then I thought that
if that project was sanctioned, it
would do good to the country. and
that i5 a great pride for us from the
engineering point of view, and our
officers ang everyone of us has done
8o wonderfu! a work in the Sharavati
project. If Mysore feels proud of it,
if my friend Shri Hanumanthaiya is
able to say that Mysore has pro-
gressed much, then, it ig because of
Sharavathi ang nothing else, If only
Madras hag something likeg that,
I do not know how far it would have
progressed. It would have gone sky-
high..... (interruptions) I have got
enough trouble already. Why add to
it? The only point that ig made out is
that some allegations were made, they
were not enquired into and the
money was lost. I have gone into it
carefully. Panditjl askeq me to go
into it and I have gone into it. I do
not know why the hon. Member
thought that I am not even aware of
it. I know every inch of it, better
than he knows. I can define every
inch of land. The hon, Member says
that money was lost. I can tell the
hon. House that Shri Nijalingappa
wag the gentleman about whom this
was said. I must congratulatg Shri
Nijalingappa Avaru for what he has
done. 1 should say that he has done
the most magnificent work in that by
bravely standing up to the allegations
and overcoming the whole trouble
and not seeing that the project is
stopped. 1f the project had been
stopped at that stage, it would have
been disastrous for the whole of My=
sore. It was so difficult (interrup-
tions).

SHRI K. LAKKAPPA: Why not
have an inquiry?
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DR. K. L. RAO: Enquiries you can
have any number,

SHRI S. M. KRISHNA: You
allergic to enquiries.

DR. K. L. RAO; You have had your
say. What I am saying is that Shara-
wati i g magnificent project which
has passed through a very difflcult
stage, It could have stopped at any
stage and if it haq stoppeg it would
have taken yearg to complete it. Any-
how, I would not spend more time
on this. .

I only want to say thig that it is
very important for us to pay parti-
cular attention to the power sector.
Because, as I said, it is going to be
the biggest investmeng that we will
make in thig country, My hon. friend
has saig that we have got 13:4 million
kw today and it has got to be doub-
led. It ig just bare statistics. We
were consuming in 1860-61 about 20
million kw hours. Today we are con-
suming more than 40  million
kw house, more than double in six
years. Therefore, the Ministry of
Irrigation and Power, after careful
consideration, have comg tg the con-
clusion that we have to double the
unstalled capacity in thg Fourtp Plan.
Not that it will be easy to do it. The
people who hold the purses of the
country and the departmentg connect-
ed with it, the Planning Commission
an dall that, naturally they will ask:
where ig the money for you to do it?
Here we are only giving the statistics
and the statistics are that in the last
flve or six years we have doubled
the quantum of power and, therefore,
in the next six years it has to be
doubled again.

There is another important factor
which has to be kept in mind. A de-
cade back our consumption of agricul-
tural pumping was only 300 million
kw hour. Today it is 3,000 million
kw hour. It is a very important fac-
tor, That being so, the agricultural
load is going up. Yet, we have not
taken that info account. If we take
that also into account, probably the
power production has to be trebled.
Therefore, there is a great need for us
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to see that the power production of
this country goes up, at least doubled
in the Fourth Plan. Even so, let us
remember, the per capita power in
this country wil] have risen only to
180 kw hour from 80 kw hour where-
s if you pick up any country in
Europe it is 2,000 kw hour and more.
In Norway and Sweeden it is 8,000 to
7,000 whereas in our country when
we double our production we will
come to only 180 kw hour against our
present figure of 90 kw hour. Com-
pare our 180 kw hour with the figure
of 2.000 kw hours of advanced coun-
tries and see the long way we have
to cover. So, when you have an op-
portunity to vote for priorities, kindly
remember the power sector.

With reference to the transmission
lines, my colleague has saig that we
are not having sufficient amount of
money to spend on that. It is quite
correct. Of course, that is due to
want of money. But whatever it is, a
big country like ours must have a
large amount of transmission lines.
We have got the same amount of
transmission length as the UK which
is only one-thirteenth of our coun-
try in size. America has got 530,000
kilometres whereas we have got only
53,000 kilometre; that is, it is ten
timeg of ours. So, looking to the big
size of our country, we require large
transmission lines. Then only it
would be possible for us to transfer
power from one sector to another.

Hon. Members were saying that we
must have uniform rates. It is quite
correct that we should have uniform
rates. But how can we have uniform
rates unless we are able to transmit
power from one sector to anocther.
Therefore, for having uniform rates,
for giving better service, for better
stability and for the prevention of
power failure we require a good trans-
mission length ang we are {trying
to increase our transmission lines in
the Fourth Plan,

Then, the inter-State links are offe-
ring bit of trouble because the States
are not interested in  constructing
them. Take, for example, Goa- and
Maharashtra or Maharashtra and
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Mysore. If we had the line between
Kolhapur and Belgaum, the difficulty
that we got into when the power
failure occurred in Koyna would not
have been there; we would not have
‘been put to a loss of several crores of
rupees because we would have simply
transferreq the power out of Shara-
vathi. .

What I am trying to submit is that
the transmission lineg are most valua-
ble. Therefore we have been think-
ing and the Planning Commission
also, I think, is thinking in a favoura-
ble way that the inter-State links
wil] be treated as national highways:
that is to say, they will be construect-
ed out of the State Plan ceiling and
100 per cent loan will be given from
the Centra] Government.

SHRI ERASMO DE SEQUEIRA:
May I ask a question? At what kilo-
voltage. ...

DR. K. L. RAO: My time is up.
Kindly ask me afterwards.

Then, hon, Members have talked
about rural electrification. My enl-
league also has dealt with it in a
way., In this connection the main
point you have got to remember is
that the demand hag simultaneously
grown up all of a sudden. We were
doing 64,000 connections only five

ears back and today we are doing
14 lakh connections every year; still
the demand is very heavy. If a parti-
cular connection is not given, it is not
because of the mistake of a particular
State or corruption but it is merely
because of the total money that is
availgble, Even so, the money allotted
for rural electrification is Rs. 60 cro-
res this year. I am hoping that at
least in the Fourth Plan we will be
given Rs. 100 crores a year so that
we can double giving connections from
1} lakhs to 3 lakhs a year. Weareso
behind in al] these matters that what-
ever we do just gets absorbed.

DR. SURYA PRAKASH PURI: How
far have you succeeded in obtaining
the help of the LIC or the Reserve
Bank of India?
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DR. K. L, RAO: Of course, we do
get that. The hon. Minister of Food
and Agriculture has been trying his
best. Actually, we have been trying
varioug methods. In fact, we introduc-
ed what we call a pliot project of
sharmdan where the village people
themselves do the wrok. They have
done it in one place and that has
saved 15 per cent in the cost of pales,
digging, pulling the wires and so on.
We have bzen trying our best to
reduce the cost. Also, we have drawn
libera! specifications. Actually, there
is a suggestion from some friends that
we should use only single phase ins-
tead of three phase. But whatever
it is, we must be prepared to spend
more money on rural electrification.

N gliyew @ (Frne)
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DR. K. L. RAO: We do not tie up
any country unless the projects are
sanctioned. In fact, no country wants
to come to us when we are fighting
between ourselves.

About Narmada, I can assure the
hon. Member that unless there is a
complete agreement, harmonious
agreement, in the country no one will
come to give aid. If we want to see
that thesg projects are pushed thro-
ugh, whether through U.S.8.R. or
U.S.A. or whatever other country, it
is necessary for us to have a complete
agreement over them. I would re-
quest the hon. Member to put some
effort in that direction.

SHRI BAL RAJ MADHOK (South
Delhi): What are you going to do to
avoid wastage as in the case of Kala-
kot Thermal project in Jammu and
Kashmir? There is wrong explora-
tion; there is wrong study and all
that.
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DR. K. L. RAO: I would request
the hon. Member of a big party not
to worry himself about Kalakot
Thermai project which is a small one.
What you have said is quite correct.
There have been some mistakes in-
cluding the confiscation of machines
by Pakistan. Everything adverse
has happened. But we have got a
much better project on Chenub, the
Salal Therma] project which will give
power at the rate of 2 p. per unit.
That is a project for which you should
fight, not for that small project.

In the end, I would only say tlat
I am sorry I have not been able to
reply to all the points in detail and,
as I said in the beginning, I will
send the information to the hon. Mem-
bers concerned. ...

SHRI P. P. ESTHOSE: What about
the Cochin Thermal plant? That is
a very important problem.

DR. K. L. RAO: That is a »mall
unit. The project has been sanction-
ed. But I can assure the hon. Mem-
ber that it is delayed only because
the State Government are not able
to find the money. They are spend-
ing it on the Iddiki project. That is
quite correct. The Iddiki project is
a much better one. I have had a
talk with the Irrigation ond Power
Minister of Kerala and we are try-
ing to sort out regarding finding fin-
ances for the thermal project. As
soon as we find some money, we will
start the project. It is a sanctisned
project. There is mothing to worry
about it.

To conclude, T am sorry I have not
been able to deal with all the points
in detail as I wanted to. But I
will send the information to the hon.
Members concerned. All that I want
to submit is that we are still in the
age of the gamble of rains. We have
got to race between the rising popu-
lation and our economic efforts. We
are still in a very mighty struggle
and if we want that food imports

should stop, is very essentia] that
we pay more attention to the sector
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of water supply which can be accele-
rated by the efforts of the Ministry of
Irrigation and Power. Power is also
very important for in the fleld of
agricultural production.

I must thank the officers of the
Central Water and Power Commis-
sion and the Ministry, the Secretary
of the Ministry and other officers for
carrying out this year's programme
very ably and that is a credit for
them.

SOME HON. MEMBERS rose—

MR. DEPUTY SPEAKER: I reaiise
ther were a number of hon. Mem-
bers who wanted to participate in the
debate. But they could not be ac-
commodated. I know that. Bhri
Kavede wrote to me also but he
could not be accommodated. I
would permit him to put only one
question.

SHRI B. R. KAVADE: Sir, I sm
thankful to you for giving me an
opportunity to pui a question about
Koysna disaster. On 11th December,
1967, there was an earthquate at
Koyna and all the 8 generators in
Koyna went out of order. Az we
al] know, the whole life in Maha-
rashtra, the industries, the factories,
other cities of
Maharashtra and also the pumps in
the field, rely on Koyna generators.
So, it was a great concern for all

the people in Maharashtra and a
committee was appointed by the
Government, ...

MR. DEPUTY SPEAKER: What is
your question?

SHRI B. R. KAVADE: I am coming
to the question.

A committee was apointed by the
Government consisting of engineers,
seismologists, geologists and gco-
physicists and the foreign aid the
aid from UNESCO, was given to help
the committee.  What progress has
been made by the committee? What
conclusion has the committee come
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to in order to see that there shouid
not be any such earthquake? What
measures have been suggested by
the committee and how are Govern-
ment going to implement those mea-
sures?

DR K L. RAO: I would submit
that the committee has submitted a
preliminary report. They are en-
gaged in further discussions and .he
final report will come in the month
of June. After the preliminary re-
port, I have also been in touch with
them, and I have had a lot of dis-
cussions with them. The preliminary
report is that the earthquake has
occarred not as & result of the
water in the reservoir but iz com-
Ppletely due to the tectonic failure;
that 48 to say, when the <strains
mount up, each rock gets pressed
against the other and then a fault
develops and then a slip occurs; this
is a tectonic type of earthquake which
is an ordinary earthquake and is not
connected with water.

There has been no damage to the
power house. It is only a question
of the dam. There has a little big
of damage to the dam in some sec-
tions; we all knew about it and we
are taking immediate as well as
long-term steps. The immediate
steps are follows. There have been
a few cracks in some blocks, in about
eight blocks, and we are taking steps
to first grout with a new material
called epoxy which will harden much
stronger than cement. That is the
first step. The second is that we are
4rying to put in high tensile wires;
we shall drill holes in a few blocks
and put in high tensile wires and
prestress them. We want to connect
both the broken parts into ome; not
that it is really so much necessary
but in order to be absolutely safe
we -want to do this.

SHRI R. D. BHANDARE (Bombay
Central): How is the base fortified?

DR. X. L. RAO: We are taking
that step because we do not want to
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take any kind of risk of a similar
earthquake happening again. Of
course, the geologists and the seismo-
logists have said that here the
strains set in after a long time or
after long intervals; thersfore, they
say that an earthqudke will occur
only at very long intervals of coun-
turies. But still we cannot depend
upon that alone because therg are

very important places like Karad
and Sangli which will be affected
should something happen there.

Therefore, we do not want to take
any kind of risk. That is why I say

that we are trying to have this pres-
tressing and trying to bind it.

The more permanent step that we
are thinking of is put a backing be-
hind the Dam, adding concrete from
behind. We want to do that also in
this season if time permits, but if
it is not possible now we shall try
to do it in the next season,

So, there need be no anxiety about
the dam. Every effort is being made
and every step is being taken by the
Centre and the State in this regard.
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DR. K. L. RAO: That is true. It
is the aim of this Ministry as also the
Food and Agriculture Ministry to see
that for these areas which are sub-
ject to famine, and especially areas
where famine should not occur at all
because there are ample river resourc-
es there, every effort should be made
to provide irrigation. It is with that
end in view that we are thinking of
the Sone high-level canal. The
barrage is completed. All that we
need is a little more money; a little
more money spent on either side of
the cana] will take the waters fur-
ther; every crore of rupees that we
spend will go on giving irrigation on
both sides. Therefore, this is one of
the projects on which we are laying
emphasis. Similarly about the ques-
tion of diversion of the Tilaya waters,
I would like to say that this is being
considered.

Here again, evrything depends on
organisation of finances. The point
was made about augmenting supplies
further. As I said, the whole point
hinges round provision of sufficient
finance. In the case of Bihar, even
though the Deputy Minister comes
from that area  specially South Bihar,
it will be very difficult to omaipulate
this money affair. Somehow we have
got to see what best use we can make
of the available financial resources.

SHRI ERASMO DE SEQUEIRA:
Goa's power requirements are likely
to increase fourfold in four years.
Mysore has promised to supply us
about 40 MW, I believe. Is the hon.
Minister thinking of setting up any
thermal station in Goa? Secondly,
is he also thinking about expediting
clearance of the Kalinadi project so
that the whale of the Konkan strip
can get power, in Mysore, Goa and
Maharashtra, without any likelihood
of inter-state disputes arising?

DR. K. L. RAO: It is true that
Goa's demand is rising and we ex-
pect they will require 50 MW in a
short time. ‘That is why recently
we had discussions between the
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Mysore and Goa Ministers. I am very
glad to say that they hmve come to
some agreement about the rate.

We are trying to strengthen the
transmission lines between Goa and
Mysore. I think that will be able to
meet the power requirements.

Nevertheless, I am programming to
go there. There is one good hydro-
electric project which will give 10
MW of power. It is a very small
one and we are trying to see whether
we can implement it,

With regard to Kalinadi, it is &
much bigger project and undertaking
of that project will depend to what
extent it will fill in the deficiency of
the southern region. So far as aur
studies go, this is 3 project thet
should be undertaken.

SHRI K. LAKKAPPA: In the
course of his reply, the hon. Minis-
ter mislead the House by saying that
Mysore did not protest at the 1961
It is not a
fact that Mysore protested....

DR. K. L, RAO: It is all incorrect.

MR. DEPUTY-SPEAKER: If he
rakes up these controversial matters,
we will get nowhere.

SHRI K. LAKKAPPA: One clari-
fication. The Mysore Assembly un-
animously passed a resolution re-
jecting the Hafiz Award. Is this not
known to the Minister? Has it not
been brought to his notice?

DR. K. L. RAO: I would say that
the hon. Member is utterly incerrect
in saying that it was in 1961. That
was actually in 1963 (Interruption).
I am not prepared to answer any
more

SHRI S. KUNDU: My is a
famine-striken area. There been
starvation there. I have to put a
question.

area
has
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throw some light on one matter?
He had given some assurance to this
House that he would bring about an
amicable settlement with regard to
the Hogenekal. project. What is
the present state of it, and what
steps have been taken? Why were
no funds sanctioned for this year for
Madras though the Madras Govern-

ment have sponsored a lot of schem-
es?

DR. K. L. RAO: As regards Hoge-
nekal, I did not say that we would
bring about any settlement. Madras
is having second thoughts on it; we
have got to investigate very carefully
the implications of the project, how
useful it will be, what energy it will
be able to add to, because the water
is limited. Therefore, the Electricity
Department of the Madras Govern-
ment is going over the project once
again. After the project is discussed
with the Central Water and Power
Commission, it will be time for us
to think of trying to take it up. At
the moment, a second thought is
being given to that by Madras Gov-
ernment.

Regarding the question of !unds_. 1
do not think any project is pending
for Madras.
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DR. K. L. RAO: The hon. member
has been telling me about this Badua
projec’. That is a place where there
is very great dearth of water, and
very great demand for water, and we
were trying to do our best to see that
the water is distributed between
Bhagalpur ang Monghyr in an appro-
priate manner.

With regard to the difference of
levels, that was brought about because
of engineering difficulties at the time.
Anyway, I will look into that personal
ly. I have promised to go there and
see it personally.

SHRI S. KUNDU: Dr, Rao would
remember that last September he had
gone to Orissa, and he has seen the
Subarnarekha and Burabalang pro-
jec!s. He also made certain sketches.
1 would like to know what steps has
been taken to implement that project.
I am returning from that area. There
has been starvation death, hunger and
famine there, and people are selling
out their utensils, cattle and every-

thing. It was flood-affected area, now
it has become a drought-affected
area. I have repeatedly raised it in
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this House, but have not got satisfac-
tory reply.

DR. K. L. RAO: It is true the hon.
member was very active and very
vigorous about these projects. One
point was about the destruction caus-
ed by the National Highway No. §
which wag acting as a sort of dam,
which resulted in the collapse of a
number of houses in that area. I got
into touch with the Ministry of Trans-
port to provide bridges and more
vent-way so that water may go out.
The Ministry of Transport have agre-
ed to construct two or three bridges
and investigate further before build-
ing more bridges,

With regard to the other two
schemes, we have not received so far
the project reports from them, and
when the project reports come we
will try to do our best. In Orissa,
there are so many good projects, but
little money.
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DR. K, L. RAO: The hon. Member
has referred to some flood protection
work. Certain amount of money is
given to the Bihar Government for
flood protection work and they had
not been able to find money for this
work. Anyway, I shall request the
State Government to consider this.
As the hon. Member is so much in-
terested in this project, I shall try ‘o
see what could be done,

D.G. (Min. of F.A,, 3152
Comm. Develop. and Coop.)

MR. DEPUTY-SPEAKER: 1 shall
now put all the cut motions to the
vote of the House—cut motions Nos.
T—24, 29—69 and 139—145.

All the cul motions were put and
nagatived.

MR. DEPUTY-SPEAKER: The
jdestion fs:

“That the respective sums not
exceeding the amounts shown in
*he fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary {o defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1969, in respect of
the heads of demands entered in
the szcond column thereof against
Demands Nos. 60 to 62. 121 and
122, relating to the Ministry of
livigation and Power™

The motion wag adopted.

18.42 hrs.

MinistTRy or Foop, AGRICULTURE,
ComMMUNITY DEVELOPMENT AND
COOPERATION

MR, DEPUTY-SPEAKER: The
fiouse will now take up discussion
and voting on Demand Nos. 30 to 34,
114 and 115 relating to the Ministry
«f Food, Agriculture, Community
Development and Cooperation for
which 10 hours have been allotted.

Hon., Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the
seria] numbers of the cut motiong they
would like to move,

Demawp No. 30—Mmistery or Foop,

AGRICULTURE, CoMMUNITY DxvELOP-
MENT AND COOPERATION

MR, DEPUTY-SPEAKER:
moved:

“That a sum not exceeding
Rs. 1,35,03,000 be granted to the

Mo'ion
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President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Ministry of Food, Agriculture,
Community Development and Co-
operation’.”

DeMAND No, 34—OTHER REVENUE Ex-

PENDITURE OF THE MinistRYy ofF Foop,

AGRICULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 20,79,78,000 be granted to the
President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

DemMAND No. 31—AGRICULTURE

MR, DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs, 8,88,95,000 be granted to the
President to complete the sum
necessary to defray the charges

31st day of March, 1969, in respect
of ‘Other Revenue Expenditure of
the Ministry of Food, Agriculture,
Community Development and
Cooperation’.”

which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Agriculture’.”

Demanp No. 114—Purcease ofF Foop-
GRAINS AND FERTILIZERg

MR, DEPUTY-SPEAKER: Motion

Demanp No, 32—PAYMENTS To INDIAN  moved:

CoUNCIL OF AGRICULRURAL RESEARCH

“That a sum not exceeding
Rs. 5,62,24,34,000 be granted to the
President to

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 12,14,38,000 be granted to the
President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1969, in respect
of ‘Payments to Indian Council of
Agricultura] Research'’.””

Demanp No. 33—Forest

MR. DEPUTY-SPEAKER: Motion

moved:

“That & sum not exceeding
Bs. 1,38,83,000 be granted to the
President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Forest'.”

complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Purchase of Foodgrains and
Fertilizers'.”

Demanp No. 115—OTHER CAPITAL

OutLay oF THE MinisTRYy oF Foob,

AcgricuLTURE, CoMMUNITY DEVELOP-
MENT AND CO-OPERATION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 22,45,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1989, in respect
of ‘Other Capital Outlay of the
Ministry of Food, Agriculture,
Community Development and Co-
operation’.”
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The Demands are now before
House,

SHR] N. SHIVAPPA (Hassan): 1
appreciate the opportunity given to
me to express my viewg on the de-
mends of the Ministry of Food and
Agriculture, At the very outset, 1
shall refer to one of the important
problems—food. What is happening
with regard to food? ‘Talen sugar.
Sugar is now sold in the open market
at Rs, 4.50 per kilo. Government has
fixed the rate at Rs. 1.75 per kilo.
Something like Rs, 35 crores worth of
sugar is exported to foreign countries
and the world market price of sugar
is 0.50 nP. per kilo. This is one of the
great achievements of the Food and
Agriculture Ministry. This is the
episode of sugar in this country. They
want to encourage the sugar industry
and sugarcame growth only in parti-
cular places. I am not differentiating
between one part of the country and
another. If the hon.  Minister
Jagjivan Ram, for instance, comes
from Bihar, he wants that every en-
couragement should be given to
Bihar. No national policy on agri-
culture is formulated or implemented,
No policy applicable countrywise,
district-wise had been framed in the
last two decades.

Now, take the questions of staple

the

food; it is necessity, whether it
is wheat or rice; it i3 g con-
sumer article What is the

quantum of import made during
the years from 1864 onwards? In
1964, it is 208.13; in 1965, it is 221.50;
in 1968 it is 364.49 and in 1967 it is
354.2. Even now, they are boasting
that they have got a good crop, a
bumper crop and they take credit for
their effort either for implementation
or tractors or fertilisers or hybrid
seeds ad so on, including any cate-
gery that comes under imports for
produetion in food and agriculture.
It is not at all so, They cannot ad-
vance or find any reason to say that
it is on account of any of these things
or because of the best utilisation of
the funds that there has been a bet-
terment in agriculture or that there

+ question.
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has been an excess growth or im-
provement in the growth of corm in
this country. It could not be traced
to anything. If at all, it is only due
fortunately to rains that there has
been some higher percentage. Fur-
ther more, it is only en account of the
labour that has been put in by the
unfortunate agriculturists who are
struggling hard for the sake of their
belly and, belly alone,

Where has the sum of Rs. 500 crores
which has been spent on agriculture
from the Centre in all these three
Plans gone? That is a question to be
answered, whether it has gonme to the
door of the real agriculturists who are
struggling day in and day out to pro-
duce food. What ig the relationship
between the Centre and the State?
After all, in this matter, the Centre
is a super-structure; it is only a
policy-making body; it is only & body
which is to advance certain techmical
and scientific research, and it has so
many branches like the Seed Corpo-
ration sector, like the Food Corpora-
tion sector and so many other sectors.
All thig money has been diverted
from big channels to these corpora-
tions and then on to certain States.
What has the Centre and the States
done is the question, and where has
the money gone? Whether the money
has gone rightly to the people is the
It has mnot gone to the
people. Let the Minister or any of
his followerg or any learned Member
from the Treasury Bencheg or any
person with political conscience in
this country put the question to him-
self and come forward to answer that.
I{f all this money has really gone to
the common man, then I will certain-
ly thank him or the peasant in this
country will certainly thank him.
Each welfare scheme, each irrigation
scheme, each development scheme,
each co-operative scheme and so many
other branches of them—ag they exist
now—have the monies meent for
these things reached the peasant? It
is only due to the sweat of the peasant
that the work is being carried on. 1
want to tell the Minister that he can-
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not give a categorical answer whether
the money has reached the door of the
people, the peasants. It hag not
reached them.

The Minister of State, Mr. Guru-
padaswamy, is luckily here today. I
am spelling out certain points which
are clearly known to him and which
he cannot conceal. I expect a cate-
gorical answer from him. Let me tell
him the ordinary statistics about his
own State. It was said that there are
8,000 co-operatives in Mysone State,
and that money is flowing like water
to the co-operative societies. The
Minister himself hag stated, however,
that the big bazars under the so-call-
ed co-operative scheme had sustained
losses, The so-called co-operative
farming is an utter failure. All these
things are going on and they are
known to them. I do not know where
all this money hag gone. Even in
Bangalore there is a co-operative. One
big super-bazar has been opened.
The person who has taken the super
bazar gave Rs. 3 lakhs on the first
day to the political party. That is
how this money is spent. This money
goes down the drain, the gutter and is
not channeliseq for co-operative work.
4]] thege things make us conclude one
‘hing and that is politics ig above agri-
culture; it is the political interest and
politica] concern that is consuming
the money that is flowing from the
Centre to the States in the name of
technical know-how, scientific re-
search and so on.

In my own constituency a person
invited me to his farm and showed me
a particular hybrid maize which he
had taken from the Seed Corporation
This Corporation has got a method of
identifying and labelling the hybrid
maize. The label says that it is the
hybrid maize that is packed therein.
Here I am not concerned with the
question whether g particular person
belongs to this or that political party.
1 am concerned with the healthy in-
centives which the country should
give to ltg people so that it could
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flourish well socially, edonomically,
politically, in fact in every respect.
Thig person, who was an
agriculturist, called me and showed
me a sample of the hybrid
maize. 'When I persued it I found
that it was not hybrid maize. But
the whole stock was labelled as
‘hybrid maize of the Central Seed
Corporation’. It was just ordinary
maize raised by the brother of a well-
known person and it was sold by the
co-operatives ag hybrid maize. ‘This
is the seed which the ryot is using as
hybrid maize.

1 do not know whether there is any
coordination between departments
and departments and between the
Centre and the States. I do not want
‘o indulge in unhealthy criticism. At
the same time, I want to go to the
roct of the problem because it affects
the common and the poor farmer. I
want an alternative to be thought of.
The administration hag to be run on
sound lines and the culprits should be
punished, irrespective of whether they
belong to the ruling party or some
other party,

How can agriculture be improved?
Is it possible to improve agriculture?
Is it possible for us to be self-suffi-
cient, even surplus and compete with
other countries in the world instead
of going with a beggar's bowl and
squandering our hard-earned foreign
exchange and even gold? Can we not
put a stop to this particular problem?

The Minister of Irrigation and
Power was saying something about
Shri Nijalingappa and the Sherawati
project. He has simply narrated that
episode of the Ganges coming here
from heaven. 1 am mnot at all
bothered about that kind of
thing. It is the money of the
Commonman, not of Kamraj or
Nijalingappa that is involved here, If
there is a scandal and we have found
that somebody is responsible, we have
to punish the culprit, whoever he may
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be, however high he may be. This
is not a political game for cheap popu-
larity so that one’s name appears in
the press. The people of Mysore de-
mand that an impartial judicial in-
quiry should be instituted. That alone
will give satisfaction to the people.
Why is it not done? It is not being
done because it will reveal things
which are not palatable to people be-
longing to the ruling party.

Then the Minister was saying that
we have undertaken a lot of projects
and we are producing a lot of electri-
city and that, in fact, our genius has
been utilized there. It is good and it
is rewarding.

But can there be 2 comparison with
that of Japan's agriculture having the
benefit of electricity =nd power?
There the poles that are erected will
be fitted with the plug and a switch to
operate the particular electrica] im-
plement that the country has produec-
ed. Any man will be able to plug to
that pole and have free current. Any
minister who had gone to Japan at
the cost of the poor peasant would
have seen that. Is it not a fact that
current is supplied freely with co-
ordination between the irrigation and
electrical departments?

Why has this country not done it?
What, after all, would have been the
investment or loss on this considering
that the subsidy on the sugar business
for one year was Rs. 16 crores? Will
it not be desirable to subsidise this
particular item?

Then, only 15 per cent of the land
is being cultivated in Japan by 15 per
cent of the people. What about us?
66 per cent of us are cultivating. And
what is our condition? In America, if
an agriculturist is to be employed on
an hourly basis, higs wages are $2, that
is, Rs. 15. It he is going to work for
8 hours, it will be not less than Rs. 120.
That is the condition of an agricul-
tura] labourer in America. What is
our fate? Here, unfortunately, our
labourer, with his bullocks, yoke,
implements and everything of the
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fu-chqic age, tills the land from morn-
ing till evening and gets Rs. 2 without
any food or any other remuneration.

What ig the contribution made by
this Government towards bettering the
lot of the ryots who form 87 per cent
of our population according to today's
figures and not 80 per cent according
to old figures? What is the advantage
given to labour?

‘Why has this happened? It is main-
ly because the Government is not giv-
ing finance. There is a great gap
today between the hon. Finance M:ini-
ster, Shri Morarjibhai and Shri Jag-
jiwan Ram, not because they are
different. They are in combination so
far as their personality, their institu-
tion and their policy in other respects
are concerned; but so far as agricul-
ture is concerned, Shri Jagjiwan Ram
has failed to influence Shri Morarji-
bhai, who controls the pocket of
every man, whether he is industrialist
or an agriculturist, and say, “This is
my requirement; it is not my personal
requirement but thig is the require-
ment of the country.”

We cannot cheat 66 per cent of these
innocent people who are paying in-
direct taxes, We have pledged in our
Constitution, *“We, the people of
India”. On their behalt we boast here
on the floor of this House, the Lok
Sabha, from every corner that we have
got every right to =amend, alter,
change, do away or do anything with
the Constitution. Why should we not
have the courage to say to this Mini-
ster that right from matches, bidi to
implements, tractor or any article, that
he is going to purchase wor the co-
operative societies are going to sell,
on all these articles indirect taxes ar®
to be paid and even agricultural sa]es_-
tax? That is an indirect tax. This is
the money which is going to come to
the purse of this Government. Whe-
ther it is the Congress Government or
otherwise, I am not bothered. Who-
ever may be the ruter, I only want to
bother about thig that this is the
money he pays, who is the consumer.
This is another 420 that the Govern-



3161 D.G. (Min. of F.A,

[Shri N. Shivappa]
ment is doing. They are going to say
that the consumer means only a res-
pectable officer who makes all laws
under the name of so many things.

MR. DEPUTY-SPEAKER: The hon.
Member may resume and conclude his
speech day after tomorrow.

Hon. Member may now move the
cut motiong to Demands for Grants
relating to the Ministry of Food, Agri-
culture, Community Development and
Cooperation, subject to their being
otherwise admissible.

SHRI SARJOQ PANDEY (Ghazi-
pur): I beg to move:

“That the demand under ine
head Agriculture be reduced to
Re. 1.”.

|Failure to make the country uelf-
supporting in food. (14)].

“That the demmnd under the
head Agriculture be reduced tc
Re, 1",

[Failure to provide assistance fo far-
mers for increasing food production.
(15) 1.

“That the demand under the
head Agriculture be reduced by
Rs. 100.”.

[Failure to implement minor irriga-
tion schemes. (16)].

“That the demand under the
head Agriculture be reduced by
Rs, 100.”.

[Failure of intensive cultivation pro-
grammes. (17)].

“Phat the demand under the
head Agriculture be reduced by
Rs. 100.".

[Failure to increase the production of
fodder. (18)].
“That the demand under the

head Agrieulture be reduced by
Rs. 100.”,
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[Shortage of graim storage capacity.
(19)].

“That the demand under the
head Agriculture be reduced by
Rs. 100."

[Inadequate assistance in the cultiva-
tion of commercial crops. (20)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.”.

[Need to save crops from locusts and
insects. (21)].

“That the demand under thc
head Agriculture be reduced by
Rs. 100."”.

[Need to make efforts to make the
soil more productive. (22)].

“That the demand under the
head Agriculture be reduced by
Rs, 100.”.

[Need to provide incentive to tobacco
growers. (23)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Need to provide incentive to cune-
growers. (24)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Failure to promote fisheries. (25)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Failure to check adulteration of ferti-
lisers. (26)].

“That the demand under the
head Forest be reduced by
Rs. 100.".
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[Failure of central - afforestation
schemes. (27)].

“That the demand under the
head Forest be reduced by
Rs. 100.”.

[Failure to check denudation of forests
in the country. (28)].

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.”.

[Failure to develop improved breed of
cattle. (29)1].

‘“That the demand under the
head Other Revenue Expenditure
of the Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.".

[Failure of Community Development
Schemes. (30)].

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.".

[Failure to check corruption rampant
in Ceoperative Societies and to make
them work efficiently. (31)].

SHRI P. VISWAMBHARAN (Tri-
vandrum): I beg to move:

“That the demand under the
head Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.”.

[Failure to supply adequate quantity
of rice to Kerala. (62)).

“That the demand under the
head Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.”,

Coop.)
[Need to contintie food subsidy to defl-
ci{ States as in the previous ypears.
(83)].

“That the demand under the
head Ministry of Food, Agricul-
ture, Community Development and |
Cooperation be reduced by
Rs. 100.”.

[Failure to procure adequate quantity
of rice and wheat from surplug States.
(64)].

SHRI RAM AVATAR SHASTRI
(Patna): I beg to move:—

“That the demand under +the
head Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.”,

[Failure to reduce exrpenses on the
administration. (108)].

“That the demand under the
head Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.”,

[Failure to fixr the marimum salary of
the officers as Rs. 1,000. (107)].

“That the demand under the
head Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.”.

[Failure to extend facilities to the non-
guzetted staff to enable them to
make the both ends meet. (108)1.

“That the demand under the
head Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs. 100.".

[Need to reduce the number of offi-
cers. (109].

“That the demand under the
head Ministry of Food, Agricul-
ture, Community Development and
Cooperation be reduced by
Rs, 100.”,
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[Failure to check the bureaucratic
attitude of the officers. (110)].

“That the demand unde; the
head Agriculture be reduced by
Rs. 100.”.

[Failure to prevent misuse of funds in
the name of plant protection.
(113)1.

“That the demand under the

head Agriculture be reduced by
Rs. 100.".

[Failure to pay proper price to sugar-
cane growers. (114)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Failure to check continuous fali in
the production of sugarcane.
(116)].

“That the demand under the

head Agriculture be reduced by
Rs. 100.".

[Need to give special financial assist-
ance to cane-growers. (1168)].

“That the demand unde- the

head Agriculture be reduced by
Rs. 100.".

:Failure to provide improved seeds of
sugarcane to farmers. (117)].

“That the demand under ine
head Agriculture be reduced by
Rs. 100.".

roads in
(118)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Need to construct feeder
areas where cane is grown.

[Failure to provide large number of
tubewells in came-growing areas.
(119)].

“That the demand -wunder the
head Agriculture be: reduced by
Rs. 100.".

APRIL 8, 1968

Comm. Develop. and 3166
Coop.)
[Fallurz to check locust menace.
(120)].

“That the demand under the

head Agriculture be reduced by
Rs. 100.".

[Failure to successfully implement the
All India Survey Scheme regarding
use of soil and land. (121)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Need to make the experimental farms
more effective. (122)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.”,

[Failure to check wastage of money
in the purchase of machines and
equipment. (123)].

“That the demand under the

head Agriculture be reduced by
Rs. 100.™.

[Failure to pay fair price to tobacco
growers. (124)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.”.

[Failure to encourage cane production.
(12801

“That the demand under the
head Agriculture be reduced by
Rs. 100.”.

[Failure to give wide publicity to the
method of preparing sugar from
beet-root. (128)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".
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[Need to lay emphasis on preparation
of sugar from beet-root. (127)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

-‘IfPaiIure to protect sugarcane from
pests. (128)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.",

[Failure to protect crops from pests.
(129)1].

“That the demand under the
head Agriculture bz reduced by
Rs, 100.".

[Failure to take any action
officials pilfering pesticides.

aguainst
(130) ).

“That the demand under the
head Agriculture be reduced by
Rs. 100.”.

[Need to give wide publicity to the
use of pesticides among farmers.
(131)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Failure to impart training in the use
of pesticides. (132)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Failure to reduce the prices of pesti-
cides. (133)].

“That the demand under ihe
head Agriculture be reduced by
Rs. 100..

[Failure to make wide use of pesti-
cides. (134)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".
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[Failure to check the wastage and pil-
ferage of pesticides. (135)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.",

[Failure ©_ .aeck the rise in prices of
chemuwus fertilizers. (1“)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Failure to check irregularities in the
distribution of chemical fertilizers.
(147) 1.

“That the demand under the
head Agriculture be reduced oy
Rs. 100.".

[Failure in the development of flshe-
ries. (148)].

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Need to step wup fish
(149)].

production,

“That thg demand under the
head Agriculture be reduced by
Rs. 100.".

[Failure to provide proper assistance
to farmers for producing fish.
(1500 1.

“That the demand under the
head Agriculture be reduced by
Rs. 100.".

[Need to suecessfully utilise sub-soil
water resources to solve the irriga-
tion problem. (151)].

“That the demand under the ;
head Agriculture be reduced by
Rs. 100.".
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[Failure to lay a net work of wells
in villages. (152)].

“That the demand under the
head Agriculture be reduced by
Rs, 100.".

[Need to increase the number of wells
in each village in the country.
(153)].

“That the demand under the
head Agriculture be reduced by
Rs. 100",
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[Failure to utilise sub-goi] water.
(157)1.
“That the demand under the

head Agriculture be reduced by
Rs. 100.”,

[Failure to utilise sub-soil water in
Gangetic  Plain  for  irrigation.
(158)].

MR. DEPUTY-SPEAKER: The cut
motions are also before the House,

The Lok Sabhg then ad-
journed till Eleven of the Clock on
Wednesday, April 10, 1868/Chaitra
21, 1890 (Saka).
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